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LOK SABHA DEBATES

1

LOK SABHA

Monday, November 29, 7977/ 
Agrahayana 8, 7893, (Saka)

The Lok Sabha met at Eleven 
o f the Clock

I Mr Spkaker in the Chair]

OBITUARY REFERENCE

MR. SPEAKER: I have to inform the 
House of the sad demise of Shri Rajendra 
Kohar who passed away at Phulbani on the 
4th November 1971, at the age of 56.

Shri Rajendra Kohar was a Member of 
the Third Lok Sabha during the years 1962- 
67 representing the Phulbani constituency of 
Orissa. He had been taking great interest 
in the uplift and welfare of the adivasis in 
Orissa.

We deeply mourn the loss of this friend 
and 1 am sure the House will join me in
conveying our condolences to the bereaved 
family.

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS AND MINISTER Of INFOR-
MATION AND BROADCASTING (SHRI- 
MATI INDIRA GANDHI): Mr. Speaker.
Sir, the Haute shares the sentiments which 
you have expressed regarding Dr. Rajendra 
Kohar.

Dr. Kohar entered politics after a period 
in government service. His special concern 
was the uplift of the Adivasis of Orissa. 
The cause of social work suffers a loss in 
his death.

I request you to convey the grief of tho 
House to tho bereaved family.

DR. RANEN SEN : On behalf of the 
Communist Party of India Group, I share 
the sentiments expressed by you and the 
Prime Minister and express our condolences 
to the bereaved family.

MR. SPEAKER : The House will now 
stand in silence for a short while to express 
its sorrow.

r:
The Members then stood in silence 

for a short while.

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER ; Question 301—Shri 
Kaihamuthur...absent. Then. Shri Bhatta- 
charyya. Shri Bhattacharyya was authorised 
by Shrimati Bibha Ghosh Goswami, for 
question No. 302. He is absent. Now, Shri 
Kalyanasundaram...all absent.

Managing Committee of Super Bazar, Delhi
+

* 304, SHRI NARENDRA SINGH 
B1SHT :

SHRI N.K. SANGHI:

Will fhe Minister of AGRICULTURE 
be pleased to slate :

(a) whether the super Bazar has been 
functioning without a Managing Committee 
for the last four months, as the term of the 
previous Committee expired at the end of 
June, 1971; and

(b) if so, the reason for such abnormal 
delay in appointing the new Managing Co-
mmittee ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA): (a)and(b). Under
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the bye-laws of the Cooperative Store 
Ltd,. (Super Bazar), New Delhi, 9 out 
of 15 members of is Managing Committee 
have to be nominated by the Government 
of India. Selection and finalisation of 
the names took some time. The nomi-
nations have since been made. The day 
to day functions were carried out by the 
General Manager.
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SHRI N. K. SANGHI : Since the Super 
Bazar has lost more than Rs, 70 lakhs in 
the last four years, and many times, the 
Government, as you have said, under the 
bye~law$, has to nominate nine out of 
15 members for the managing committee, 
will the Government now see reason to 
change the rule so that the majority nomina-
tion is red.ced to a minority nomination 
by the Government and more people are 
elected according to the changed bye-laws 
giving opportunity for members to elect 
proper representatives, so that the Super 
Bazar can be run at a profit,

SHRI JAGANNATH PAH AD! A : 
According to the bye-laws of the Co-opera-
tive S'ore Ltd, (Super Bazar), some members 
have to be nominated and some members 
have to be elected. Nominations have been 
made and the election will take place accor-
ding to procedure.

SHRI N. K. SANGHI : Would you 
change tbe bye-laws so that the Govern-
ment does not nominate nine members, 
and the nominated membership is reduced 
to a minority rather than be a majority.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): The position is 
like this. Broadly, the Government policy 
and approach is that there should be a maj-
ority of elected members representing the 
consumers as constituent members. In this 
particular consumer store, as the hon. Mem-
ber himself is aware, the investment is over-
whelmingly thftt x>f the Government We
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very much like to encourage the participa-
tion of the consumers, but unfortunately, it 
has not come up. The long range approach 
of the Government of India is to make the 
institution democratic, predominantly with 
the directly elected representatives.

(ft qo Stirf: ST̂ ft %
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#  srftrf5ffa w h  H T v r*

Requirement of Rural Credit and 
Institutions provided for them

*505. SHRt BHOGENDRA JHA : Will 
the Minister of AGRICULTURE be pleased

to state :

(a) the actual requirement of rural credit 
and to what extent institutional credit 
fulfils the gap; and

(b) the maximum permissible annual 
rate of interest, the maximum interest 
permissible irrespective of the lapse 
of years in the various States and 
Union Territories ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The 
Rural Credit Review Committee in its 
Report published in 1969 had estimated 
the requirements of short-term credit for 
agriculture as Rs. 2,000 crores in 1973-74 
and those of medium-term and long*term 
at Rs. 500 crores and Rs. 1500 crores, 
respectively during the Plan period. The 
institutional agencies are expected to meet 
the entire medium-term and over 70% of 
the long-term credit. In respect of short-
term credit they would meet about 50%.

(b) No maximum rate of interest has 
been prescribed for cooperatives. A statement 
showing the maxim m rate of interest 
prescribed under money lending legislation 
of the various States is placed on the Table 
of the House.

Statement

Maximum rate of interest 
Per cent per annum

Secured Unsecured
Name of the State loans loans

I 2 3

1. Andrha Pradesh 6 to 9 9 to 12
2. Assam 9-3/8 12-1/2
3. Bihar 9 12
4. Gujarat 12 15
5. Haryana not specified
6. Jammu and Kashmir —do—
7. Kerala 9 12
8. Madhya Pradesh Not Specified
9. Mysore 15 18

10. Maharashtra 12 15
11. Orissa 9 12



7 Oral Answers NOVEMBER 29, 1971 Oral Answers ft

t
12. Punjab
13. Rajasthan
14. Tamil Nadu
15. Uttar Pradesh
16. West Bengal

2 3
Not Specified
9 12

6-1/4 to 9*3/8 12
12 24
10 12-1/2

Note : B^nks as defined in Banking Companies Act, 1949, including State Bank 
of India and its subsidiaries, are generally exempted from the purview of 
the Money Lenders’ Legislation in respect of interest rates, except in 
States of Assam, Bihar, Orissa and Uttar Pradesh. In these 4 States4 
only banks which are notified by the State Government for the purpose 
are exempted from the purview of these provisions on interest rates.

ffrr
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^ ____

iT lftW : 3TTTT rft *  <T*T

»FT, fTFT *fr*TT 5r?7r ^frrr I

*ft»tar : ir t  s t pt  t

*r$f |  f% trfw rn T  f e ? r r  v t  

t r r o  t k  T R qt ir f e p r r
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SHRI ANNASAHEB P, SH1NDE: The 
same rate of interest continues to prevail. 
Of course ther« are provisions in certain 
societies and for the commercial banks 
which drescribe penal rates of interest in 
certain specific circumstances. But generally 
loans given for agricultural purpos-
es carry no different rates of interest as 
such.

i & w  i tt* i m  «rr f r  qrm, sra

m n  sfto *rra $> wro t o
I 9 rTRT I  #  £ sfflW

rRT I  *TT*r fr 3TFT eft TO
s f r m  m  *p r  ^-?r ^  srw

3*© sfwsrrT f t  $ %
t o t  fap f¥?r% *rn?r <0  ̂ <t t  fer^frr.
5prftroriT h ?  f r  3tt im t  ?

m m  TT^k?i: 4 f ^ i m  irr

?fr sriSnft i

SHRI ANNASAHHR P. SH1NDF : The 
sft'/cment which I have laid on the Table 
gives the maximum scales which have 
been proscribed. The hnn. Member is
ask in g  whether after a particular
retied of years the scale of interest
changes, t have replied that as far
r s  fhe present policy approach is concerned, 
it doe* not change. As for short-term loans, 
they are not supposed to ¥e continued over 
long periods.

wft m: M m  ^  %
h  i

w m t  I? ^ P 7  : afcc
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«rg*rfir $ " w i  w«rw a t »r*t %
|  W r  ?rt <stt>t  t o t  $ “wta *r«ff 5pf  

«r wtei% i t  s r fs ro m  f>RRi s ^  

%% srpfff |  ? ”trRt s te r  f f w n  
v ? &  f t w n  % w r  | — i n  wensft m

V
SHRI ANNASAHEB P. SHINDE : The

reply to that would be : it will depend upon 
the type of legislation. For instance, if it 
comes under various debt relief Acts in the 

Ivarious States, the total quantum is prescri-
bed ; that will be the maximum. As far at 
the commercial B-inks and co-operalive 
societies are concerned, there is no limitation 
as such.

■sfatar VKT; n  srm r % fa
T* %5T €  fan;

t  faer^ srfasra W h

f^qnr s r n r  |  ? r k  srr^lf sfr ft,

s n r ^ r  *ftaf *  wferr ?> ^ - r  ^
% farrr fqrr ?rf«rv5m

v t <?t tftx f t  3*r%
faxr ?t t<t  ft ?

SHRI ANNASAHEB P. SHINDE : I 
have already mentioned that the short-term 
requirement of agriculturists by the end of 
Fourth Five Year Plan has been worked out 
to be Rs. 2,000 crores, out of which Rs. 900 
crores would bo met through commercial 
banks and co-operative socities and the rest 
naturally through private sources I have 
already mentioned in the statement what will 
be the rates applicable to the secured and 
unsecured loans.

m  m  srrr eft %
w s r  *r $ i |  i m  3 r$ ra^  ?nrr?r

Mr . SPEAKER: He has no information 
about this. About the commercial bank 
and co-operative societies, has given.

«TT I

SHRI ANNASAHEB P. SHINDE: 
About 50 per cent is met by commercial 
bank and oc-operative societies, and the 
rest by private sources.

Setting up of Unified Development
Authority on the Pattern of D.D.A.

♦306, SHRI B. K. DASCHOWDHURY: 
Will the Minister of WORKS AND HOUS-
ING be pleased to State :

(a) whether Government have considered 
to have a Unified Development Authority 
on the pattern of Delhi Development 
Authority for alt the Metropolitan Oities in 
country ; and

(b) if so, the m.iin features thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) : (a) and (b). The 
Conference of State Ministers of Housing 
and Urban Development held at New 
Delhi oa 5th and 6 h November, 1971 has 
recommended the setting up of statutory 
authorities on the lines of the Delhi 
Authority, for the co-ordinated development 
of each of the metropolitan cities as a 
whole.

The policy and programme of action 
by these authorities should include its 
acquiring, developing and raising resources 
from large areis of land within the urbinis- 
able limits which would benefiit from the 
development programmes. Further action 
in this regard lies with the State 
Governments.

SHRI B. K. DASCHOWDHURY : In 
spite of the direction given in the Fourth 
Plan that all the Sfate Governments should 
constitute State Housing Beards; they havo 
not been constituted by all the States. 
What were the difficulties expressed by the 
State Urban and Housing Ministers in that 
Conference for not constituting them? Secon-
dly, if the Housing Boards are constituted in 
all the States, to what extent will the Central
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Government be in a positian to give them 
financial help ?

SHKI I. K. GUJRAL : We have been 
requesting the State Governments to set up 
the Housing Boards. Some State Govern' 
ments have set up. No State Government 
has come to us with any particular difficulty 
standing in the way. I would only say that 
it is an example of postponment of things 
rather than clinching the issue. As for the 
second question, the Housing Board schemes 
are entertained by the issusing and Urban 
Development Corporation which is giving 
loan assistance for the scheme# in the 

various States.

SHRI B. K. DASCHOWDHURY : 
According to (he Fourth Flan, the Centra! 
finance, for the Housing Corporations or 
Housing and Urban Development Cor* 
poration is Rs. 10 crores and another 
Rs. 200 crores is to be found from various 
sources for a revolving fund. 1 would like 
to know $p«cifically from the hon. Minister 
whether it would be possible, with this 
small and meagre amount of Rs. 10 crores 
at present, to satisfy the demands of all 
the Housing Boards ? Secondly will these 
State Housing Boards be enough to meet 
the needs of the metropolitan cities in the 
States, and has any direction been given 
that for these big metropolitan cities in the 
Slates there should be separate Housing 
Boards ?

SHRI L K, GUJRAL : So far as the 
total finances in the Fourth Plan are con* 
cerned, my hon. friend might keep in mind 
that tbe total allocation in the Fourth Plan 
for housing is Rs. 242 crores, out of which 
about Rs. 190 crores have been given to the 
States for their programmes. So far as ihe 
Housing and Urban Development Corpora-
tion is concerned, it has gradually built up 
its funds. This year from various sources, 
it expects to build up approximately Rs. 20 
crores. In the metropolitan cities and else-
where, the main source of money is tbe 
urban land itself, and the State Governments 

to have been requested to set up metropolitan 
authorities which can acquire the land and 
sell it and raise funds as in Delhi, where 
with a revolving fund Rs. 5 crores we have 
been able to built up a corpus of Rs. 90 
crores. Therefore, it is very important that

in the metropolitan cities such authorities 
are set up not only for housing programmes 
but also for generation of resources.

SHRI H.N. MUKERJEE : In view of 
the fact that any progress with the develop* 
meat scheme is contingent upon something 
like an urban ceiling on landed property in 
the cities, may 1 know if Government ex-
peditiously intends to proceed in that direct-
ions, for, otherwise, these development 
schemes would remain so much on paper ?

SHRI I. K. GUJRAL : While the deve-
lopment is not contingent on ceiling, yet 
ceiling is receiving our attention. We hav<f 
requested the States to pass resolutions autho-
rising Parliament to pass legislation in this 
regard. Six States have so far accepted this 
approach and two have come forward with 
such authority. One has passed its own direct 
enactment and another has proposed 
the issue of an ordinance. I hope 
in the next month or two, most of the States 
will pass resolutions authorising Parliament 
to pass the legislation.

SHRI PRABODH CHANDRA : Is it a 
fact that the Punjab Government has not so 
far formed the Housing Corporation on the 
plea that there is no popular Government 
and, if so, is the Punjab likely to suffer be-
cause of the non-for mat ion of this corpora-
tion ?

SHRI I. K. GUJRAL : I r««ret to say
'yes’. Unfortunately, in spite oi my press-
ing the Punjab administration again and
again, they have not yet set up a Housing 
Board and Punjab is suffering.

# 3t f t  % ft
f  fa % forrr %
snfaTOr % afrf 

art f e n  |  m  $  w ft
3 ^  $ §rfa*r

^ 'fa  m  |  ssfcrcr
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|  tr«p «r|?r ^
$r ^  |  eft
$  f a #  u r n

fr$r*Rrr #  ?
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t f '

Use of Soyabean as rich Protein Food

*307. SHRI N1HAR LASKAR : Will 
the Minister of AGRICULTURE be plea*- 
ed to state :

(a) whether Soyabean has the highest 
protein content; and

(b) if so, what steps are being/have 
been taken to popularise the use of this rich 
protein food ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SH R I 
ANNASAHEB P. SHINDE) : (a) The
average protein content in Soyabean is 
*>%•

(b) Steps taken include—

(1) A crash programme for ex* 
ponding the cultivation of 
Soyabean has been taken up 
by the Department of Agri-
culture under which 4 lakh 
hectares have been planned to 
be brought under soyabean 
cultivation by 1973'74.

(2) Steps have been initiated for 
development of processing 
facilities for soyabean.

(3) Projects for undertaking re-
search and development in 
regard to soyabean processing 
have also been formulated*

(4) Use of edible soyabean flour 
in children’s food and other 
food preparation has been 
taken up.

SHRI NIHAR LASKAR : Because of
the easy availability of soyabean in the coun-
try, may I know whether any attempt has 
been made to popularise this among our 
population because of the high protein con-
tent in it ?

SHRI ANNASAHEB P. SHINDE i 
Government appreciate that soyabean has a 
very high pro.ein content. It is a very im-
portant protein-rich food and therefore, 
necessary steps are being taken through agri-
cultural universities and private parties. The 
Food Corporation itself is going to establish 
one big pJant for processing of soyabean.

^  m m  |  fa.
it % fsnr spot srr % i 
$  tfsft % 5T f^ ^rr^rr j  f% 

x m
^ jr (  $  f%rr srftrer iq sfrrft sn ft*

|  a rk  'jfft w rr^r^n: *ffaRt?T %cft

m m  |  w v m  srni ssrftrst 

m  ar^r w r  ib f  xftx #
?

SHRI ANNASAHEB P. SHINDE : At
the moment government is considering how 
the incentive price for the farmer can be 
given. Maharashtra and Madhya Pradesh 
Governments are purchasing at Rs. 100 a 
quintal. A minimum statutory price for 
procurement is under the consideration of 
the Government of India, Price incentive 
wilt be given to them so that production is 
encouraged.

«f> w%cwit •. w r 
|  f a  fas^T sV irtT if  jfsif sr%?r art 

s t a l e r  v t  ' s t o  n i  3 % *  ;ft 

*rft % w fw  «nrr *ffr * f t  
*rk fctft 5tT<5 % sncteT w  i
fircrmf* * «nr «f t r f a r snr
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st anfrT’ft  3nrf %ftwr 3* Tt 
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^  f?rq H T*m  t o  an  T ft 

|  ? m vfbr tM h A  *r & ark 
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Tfast #  w t#  «raPK 
w r ^  arr ^  |  ?

SHRI ANNASAHEB P. SHINDE : At
the moment Madhya Pradesh and Maharash-
tra governments are purchasing what is avail-
able in the market at Rs. 100 per quintal.

M R. SPEAKER : Next question. Shri 
P. Vcnkatasubbaiah. Absent. Next ques-
tion. Shri Ram Avtar Shastri.

*
P R  w?s ^ * n r : srsro 

*1$ w  s h t r  *nr |  fa  s^ t  
tftr

w w w *  % r e  ^  f a  i ^
TOT ^  SHFT 5T> «TT ^  3TT% f  ?fhi:

srrc. tr?r. tr^ . #  ^  q r  *ft
■ *. --- "V- -----f? — fV .....- **> ............**rr 5TTT ^rsTt * r rw  q t w r r o  

<far Ct*ft i
srrr% ^rm ir f a  fmV \

ftp* 0 t% ^  |  fo  v m x  m  
% f m r  it ^  5fT̂r ^  eV
srrc i

TTnrmmr
% ^rnr?r 3% #  t o  ^  9ft 
<rc srrsr ^  3TT 1 1 sfrn; *

a*H m ix  *pt *ffrr m  ^  1 1

fx * m  o tk  t i f t e r ,  m fo x  %
x t t ^ f  r w  % «pnf^n«r1 % 

if aiiw agpft v t  srfar^R

*309. «ft TTRrr̂ Tn: srrpft : m r 
f m n  afrc s u n *  *r*rt *r$ ^  ^  

frqnr ■ v W  fo ;

( v )  W  f W r W  tTPH t ^ j  

% w ,  3T3r$h: «p  s rp p r $r ^ r # ^ w  

^  $  VnfVHPff apT^r v  *3rn>
v  j ®  ? r ^ r 1f s m  ^ t » t  ^  ^

^srNr ^  ^ t t  qrfar * j r t  *Pt 

tfim *m «tt; 

( ^ )  f*rr ^V<> «ft<> 3tt|o ^  a m t  

S n t f W  ftTRT w k  ^  T O  Sf̂ TcT fnc 

t ;  
(q - )  n f t  ^ r ,  ?ft ^ 3 ^  

w  | ;  afk

(^ ) w

sp rfa n ^  ^  t  •

THE MINISTER OF STATE IN THE 
MINISTRY OP EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE ( PROF. S. 
NURUL HASAN): (a) and (b). The Ministry 
of Home Affairs have made some confiden-
tial enquiries which intricate that a section of 
the staff and students are engaged in R.S.S. 
activities.

(c) Since the information has been ob-
tained by the Ministry of Home Adairs from 
secret sources, it will not be in public in-
terest to disclosc the details.

(d) The Regional College of Education, 
Ajmer is not a Government College. It falls 
under tbe administrative control of National 
Council of Educational Research and Train-
ing.

sft r trn m r  sm *t m m  *r$>re,
m  *r*n$r f q O T  wn Sr 3st??t *tot *nr 

sft-r q̂- ^  ^ gp̂ T̂ r

«rr w * i  *rr£ $  f w  w r 
1 1 «n r  $  m  |  ft? vm m
STTTT 5 ^  ^  rtf |  1 f̂ ?TT ^

t o  »nr |  ftr «rn:. 
ftpTFu ^ rm ^r ^ ^ t s r r e j n w

% spt aF^rO- *  wr f r r ^

t o t  v r f w  &  ^ jp r  p  t o ^ t  wx
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f e s u m  & trfa ^  m s |  srt
WWf v  feperrc; m  ttfte*rf2t3r £
foRTO 3r m st^*  «r
^  % f ^  ^  amsrr^t ^  m  
w  *TT*T |  ? 5% «wfr *r*srt
3?rcrr% frcrr ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND MINIST-
ER OF DEPARTMENT OF CULTURE 
(SHRI SIDDHARTHA SHANKAR RAY) : 
With regard to the first question the answer 
is that it is by the Intelligence Bureau. When 
ihe Deputy Minister of education had ans-
wered the supplementary during the last 
session of Parliament he had said “ Central 
Intelligence Bureau" meaning really the In-
telligence Bureau of the Central Government. 
Now on the 15th of September 1971 we have 
received the information, as has been dis-
closed in the answer. The second point which 
has been raised by the hon. Member is of 
some seriousness. Government is enquiring 
into thematter.

sft 7 jvrm \r  s n r s f t : %r4t *r^fi *nrte®r
*  v ftv r r  ftqT f t  s*r it fe? erf %%t

I  t  on*T*TT T̂g*TT g f t  ^  
smTTT tt t  f e  vfrni ?r ^  ir

frmT I  ^  ?TT«PTT ^
sp^ft sfk  ?

w  ^  *rra t  f t  fast smaim
% ^  ?TR.n^ n .̂spr i
*TT *T *Ft$ ^Tfatsrsr fagT ^W ^ft 

;̂T <ft *ft, f̂ RT W  *T*fta*T ^
*r fim?* *t*tt § ?

^rft m  sp fsrf*rq-?r *r «pt

f t^ v fR T W , 'tftefrrro- 
r̂or fa£r

T̂?TT WT5T if

^  4 tflr *r t |  f  ?
«*rc*r«rq[ j f  |  eft 
g S tfh cw

iTT^tT?^T^ft TOTR 5PT f e ^ T T t < r r f t ^  

^  |T ^ c r srn p sr *r ir  ? fara s f tw x

*  ^  cRf *?t fa g t  fOTV I  #  farOTfJ

<rt * t f  ^ s r r l  ^  w  ?

SHRI SIDDHARTHA SHANKAR 
RAY : Does this question arise out of the
Answer that we have given ?

MR. SPEAKER : In spite of my insist-
ing, he went on. What to say aboU it.

SHRI SIDDHARTHA SHANKAR 
RAY : All that 1 say is that I do not want
to go into the merits of anything but this 
matter would require specific detailed inquiry 
by the NCERT authorities, which thej have 
taken in hand already.

sr> tm  afosft : f<ra%
*t u? sprra *mtT «rr i m m  ^
RSS is a national organisation functioning in 
this country for the last 46 years.

SIIRI S.A. SHAMIM : That is the mis- 
fortune.

«ft v n  3 M  : Scrcr fi% #  

-ft ^  ^R T  SFTÎ fT JTwft sp
srrrr f t  srt^r |  w  tr w  
fTOTT ^  ar?fFTT ' r f c ^  %rz\&z % ^  

^  ?T SR̂ TRr ^7 gf̂ RT
% ? 3r«r it 3iT*m ^  ^ r ‘

* m \  1 1  it*ft ^  sf f^rzr

^  To" ^  ^  fOTRT 
1 1 1  i  f t  *sto5T

^  V I % fq^% 46 *nsf¥ % apFT
I ,  S?t ^pRrft*5T ^  ^  if ^  ^  

f t  ^?r?rRr qf̂ ?rsfT
s f t  ^  I »

«ft TmT«RTTT srr^sft : I

f t  »rr^ sft spt ^fk% ?t r . i^r.
apr «n I
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j*t*r
€fa *rft |  IV  wit. ^ r . q*r. %  npft # T t  
*rra i a m w  t o  w  w p  srraft i 
(awifw) ^ iW r  t  % <*51- «nr fa  

w j r  ^  a f^ tn  <ft «pt «t

ft»rr i

w a n t * f t w : w  fa *  ?ft *rrrcr 
^  wpt ?ift T tn  srr^iT fa  m  *prft 
^ f f a  *rarasrt%nr 5ft >®Tfr f t i r n  
sw 5rc? % «r%>rr ? ?*  % srft *r 
■T^r ^ s u r j r r  «rr i w r  % (v b tto *  

<ft i * t  « m t ^rf?Jr «rr i

«ft w p h *  tu r  aitaft: irft t o  
srrw |  fa «m- j « >rfsr? ft ?ft 
«w v  «rr»f% w ht f t  wrf^r i 
fem% % T tf  wnr J»ft 11  % r  
t o i  % «pfr, q f t  *rar m r  *rM*fta 
S?FI*ft ^nffe’TTW % *ft Tft«ft|

St? f f a t  ^  m fa  i$rt T̂ct qft 
H%nt, sfk  g * | w n ft fa ^ f r  t o t t  <m 
«tt i %xr «nm: *r ?rft smrr fa  <rf«w 

€  srw f a s t  ^  fg<rr 
v t  fa*ft ?fr p t f  ^  steiftrtft i f t r r r  
T'pr * r *ffar w f  f w r  arnt i aft ?ft 
f̂arer f t  zn  ^ t Tfr arnr sTfa ^mfr 

*r*ns t  ^ft wnt f a  $*rri!t JifirW w r £fa 

|  *rr * f t ,  fcsr ff?r 1 1  *f * f t  i *r? ^ r  
fa  fcr f p  *f 5»i *5r*rraffi *Tft, *sr *r 
w r > R O T f t  w t | ?  J f f  w r n i f -  
Stspt v K  *ph 'ro ff t  sift 11

WWW ««ftw: am  TOT JR5T 
j f tp t  I

sft w w  tw  «N>: #  arm r ^ r t  
j  fa  anfar **ft Jiftw  forr <wt t |
|  ? TffePP *T WT ft I
«jir * r & arft w e f t  f  i

vw v #  *(rzt #  s ttv tt <tt wtHRr if

»THT ftTT 5T3T 5ft MflMI f t  7 f  «TT I sjf
^  ftrfa^t vt# >irfw v t f  f t  ^  i f  
*55̂  5TT f  fa  »F^t «rftw ^ t  m  

9WFTT I >1? JTT^Z VTfirar
I ,  w r  =rft f a  »Fft q f tyq ^  
v t im x  m *  if *rrar |  «tt srft, %fa^ m  

JTft <n smrr | a R ^ 5 f # ^ i f  
€fa  «»r STTR %=TT 'TTffrr gnffa ift
f®  *ffar 1

V

«ft x m  Hgnr qiu# : rfrs^  smc. t^r. 
t^t. sfrr ^  JjTspc «rr, ^  ^  %■ qp  

1

«ft jv * r  ^  VOTW : T O #  fTT 

^ z t r  &  qm  *pprr fir to t
1 1 33ft ^ t i  ^  t o r  Tot *rr, ^

«F TOFT *Tf I

SHRI SIDDHARTHA SHANKAR RAY: 
Did the last question put by way of a supp-
lementary have anything whatever io do 
with the main question ? If so, then 1 
shall answer it.

SHRI JAOANNATHRAO JOSHI : We 
would like to know what is the public inte- 
reset. We have every right to ask that. 
Otherwise, no supplementary arises here...
(Interruptions).

MR. SPEAKER; When the Minister says 
it is not in the public interest to disclose it, 
still you are arguing »t...(Interruptions>.

SHRI P1LOO MODY : We have not
to take his word that it is in the public 
interest not to disclose it..,(Interruptions).

SHRI M. RAM GOPAL REDDY; There 
are so many bad elements in the country.
I would like to know whether the Commu* 
nists are more dangerous or the R.S.S.
( Interruptions).

MR* SPEAKER : Next question.
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MR. SPEAKER : I am disallowing. 
Next question.

SHRI PILOO MODY : In the public
interest, he has gone to the next question. 
(Interruptions)

MR. SPEAKER : I had already called
three Members.

Storage Arrangements for Foodgrains to 
be procured daring next six months

*310. SHRI H.K.L. BHAGAT : Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether adequate and proper sto-
rage arrangements have been made by the 
Food Corporation of India for procurement 
of foodgrains to be made during the next 
six months; and

(b) what is the quantity to be procured 
during this period and what arrangements 
have been made ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SH1NDE) :
(a) Yes, Sir. All possible arragements 
for storage of foodgrains to be procured 
by Food Corporation of India during the 
next 6 months are being made.

(b) According to the present estimates, 
the quantity to be procured during the next 
6 months i.e. from December '71 to May *72 
would be nearly 5.8 million tonnes of vari-
ous foodgrains.

Food Corporation of India has planned 
to increase the storage capacity from its 
present level of 7.76 million tonnes to about 
9 million tonnes by May, 1972, by expedi-
ting its construction programme, by resor-
ting to hiring of additional storage acco- 
mmdation, and wherever necessary, by arran-
ging open storage under which foodgrains 
m  kept oo raised platforms and are duly

SHRI H.K.L. BHAGAT ; I would 
like to know, out of the storage capacity for 
7.76 million tonnes which is available to 
present with the Food Corporation of India, 
how much of it is covered storage capacity, 
how much of it is open storage capacity and 
for foodgrains which are stored for six 
months, particularly, from Punjab, how 
much of it is covered storage ?

SHRI ANNASAHEB P. SH1NDE : The 
figure which I have mentioned is all covered 
storage capacity.

SHRI H.K.L. BHAGAT : I would like 
to know further if it is true that the Food 
Corporation of India or the Food Ministry 
have made certain proposals for raising the 
target of food procurement in view of the 
situation relating to Bangla Desh refugees 
and the general situation in the country 
which so far have not been accepted by the 
Finance Ministry. What is the correct po-
sition in this regard ?

SHRI ANNASAHEB P. SHINDE: So far 
there has been no problem of our proposals 
being rejected by the Finance Ministry. Ori-
ginally, there was a provision of Rs. 73 cro- 
res for construction of storage capacity. For 
procurement, only working capital is requi-
red and that is being given by the Finance 
Ministry from time to time. In future, we 
expect a procurement of larger magnitude 
and even storage on a larger scale will have 
to be undertaken. We will take up this 
question at an appropriate time with the 
Ministry of Finance.

SHRI H.K.L. BHAGAT : How much 
is the Food Corporation paying as hiring 
charges in regard to the storage capacity ?

SHRI ANNASAHEB P. SH IN D E: I 
have got a figure of hired capacity of 3.9 
million tonnes. The exact figure will have 
to be worked out. With appropriate notice, 
it should be possible for me to give it.

SHRI SAMAR GUHA : The Minister
of Agriculture has kindly just now informed 
the House that there is not much of a prob-
lem regarding storage of foodgrains. Accor*
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ding to our information—I think, the Minis-
ter of Rehabilitation will bear me out—in 
the distribution of rations to the millions of 
refugees in West Bengal, Assam. Tripura 
and Meghalaya, there have been a number 
of not only irregularities but also shortfall 
of supply to the refugees due to storage 
problem as also supply problem. I want 
to know whether this is a fact and if so, 
will the Government take stops to rectify 
this ?

SHRI ANNASAHEB P. SHINDE; Stor-
age problem, by and large, was not so acute 
in the Eastern States or the deficit S:ates in 
the past. The storage problem is actue in 
surplus States tike Punjab and Haryana and 
also due to slow railway movement.

As.far as disruption of supplies is con-
cerned it was due to floods and because of 
the difficulties of rail movement. Now 
the position has improved and at the mo-
ment there is no difficulty.

SHRI K. NARAYANA RAO : Has
any representation been received from the 
Government of Andhra Pradesh about the 
inadequate nature of storage facilities and 
whether the Central Government has taken 
any steps to improve the existing position ?

SlfRl ANNASAHEB P. SHINDE : We 
have reviewed the Statewise position. In 
Andhra, additional storage capacity will 
have to be costructed and the Government 
has given due thought to it.

Jft. qY : 3 m  f t  frfa  

p r t  a t m  ft art srrftft f ra i  |  sfor i*
■ft |  aftt smi *r

11 ^  ^  «<■+>< 
f«psmt *ini «ri'%

ftarrif *RE V  
Jr yfa H’ft f®  w i  ssrcR ?

SHRI ANNASAHEB P. SHINDE : The 
question is regarding storage. 1 appreciate 
the hon, Member’* concern, but it does not 
arise out of this.

MR. SPEAKER; Mr. Lakshmanan—ab«

Offer of aid from U.S.S.R. and Hungary for 
Development of Sugarbeet and Sunflower

*312. SHRI HARI K(SHORE SINGH : 
SHRI P.M. MEHTA :

Will the Minister of AGRICULTURE 
be pleased to state ;

(a) whether recently USSR and 
Hungary have offered assistance in India’s 
agricultural development, particularly in new 
fields like cultivation of sugar-beet and 
sunflower :

(b) if so, the terms of the offer ; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) to (c).
Yes Sir ; So far as the U. S. S. R. is 
conccrned the Protocol signed with that 
country was placed on the Table of the 
House in reply to Unbarred Question No. 
4348 on the Sth July, 1971. As regards 
Hungary a similar Protocol is being negotia-
ted. The emphasis in both cases is on 
Joint Collaborative Programmes of agricul-
ture in fields mutually determined from 
time to time.

SHRI HARI K1SHORE SINGH : Will
the Government consider the question of 
coming to an agreement with other West- 
European countries like West Germany 
which has experience of sugar-beet cultiva-
tion and also which are the areas in India 
where the Government propose to cultivate 
sugar-beet ?

SHRI ANNASAHEB P. SHINDE : As
far as development of agricultural sciences 
and agricultural technology are concerned, 
we are trying to have the maximum possible 
collaboration or co-operation with all the 
friendly countries. As far as West Germany 
is concerned, we are taking collaboration in 
various fields and sciences and as the hon. 
Member is aware, West Germany has a 
number of Area Development Programmes 
in our country like Mandi,

As far as sugar-beet growing areas are 
concerned, mainly the irrigated regions, in
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North India and areas close to ihe foothills 
of the Himalayas are suitable for sugar-beet 
cultivation.

SHRI HARI KISHORE SINGH : Will 
(he claim of Bihar also considered in this 
regard ?

SHRI ANNASAHEB P. SHINDE : We 
Ate trying in various areas. Wc have taken 
up the programmes on a pilot project basis. 
So, if the pilot projects succeed, the 
programme can be extended to Bihar also.

SHRI HARI KISHORE SINGH : Will
you establish a pilot project in Bihar also ?

MR. SPEAKER : Two supplcmentaries 
should be enough for a Member.

Mr. SPEAKER ; Shri Jyotirmoy B j s u — 
abseut.

Shri Haider—absent.

Supply of Foodgrains to Orissa for Distribu
tion to C yclone affected Per#ons

*315. SHRI P. GANGADEB : Will
the Minister of AGRICULTURE be pleased 
to state the quantity of foodgrains supplied 
to the Suite Government of Orissa for distri-
bution to the cyclone affected persons ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : At the
request of the State Government of Orissa,
25,000 tonnes of foodgrains have been 
allotted from the Central pool for distribu-
tion in the cyclone-affected areas, over and 
above their normal allotment. Requests for 
further allotments would be fully met.

SHRI P. GANGADEB : What is the 
report of the central team of experts on 
relief work assessments and what are their 
suggestions for better distribution of food-
grains aid given ?

SHRI ANNASAHEB P. SHINDE ; As 
far as distribution of foodgrains is concern-
ed, I have already said there are adequate 
supplies; we have made substantial allot-
ment. There is no difficulty. As far as

the central team is concerned, I have not 
seen the report.

SHRI P. GANGADEB: In regard to the 
distribution by the Centre, may know this, 
whether the Government have advised the 
State of Orissa to give more priority to the 
aid to be given in kind rather than in cash 
for the better achievement of the purpose ?

SHRI ANNASAHEB P. SHINDE : This 
is a suggestion for action. We shall consi-
der it.

SHRI JAGANNATH RAO : We were 
told in the first week of November that 
they had no storage and they have had to 
move rice from interior distant places, in 
Orissa. May I know whether F. C. L is not 
to have godowns in each district for storage 
purposes ?

SHRI ANNASAHEB P. SHINDE ; 
District-wise godowns are to be constructed 
by the State Governments. Now, the FCI 
has adequate capacity and they look into the 
needs of ail Ssates, including Orissa State. 
There is no difficulty on that account.

SHRI JAGANNATH RAO : They took 
4 or 5 days.

SHRI SURENDRA MOHANTY : What 
was the total qumtiry asked for by the 
State Government ? From what date did 
the foodgrains starts moving ? What per-
centage of foodgrains started moving ? 
These are the. points 1 want to know.

SHRI ANNASAHl B P. SHINDE ;
25,000 tonnes were asked for and all these 
were given.

SHRI SURENDRA MOHANTY : 
I wanted to know the total quantity of rice 
which the State Government asked for and 
from what date it started moving. That 
was what 1 specifically asked, Sir.

SHRI ANNASAHEB P. SHINDE : All 
that they asked for were allotted.

SHRI SURENDRA MOHANTY : By
what date ?

MR. SPEAKER : From the date they
asked.
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SHRI SURENDRA MOHANTY : The 
demand was made to the Government of 
India ; they took such a long time...

t o  s m m m  : Not ww. You can 
do it at some other time. Shri R.S. Pandey. 
Next Question.

SHItl SURENDRA MOHANTY : By
what date ?

SHRI ANNASAHEB P. SHINDE: If
you give notice 1 will find out.

Report of Commission appointed to study 
working of Sugar Industry

*316. SHRI R. S. PANDEY : Will the 
Minister of AGRICULTURE be pleased to 
state :»

(a) what it the progress of work of the 
Commission appointed by tbe Government 
to study the working of sugar industry ;

(b) whether the Commission has made 
any interim recommendations for the nation- 
iisation of the sugar industry and if so, the 
main points thereof ; and

(c) when the Commission is likely to 
complete its work and submit its report ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : (a) to (c). A statement is 
laid on Ihe Table of the Sabha.

Statement

(a) The work done by the Commission 
is briefly as follows :

(i) Views of the sugar producing States, 
representative organisations of the 
sugar industry, cane growers, 
labour etc. in respect of the various 
aspects of the sugar industry have 
been obtained and studied.

(if) About 2000 balance sheets of 210 
sugar factories (out of 218) have 
been received and analysed.

(iii) A QoesUonnaire was issued to ati 
sugar factories seeking information 
in respect of their financial posittan, 
technical performance and the 
condition of their plant and 
machinery, Thii information from 
142 out of 218 factories has been 
received. The same if being studied 
and assessment reports on the 
working of individual factories are 
being prepared.

(iv) A Questionnaire dealing with the 
more important aspects of sugar 
industry was issued to alt the sugar 
producing State Governments, 
concerned Central Ministries/De-
partments, representative organi-
sations of sugar industry* cane 
growers, labour, gur and khand- 
sari manufacturers, distillers, paper 
industry, etc. and Sugarcane Re-
search Institutes, and the replies as 
and when recieved are being 
studied and consolidated.

(v) The Commission has sent, for on- 
the-spot studies, technical teams 
to some sugar factories. With the 
start of crushing operations, this 
work is being intensified.

(vi) The Commission has taken evi-
dences from the Directors of 
certain Sugar and Sugarcane Insti-
tutes.

(vii) The Commission has so for held 
. 14 sittings.

(b) No, Sir.

(c) The Commission is as at present 
required to submit its report by the 2$ h 
February, 1972.

T O  <rtt : *  f S

|  I ffrW  |W  t  f t i

W h $ s  | w  i a w w f t  f a r e  aft

f t* #  T t <ft « tf i  2 1 8 *  % 142 % 
tft, 76 \  faftf nff ft i ftapft
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^ V ' Government to scuttle the principle of

nationaHsation. lt is because of their 
When is the Commission likely to com* scuttling at every stage that the report i* not

plate its work aod submit its report T He forthcoming. May t know whether Govern-
said: The Commission is as at present re- meat would five a catagoricai assurance that
quited to aubmit its report by 29-2-72. they will not give in to such power-monger-
May I know what is the progress of the 
work *o far 7 I have got my own apprehen-

AGRAHAYANA *, im&AKA) Oral Answtrs SO

sions about it, whether tbe report will come 
before them. I am very doubtful about this 
whole Commission business. This is just 
cscafHcm. In the statement we find the 
phrase ‘required to submit its report*. I 
want to know whether the commission will 
complete its work by that time and submit 
Its report.

PROP. SHER SINGH : I have already 
said in reply to part (c) of the question that 
the report ia expected by tbe 29th February, 
1972.

SHRI R. S. PANDEY J I want to know 
whether the work will be completed by that 
time or not.

MR. SPBAKER ; The hon. Minister has 
given the date also. So, the hon. Member 
should be satisfied with the answer now.

SHRI R. S. PANDEY : There is a
difference, Sir, the Ministry has asked the 
cemmisMon to submit its report by the 29th 
February, 1972. I want to know whether 
the work will be completed by that time, 
and what the indication given by the com-
mission is, and when they are going to 
complete the work, taking into consideration 
the scarcity of sugar, the question of rising 
prices and so on.

THE MINISTER OF AGRICULTURE 
(SHIM F. A. AHMED) : I understand the 
anxiety of the hon. Member for an early 
report. Bat I would like to point out that 
so far as tbe Government are .concerned* 
we can Only fix a date by which the report 
might be submitted by the committee, and 
that k  the date that we have fixed and we 
hope that the work will be completed and 
the report ytiti be available by that time.

Ing tactics of such iadustriaUstt in the 
factories 7

PROF. SHER SINGH : Hon. Member 
should have no doubt...

SHRI K. LAKKAPPA : Thera ate 
people even within the agricultural forum in 
Parliament and they are scuttling it. That 
is why I am asking this question specifically.

MR. SPEAKER; Tbe hon. Member is 
asking the question and giving the reasons 
also.

SHRI F. A. AHMED : So far as the 
question of pressure is concerned, I can 
assure tbe hon. Member that we shall not 
be pressurised from any quarter.

SHRI AMRIT NAHATA : May I know 
whether any commission was set up before 
nationalisation of the Imperial Bank, the 
L1C, the banks or general insurance ? What 
has nationalisation of the sugar industry to 
do with commissions 7 This is the declar-
ed policy of our party and of Government. 
So, I would like to know the excuse or the 
reason for funher postponing the issue of 
nationalisation of the sugar industry.

PROF. SHER SINGH : The commission 
was appointe.1 with a view to study com-
prehensively all the problems relating to the 
sugar industry.

SHRI A.K.M. ISHAQUE : In other 
cases, a commission was not considered 
necessary. Why has a commission been 
found to be necessary only in this case 7 Is 
it a device to avoid the issue 7

PROF. SHER SINOH ; This was done 
because we wanted to formulate an alMttdia 
policy in regard to the nationalisation of 
the sugar mills and also make a compre-
hensive study of the working of the sugar 
mills in various part of the country, ft wasI ■ SfffU K, LAKKAPPA : The report of

|tM\.^»^misfipiiv,tS;, not,, forthcoming because with a view to have a comprehensive view of
|utei* are certain powerful persona ls the thewhole problem that we appointed the
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*317; SHRI C. CHITTIBABU: Will 
the Miaiater of AGRICULTURE b* pleased 
In state.

(a) the demand and quantity of produc-
tion of Vanaspati:

(b) whether certain Vanaspati factories 
Have cut down their production recently and 
if so, the reasons therefor; and

(c) tbe action Government have taken 
to ensure requisite supply of Vanaspati ?

THE MINISTER OF STATE IN 
MINISTRY OF AGRICULTURE 
<PROF. SHER SINGH): (a) Tbe
demand for vanaspati in 1970 was 4.91 lakh 
tonnes, and the quantity produced was 5.21 
lakh tonnes.

(b) There was some fall in production 
during July/August 1971 This may partly be 
due to the sudden spurt in groundnut oil 
prices which occurred during that period and 
partly due to seasonal factors.

(c) From [October 1971 onwards, 
minimum levels of production have been 
statutorily prescribed for each factory, taking 
into account their installed capacity, past 
productions and other relevant factors. 
Productions has since picked up and 
reached normal levels. The supply of the 
product is plentiful.

SHRI C. CHITTIBABU : The answer 
given by the Minister to (b) is vague. How 
will a sudden spurt in prices of groundnut 
oil lead to a fall in productions ? Accor-
ding to my information, the prices of ground-
nut oil have fallen ?

PROF. SHER SINGH ; It was only in 
July and August, as I have mentioned, that 
there was a spurt in rices of groundnut oil.

total availability of vanaspati in the market 
and unauthorised sale at price* higher than 
the controlled rates, If so, what action k m  
the Government takes ?

PROF. SHER SINGH : As I have al-
ready mentioned in reply to (c), we* have 
already laid down the production far each 
factory taking into account the installed 
capacity during the period." So we have 
taken action already.

w w r A  |  far irarW* ^  #
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Therefore, there was some shortfall in 
production during that period* But now it 
has picked up and it is plentiful The prices 
are going down. We have recently reduced 
the prices by Rs. 100 per tonne.

SHRI C. CHITTIBABU ; Some of the 
vanaspati factories had cut down their pro-
duction for one reason or other, affecting the

* |5 r  s ' *  srr»rf <rc f%*Rrr 1 1 *f >r$ 
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Procurement of Rice during Car rent Year

♦321. SHRI S. A. MURUOANAN- 
THAM : Will the Minister of AGRICUL-
TURE be pleated to state :

(a) what it the actual quantity of rice 
procured so;

(b) whether the target it likely to be 
reached; and

(c) if not, the rersons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE
(SHRt ANNASAHEB P> SHINDE) :
(a) According to reports received
from the States so far, the total quantity of 
rice including paddy in terms of rice 
procured during the current crop season is
528,000 tonnes.

(b) The current procurement season 
for rice has just ttaned and it is too early to 
say whether the target will be achieved.

(c) Dorn not arise.

SHRI S. A. MURUGANANTHAM : 
How much rice hat been procured by the 
Food Corporation of India and how much by 
other agencies ?

SHRI ANNASAHEB P. SHINDE: The 
break-up it not with me. I have given the 
total figure—5,28.000. The Food Corpora-
tion, apart from direct procurement for its 
own purposes, procures alto through State 
agencies and co-operative*. The break-up 
it not at the moment available with me. With 
notice; it will be possible tor me to give him 
t h r ^

Sate of H d  of Lo rd  N a M I ®  N e w Y o ;k  

8H8.I BIRENDBR SINGH RAO; 
SHRI AMAR NATH CHAWLA :

Will the Minfotw of EDUCATION AND 
SOCIAL WELFARE be pleated to slate : v

(a) whether an idol of Lord Natmj 
was offered for sale for Rs. 75 lakhs in
New York;

(b) the name of temple of India to 
which it belonged; and

(c) the measures being adopted now to 
repatriate the idol and install it at its origi-
nal place 1

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE. (PROF, S. 
NURUL HASAN): (a). Yes, Sir. A
report to this effect was received from the 
Indian High Commission in the United 
Kingdom in July, 1970.

(b) This idol was found along with 
five others in a digging in village Sivapuram 
in the Thanjavur district of Tamil Nadu 
State in June, 1951. The District authori-
ties allowed all these idols to be kept in the 
local temple of Sivagurunathaswamy for 
worship.

(c) The matter was reported to the 
Central Bureau of Investigation who advised 
that efforts, in the first instance, should be 
made through the Indian Embassy in 
Washington to get back the idol to India 
and to obtain detailed informafion about 
the idol and the sources through which it 
reached New York. The Indian Embassy 
regretted their inability to get back the idol 
or to obtain the information required by the 
Central Bureau of Investigation. The 
Central Bureau of Investigation has accor-
dingly been requested to investigate the 
matter through its own agency. The State 
Government has also registered a case of 
theft and the matter is under the investiga-
tion of the State Police.

f ra w  < p t% r r  v f a  f e w *  f  f r t r f a r e  

f  ftp fw r |
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WRITTEN ANSWERS TO QUESTIONS

Proposal for conversion of National 
Dairy Research Institute at Kama! Into 

Dairy University

*501. SHRI M. KATHAMUTHU : 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether there is a proposal to 
develop (he National Dairy Research Insti-
tute at Kama! as a Dairy University with 
the help of the United Nations Development 
Programme; and

(b> if so, the main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) and (b).
No. A proposal to confer deemed Univer-
sity status on the National Dairy Research 
Institute under Section 3 of the University 
Grants Commission Ac: 1956, is, however, 
under consideration.

UNESCO/UNDP assistance is being 
given to the National Dairy Research Insti-
tute only for the establishment of a centre 
of advanced studies in ‘milk production.* 
In this case foreign assistance will be avai-
lable for a period of 2 years in the first 
instance.

Cut in 0 . A. of Teachers of Private
Colleges and Termination of Service of
Govt. College Teachers in West Bengal

*302. SHRIMATI BIBHA GHOSH 
OGSAMI : Will ihe Minister of EDUCA-
TION AND SOCIAL WELFARE be pleased 
to state :

(a) whether Government have issued a 
Circular recently imposing a cut in the D.A. 
of the Teachers of Private Colleges and 
terminating the services of 50 teachers in 
Government College in West Bengal;

(b) if so, the reasons for this Circular;

(e) whether Government have received 
any memorandum froja the West Bengal 
Colleges and University Teachers Associa-
tion demanding withdrawal of thls Circular; 
and ■

(d) if so, Government’s reaction 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. 
S. NURUL HASAN) : (a) to (d). With a 
view to introducing uniform rate of Dearness 
Allowance for teachers of private colleges 
and those of Government sponsored colleges, 
the Government of West Bengal issued 
orders in July 1971 directing that the teachers 
in private affiliated colleges will be paid a 
total Dearness Allowance of Rs. 150 p.m. 
with effect from July I, 1971. As a result 
of these orders, teaches in private colleges, 
where the "College Dearness Allowance' had 
been less than Rs. 40 p.m. would gain 
financially, while teachers in other colleges 
would be adversely affected.

The Government of West Bengal has 
received a representation from the West 
Bengal College and University Teachers 
Association demanding withdrawal of the 
orders regarding the revision of Dearness 
Allowance. Pending examination in depth 
of the objections raised by the Association, 
the State Government has decided that 
implementation of these orders be held in 
abeyance,

As regards the termination of services 
of some teachers of Government Sponsored 
Colleges, the State Government rules pro* 
vide that only those candidates who are 
included in a panel on the recommendations 
of either a College Selection Committee or a 
Central Selection Committee should be 
appointed in the Sponsored Colleges. Quite 
a few of the Governing Bodies of these 
colleges had appointed a large number of 
non-empanelled candidates in an irregular 
manner. The State Government issued 
orders terminating the services of 45 non* 
empanelled teachers whose appointments had 
not been in conformity with the existing 
rules, and who had failed to qualify for such 
ap(H>intmenf oh feeing interviewedby a Cea» 
trai Selection Committee.
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< m  SI*fU M.KA-LYANASUNDARAM; 
will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state:

(a) whether there is any special 
Housing Scheme before the Centre for the 
Tribal*; and

(b) if so, the mala features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF,
S. NURUL HASAN) : (a) and (b). No. 
Sir. However, under the schemes 
formulated and implemented by the 
State Governments, subsidies at the 
rate of 75% of the cost of construction 
of houses are given to the Scheduled Tribes 
on the basis ihn depending upon local con-
ditions; the construction cost will range 
between Rs. 1200/- to Rs. 1600/-, and in 
any case will not exceed Rs. 2,000/-.

Plea of Vice-Chairman, National Com-
mission on Agriculture for imposi-

tion of Fiscal Levies

*308. SHRI P VENKATASUBBAIAH: 
Will the Minister of AGRICULTURE bo 
pleased to state :

(a) whether a strong plea has been made 
by the Vice-Chairman of the National 
Commission on Agriculture while speaking 
at a six-days eimnar on “Agriculture in 
India’s Future" sponsored by the Press 
Institute of India ia New Delhi during the 
first weak of September, 1971 for imposition 
of fiscal levies to compensate the local 
bodies and tbe State Governments to render 
the necessary services to sustain the Green ~ 
Revolution; and

(b) if so, the reaction of tbe Govern-
ment thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) Shri B. 
Sivararoan, Vice-Chairman of the Com- 
mission, had delivered an address on 
Agricultural Administration at the seminar 
o n ’‘AGRICULTURE ..IK  INDIA'S 
FUTURE” convened by the Press Institute 
bt India on thc 2nd September, 1971. Men-

tion had been made in the address about- 
the need to consider fiscal levies for comr 
pensating the local bodies and the State fo 
the services etc.

(b) The views expressed by Sfrri 
Sivaraman were personal as the Commission 
have not made any such recommendation to 
the Government.

All India Evaluation of Applied 
Nutrition Programme

*311. SHRI T, S, LAKSHMANAN : 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether the All India evaluation 
of the Applied Nutrition Programme taken 
up in 1970 has been completed;

(b) if so, the principal recommenda-
tions made by the Evaluation Team io their 
report; and

(c) if not, when the evaluation is likely 
to be completed and the reasons for the 
delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : (a) Yes, Sir.

(b) (1) Applied Nutrition Programme 
should be treated as a National Programme 
of Nutrition Education and renamed as 
Nutrition Education Programme.

(2) The existing extension net work 
should be fully utilised for prompting 
nutrition education. Health Services, parti-
cularly para medical staff, should be 
actively involved in the extension work. 
Producing of nutritionally desireable com-
modities should not be an object of the 
Applied Nutrition Programme. Reduction 
of waste through development of better 
processing, storage and marketing facilities 
should not form part of the Applied Nutri-
tion Programme.

(3) National Education Programme 
should not be burdened with the feeding 
programme. The efforts to raise the level 
of nutrition through supplementary feeding 
programmes should be co-ordinated with
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(c) Doesnotarise.

Financial Assistance to ‘Vlshwayatan 
: YogashramNew Delhi

♦313. SHRI JYOTmMOY BOSU : 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether his Ministry had given 
any financial assistance to the ‘Vishwayatao 
Yogasbrara\ New Delhi; and

(b) if so, the total amount of assis-
tance given so far and the purpose or pur-
poses for which this assistance has been 
given ?

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND FAMILY 
PLANNING (SHRI UMA SHANKAR 
DIKSHIT) : (a) and (b). The Centra! 
Connell for Research in India Medi-
cine and Homoeopathy, an autonomous 
research Organisation, set up by the 
Ministry of Health and Family Planning, is 
giving financial assistance to the ‘Vishwa- 
yatan Yogeshram, New Delhi* for research 
in the therapeutic aspects of Yoga in 
selected chronic diseases. The total finan-
cial assistance given to this institution is as 
under :—

Year Amount (Rs.)

1959-70 30,000

1970-71 i ,89,875

1971-72 1,10,000

This includes financial assistance of 
Rs. 75,000 per annum for meeting expendi-
ture on 25 research beds with effect from 
the !6tb January, 1971.

Demand fcr Setleng u p  of * 500-Bed
Cwnatiy Hospital and Chest Surgery 

Unit In Calcutta

* 314, SHRI KRISHNA CHANDRA 
HALDER : Will theMinlster of HEALTH 
ANDFAMILY PLANNING be pleased to

(a) whether the GwiiMiieift hatf
received nay ' memorendum from C ateutta'■ 
Corporation demanding toset u p a  500-bed 
casttalty hospital and ^0*bed chest surgery > 
unit1 in tbe Calcutta Metropolitan area ; ■■ :

(b) if so, the main features thereof; 
and ■:

(c) whether Government have consi-
dered thia demand 7

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND FAMILY 
PLANNING (SHRI UMA SHANKAR 
DIKSHIT) : (a) to (c). The information is 
being collected and will be laid on the Table 
of the House in due course.

Requirement and Import of Sever 
Phosphate

*318. SHRI HAMENDRA SINGH 
BANERA: Will the Minister of AGRI-
CULTURE be pleased to slate :

(a) the total requirement of super 
phosphate fertilizer in India ; and

(b) how much is manufactured in India 
and how much is imported ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) end (b). 
The requirement of fertilisers in the 
country is assessed in terms of 
Plant nutrients viz., Nitrogen (N), Phos-
phates (PgC5> and Potash <ICa O) and not in 
terms of individual fertiliser products. The 
requirements thus assessed are then met 
through domestic production, stocks on 
hand end likely imports.

The following statements will show the 
requirements of P20 4, estimated domstic 
production end imports for the year 
1971-72;—

(in lakh tonnes of PsO»)
Stocks at the beginning of 1971-72 2.0ft
Domestic production 4.20
Imports planned  ̂ ; r 2,50

■■ :: , . /; '
■: tv* consumption _ 7.32,
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ctude*’ 2J lakb tonncf of natrients in tin  
form of super-phosphate. The remaining 
domestic ptrpducfloo is to the shape of cam* 
plex fertilisers containing PaO«. Tbe

among women, in developing countries 
where maw illiteracy among women still 
exists. This programme should consist of
* mass approach in general literacy, phasing 
to functional literacy in such a maimer that

import programme for phosphaitic fertilisers 
allows for full utilisation of indigenous pro* 
duction of superphosphate. Certain stock 
in the pipeline it also necessary so as to 
leave reasonable balance at the end of the 
year. No import of super-phosphate is, 
however, made.

Seminar against Illiteracy held Jointly
by National Federation of Indian 

Women aad UNESCO

*319. SHRI VIJAY PAL SINHG : will 
the Minister of EOUCAT1AN AND 
SOCIAL WELFARE be pleased to state :

(a) whether an international seminar 
against illiteracy was held jointty by 
National Federation of Indian Women and 
UNESCO in Delhi recently ;

(b) if so, the subjects discussed ; and

(c) the decisions arrived at ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. 
D.P. YADAVA): (a) The National Federa-
tion of Indian Women organised a Seminar 
form November 1 to 9, 1971 at New Delhi 
with partial financial assestance from 
UNESCO.

(b) The theme of the Seminar wat 
Training of Coders to Combet Illiteracy 
among Women and Educate them for parti-
cipation in the economic, social and Cultural 
development of their countries.

(c) A statement incorporating the con-
clusions and recommendations of the Semi-
nar is enclosed

all regions is the country and all adult 
illiterates in all sectors of the population 
are covered within a given span of time, so 
that they may find gainful employment stay 
in it, be promoted and achieve self confi-
dence to become active members of society.

2. Content and Technique : Special 
background studies for different groups of 
target population is necessary to make func-
tional literacy successful; while this is pro-
gress, work can begin by giving short term 
training to workers in general literacy. In 
addition to reading, writing and arithmetic, 
hygiene and dietics, family planning and 
bringing up children, handicrafts, scientific 
outlook, laws covering women's rights 
should be included.

While a general literacy course may be 
a short duration, a functional literacy course 
should be for at least one year, if necessary 
in two stages of six months each.

The governments should utilize tbs mass 
media of press, film, and television for 
motivation and promotional work, these 
should be made freely available to the 
agencies and cadres implementing the pro-
gramme.

The government should initiate pilot 
projects as early as possible, the Seminar Is 
of the opinion that by the end of 1972 at 
least five such projects should be started. 
These should be located in specially selected 
areas by the Governments and developed 
through the coordinated efforts of all 
Governmental and nongovernmental agen-
cies in each area.

3. Cadre and Training: The concept 
of the term "cadre” should be clarified. 
The Seminar further agreed that the term 
include* the entire range of workers from 
organizers to literacy instructors, adult 
leaders communities and evaluators; it

Statement

the  Seminar, recommended that :**-■

: I. General i should be a firm
national policy to take immediately all step* 
aeeded tQ eradicate Uiluacy completely

would thus include all persons in developing 
and pranotiag the programme both hpriaoft- 
tally and vertically*
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?9>e cadreahould consist of tbe follow-
ing categories ofperson* :

(a) Planning level ) Each of these
personnel ) categoric* of

) person*

(b) Operational ) Include govern-
level per*ontiel ) ment officer*

) voluntary wor- 
) kers.

(c) Community leaders such as mem* 
hers of Parliament and State Assemblies 
and representatives in local Government 
whose special responsibility would be pro* 
motional Activities ; these would need orien-
tation and also need to be exposed to the 
problem in the field but may not need train-
ing for implementation of the project.

Provision be made for suitable accom-
modation and facilities of work including 
security arrangement* of literacy worker* in 
rural areas, specially women.

4. Follow-up Action: The Govern-
ment, (both Centre and State) is to be res* 
ponsible for financial support for their work, 
including securing funds from international 
agencies.

Governments shoutd also be responsible 
for the training of literacy workers and set 
up the approaches needed for coordination 
of the work with various department, agen-
cies voluntary organisations for carrying 
out the programme.

Promotional and motivational pro* 
grammes should be diversified according to 
the interest* of each target population; 
some facilities to women in the form simple 
creches and midday meals for children will 
give them the time needed for study.

In expensive and attractive literature, 
mobile libraries and reading room* should 
be provided to sustain literacy and follow up 
the achievement* of the neo-literate*.

The govermncnt should set up an appro- 
prfatebody for preparing a programme of 
free, universal, primary education for all 
i& Jdreaahouldbe implemented immedi-

atelyincluding that for girl* in order to 
ensure tlaiKt' ill*' 
grow up

SetHng8pofMoreOut-DoerDl*peii*arlt»
teCW cntta

•320. SHRI BUOY MODAK : Will the
Minister of HEALTH AND FAMILY 
FLANNINo *>e pleased to *tate:

(a) whether Government are aware of
the urgent necessity to establish aoine (not* 
out-door treatment dispensaries with dia-
gnostic facilities in addition to the existing 
out-door treatment dispensaries in Calcutta;

(b) whether Government had received
any request from the Calcutta Corporation 
regarding this; and

(c) if so, the step* taken by Govern-
ment thereon?

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND 
FAMILY PLANNING (SHRI UMA 
SHANKAR DIKSHIT): (a) to (c). The 
information i* being collected and will 
be laid on the Table of the House in due 
course.

Set big up of Warehousing Corporations 
In All States

*323. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether some State Government*
have not yet set up warehousing Corpora* 
tions in their States;

(b) If so, the names of such States;
and

(c) The reason* therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) Yes, Sir.

(b) Jammu & Kashmir, Himachal
Pradesh, Meg halaya and Nagalftnd

(c) The W*«tiou*rog Corporation*
Act, i m ,  i t  to the State
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of Jammu & Kashmir. However, a pro-
posal. for tho amendment of the Act is 
underWsideraaon of the Central Qoverti- 
ment. The remaining three State Govern- 
mcntt have not taken any steps so far to 
set up State warehousing Corporations^

Central Assistance to Orissa Dae to 
Drought .

♦324. SHRI BANAMALI PATNAIK:
Will tbe Minister of AGRICULTURE be 
pleased to state:

(a) Whether drought conditions are
prevailing in some parts of Orissa State ;

(b) If so, the areas involved;

(c) whether State Government have
sought any assistance from the Centre ; 
and

(d) if so, the reaction of Central
Government thereto and action taken in the 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) and (b ). 
The Government of Qrtssa has reported 
prevalence of drought conditions in some 
parts of Koraput, Kalahandi, Sarnbalpur, 
Ganjam, Puri and Bol&ngir districts.

(c) No. Sir, The State Government
has not sought any Central financial assis-
tance.

(d) Does not arise.

latrodoctkm Of Crop lesuranct Scheme

*325. SHRI SUBODH HANSDA: will
the Minister of AGRICULTURE be pleased 
to state:

(a) whether Government have decided
to introduce Crop Insurance ;

(b) if so, which particular crop has
beett  ̂ .aaC

(c) whether this will be localised to a
particular Slate or spread w  the entire

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) No Sir.

(b) and (c). Does not arise.

Delay In Completing Tuticorin Harbour 
Project

* 326 SHRI M.M. JOSEPH : will the
Minister of SHIPPING AND TRANSPORT 
be pleased to state :

(a) whether there hat been any deliy
in completing the Tuticorin Harbour Pro-
ject ; and

(b) if so, the extent thereof and the
reasons for the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) and (b). The major works under
execution at Tuticorin relate to the forma-
tion of the South and the North Breakwater 
construction of one Pier-head in the South 
Breakwater and two Pier-heads in the North 
Breakwater, consiruction of a Wharf Wall 
and Dredging and Reclamation of the 
Wharf Wail area. The works were scheduled 
to be completed by about middle of 1973. 
The contractor for this work has not 
maintained the progress as planned. He has 
asked for extension of time up to October, 
1973 for completion of the works. Govern-
ment are considering his request for exten-
sion of time in the context of the difficulties 
explained by the contractor.

British aid for Building a Cargo ship by 
Scottish Firm

*327. SHRI J. B. PATNAIK :
SHRI SARJOO PANDBY :

wilt the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether talks were held regarding
the British aid allocation of funds to finance 
the building of a giant cargo ship for India 
by a Scottish firm; and

(b) if so, tbe main regimes thereof \
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< sh ri r a j  b a h a d u r )  ; 
X«i: .4ftaiB:-: ttMfecifip talk# wem 
beldwith the Britith Government for Anaa* 
ciogtbebuHding of * giant cargo ship fey a 
Scottish firm. However/ certain preposalt 
were made last year to the British Govern* 
mew for purchase of ships by Indian Ship-
ping companies from British Shipyards 
eligible for fiaaacing out of British Project 
Aid* Following the acceptance of these 
proposals in principle by the British Govern* 
meat, the Government of India have 
allocated £11.65 million in favour of the 
Shipping Corporation of India Ltd. for 
purchase or 2 bulk carriers Of 75,000 DWT 
each and £6.125 miilion in favour of M/S 
Scindia steem Navigation Co. Ltd. for 
purchase of one bulk carrier of 75000 DWT. 
Allocation of another £5 59 million in favour 
of M/S Great Eastern Shipping Company 
Ltd. for purchase of 2 multi-purpose vessels 
did not materialise. The British credit & 
from Gavernmsat to Governmsot basis and 
the shipping campaies get only the foreign 
exchange facilities.

TO* will, however.fce wiihdrawafmm 31-5- 
1974, Tbe effect o f thi* decision on the 
growth and profitability of Indian Shipping 
will be known in due course.

Higt Rates of Internet <m short-term 
loans given by healing and biImui 

Development Corporation,
Calcutta

*329. SHRI DINEN BHATTACHARYYA:
will the Minister of WORKS AND 
HOUSING be pleased to stale :

(a) whether Housing and Urban
Development Corporation, Calcutta Is deman-
ding high rate of interest for the shortterm 
loans from the We st Bengal Government;

(b) whether tbe period for the repay-
ment of the loans has also been reduced 
from 20 years to 5 to 7 years with higher 
interest; and

to ?
(c) the reaction of Government there*

Crowth of Indian shipping adversely affected 
due to removal of Rebate

*328. SHRI MAT I SAV1TRI SHYAM : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether the growth of Indian
shipping has been badly hit as a result of 
removal of rebate ;

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND FAMILY 
PLANNING (SHRI UMA SHANKAR 
DIKSHIT): (a) No, Sir.

(b) The period of repayment of the
loans would depend entirely on the nature 
and viability of the schemes.

(c) Does not arise.

(b) if so, the 
interested shipping 
been hit : and

Corporation and other 
companies which have

(c) the steps which the Government 
propose to take to recover the losses sustained 
and to earn profit ?

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) to (<#. The development

to Indian shipping.

Merchants caught hi Andhra Pardeeh 
while exporting rice to other SIftfeft

*330. SHRI K. SURYANARAYANA:
Will the Minister of AGRICULTURE bt 
pleased to refer to the reply given to pastas* 
red Question No. 7168 dated the 5th August, 
1971 regarding seizure of Railway wagons of 
rice in Andhra Pradesh in Inly, 1971 in the 
guiseof broken rice and state :

(a)?
matter has since been
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toom* thereof and the  
action talceaio the matter against th© »er- . 
chants concerned who tried to defraud the 
Government ? ■

THB MINISTER OF STATE IN THE 
MINISTRY OF AGHICULTOIUB ( SHRI 
ANNASAHEBP. SHINDE): (a) asm! <b). 
Action under section 6A of the Essential 
commodities Act, 1955 to confiscate the rice 
seized has been completed. However, in-
vestigations of the criminal charges against 
the offendersis still continuing.

Rice and wheat supplied for Bangla Detfc 
Refugees to Assam, Meghalaya and 

Tripura

1930. SHRI ROBIN KAKOTI. Will 
the Minister of AGRICULTURE be pleased 
to state.

(a) the funds allocated to the various
States and Union Territories, during the 
currentftnancial year 1971-72 in respect of 
Works, Housing, Urban Development and 
Slum Clearance Stale-wise and Union Terri-
tory-wise ; and

(b) the amount allocated to the various
Stales for works, housingv  urban develop-
ment and slum clearance in the Fourth Five 
Year Plan State-wise and Union Territory- 
wise ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) (a) and (b). 
Approved outlays, State-wise and Union 
Territory-wise, for housing and urban deve-
lopment programmes for the Fourth Five 
Year Plan and for the year 1971-72 aw 
given below :—

(a) what quantities of rice and wheat
have been supplied from Central Stores for 
Relief work among the evacuees from Bangla 
Desh to Assam* Meghalaya and Tripura 
respectively upto the end of October, 1971;

(b) whether the demand made by the
Governments of Assam, Meghalaya and 
Tripura in this regard have been entirely 
met ; and

(c) whether there was acute shortage of
rice and other essential food io some of the 
evacuee camps in Meghalaya and Tripura in 
the month of August and September, 1971 7

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE (a) and (b). The 
required information is being collected and 
will be laid on the Table of the Sabha on 
receipt.

(c) Supply was affccted for a short 
period due to dislocation of traffic and 
prktfitymovernents. T1»e situation is now 
under control

■■ Fanils allocattd for Housing. Urban Deve- 
" ' iejmSwl tihMuriSce to f?titrii

1931. SHRI ROBIN KAKOTI: Will 
lh» MJaluor of WORKS AND HOUSING
tuff ftltfaflicid ta  tWe :

(Rs. in lakhs)

Name of State/ 
U. T.

Outlays

Fourth
Plan

1971-72

I. Andhra Pradesh 950.00 209.00
z Assam 367.00 70 00
3. Bihar 840.00 150.00
4, Gujarat 675 00 190.00
5, Haryana 300,00 50.00
6. Himachal Pradesh 153.00 52.65
7. lammu St Kashmir 390.00 65 00
8. Kerala 560.00 139.00
9. Madhya Pradesh 640.00 260 00

10. Maharashtra 1800.00 560.00
It. Mysore 800.00 18000
12. Nagaland 178.00 50.50

13. Orissa 525.00 173.00
14. Punjab 600.00 88.00
15. Rajasthan 645.00 122.00
16* Tamil Nadu 1750.00 365.00

17, Uttar Pradesh 1200.00 290.00
18, West Bengal 5O79.00 1010.00
19, Meghalaya > 62.00 12.00

'
To t a l 17514.00 403M S



of State/
■■
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Union Territories

(Rb. inlakbs)

Outlays

Fourth 1971-72 
Plan

C. P. W. 0 i is no ldnger required to look
. after the works to Kerals; ;-i:Boib;'tliese ©M- 
siom are under (he control of M&draf Cen-
tral Circle of tbe C. P. W. D.

(b) The present workload does not
justify creation of a separate circle for 
Kerala*

1. Andaman &
Htcotoar

2. Chandigarh
3. Dadra & Nagar

Havtlj
4# Delhi
5. Go*, Daman A Diti

Laccadive Islands
7. Manipur
9. NBFA
9, Pondicherry

10: Tripura

t o t a l

The provision for slum clearance is 
included under housing and urban develop-
ment outlays. No funds are provided to 
the State Governments for their ‘works' 
programmes.

Another scheme for slum improvement 
, programme with central assistance is under 
consideration.

Setting op of separate CPWD circle 
for Kerala

1932. SHRI VAYALAR RAVI :
SHRI M. K. KRISHNAN :

Will the Minister of WORKS AND 
HOUSING be pleased lo state :

(a) whether there will be heavy workload
on CPWD Office in Coimbatore due to the 
inclusion of Kerala in the circle; and

Deadi of cattle In P*huiia« (Bihar) 
doe to ‘Surra’ disease

1933. KUMARI KAMALA KUMARI: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether (be atienoon of the Minister
has been drawn to the news item “ Pashuon 
Mrityu** appearing in Hindi weekly of Bihar 
namely ‘ The Saptahik Haldhar” dated 
21st October, 197), which reveals that many 
cattle are dying of “Surra disease** in Paiamau 
District (Bihar) in general and Bishrampur, 
Hariharganj and Husenbad Blocks in 
particular;

(b) if so, tbe remedial measures taken
or proposed to be taken by the Government; 
and

(c) if not, the reasons thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY OF GR1CULTURE (PROF. 
SHER SINGH) (a) The Director of Animal 
Husbandry, Bihar has informed that 34 ani-
mals died due to “Surra disease” in Bith- 
rampur, Hariharganj and Husenbad Blocks 
in Paiamau District (Bihar).

(b) 2,000 doses of raedicins were suppli-
ed for treatment and the disease is under 
control*

(c) Does not arise.

10.00 2̂ 50

6.00 1.90
1700.00 302.34

92 00 15.06
0 25 010

40.00 7.47

80 00 20.36
37.57 11.00

1978.92 364.56

(b) if so* whether Government will con- Requirement and replacement of 
rider the proposal the establish a separate *Mps daring Fourth Five-Year Plan
circle for Kerala ?

1934. KUMARI KAMALA KUMARI *
tHB MINISTER OF STATE IN THE wm J J *  s H|P™ N O  A^D

MINISTRY OF WORKS AND HOUSING TRANSPORT be pleased to stste :
(SHRI I. K. GUJRAL) : (a) Due to incre-
aae tn the workload in Kerala, a new t>ivi* (»} whether our country needs during
•ion has been opened at Trivandrum and the Fourth Plan period #  i$p» for coastal

Coi©b»tors Cefltrgl Division of the trade and 66 ougo ships for foreign t**dr



aadby tltohnethese afeput in service,ab- 
«»! $4 easing ship# would h«ve been replac-
ed in (he aormalcourse; and

(b) if so, the remedial measures taken 
toy Government to prevent tach aa uaforu- 
nate situation t

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BABADUR: (a) and (b). 
The emphasis generally it on tonnage and 
not the number of ships. The Fourth Plan 
for shipping envisages a target of 40 lakhs 
GRT, out of which 35 lakhs CRT 
will be operative and 5 lakhs GRT 
firmly on order. The operative tonnage 
(as on 1*1 October, 1971) is 24.85 lakhs 
GRT and 11.98 lakhs GRT is firmly on or-
der. Overaged vessels of abeut 2.36 lakhs 
GRT are expected to be scrapped by the end 
of Fourth Plan period. The tonnage to be 
ordered to achieve the Fouth Plan target is 
50.53 lakhs GRT. Every effort is being made 
to achieve the Fourth Plan target.

Steps taken to strengthen the Merchant 
fleet

1935, KUMAR1 KAMALA KUMARI : 
Will the Minister of SHIPPING AND TRA-
NSPORT be pleased to state :

(a) whether very negligible progress has 
been made to strengthen the country’s mer-
chant fleet since the Independence, so much 
so that it has risen from 59 merchant ships 
in 1947 to only 258 ships in 1970; and

(b) if so, factors which led to such a 
state of affairs ?

THfe MINISTER OF PALI AMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) No, 
Sir. Considerable progress has been made to 
strengthen the Country’s merchant fleet. 
While it is true that number of ships 
increased from 59 in 1947 to 258 in 
ia March* 1970, the progress 
has to be a*aessed aot with reference 
to number but with reference ship* 
pingtonoage. The Indian tonnage was 
only about 1.92 lakhs GRT on the eve of 
Independence, la March, 1970 the Indian 
operative tonatge stood at 23.26 lakhs GRT.

■ $}D ocr«otw l#*.

Construction o f  large-sized ShipeJa India

1936. KUMARI KAMALA KUMARJ j 
will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) what is the total number of ship-
yards in India where large-sized ship* are 
aad can be contracted; ,

(b) their production capacity at present 
and the target during the course of Fourth 
Five-Year Plan; and

(c) the estimated cost of construction 
of each ship in all the shipyards ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) ; (a) 
Three viz., Hindustan Shipyard Ltd;, Garden 
Reach Workshops and Mazagon Dock Ltd.

(b) The present production capacities 
and the targets during the Fourth Five-Year 
Plan in respect of the three Shipyards are at 
under;—

HINDUSTAN SHIPYARD LIMITED* 
VISAKHAPATNAM

The present production capacity is 2-3 
vessels of about 13,000 D.W.T. each per 
annum. A programme of Development to 
step up the production capacity of the Ship-' 
yard to 6 ships aggregating 80,000 D.W.T. 
per year by the end of the Fourth Five Year 
is now under various stages of implementa-
tion.

GARDEN REACH WORKSHOPS 
CALCUTTA

This Shipyard is at present equipped to 
build only smalt vessels. The modernisation 
programme of this Shipyard, which has al-
ready been undertaken will enable it to con-
struct two ocean-going merchant ships of
15,000 to 25,000 D.W.T. per aahum.

MAZAGON DOCK LIMITED, 
BOMBAY

This shipyard bat two large building 
b e rtb to a  which pfoductiim of thipi opto
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th* io#» tim em 4ttoaaI 
of 6 ra» joritem i6f*n«hioefy  
tod equipment, subject to a ceiK 
iog of 10% of the international

I * " ' A t
present, the shipyard It constructing 2 pas- 

'. icfiger-c«m car*o vwwit m ' tbe Shipping<;'
Corporatiooof Indiafor deliveryin 1973 

_ cud 1975 •>->

(c) Thecost of construction varies from 
ship to ship and from yard to yard. How-
ever* tbe average estimated cost of coostru-
ction of a ship of about 13,000 D.W.T. at 
Hindustan Shipyard is about Rs. 492 lakhs 
as estimated in January; 1971. There is no 
corresponding estimate available for the 
other two yards because they have not so 
for built such ships.

Hither Cost of Construction of Ship*

1937v K0MARI KAMALA KUMAR! : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether Government are aware that 
shipbuilding costa in this country are higher 
Hum in many industrially advanced countries 
of tbe world ;

(b) whether Government have made it 
a policy to make up the difference between 
the cost of construction of ships here and 
the international cost by way of subsidy 
and

(c) if so, the genesis of this policy and 
the reasons, for higher cost of construction ?

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes, 
Sir.

(b) and (c). Till recently it was so, but 
now a revised formula has been prescribed

Under the old formula, there way no 
scope for the Shipyard to make any profit 
and consequently no incentive to reduce their 
cost of construction because any such reduo* 
tion would only reduce the subsidy. The 
new formula has been adopted to rectify 
this situation by dislining the subsidy from 
the actual cost of construction.

The main reasons for higher cost of 
construction on Indian Shipyards are

(i) the higher cost of indigenous 
materials and equipment at com* 
pared to prices paid by foreign 
shipyards ; and

(ii) the element of freight and insu-
rance in the case of imported 
materials and equipment.

Transfer of the Presidents, end other Office 
Bearers of the Recognised Service 

Association by C.p.W.D.

1938. SHRI S.D. SOMASUNDARAM ; 
Will the Minister of WORKS AND HOUS-
ING be pleased to stale whether C.P.W D. 
authorities are always transferring the office* 
bearers specially President’s aod Secre-
taries of various recognised service Associa-
tion to far off places either on promotion/ 
routine transfer/otherwise ?

TUB MINISTER OF STATE IN TOE
where the subsidy is not linked to the cost 
of construction. Under the new formula, 
the shipowners are required to pay the inter-
national price of ships plus 5% towards 
partial cost of import substitution. In 
addition, the shipyard gets subsidy from the 
Government as follows

(i) 5% of the international price of 
the ship. This will be progres-
sively reduced.

■:v0 : ^ ".'theractualprteedlfferentiai bet- 
^  lAdittaeous urine and

MINISTRY OF WORKS AND HOUSING 
(SHRI i.K. GUJRAL) i The stations where 
the field staff of the Central Public Works 
Department are required to serve have been 
classified as ‘soft* and 'hard' areas accord-
ing to the availability or nonavaiJability 
of certain amenities/facilities. Every nett* 
ber of the staff it required to serve in a 
hard area at jeast once for a period of *

' threeyears. ■ ■ TrsnsferofaH thefleld staff* ' ■ 
Including office-beafers of service Associa
tion*,are generally rffccted oii thii ipriiwipî
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bctMie to Examination Pee by Hie Board
of Higher Secondary Education and 

Middle Oast Board la Delhi

1941. SHRI MULK1 RAJ SAINI : 
Will tbe Minister of EDUCATION AND 
SOCIAL WBLAARB be pleased to state :

(a) whether the examination fees for
the Board of Higher Secondary and for the 
Middle Classes Board examination in Delhi 
have been raised from Rs. 40 to Rs. 56 and 
from Rs. 12 to Rs. 20, respectively ;

(b) if so, the main reasons therefore
and how this increase is in proportion with 
the increase in the fees for checking the 
answef books ; and

(c) whether prior sanction of the Central
Government was obtained in the matter, if 
not, the reasons therefor ?

THE MINfSTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF.
S. NURUL HASAN): (a) The examina-
tion fee for Higher Secondary examination
in respect of private candidates has been 
raised from Rs. 4$ to Rs. 56; in the case of
the candidates attending the schools, fee has
been raised from Rs. 36 to Rs, 46 only. The
examination fee for the Middle school
examination has been raised from Rs. 15 to
Rs. 17, of which Rs. 5 per candidate is met
out of Boys Fund.

(b) The examination fees have been rais-
ed in order to cover the increased expendi-



» ,» ^  mmen Atam* «
tore oa the conduct of examinations. the  
increase is not only related to the increased 
remuneration for checking answer books, 

■' ■ ■ lê sô  ■ items ■ of ? ■■ ex^endtt'Uw  ̂• such
as increase in the remuneration payable to 
Superintendents^ Assistant Superintendents 
and other staff Employed at the examina-
tion centres, cost of paper, preparation of 
answer books and question papers.

(c) The increase of examination fee in 
respect of Higher Secondary examination has 
been duly approved by the controlling 
authority of the Central Board of Secondary 
Education, as required under the rules of 
the Board, The Delhi Administration, 
which conducts the Middle School exami-
nation raised the examination fee as a 
measure of urgency in anticipation of the 
Government of lndta*s approval.

Ban on Grant of House Building Loan 
aad for Ready Built House

1942 SHRI MOHAMMAD YUSUF : 
WiU the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether Government have stopped 
sanction of loan to Central Government 
Employees for construction of a house and 
for purchase of a ready built house;

(b) if so, the reasons therefor;

(c) whether such a ban will cause 
great hardship to Government Employees 
and stop building activity thus having an 
adverse effect on the employment situation 
in the country; and

(d) the time by which this ban will be 
lifted ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI 1. K. GUJRAL) : (a) No, Sir.

(b) to (d). Do not arije.

Demand for Another University in 
Delhi

1943. SHRI CHANDRA SHEKHAR 
SINGH :

SHRt AMAR NATH CHAWLA : 
JJHRI SAT PAL KAPOOR :

Will the Minister of EDUCATION AND

^SOCfAL'wtoKA^U pleased to state :■ ;

(a) whetber the Vice-ChanceHor of the 
Delhi University has writteii to Government 
that with nearly 96,000 students on its 
rolls, the Delhi University is Morning 
unmanageable, $nd that another University 
for Delhi should now be formed to cope 
with this large number of students;

(b) if so, the reaction of Government 
thereon; and

(c) whether there are any plans to 
affiliate some of the colleges in S;>uth Delhi 
with the Jawaharlal Nehru University ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. 
S. NURUL HASAN) : (a) The Vice- 
Chancellor, Delhi University has drawn the 
attention of the Government to the prob* 
lems of the University and has requested 
that these may be examined. One of the 
suggestions made by him to solve these 
problems is the setting up of another 
University in Delhi.

(b) The matter is under consideration.

(c) No, Sir.

Eviction Proceedings Against Occupants 
of Fonseca Apartments. Man Singh 

Road, New Delhi

1944. SRRI CHANDRA SHEKHAR 
SINGH : WiU the Minister of WORKS 
AND HOUSING be pleased to state :

(a) whether the Director of Estate 
have initiated any eviction proceedings 
against the present occupiers of Ihe «o- 
called *Fon«eca Apartments* on Man Singh 
Road in New Delhi,

(b) if so, the action taken; and

(c) the purpose for which this building 
is being acquired and will subsequently be 
used after acquisition ?

THE itotlST&il ;'-0F ■-STATE = IN ■ THi' ■ 
MINISTRY OF WORKS AND HOUSING 
(SHRI I* K. GUJRAL) : (a) Ye».
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(b) A *how ciuie notice under the 
Public Premises (Eviction of Unauthorised 
Occupants) Aft* W fi hie already been 
issued to the parties concerned.

(c) It it a Government of India build- 
fogand it being got vacated to augment tbe 
limited general pool resources both office 
and residential, so at to meet the ever 
incrcating pending demands of the Govern-
ment.

New Method of curing Tonsils

1945. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister or HEALTH
AND FAMILY PLANNING be pleated to 
ttate :

(a) whether a doctor in Kerala hat 
developed a new method of curing tonsi is 
without undergoing any surgical operation ;

(b) if so, main features and efficacy of 
this method ; and

(c) what steps are Government taking 
to popularise it on an All India basis ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FAMILY PLANNING 
(SHRI A K. KISKU) : (a) to (c). The 
Government are aware of the News Item to 
thit effect that appeared i n the Press on the 
5th November, 1971. A report in the matter 
from the Government of Kerala is awaited.

Ad hoc increments fur Junior Engineers 
inCP.W-D.

1946. SHRI S.D. SOMASUNDARAM: 
WiU the Minister of WORKS AMD HOUS-
ING be pleased to state :

(a) whether the Department of C P.W.D. 
has recommended that the Junior Engineers 
in tbe said department who passes AMIE 
he given six ad Hoe increments at any stage 
of basic pay ;

(b) the recommendations made and 
the stage at which the matter stands ; and

(^  whether the department is not 
tbe Finance Ministry for the 

reasons that the Pay Commission is already 
considering the c m  t

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I K. GUJRAL) : (a) Yes, Sir.

(b) and (c). The scale of pay ol the 
post of Junior Engineer is Rs. 18Q-10-290- 
EB-15*380. The pay of diploma holder 
Junior Engineer who acquires a degree or 
AMIE qualification while in service i* fixed 
at Rs. 240/- in the scale with effect from tbe 
date of announcement of tbe result of the 
examination so passed, if his pay it 
lest than Rs. 240/- on that day. The 
CJP.W.D. had recommended (hat tix ad-
vance increments should be given to such 
personnel regardless of the stage at which 
they were drawing their pay in the prescri-
bed scale. At the Third Pay Commission 
it seized with the problem of pay scales, it 
has been decided not to pursue the matter 
with the Ministry of Finance and to wait 
for the recommendation of the Commis-
sion.

Direct Recruitment of Assistant 
Engineers

1947, SHRI S.D. SOMASUNDARAM : 
Will the Minister of WORKS AND HOUS-
ING be pleased to refer to reply given to 
Unstarred Question No, 4470 on 12th 
July, 1971 and state the decision taken on 
the proposal regarding direct recruitment at 
the level of Assistant Engineer (Class II) 
which has been kept in abeyance since 
long 7

THE MINISTER OF STATE IN THE 
MINISTRY OO WORKS AND HOUSING 
(SHRI I.K. GUJRAL): lt has been agreed
in principle, to suspend direct recruitment 
to both permanent and temporary vacancies 
in the Class II Engineering Services (Assis-
tant Engineer) in the Central Public Works 
Department for a period of 7 years. Action 
has already been initiated to complete the 
necessary formalities in this regard in con-
sultation with the concerned authorities.

Meeting of Department Promotion 
Committee in CP.W.D.

1948. SHRI S.D. SOMASUNDARAM: 
Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) tbe date on which the Department 
Promotion Committee for promotion from
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Junior Engineers (Civil) to Assistant
■ Eagiseeri (CMJ) and Junior Engineer 

(B}«64) W  AM)stiU)t Engineer (Elect) met" 
Iwt: \  . ;: V . /

# :  tin reasons for notcaliing Depart- 
menfalPrdmotion Committee** meeting for 
man ihm  a year; and

(c) ] the ’steps Government propose to 
i i  iha matter ?

THE MINISTER oF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRJ I.K, GUJRAL): (a) The Depar- 
t mental Promotion Committee for promo-
tion from Junior Engineer (Civil) to 
Assistant Engineer (Civil) met last on 30th 
September, 1970 and the Departmental 
Promotion Committee for promotion from 
Junior Engineer (Elect,) to Assistant 
Enginer (Electrical) met on the 28th January,
1971.

Written Answers

(c) the qualification* 
these postrl;;/^-^

prescribed for

■ -v:.flro'-bBWW- MINISTER IN TSHE 
MINISTRY OF J^C A T IO N  ANftMSOi* 
CIAL WELFARE AND IN THE DEPART 
MENT OF CULTURE (PROF. D P . 
YADAVA): (a) The officers of Field Advisers 
for the States were set up on the ba«is of 
the recommendation* of the Nag C&audhuri 
Committee and are primarily meant for 
liaison work with the States. They are 
broadly concerned with the following 
problems

(i) Primary and secondary extension 
services centres;

(ii) Liaison work with the State con-
cerned;

(iii) Study of developments in the field 
of school education in the State;

(b) and (c). On tbe Electrical side, 
or.e year ha* not yet elapsed since the last
meeting of the Departmental Promotion 
Committee.

On the Civil side, Departmental Pro-
motion Committee could not be held as 
representations have been received from the 
Service Associations regarding inter-preta* 
tion of the eligibility criteria prescribed for 
promotion of Junior Engineers to the Grade 
of Assistant Engineer. These representations 
are being examined and the Departmental 
Promotion Committee meeting will be 
arranged a* Soon as the issues involved are 
settled.

Function of Field Officers in 
N.C.E.R.T.

1949. SHRI S M. SIDDAYYA: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) the function* of the Field Adviser* in 
the National Council of Educational 
Research and Training ;

(b) number of academic posts that have 
been sanctioned io each of the offices of the

(iv) Identification of special problems 
in school education in the State 
which are of interest to the NCERT:,

(v) Familiarizing the State Education 
authorities with the work done and 
the work in progress at the NCERT;

(vi) Introducing the State Authorities 
properly and effectively to the text-
books, textual materials and other 
aid developed at the NCERT;

(vii) Carrying out the function of a 
liaison officer between the State 
Board of School Education and the 
NCERT functioning as the National 
Board of School Education.

(b) There is one academic post of Field 
Adviser in each of the office*. Provision 
for additional academic assistance is only 
examined as and when necessary.

(c) The Field Adviser is an officer of 
t he Council of the rink of a Reader or 
above or of the rank of Deputy Director 
of Public Instruct ion in the State and must 
know the major language of the State and 
when he is assigned for more then nne 
major language of at least one State.
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■;■;■ FttlinsnpofPosts h*N.C.EJLT ,. :

1950; m m  S.M; SIDDAYYA : Will 
the Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state :

(a) how many new posts in various
categories have been created in the National 
Council ofBducational Research and Train- 
iog and Regional Colleges slnoe August, 1971;

(b) how many posts have been adverti-
sed after that date;

(c) how many posts were filled up by
direct recruitment and by prom31ions, 
temporary or permanent; and

(d) of them how many were filled up
by candidates belonging to the Scheduled 
Castes and Scheduled Tribes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF D. P. 
YADAVA) : (a) to (d) The information is 
being collected and will be plased on the 
table of the House in due course.

Maluttnaace Grant to Siddhartha 
High School, Mysore

1951. SHRI S.M. SIDDAYYA: Will 
the Minister of EDUCATION AND SO-
CIAL WELFARE be pteased to state :

(a) whether the Siddhartha Eduction
Society, Mysore had applied to the Gwen* 
raent for the sanction of maintenance grant 
to the Siddhartha High Sctnol, Mysore, if 
so, when;

(b) the special grounds the Society
urged for the sanction of the above grant ;

(c) whether the Government of Mysore
has sanctioned i t ;

<d) ifnot.tfce reason therefor; and

V'"

W M ^bm iTY  M l l t e  TllEMl- 
NISTRY OF EDUCATION AND SOCIAL 
WELEARE AND IN THE DEPARTMENT 
OIF CULTURE (PROF D P. YADAVA).
(a) No application has so far been received
from the Siddhartha Education Society,
Mysore for maintenance grant to Sidhartha
High School, Mysore,

(1b) Does not arise .

(c) to (e). Information from the Govern*
ment of Mysore is awaited* and will be 
placed on the Table of the H *use as soon 
as received.

Central Government Scholarship to 
Schedule* Castes *  Scheduled Tri- 

ben Stadeats for Higher Studies 
Abroad

1952. SHRI S.M. SIDDAYYA ; Will 
the Minister of EDUCATION AND SO- 
CIAL WELFARE be pleased to state :

(a) date when the Director of Social
Welfare, Government of Mysore issued a 
notification at the instance of the Union 
Government catting for applications from 
candidates belonging to the Scheduled 
Castes and Scheduled Tribes for 
the award of scholarships to go abroad 
for higher studies ;

(b) the last date for submitting appli-
cations; and

(c) whether sufficient time was allowed
to the canlidates to submit their appli-
cations 7

TUB MINISTER OF STATS IN THE 
MINISTRY AND SOCIL
WELFARE AND IN )r$Bm  
OF CULTURE (PROFS,
AN): (a) and <b). The Central Gowmment 
'Schemes were-advertised in tbifty a«ws- 
papers in India, including si* In Southern ; 
region bn 27.9.1971. State Governments 
/Union Territory Administrations etc. wcrte 
also requested to give wide publicity to the 
scheme, : Last date for receipt of the duly 
completed applications was 
State Governments including Mysore were 
requested to *iw wid* Publicity totbemfVw-'
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issued by tHe Oowmment of dent seeking admission to a  MedicaVCottege 
to give ao under?akiog that after completion 
of tbe MBBS course he/she shall, if required 
by tbe Government, serve in tbe rural area* 
for a  prescribed period; Sir.

Turnout of Doctors by Medical 
Colleges

1953. SHRI DEV1NDER SINGH GAR- 
CHA: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to 
• la te : .

(a) the number of doctors turned out by
Medical Colleges every year for the last 
three years; and

(b) how many out of them could get
employment ia Centre and State Health Ser-
vices ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH ANDFAMILY 
PLANNING (SHRIA.K. KISKU); (a) 
and (b). Information is being collected 
and the same will be placed on tbe table 
of the House in due Course.

Compulsory Service hi Rural Area#
by New Entrants to the Medical 

Colleges

1954, SHRI DEVINDER SINGH 
GARCHA :

DR. SANKATA PRASAD :

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether there is a proposal under
consideration of Government for those 
seeking admission in Medical Colleges that 
after Graduation, they will undertake to 
te rn  at least two years in rural areas be-
fore th^y become eligible to get employment 
fh the Central and State Health Services: 
and

(b) if so, the main features thereof ?

t h e  DEPUTY MINISTER i n  THB 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A K. KISKU): (>)«ad 
<b). YM. Tbere ii a proposal under conttd*-

: trf tfw Go win meat to  mk every itg>

Street light h S M » rG > tta
Colony of West Delhi

1955. SHR! S.M. BANERJEE: Win 
the Minister of WORKS AND HOUSING 
be pleased to state :

(a) whether there is no street lighting in
the Shankar Garden Colony of West Delhi;

(b) whether Under agreement made bet-
ween the coloniser and the plot holders, 
street lightening had to be provided by the 
coloniser;

(c) if so, the reason why the coloniser
had not provided street lightening so far;

(d) whether the absence of electricity
was adversely affected the pace of building 
construction in the colony; and

(e) if so, the steps Government propose
to take to provide electricity and street 
lightening in the colony at an early date ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS- 
1NG (SHRI I.K. GUJRAL): (a) There is 
no street ligthtiog in the Colony.

(b) and (c). Government are not aware
whether there is any agreement between 
the coloniser and plot holders requiring the 
colonizer to provide street lighting in the 
colony, and if so why the colonizer has 
not done so far. One of the conditions 
for the approval of the layout plan, however 
lays down that the electrification of the 
colony is the responsibility of the coloni-
ser.

(d) No, Sir.
(e) Does not aries.

Development Work i i  M k i r  Carden Colony 
1* Wert Delhi

1956. SHRI S. M. BANERJEE: Wilt 
the Minister of WORKS AND HOUS1NO 
be pleawd to itate ;
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(a)v whether inspite of the fact that 

the cblomser of th£ Shinker Garden 
colony in West Delhi bad deposited 
Kilt amount for the deficiencies as pointed 
out by the Delhi Development Authority, 
no development work has yet started there;

(b) if so, the reason why. the develop-
ment work in the colony is being delayed;

(c) whether this delay in development
is adversely affecting the building activities 
and is against tbe interest of the plot 
holders; and

(d) if so, the step the Delhi Develop*
mem Authority had taken or propose to 
take to expedite development work in the 
above colony ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL): (a), (b) and (d). 
The coloniser has deposited in cash and by 
way of bank guarantee the estimated amount 
for making good the deficiencies in internal 
and external (peripheral and bulk) services 
(water supply and sewerage) excluding 
electrification charges. Tbe coloniser has 
not yet deposited the requisite amount with 
DESU for the electrification of the colony.

The Municipal Corporation have been 
asked to make good the deficiencies in 
regard to water supply and sewerage at an 
early date.

(c) No Sir.

Study of Medical problem at High Altitude

1957. SHRI P. VENKATASUBBAIAH: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state:

(a) whether the All India Institute of
Medical Sciences has reached some impor-
tant conclusions in the study of medical 
problems at high altitude in a joint venure 
in collaboration with the Defence Minister;

(b) if so, die broad features thereof;
and

(c) how far it isgoing to prove useful
for our defence personnel serving at high 
altitudes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISHfcU): (a) 
to (c). In conjunction with the Defence 
Medical Services, the All India Institute of 
Medical Sciences have conducted several 
studies at high altitudes and laboratories at 
Delhi to explore the immediate and delayed 
circulatory, ventilatory and venomotor 
responses at high altitude. Studies were 
also made to investigate failure to adapts^ 
tion, like acute mountain sickness and high 
altitude pulmonary oedema. The pharma-
codynamics of certain drugs which are used 
to allay, mitigate or prevent the acute illness 
of high altitude have been studied in depth.

Subjects with acute mountain sickness 
hypo ventilate, retain Co 2 (Carbon Dioxide) 
have markedly reduced PAO 2 (Partial Ten-

sion Pressure-Arterial Blood-Oxygen) increas-
ed A aDo 2 (Aveolar-Arterial Blood-Diffe- 
rence-Oxygen) and metabolic alkalosis. 
Patients with high altitude pulmonary 
oedema, on the other hand, hyperventilate 
resulting in respiratory alkalosis. They have 
reduced PAO 2 but A«aDO 2 is greater. 
There is presence of moderate pulmonary 
arterial pressure but pulmonary wedege and 
left arterial pressures are normal. High 
wedge and left arterial pressures are normal. 
High altitude pulmonary oedema is probably 
caused by increased pulmonary blood volume 
due to marked peripheral vasoconstriction, 
increased pulmonary alveolar endothelium 
consequent to sudden change in hypoxia due 
to altered terrestertial elevation and / or 
exercise.

Pharmacodynamic studies have now 
made it possible to prevent and treat these 
illnesses by administration of rapidly acting 
diuretics,

Issue of orders prohibiting strikes In

1958. SHRI M, M.10SEPH : Will the 
Minister of H&ALTH AND FAMILY 
PLANNING bepieased tosta te :
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••̂ («) wheiberoqlOth October, 1971., Go- presentations about the ^orkioj of tbe Un*-
vernraent h*d issued tin orderprohtbiting ver&ity has appointed Prof. Samuel Mathai*
striUin any service connected with conser- formef Vice-CfeanceJlor, Kerala University,
vancyandsewage disposal ia the Union and fortne? Secretary. Uaiversity Orauts
Territory of Delhi; and Commission, to look intothese and gene^

...' ’ 'rally iiato the affairs of the .University.,. Prof#
(b )ifso . the reasons therefor ? Mathai has taken over charge on November

n ,  1971. Further action will be taken by 
THE MINISTER OF STATE IN THE the Chancellor on receipt of the report.

MINISTRY OF HEALTH AND FAMILY 
PLAWINO (PROF. D. P. <:HAfTOPA-
DHYAYA) : (a) Yes. Mechanisation of Fisheries !* ladle

(b) Delhi Pradesh Bafraiki Mazdoor
Sangh gave strike notice to the Delhi Muni-
cipal Corporation. According to the notice 
tbe Sangh was to demonstrate at Town Hall 
a t noon on tbe 14th October, 1971 and to 
go on strike on the 15th October, 1971 if 
tbeir demands were not fulfilled. The Delhi 
Administration felt that the proposed strike 
portended grave danger to the public health 
and was likely to spread throughout the city 
in case timely action was not taken to curb 
the strike. In view of these facts an Order 
dated the fOth October, 1971, prohibiting 
strike in any service in the Union Territory 
of Delhi connected with conservancy and 
sewage disposal was issued.

Bangalore University Stndeiits Demand
for an Inquiry Into University’s Affairs

1959. SHRI A. K. GOPALAN : Will 
the Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state :

(a) whether the attention of Govern*
meat has been drawn to the demands made 
by the Bangalore University Students for an 
inquiry into the affairs of the Bangalore Uni-
versity;

(b) if so, whether Government have ins-
tituted any inquiry ; and

(c) if so, the findings thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE ( PROF. D. P. 
YADAVA); <a> Y*s, Sir.

The Chancellor of the 
Bangalore University who has received ra-

I960. SHRI SAMAR MUKERJEE i 
SHRI C. CHITTIBABU x

Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether an expert group of the
Programme Evaluation Organisation of the 
Planning Commission had submitted an 
analysis to the Commission about the me-
chanisation of fisheries in India;

(b) if so, the findings thereof; and

(c) the reaction of Government there-
to ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes.

(b) The report cf the Programme
Evaluation organisation furnishes a general 
assessment of mechanized fishing in 
the country as well as a State-wise 
anilysis of the programme of mechanization 
of fishing in the eight maritime States. The 
role of mechanized ffching and the economics 
of operation of mechanized boats have been 
analysed, the adequacy of infrastructural 
support such as harbours, refrigeration and 
processing facilities, maintenance services 
and trained personnel has been assessed, and 
certain recommendations for improvement in 
the organisation and functioning of the pro* 
gramme have been made. The over-all 
assessment which has been made is that 
while ihe allotment of fundv by most of the 
maritime States in the successive five year 
Plans for the programme of mechanized 
fishing has been satisfactory and, in terms 
of administrative set-up, there bas been con- 
siderable strengthening of fisheries Depart-
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-1nent* and a number of development insti-
tutions havebeen created, much leeway baa
to be m^dft up ia tbe provision of facilities
such as marketing, refrifwatioa, cold slo* 
vaSi; processing, harbours, repair and main* 
tenance and training of fishermen. Some of
the more important observations are summa-
rized below

1. The average rate of gross return per
unit of investment on non-powered boats is 
much higher than that of mechanized boats 
particularly in terms of quantity *nd to a 
smaller extent in terms of value. Tbe gross 
catch of mechanized boats is however higher 
than that of non-powered boats by 70% and 
tbe value of catch is thrice that of non-
powered boats.

2. In tbe interests of increasing pro* 
duct ion and export of marine fish, the me-
chanization programme needs to be gradually 
extended More attention should be given 
in future to increasing operational efficiency 
by reducing costs and improving manage-
ment. Mechanized boats should concentrate 
more on off-shore fishing grounds.

3. Living standards of fishermen work* 
ing on mechanized boats are comparatively 
better than those of fishermen using non* 
powered boats.

4. Cold Storage, refrigeration and boat
building facilities are inadequate with refer-
ence to the requirements for effective utilisa-
tion of catches, but even these liirited faci-
lities are not being fully utilised particularly 
in the public sector. These facilities should 
be more adequately utilised before addition-
al facilities are provided in the areas where 
there is under-utilisation. Adequate measures 
should be taken to popularize refrigeration 
facilities among fishermen.

5. Marketing of fish is handled pre-
dominantly by the private trader. The Co* 
operative Marketing structure needs to be 
{^organised and strengthened.

( 6, Landing and harbour facilities are
inadequate and this has hampered the syste-
matic development of the fishing indaUry.

: i:w While.training centres for fishermen 
towr been ( almost 'til

States, the training provided should be made 
morepractical and purposive,

8. Institutional finance should be used
on a larger scale for the programme of 
mechanized fishing.

9. Subsidies should be provided On 
fuel and lubricants.

10. Welfare measures for fishermen
such as provision of housing, drinking water 
schools and health centres are generally in-
adequate and should be provided on a lar-
ger scale.

(c) The analysis of the programme of
mechanization of fishing boats made by the 
Programme Evaluation Organization provi-
des a useful sources of reference for tbe 
further planning and direction of this im-
portant programme. Agaiast a provision of 
Rs. 28 crores in the Third Plan, a provision 
of Rs. 83 crores has been made in the 
Fourth Plan for development fisheries, of 
which about Rs. 20 crores is earmark-* 
ed for provision of fishing harbours and a 
similar amount for introduction of mecha- 
ntzsd boats. Th; importance of providing 
adequate landing facilities has been recog-
nized, and the harbour plan which is fully 
financed by the Central Government, envisa-
ges not only large harbours at tbe major 
ports and other selected centres, but also 
small-scale facilities for mechanized boats at 
a large number of centres. Harbour faci-
lities are being provided at a total of 78 
sites around the coast. The programme is 
being constantly reviewed and expanded. A 
UNDP Project is also surveying potential 
harbour sites and drawing up plans. The 
mechanization progr immes are being cons-
tantly reviewed, and the types of boates 
introduced in certain areas of concentration 
are being adjusted suitably with reference to 
the economics of operation. The need for 
strengthening the cooperative marketing struc-
ture in order to secure better returns to 
fishermen is also recognized. State Plans 
provide for assistance to Fisheries Coopera-
tive^ The report of the Programme Eva-
luation Org»nisationcorrectiystres*es the 
importance of ‘;tf^v*erVjee; and it is proposed 
to place increasing emphasis oil the organi-
sation o f a suitabie cooperative marketing 
structure. The need for supOtojmeoting 
Plan resource* insututlonalfinanse lo t



tbemechanisatfon programme t o  been itn- 
pressed on Suite Governments many of 
whom have taken suitable steps to organise 
tbe fiowof institutional finance to the me- 
chaniiedfi&hing industry. the question 
of providing subsidy on fuel used by fishing 
boats has also been taken up for considera-
tion. The observations of the Programme 
Evaluation Organisation are being kept in 
view in finalising ths Annual Plans of the 
States, the report has also been furnished 
to the State Goverments who are concerned 
with the implementation of the programmes 
of mechanisation, refrigeration, marketing, 
training and welfare.

Strike by StuJants of Patel Memorial 
National College, Rajpara (Punjab)

1961. SHRI R.P. DAS : Will the
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the continuous 
strike by students of the Patel Msmarial 
National College, Rtjpura (Punjab) for the 
last few days ;

(b) if so, the reasons therefor ; and

(c) the steps taken by Government to 
solve the dispute 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (PROF. D.P. 
YADAVA) : (a) and (b). The students of 
the Patel Memorial National College, 
Rajpura went on strike flora August 26, 1971 
to express their resentment against the 
following

(1) alleged dictatorial attitude of 
and the irregularities committed 
by the Managing Committee of 
this Cotlege;

(2) non-removal of one of the tea-
chers, inspite of the resentment 
shown by the students continu-
ously for about three years ;

without any fault on t h ^ r ^ ^ ;

Rs. 2 lakhs in the college bud- 
get ; ; j

(5) non-completion of unfinished 
buildings and the delay taking 
place in their construction; and

(6) apathy towards games in as 
much as even the Director of 
Physical Education had not been 
appointed.

Tbe students also demanded better 
teaching arrangements, improvement of 
library and laboratory facilities and provi-
sion of amenities for students.

(c) The strike was called off on 
September 21, 197! on the intervention of 
the Director of Public Instruction, Punjab. 
The Punjabi University, to which the college 
is affiliated, is looking into the various 
aspects of the grievances of the students.

Assistance given to Sikkim Institute 
of Tibetology

1962. SHRI INDRAJ1T GUPTA : Will 
the Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state :

(a) the amount of financial and other 
assistance given so far by the Government 
of India to the Institute of Ttbetotogy in 
Sikkim ;

(b) whether the Governing Body of 
the Institute bas tbe power to appoint the 
Director of the Institute ;

(c) if so, whether there has been any 
recent decision to appoint a new Director 
who was retired from the Ministry of Educa-
tion due to his unsatisfactory record there ; 
and

(d) what are the propnted Director's 
qualifications in the field of Tibetan culture 
and history 7

(3) alleged termination of services THEMIN1STEROFSTATB IN THE
df sbie professors every year MlNIStliY W  feDUeATiON AND SO
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ClAL WEt-FAIlB AND iN THfe DEPART-
MENT OP CULTURE <fR<?F, S; HORW* 
HASAN): (a) The Government of India 
bat been rendering financial assistance to 
the Namgyal Institute of Tibetology in 
Sikkim to the extent of Rs. 50,000 per 
annum since 1958*59. It has been decided 
to raise the quantum of assistance to 
Rs. I lakh per annum from the current 
financial year.

(b) The power to appoint the Director 
of the Institute vests In the Executive Board 
of the Institute.

(c) Dr. A.M.D. Rosario, a retired 
officer or this Ministry has been appointed 
as new Director of the Institute with effect 
from 1st July, 1971. Dr. Rozario retired 
from the service of the Government in the 
normal manner after attaining the age of 
superannuation. He was not made to retire 
due to unsatisfactory work.

(d) The qualifications of Dr. Rozario 
as recorded in this Ministry do not include 
any qualification in the field of Tibetan 
Culture or History. It may be added that 
the duties of the Director are mainly of an 
executive nature and do not involve any 
teaching.

Encouragement to Production of 
Commercial Crop*

1963. SHRI BISHWANATH JHUNJHUN- 
WALA: Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the steps Government have taken 
to ensure that along with the growth of 
production of foodgrains, the commercial 
crop* are also encouraged for more pro- 
du tton ; and

(b) what targets have been fixed for 1972 
for the different commercial crops at com-
pared to the targets achieved for these crops 
during 1971 1

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) To en-
courage production of commercial crops a 
number of schemes/programmes have been

Pafticular msritioa ia this 
behalf may be made of the Centrally 
Sponsored Schemes under which funds are 
earmarked for the development of each 
conimetcial crop. An expenditure of 
Rs. 19.21 and 28.86 million was incurred 
on these schemes during 1969-70 and 1970-71 
respectively. Problem oriented demons-
tration and incentives by way of subsidies 
on plant protection chemicals and equip* 
ments etc. have been provided under these 
schemes. Recently two new schemes ?.&. 
Intensive Cotton Distt. Programme and 
Soybean Development Scheme involving an 
aggregate outlay of Rs, 1(50.00 million during 
the remaining period of the 4th Plan, have - 
been put into effect. In addition, Develop-
ment Councils have been set up for each 
commercial crop to advise the Government 
of India, from time to time, on the prob-
lems relating to the development and 
marketing of these crops.

Research scientists are working da 
evolving high yielding varieties of commer-
cial crops. Recently these efforts have been 
stepped up under coordinated schemes.

(b) The following table indicates the 
production targets fixed for 1970 71 and
1971-72 as also tha actual production achiev-
ed during 1970 71 in respect of mapr com-
mercial crops :

1970-71 1971-72

Target Actual Target 
Production

Oil seeds
(Million tonnes) 9.00 9.19 9.50

Sugarcane (Gur)
(Million tonnes) 13.20 13.19 3.20

Gotton
(Million bales) 6 50 4.56 6.50

lute
(Million bales) 6.70 4.91 6.40

Decision of Bfty <*f Bengal/ Japan Conferiaee 
Re. Deferred Payment System

1964. SHRI R P. UL AGANAMBI: 
WiU the Minister of SHIPPING AND 
TRANSPORT toe pleated to state;



(«) the decision ofBayof Bengal Japan 
Conference’ regarding' ;: lEWNtrod ■ ■ Payment

.V (b) *|» «ep* t«ken by the Government  ̂
:T^'r-pxmoilceft

■'■■-■'Mi# MINISTER O P  PARLIA-
MENTARY AFFAIRS AND SHIPPING 
AND ' TRANSPORT (SHRI RAJT 
BAHADUR) : (a) and (b). The Bay of

: > ■ ' .  B jastt: i R ^ ^ p p T ; -

■ ’ f W i j  nfht w w w  < (w w  ;w.:'WWf; 

»nft *n*. %. j u r o r ) : ( * )  t e f t /
n tt  K w l  W fF V  ^  h trTT4>RW®fT W 

^  4l,& 2 srftrcrcr *r*fwrfoff % 
f«itjW Rf^»nR«nvCTt *fa«r £  <»T*n|t

(m ) W w » t s t t ^ f  % t o t  < n w

Beogtl/Japao/Bty of Bengal Conlereoc* 
covering thetrade from Bast Coast of India 
to South Hast Asia and Japan has abolished 
the system of deferred payment from 
1.7.19tl on account of continuous pressure 
exerted by the Trade and Government* The 
Conference has, subsequently announced 
introduction of dual rate system (Contract 
and non-contract rates) effective from
1.9.1971* the net Tariff rates being treated 
as contract rates and the non-contract rates 
being 10% above that level The Shippers 
who enter into contract will be entitled to 
the benefit of lower rates. The Conference 
took this step to safeguard their interests 
as movement Of cargo was at a low level 
and in this manner they could have some 
hold on Shippers. Most Shippers have
willingly signed contracts with the Shipping 
Lilies without protest, and it has been felt 
that there is justification In the Conference 
making this arrangement.

f tw f t  % WCTrft T HWlfTWf »  fo f t  WWW 
W W I

1 9 6 5 '«Y<> tfo s r  SRirc : TOT f a f a
«ftr wiww *rft m  "Pt'Jr
f t f :

( * )  t o  s r o r c

v # * n fW  mwro ^prcwranr ?nr

{ « )  iT O T  f t *  JT# ft^pR T '«V

fcfafawr * fW J % fstwjftjff v t f ta -  
. f i w i i f i T  % w r  *

% %erc-w«r 5T*n 22-U -1971 m  H m  

s t«rfM w  <ft <rn!h» a *  w w  f t t j a n  

<t* f l u r w  1 1

(»r) ftwft / «r| fw# % ire 
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v t  « i«»m  p  t o  I  anwz’t  f a f o R  

enpff % f w t  t i w  % w p n r  t c  

f % w r * R n $ i  ^  % f*nr

znpr % <rra wftwrfrwf sim ftm T
m frtr *  wiwtr t * s%  *mr ar^w a m  
stftetr Swrc arrcft |  *fh: s& « r  

t  sr#c wfwTft n?t f=«rRT ft taim 
Jr -wwt wrazw ftfwr wren 11 r w  IV  
*ftx 3*r?r ztptI it srrafij’Rrr 
^ r t ta r ,  w f w r t t  « w ,

<k %>k  % w*ft>r f in s ix  ita r  ̂  
I r f tra ^ r f ^ % ^ r  «p»- m fjpfr

g«rnc #  TOft 1 1  ^ r%  * r m f  *r fcntor 

«TTi'</TR?r r a n  *f »rf m m  %wi 
« tp i ^  w r  wrm 1 1 &  a rftro te if  *  

aft V «rtr sirfr as«R ^  
n w f  <  <nw | ,  3 ^  #

artim <m «rrt»w % #  wsfr 1 1
wr Ir xpp «rf*wrtr, w
TTRr^TTTr ar«prtf»rft5r-%wi wrfir i f  ^

i ?  t c ,  m ? i  m  v.
:»nsRr «rrwTT <rr ▼' 3f«Rr 'T f w f ^ P r % t  i ^  ^
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4
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fir?): ( t )  ft?#y«rifar«rT %  «OT fiwNr 
19- 11-71 v t  41,794
mwiflniT % l

(«r) f« r  jftaprr % *$ntn
ffipt <#r 5^  w r  srcwr
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w(V<t % j tr tp t  ^

% R t  j s t  ^  I ,  f r r a t f  y if tp sp r s m t  

4 0 0 ,0 0 0  f a s t  srfa fo r sfflr i w f  t f t  % 

w ifter f f l r i r  f ^ f t  j t  f t t  t i w f t  
*ri*r y f i  $  i

already drilled, the State technical Organisa-
tions w ilihaveyet to drill 314 tubewells 
during the last 2 years of tbe Fourth Plan to 
achieve the target of drilling 600 tubewells 
during the 4th Plan. It does not seem to 
bepractically feasible to drill more than 314 
tubewells within a period of two years.

Sinking of Tubewells in West Bengal

1967. DR. SARADISH ROY : Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) the total number of tubewells sunk
in West Bengal during the first three years 
of the Fourth Five year Plan, District-wise 
thereof;

(b) whether the Government had reduced
the earlier target of sinking 1,000 tubewells 
to 600 in West Bengal;

(c) if so, the reasons thereof;

(d) whether the Government will recon-
sider its decision in view of the pressing 
necessity to extend irrigation facilities in 
West Bengal; and

(e) if not, the reasons thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH): (a) A statement showing 
the number of deep tubewell* drilled during 
years 1969-70 and 1970*71 and proposed for 
the year 1971-72 is given in the Annexure.

(b) Yes, Sir.

(e) The reduction in the target was made
after taking into consideration the overall 
limitation of financial resources in the State 
Plan, back log of the work relating to the 
completion of tbe tubewells drilled earlier, 
and the capacity of the State technical 
Organisation to handle the work.

(d) No, Sir.

(e) Besides the completion of the back
log of tbe works relating to thttubewelis

Name of 
District

Statement

No. o f No-of
tubewells tubewells
drilled m proposed
1969-70 and to be 

1970-7i drilled in
1911-71

Hooghly •• 32 23

24-Parganas • 20 IS

Howrah : 32 16

Midnapore i 21 21

Bardwan : 13 12

Nadia I 8 18

Mushidabed : 18 23

West Dinajpur • 4 —

Malda *• 2 pmtmm

Birbhum : 8

150 136

Implementation of tbe Recommendations 
of the Waqf Enquiry committee

1968 SHRI K. MALLANMA: Will the 
Minister of AGRICULTURE be pleased to 
state ;

(a) whether the W ^f Enquiry Com*
mittee’s Recommendations regard i ng
administration of Waqf properties in the 
«onntry have been imp^mented by Govern*

. men*; and ■
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^») stops Government propose to Government for purchase and distribution of 
takefortheinaaageraeni and cootrot of its cotton seeds to growers for meet ing 50% 
properties in ifce country ? cost.

THE MINISTER OF AGRICULTURE 
(SHRI F. A. AHMED) (a> : Tbe Waqf 
Enquiry Committee hat noi made any reco-
mmendation so far. Its report is awaited.

(b) Does not arise.

Financial help to cotton growers of West 
Bengal

1969. SHRI JYOTIRMOY BOSU : Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether the West Bengal administra-
tion approached the Central Government for 
Central assistance, to gived some financial 
help to cotton growers in West Bengal;

(b) whether the Government has agreed 
to give this assistance; and

(c) if so, the nature thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE {SHRI 
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) and (c). The Government of India 
have sanctioned a sum of Rs. 31.20 lakhs 
for tbe introduction of cotton under a 
Centrally Sponsored Scheme in the Sunder- 
bans and Coastal belts in W<sst Bengal 
during 1971-72. The nature of assistance 
provided therein is mainly for :

(i) Full cost of staff and conting-
encies

(it) Full cost of inputs for demon* 
strations.

(iii) 25% subsidy on plant protection 
chemicals

(iv) 100% subsidy on urea and 50% 
subsidy on low volume power 
spayers for Foliar application of 
urea.

la addition, a thort-terraloan of Rs.3’25 
lakhs lutil frtffW aanctlCMrai to ths State

Agreements Between India and World Fond 
Programme To Assist Prefects in Mysore 

State

1970. SHRI DHARAMRAO AFZAL- 
PURKAR; Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether two agreements have been 
signed between India and World Food prog-
ramme to assist the projects in Mysore 
State; and

(b) if so, the quantum and conditions 
of assistance and the area in Mysore where 
these projects are to be set up ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) YeS Sir.

(b) Two agreements were signed bet-
ween the Government of India and the 
World Food Programme on tbe 30th August 
1971 under which World Food Programme 
has committed food assistance valutd at 
Rs. 33,750,000 for development projects in 

the State of Mysore. The World Food 
Programme Aid will be in the from of 
wheat, sorghum, and skimmed milk
powder.

Under one agreement, the World Food 
Programme is to provide support for the 
construction of 11,00 miles of rural roads 
and intensive development of 400,000 acres 
of land irrigated by the Tunghbhadra Dam 
Project in Baliary and Raichur districts. 
The work will provide employment during a 
five year period to 5000 persons who will 
receive part of their wages in the form of 
commodities. The value of WJFP commodi-
ties to be supplied is Rs. 19,500,000/-

The other agreement provides for WFP 
assistance for a soil conservation programme 
to be undertaken in the districts of Chitra- 
durg Tumkur, Kolar and Bangalore, The 
project will cover 450,000 acres ofagricul- 
tural land lad  will employ an average 
5*625 warki*ig families for tix month |.yeif 
over g five year period. The WFP food.
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which will be supplied to the workers as
■ part •'. payment «f wages.; will :' be ■ ; worth'' 
lU. ÛZSÔOOOOO ■ ■

Mini Rice Milt

1971. SHRI P. VENKATASUBBAIAH: 
Will the Minister of AGRICULTURE be 
pleased to s ta te :

(a) whether a sugge«tion hat been 
made for development of mini rice mills 
incorporating modern methods of conserv- 
ing and processing grains, to avoid wastage 
tiff rice estimated to be 2 million tonnes 
amounting to Rs. 100 crorcs, by obsolete 
and outdated methods being employed at 
present;

(b) whether the above suggestion has 
been considered; and

(cV if so, with what results and the 
steps taken or proposed to be taken in this 
direction ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SH1NDE) (a) to (c). Sug-
gestion for introductionof mini modern rice 
mill have been received by Government and 
action to get such mills manufactured has 
been taken. At present the three manuf-
acturers ofm modern rice mills machinery in 
the country are working on the project and 
according to the reports received, one of the 
manufacturers is reported to be at the 
advanced stage of finalis3tion of the project 
to manufacture the machinery for mini 
modem rice mills.

Development of Rani Scarcity Areas in 
Madhya Pradesh

1972. SHRI G. C. DIXIT ; Will the 
Minister of AGRICULTURE be pleased to 
state whether Government have decided to 
develop the backward areas of Madhya 
Pradesh where scarcity of nuns prevail ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE <SHRI 
ANNASAAEB Pi SHINOE) ; district* 
la Madhya Praidesh viz. Jhadua, Dhar, 
Sindhi and BcUil

coverage under the Rural Works Programme 
meant for selected chronically drought prone

labour intensive and production oriented 
schemes like medium/minor irrigations 
soil conservation, affomtatioh andru le , 
roads etc, are taken up. Each telexed 
district will have an outlay of Rs. 20 erases 
over the 4th Plan periods some schemes for 
the four selected districts of Madhya Pradesh 
have been sanctioned.

HSWSP {»!** sftw) %

«rt* m  *nsr

1973. nm w jr  O fira : w r 
*ftr w it  #  f^ri >r?ff fv  :

( v )  w r  f ^ p r y c  a^Eft^r t  *r§*r- 
y c r f t  wm  % <w, aft S rw i?
nfa *  f w r  ®frt

t ;

(« )  w  «Tf *TfT SWift ^  n f t  
•Hfffip TTSt «TH

fimr *rar ; afrt 

(>t ) w t  *TEir sr&r w rrrr * 
vr s it h  w  *ftr fwrai |  ?

«fRi  tfwnw *f t w  (jfr. i n
**$): (* )  ’frj f t  ■ *?* srjr t  aft
»rfer£a*r % <m rsrr w  ( fo w re i jw  
sr$f) »preff $ r  3 »r̂  «ft i

$ i i

(*r) tfr, i

Unsatisfactory Working Conditions in The
Oflce of Manager, Government of

; *’ ■:
4974. SHRI M. AA& REDDY:

Will the Minister of WORK AND HOUS-
ING bo pleased to atata ;



mprosiirtti^tw Have been 
made to Government about the unsatii- 
factory working conditions in the Off foe of 
the Manager, Government of India, Publica-
tions Branch atthe Civil Lines, Delhi; and

(b) if so, the action taken by Govern-
ment to remedy the situation ?

THE MINISTER OP STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1.K. GUJRAL) (a) Yea.

(b) The following steps have been taken 
to remedy the aituation:-

(i) A proposal for the construction of 
a new building is under considera-
tion.

(ii) Toilet facilities in the main building 
have been renovated.

(iii) Measures for the eradication of 
rat menace and white ants have 
been taken.

(iv) Electrical installation in stores/ 
godowns have been checked by the 
CPWD and new points fixed. Old 
electric wirings, have been replaced. 
For better light in godowns, high 
powered bulbs have been provided. 
Action for providing tube lights 
for Stores has been taken.

(v) Action to provide exhaust fans in 
storcs/godowns is also being taken.

(vi) The rooms/stores /godowns are 
cleared daily and disinfectants and 
insecticides are used.

(vii) Block No. VIII of the buildings 
has been reproofed and renovated.

(viii) The buildings have been disinfected 
twice this year by the Delhi Corpo-
ration and also by the Publications 
Branch.

,  V ttaWTT *  Jit .*I#WT % . 

<rawfn X taTK  fit<J nq * }W , 

: <WT *Sr

:i (s) Sfrtwft y : ^
ftfiliHT ifWff 'T WT ?TS TTWTTT

fa a f t  srfte flr?  Ttam rc % f o r i  $

(<s) fapr 'd sp tn : fiw r

w  |  ft w fftr • ..if*

' («r) z m  Ttamrc ftssft fltnr $  
fotr mx t  WTJprr snr fo*

• M

C«r) f«nr wtiff st xtwT fmrr wt 
|  « rfirfaw  T W  5* 
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x m l  * rk  # * S M n fa r  « N f  $  t o w  

faff % «m«r *if 1 1 sfk
w iirc r ,« M f #  t f  « h r r  q v m  

*ratfv ara as m«*r 
s  armrc <tr fstj im - 

nK#^-fipff^ f̂Wr ?5î r jTrw <rs 
f«rw fcm ftarr wr |  <1? tfvr-
trCTr «tt arrar I  m  ;  ^

^  $ ts PWÎ  Wfff St Wt: W 
♦t % S R w  fT  W f n W W !  aWfT̂ f:w W ?
T̂ antTTOTa*? ftari WTI ( Sir arfsf î s^ 
rm if am-wwn sT»f sm-srwr sr' t  ^ 
fmr ^  |fqTffs BWP*r?r: »rhff
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S r w ,  «ftt m m  m m ••***■■ ^  ^

# w ?  aw c #  f ,* ?  s ftr  #  jftar 
|  «mr m  ft amrr $ 1 w m  *r? 
* n r : i f r t f t f f o r r  W - f r o r  v  f a
•£^0/lStC Jw  m NhmLmb' —-*V, .._ -_.. f*--------------- -m i  V MtfHu »̂T ^WTR T5THT

TlaprR mfiRnrf *
« w r  ^ t t  w m  ? t w ' t t  1 1  »rr«T (n )

#  *T JT? <P$r 3TT
o th tt |  ft? f*ra w r  %, t o  fe% amt 
fir wpF ftrafa, flnrerwf # f*rrT, ij- 
#ww sfrt «nOn<ii # «rr> t  § I PT 
iftsRT <? srofa Ttsrnr *r *r»rnt m  
W$t 3tf5IH unft«r «f’T* * t 1
wwr* |  f a  fm z n  ^ S r f ^ r c r f a r  
4% ’em sr«n *te, ^  «f*f % wn? 
»n?ff i

( ? )  vftx ( y )  : *r? fa  srcSfa 

TT5JI *r fw faa?r wrfta 3t<>4mk |  
w m  «l?ff I  ittx  SRfHT 5T r̂ I  

fa  imftT tsf*ff ir *nft ^ R n n r  smfareTi 
ft  spar 5W O-srk fc*rr *p«rr i aft 
f t ,  n? wk ^*rr t o o t  ?>tt f a  
pffar *  3 f  w

<ri*n,T  S tftw ifl *1 a n w  sre»i

vt wwh WFFir ?r irrtfrw *rk
faira ipt % ffPsr w f t  wijtrt fa*um 
Jrfawr % vpc nmr v *7 *r finrr *r t|t

fkwrvr

sw T ta m rc if t  « rfw

75T fat? *pt ^mrx ft 3TT% 
anw  firarw

TPHr/*R SFITfiTtT
«f «r

1. «TFWT%5t

Tta<rrc<m fanrr 
osrir fs* )

435.28

" V ,/T.-'• r - • '* "*• / " .

2V TOW
' a* f^r^n: :■■■■'■■ 52.15

4. .$TOW ■.'■ ■■■; 151.26
5. ffim w 2IL«5
6. ff*rnr?r vfest 245.00
7. o t j  gwT ^ r^ fk m m
8. %T3T 437.30
9. qrn sitar. 13.08

io. inrrrr^ 207.91
IK ITSIFqr
12. 373.73
33. ?TT*TT<fvS w *  wri m r*y

^  p rr 11
14. Tft^nr ( t >) amr^T
15. tr^rnr vsrr^r
16. TjmvCR (v )
17. frfagRlg 942.00
18. OTT Sr̂ 5T 327.33
19. qf^r^Trr?r 383.37
%*¥ fnfwf «Tn
20. sr'tm * o t t 2.17

fTOTWTT im  wi%
21. 15.20
22. ^TTO,?T*R?%?f)r sn^rr* srrfr Tf r̂ f  i
23. 2.34
24. *ft«rr, ar̂ ft fTFT wren?

cr«rr ^  ^wr 11
25. W * vm *rsrrc?r

$w
26. jrf»r|T
27. ?m *t r  wnc^r

^  p rr  t
28. qlftW r vsrrtiT
29. foyer (^?)

«r^r«!TOf 3799.97



M M itm A iu w m  AORABAYAWA*, t»3<8AKA) Written Aiuwen U

-fcw pft:  t p w  »■ %** w fo n r « f* f

w  f  w  tt t tr  ip ; < w i i { « * u m a  

$ * w r P to t  nwf*pft % Jf 1 1  
( * )  tn re r , 1971 5rer—

% f i r o  Jt^sr i

Off) fifljnrc, 1971 ?w —
w f w  f f w w ,  *r«r s fo r , 

n fn c n ? , ■ r r tn *  i

(»t) a n ^ r e , l9 7 l? w — f rn ? r ,  
%T?r, 4 f t ,  <r*m , a f t w f , 

w t  s fc r ,  q f w f t  sfrrra, w '» - 

»t pt  ?w t  f=rvhrrr S^rcnj;?, 

f w f t  s r tr  T t f r tO  i

(w>) 'w r  ,« r t  $  f t  ^ ffe rr, 

x r w r n ,  a m  fa $ » r  *r ^  

a rr^n r f t  «nn %f%*T T h rn n  

% ?fsr«r »i * r r r #  sn^er ^

F * ? '

Theft of Temple Idols in Gujarat

1977. SHRI HAMENDRA SINGH 
BANERA : Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be pleated 
to state :

(a) whether the Government are aware 
of theft of temple idols in Gujarat ;

(b) if so, how many idols were stolen 
during the last three year* and the name of 
the temples in Gujarat ; and

(c) how fumy cases were registered and 
against whom ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. S. 
N U RU L HASAN): (a) No theft of any idol 
from any centrally protected templet trader 
the Arcfajieologicai Survey of folia in Gujarat 
has occurred during the lati three years.

<b) Doet not arise,

(e) Does not arise.

Manufacture of Kattha on Modern Lines

1978. SHRI B, R. SHUKLA: Will
the Minister of AGRICULTURE be pleased 
to ttate :

(a) whether there are a large number 
of Khalr trees standing in the forest of the 
district of Bahraich, and if to, whether 
Kattha is produced out of the Khair trees 
in the native crude way by the traders there; 
and

(b) whether the Government are taking 
steps to establish a Kattha factory on 
modern lines for the manufacture of Kattha 
there ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (FROF. 
SHER SINGH) : (a) and (b). The infor-
mation is being collected from the Govern-
ment of Uttar Pradesh and will be laid on 
the Table of the Sabha in due course.

Utilisation of Sugarcane produced in
Bahraich District and proposal to 

set up a Sugar Mill in that 
District

1979. SHRI B. R. SHUKLA : Will
the Minister of Agriculture be pleased to 
state :

(a) whether all the sugir-cane produced 
during the last two years in ths District of 
Bahraich was wholly consumed by the 
tingle Sugaivcane Mill at Jarwal Road in 
the District of Bahraich ;

(b) if not, how the surplus sugar-cane 
was utilised ; and

(c) whether Government propose to 
establish a Sugar Mill in the Cooperative or 
Public sector in the district of Bahraich to 
utilize the enormous quantity of sugar-cane 
produced in the district ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (FROF. 
SHBR SINGH) : (a) to («). The iaforma-



(ion it being <Sollactea from tbe Govemm«nl 
; of Uttar Pradesh and will be pWeed on the 

TabJe of the Sabba as sooo as it becomes 
available.

Dilapidated condition of Roads and 
Drains in Howrafc,W«t BeugaI

1980. SHRI SAMAR MUKHERJEE: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleated to state :

(a) whether the attention of Govern- 
mem has been drawn to the worst condition 
of the roads and drains in Howrah, causing 
lot of difficulties to the proper plying of

.■* vehic'es and great inconvenience to the 
ped^trians;

(b) if so, the reasons for not repairing 
these roads and drains;

(c) whether Government propose to 
lake immediate steps to repair these roads 
and drains to facilitate the smooth plying 
of vehicles and remove the difficulties of 
the pedestrians; and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING; (SHRI A. K. KISKU):
(a) Yen, It has been reported 
that all the major roads and drains 
in Howrah need thorough repair.

(b) In the past availability of adequate 
funds was the problem. Now 
non-availability of adequate wagons 
required for carrying stone materials 
from Pakur area as aim that inadequate 
supply of road rollers, and other road cons-
truction equipment are delaying the works. 
Howewer, the Calcutta Metropolitan Deve-
lopment Authority*? Central Purchase 
Organisation has taken effective steps for 
obtaining materials from other sources using 
substitutes like blast furnace stag, gravel 
etc. and also trying to move materials by

■ road,

fcS Yes; The arterial toads and rtiiln 
foedtrroads in Howrah MwifcipaHty tiave

went works. Four hnptemcnting agencies 
viz. |i)  Howrah Mimidpality (ii) Public 
Works Department, (ill) Public Works 
(Roads) Department wid <iv) Howrah 
Improvement Trust have been entrusted 
with the repair works. Improvement of 
old Benaras Road from SaHtia to National 
Highway 6 has been, token up by Public 
Works (Roads) Directorate at an estimated 
cost of Rs, 24.61 lakhs, Works expected 
to be completed by March, 1973. Fore-
shore Road and Howrah Mourigram Road, 
G. T. Road, from Bally Khal Bridge to 
Botanical Garden Belli!ious Road have been 
taken up by the Public Works Department 
at a total estimated cost of Rs. 73.79 lakhs 
and the works are expected to be completed 
by the end of ;973. Ten other Municipal 
roads at an estimated cost of Rs. 27.48 
lakhs will be taken up shortly. Besides, 
Bakultalia Sankrail Road at an estimated 
cost of Rs. 20.80 lakhs, Santragachi Andul 
Road at an estimated cost of Rs. 20 03 
lakhs, Ram Cbaran Sett Road and Ram- 
rajatalla Road at an estimated cost of 
Rs. 2.55 lakhs. Ram Kama! Ray Road at 
an estimated cost of Rs. 1.76 lakhs, some 
other municipal roads at an estimated cost 
of Rs. 12.26 lakhs will be taken up by the 
Public Works (Roads) Department shortly. 
The Howrah Municipality has been entrust-
ed with repairs/improvement works of about 
140 reads at an estimated cost of Rs. 103.85 
lakhs. The Howrah Improvement Trust 
will also undertake repair/improvement 
works in muoicipa! roads at an estimated 
cost of Rc. 7 18 lakhs.

(d) Does not arise.

Agricultural Engineering Workshop at 
Pondtebery

1981 SHRI E .R. KAISHNAN : Will the 
Minister of AGRICULTURE pleased to 
state :

(a) whether the Agricultural Engineering 
Workshop at Pondichery has been set up ;

<b) if nor, when it is likely to be com-
peted ; and v.v,

( 0 ' tfte reasons for the delay 7 ■
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(b) By September, 1972. given to blind persons in the following
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(c) The main reason for the delay in the 
setting up of the Workshop was the delay 
in select km and taking possession of a suit-
able site. A suitable site has since been 
taken over and the preparation of detailed 
plans and estimates by the Public Works 
Department is in progress, and the construc-
tion of the Workshop building is likaly to 
commence in January, 1972.

Corruption Charset Against Deputy 
Manager Food, Corporation of India 

Vtsakhapatnam

1982. SHRI MUHAMMED SHERIFF : 
Will the Minister of AGRICULTURE be 
ploased to state :

(a) whether the Deputy Manager of 
Food Corporation of India, Vtsakhapatnam 
was held for corruption and any enquiry 
held in the matter ; and

(b) if so, the findings thereof and the 
steps taken by Government against that 
official ?

THE MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) and (b). 
Yes, Sir, the matter is being investigated 
into by the Central Bureau of Investigation 
and their report is awaited. The concerned 
official has been placed under suspension.

Training of Blinds for Factory Jobs

(1) Industrial Section—This includes 
such operations as :

(i) Assembly of Components.

(il) DrilHng.

(iii) Shaping.

(iv) Fly-press Operating.

(v) Capston Lathe Operating, etc.

(2) Cottage Industries Section:

(i) Weaving including Nowar and 
Tape-making.

(ii) Caning of chairs and bamboo 
work.

(iii) Candle making.

(iv) Bags and belts making with 
nylon and plastic cane.

(v) Knitting.

(3) Professional Section :

(i) Bharati Braille.

(ii) Standard English Braille,

(iii) Typewriting (English).

1983. SHRI MUHAMMED SHERIFF : <iv> Typewriting (Hindi).
Will tbe Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state : No separate plan baa been sanctioned

by Govevnment for the training of the
(a) whether Government have chalked blind for foctory jobs in the country,

out any plan for the training of the blind 
for factory jobs in the country ; and

Bs|actien of Selene, of States ander 
' . , ■ . Crash Piegranune ■ -

(b) if so, the mam features thereof 7
1984. SHRI DASARATHA DEB 

THE DEPUTY MINISTER IN THB Will the MinisterofAGRICULTURE
MINISTRY OF EDUCATION AND pkasedtoiiate



. M .? v i^aier thesch«Qi« orMoae Stftte
Governments regarding rural employment 

'; i i ^ C r a s h  
by the Centre ; and ;\-

(b) If so. the reason for the rejection 
of these schemes ?

i n ^  MINISTER OF STATE i t i  THE 
MINISTRY OF AGRICULTURE (PROF. 
SHBR SINGH) : (a) and(b>. Proposals 
for implementation under theCraih Scheme 
forRural Employment received from the 
different State Governments mid Union 
Territory Administrations were scrutinised 
at the Centre with a view to ensuring that 
they were in conformity with the guidelines 
laid dawn for implementation of Scheme. 
Those that did not conform to the guide-
lines were not approved.

Invitation to Table Tennis Team front 
China

1985. SHRI D. P. JADEJA: Will
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state ;

(a) whether India propose to invite a 
table tennis team from China in the near 
future; and

(b) if so, when ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHAI K. S RAMA- 
SWAMY) : (a) and (b). The proposal of 
inviting a table tennis team from China it 
under consideration of the Table Tennis 
Federation of India,

Production of PestI ides

1986. SHRI BIRENDER SINGH 
RAO : Witt the Minister of AGRICUL-
TURE be pleated to state w ither the pro. 
duction Of pesticides is adequate to meet 
Its demand in the cbuntry ?

THE MINISTER OFSTATE IN THE 
M N im Y ^^A O R teW TU R E (SHRI 
: P̂  SHINDE) : > The demand

agricuUural use as assessed 
Q w m im m  about

*<*a* °* technical grade materials of

di«*rent pesticldesfor M tm .  The domes-
tic piodwctteii of peatkidas during tb* 
emmet year is estimated at about 30.000 
tons against the installed capacity of 38*000 
tons. 38 different kinds of pesticides am 
being produced indigenously. But certain 
kinds of pesticides which are not produced 
JOiWIy bave to be imported. The import 
programme for the current year is estimated 
as 3,000 to 4,000 tons, depending on demand 
arising from the States and arrangements 
have been made for this purpose.

Accumulation of Imported Fertilisers

1987. SHRI BISHWANATH JHUNJHUN- 
WALA :

SHRI N K. SANGHI :

Will the Minister of AGR1CULTURB 
be pleased to state :

(a) whether there is a huge accumulation 
f f imported fertilisers in the country which 
is lying unutilised for more than one year;

(b) if so the quantum of the fertilisers 
and the amount of money involved

(c) the reasons for the non-utilisation 
of the same; and;

(d) the steps being taken to utilise and 
rationalise future imports so that such 
wastage and locking up of money does not 
take place?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) to (c). It is 
not correct that there is a huge accurau- 
lation of imported fertiliser in the country. 
The consumption of fertiliser in the country 
during 1971-72 is expected to be 28 lakh 
tonnes of. nutrient, out of which about 9 lakh 
tonnes of nutrient are expected to be import-
ed fertilisers which are distributed by the 
Central Fertiliser Pool of the Government of 
of India. Due to several reasons mainly as 
indicated below, it is essential. In order to 
meet the requirements of fertiliser adequately 
in various parts of the eonntry, to maintain 
sufficient buffer stocks of fertiliser parti-
cularly by the Central FertiUser frool

' (a) Seasoflal naturo of fertliiser
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■■■■;; 0^giag.> 'pattern:.- of fertiliser 
consumption andcuitivator pre- 
ference,

(c) Constratiats of availability of 
aid/foreign exchange and avai-
lability of material ia producing 
countries which operate in 
respect of import of fertiliser.

(d) Fluctuations in the shipping 
market leading to unavoidable 
bunching of vessels.

(e) Limitations in the availability of 
rail and road transport particu-
larly of covered railway wagons, 
thus necessitating the storage of 
fertiliser at the ports to 
avoid congestion at port and also 
at internal depots to reduce the 
time and distance lead to enable 
supplies being made at short 
notice.

(f) The fact that Central Fertiliser 
Pool is a residual supplier and 
stops in only to meet the gap 
between requirements and 
domestic production, and is 
thus particularly susceptible to 
the fluctuations in supply and 
demand.

2. An overall assessment of fertilisers 
stock available in the country i.e. with the 
Central Fertiliser Pool* with the State 
Governments and their agencies and with 
the manufacturers and their distributors is 
made every six months, before determining 
the needs of import. The last assessment 
made showed the following stocks as on 1st 
Oct., m i :

(in lakh tonnes of nutrient)

With the Central
Fertiliser Pool 2.36

With the State 
Governments 
and their 
agencies and 
manufacturers 
and their
distributors, 7.33

m-

Total ' ' ''9.69 ■ ■

It will be seen that the total stocks of 
feftjiisers it) the country on 1*10-71 with all 
agencies and including all pipeline and buffer 
stocks were about 30% of the total annual 
consumption of fertilisers in the country 
which was not excessive considering the 
nature of distribution operations as explained 
above.

3. As regards stocks more than One 
year old, an assessment made for the Central 
Fertiliser Pool shows that the quantity of 
such fertilisers at present is only about 42,GOO 
tonnes of nutrient valued at about 4.47 
crores which comes to about 1.5% of the 
total consumption and 4.7% of the sonsuni-
pt ion of imported fertilisers. Keeping in 
view the need of buffer stocking as an ade-
quate mechanism of distribution as explained 
above, the percentage of stock more than a 
year old with the Central Fertiliser Pool is 
quite low.

4. As far as the stocks of fertilisers 
more than one year old lying with the 
various State Governments and their 
agencies are concerned, these figures are 
normaly not available with the Government 
of India as interna) distribution of fertilisers 
within a State is the responsibility of the 
State Government concerned. Howevar, in 
response to enquiry made with reference to 
this question 16 State Governments have 
replica that the total stock of this nature 
with them was about 50,000 tonnes of 
nutrient. Other State Governments have 
not been able to furnish the information. It 
is understood that separate figures of this 
nature are not readily available with some 
of the State Governments for imported and 
domestic fertilisers.

5. It will thus be seen that them is no 
significant accumulation of fertilisers in the 
country. In fact, any undue efforts made to 
keep the pipeline/buffer storage stocks too 
low are likely to increase the risk of serious 
shortages of fertiliser development in some 
parts of the country where it may not reach 
well in time due to the various constraints 
involved.

(d) Import plans are made after taking 
into account the fertiliser requirements of the 
State and the capability of domesiicmanu- 
factures to siipply them. Plans for import 
a*e drawn up sufficiently in advaneeofthe
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season in consultation with the State Govern-* 
meats and taking into account damostic 
production. The procedures for import* 
have been stteamlined to ensure maximum 
distribution with minimum imports at 
seasonable prices consistent with the require- 
meats of the States.

Restrictions on the grant of House 
Building Advance

1988. SHRI SAT PAL KAPUR : Will 
the Minister of WORKS AND HOUSING 
be pleased to state whether it is proposed 
to impose restrictions on the grant of House 
building advance to Government employees 
with a view to mobilising resources to meet 
the expenditure on the refugees from Bangta 
Desh ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I K GUJRAL) : No, Sir. No rest-
riction on the grant of House Building 
Advance for the purpose mentioned in the 
question has been imposed. Ministries and 
Heads of Departments have however been 
advised that applications will not be enter- 
tained after 15th November, 1971 for House 
Building Advance, as the budgetary provi-
sions are likely to be exhausted with the 
disposal of applications so far received.

TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (d)« The Pandaveshwar-Gour Bazar 
road is a State road. The Government of 
West Bengal are, therefore, primarily con-
cerned with this project. The Government 
of India have not sanctioned any amount 
for this road during 1969. However, a part 
of this road from Pandaveshwar to Gogla 
was included in the Coal Roads Programme 
undertaken by the State Government with 
Central financial assistance in 1963. The 
Government of India was to assist the State 
roads forming part of that programme by 
way of 50% grant-in-aid and 30% loan. 
However in May 1965 due to the position 
of railway wagons having become easy, it 
was felt that it was not necessary to under* 
take any specific Coal Roads Programme as 
such. Accordingly the Government of 
West Bengal and other States concerned 
were apprised of this decision. The 
State Government concerned could 
however take up any of the road 
forming part of this programme under their 
normal development programme, if they so 
desired. Due to financial limitations, the 
Government of West Bengal have not been 
able to make any headway with the road in 
question and other similar project nor lias 
it been possible for the Government of 
India to provide any assistance in the 
matter.

Construction of Metalled Road from 
Pandaveshwar to Gour Bazar 

We&t Bengal

1989. SHRI ROBIN SEN : Will the
Minister of SHIPPING AND TRANSPORT 
be pleased to state ;

(a) whether some amount had been 
sanctioned for the construction of metalled 
road from Paodaveshwar to Gour Bazar 
under Durgapur Sub-Division in Burdwan 
District West Bengal in 1969 ;

(b) if so, the total amount sanctioned ;

(c) whether the road has been com-
pleted ; and

(d) if not the reason thereof and when 
the road is expected to be completed ?

THE MINISTER OF PARLIAMEN- 
TARY AFFAIRS AND SHIPPING AND

Road Bridge Over River Damodar 
in West Bengal

1990. SHRI ROBIN SEN : Will the 
Minister of SHIPPING AND TRANSPORT 
be please to state :

(a) whether there is any plan to cons-
truct road bridge over River Damodar at 
Ballavpur under Egra Union Board in Burd- 
wan District, West Bengal ;

(b) if so, when the construction work 
is going to be started ; and

■(c) if not, the reasons therefor ?

THE MINISTER OF PARUAMEN- 
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (c). The proposed road bridge over 
River Damodar in West Bengal, when cons-
tructed, would fait on a State road, The 
Government of West Bengal are, tbeftfoce,
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primarily coactfted with til a i l M  connec- 
tad frith (hit bridge. It is understood from 
the State Govt, that due to financial limita-
tion the proposed bridge has not been in-
cluded in the list of works to be undertaken 
by them during tbe fourth Plan period.

Opening of Science Unit of Dnrgapnr 
College

1991. SHRI ROBIN SEN: Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state :

(a) whether the opening of the Science 
Unit of Durgapur College has been delayed 
by more than one year ;

(b) if so, the reasons therefor ;

(c) whether no amount has been sanc-
tioned to purchase instrument for this sci-
ence unit ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SO- 
ClAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (PROF. D.P. 
YADAVA) : (a) to (d). The required
information is being collected from tbe State 
Government and will be laid on the Table 
of the Sabha in due course.

Cooperative Farming in States during 
Fourth Plan

1992. SHRI M. KATHAMUTHU : 
WiJlth# Minister of AGRICULTURE be 
pleased to sta te :

(a) whethe, some of the State Govern* 
ments have not provided any funds for 
cooperative farming in their Plan alloca-
tions ;

(b) whether States which have included 
Cooperative farming in their Fourth Plan 
programmes have provided only very meagre 
Iniida for the purpose ;

(«) i f  «ot the reasons therefor ; nod

(d) whether the Centre has taken any 
steps to encourge Cooperative farming in the 
states?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA): (a) Yes, Sir.

(b) Some States have made ouly a 
small provision for cooperative farming 
programme in the Fourth Plan.

(c) During the Third Plan and upto 
1968-69, cooperative farming programme 
was treated as a centrally sponsored scheme 
and assistance was provided to State 
Government outsides the State Plan outlay, 
for implementing this programme. In the 
Fourth Plan, this programme is no ionger 
in the Central sector. This is a difficult 
programme which calls for 'high degree of 
leadership, cohesion and social conscious-
ness among the members. Further, in 
view of the competing demands on their 
resources, many STate Govts, have not been 
making adequa e provisions for this pro-
gramme.

(d) The Central Government have 
advised the State Governments that in tbe 
context of effective implementation of land 
reform measures, collective farming could 
offer a rational solution to the problem of 
distribution and management of large blocks 
of land, which would be coming into the 
possession of the State Governments. They 
have been advised to allot Government 
lands on a preferential basis to cooperative 
farming societies, to draw up concrete 
programme for such farming societies in 
select areas, and alto to make adequate 
provisions in their budgets for supporting 
this programme.

Conference of States Housing Ministers

1993. SHRI M. KATHAMUTHU ;
SHRI P. VENKATASUBBAIAH i 
SHRI P. NARAS1MHA 

REDDY

Will the Minister of WORKS AND 
HOUSING be pleased to state ;



£l«ftrauce,

(b) if to, the main features thereof ;

(c) whether Government intend to
change Its present policy with regard to this; 
aad

(d) other problems discussed nod deci-
sion arrived at ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) : (a) and (b). The 
Conference of Ministers of Housing and 
Urban Development held at New Delhi, in 
November, 1971, recognised and accepted 
the need for according higher priority to 
homing and urban development in the 
national scheme Of planning. It also con-
sidered various other issues aimed at 
accelerating housing and urban develop-
ment in the country.

<c) and (d). A copy of the recommen-
dations is available in the Parliament 
Library. The recommendations are now 
being processed in consultation, wherever 
necessary, with the State Governments etc.

Schcme to Solve Problem of Growing 
Slam

1994. SHRI M. KALYANA : 
SUNDARAM 

SHRI C. JANARDHANAN:

Win the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether there is any scheme before
the Government to solve the problem of 
growing slums in India; and

(b) if so, main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING 
{Sf^I J3L GUJRAL): (a) Yes. A Slum 
Clearance «nd Improvement Scheme was
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Grievances of Employees la Clerical 
Cadre in National Archive

1996. SHRt NARBNDRA SINGH 
BISHT: Will the Mioister of EDUCATION 
A N D  SOCIAL WELFARE be pleased i p  

ttate ;

(a) whother the employees in Clerical 
Cadre in National Archives have been work-
ing on the same post for the Iasi twelve to 
fifteen years and according tc the prewm 
«mte of affairs, they would retire on the 
same post;

(b) whether these employees have sub-
mitted their representations to the Adminis-
tration several times in support of their

:'"' ̂ .^ g © ^ '  a®ti*H» taken tliewdti; ■;; ■

(4) whether abput lOO new posta have
m c « ^ d  oii thc ^^ministerial side 

and nonon the ministerml aider 
resulting more work-load on the Admutis* 
tration 4ue tocreatkm.efnew posts; and

(e) if so, whether the Government pro-
poses to create new posts on proportionate 
basis on Admidistrative side alsoT

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THB 
DEPARTMENT OF tULTORE (PROF S. 
NURUL HASAN): (a) It is true thaU 
number of employees borne on the clerical 
cadre of the National -Archives of Indiaare 
working on tbe same post for a number of 
years, and have very meagre chances of 
fuither promotion. This is largely due to 
the fact that the number of higher posts to 
which they am eligible for promotion are 
limited. This situation is not peculiar to 
this office alone but prevails in other offices 
of the Government of India also.

(b) The clerical staff has submitted 
representations demanding inter alia upgrad-
ing of posts of Lower Division Clerks and 
Upper Division Clerks to those of Upper 
Division Clerks and Assistants respectively/ 
making them eligible for promotion to some 
of the posts on technics! side and augmenta-
tion of the strength of the clerical staff In 
various grades to cope with tbe increased 
clerical work arising out of the appointment 
of additional technical staff for the imple-
mentation of the Plan schemes,

<c) The request of the staff for including 
them In the field of promotion to technical 
posts could not be acceded to as without 
requisite technical qualification* they wi II 
not bo able to perform the duties of those 
technical posts, It has abb not been possible 
toaccept their demand for upgrading of the 
posts merely for providing them avenues of 
promotion. However, the question of crea-
tion of additional clerical posts is the higher 

; grade needed in coanectfon wlth the 
iocteased activities of the Department 
under the;• various Plan : schemes is under' 
the active coosideration ofthe Government.

terial IVpoiU
beensaoctioned
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tion aide to cope with the additional house
keeping work resulting from the creation 
of the «bove mentioned additional posts it 
under consideration.

Dally Lots to Soper Bazar

1997. SHRI NARENDRA SINGH 
BISHT :
SHRI R  K. SANGHl :

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether the average daily loss to 
the Super Bazar is of the tune of Rs. 8,000; 
and

(b) if so, the ways and means Govern-
ment propose to safeguard the huge invest-
ments made in the Soper Bazar by way of 
liberal grants and loans including the 
amount of Rs. 65 lakhs sanctioned 
recently ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA): (a) No, Sir.

(b) Financial assistance was extended 
by the Government of India to the Super 
Bazar, New Delhi, with the express condi-
tion that H should adopt measures of 
economy, including reduction in establish* 
ment costs, streamlining of operational and 
accounting procedures, vigorous sales pro* 
motion measures and increase in income 
from optimum utilisation of space, adver-
tisements and various other sources. 
Besides, under its bye-laws, the Govern-
ment of India have powers to nominate 9 
®nt of 15 members of its Managing; Com-
mittee and all appointments of its super- 
visory and other key personnel jut* to be

l»g . SHRI NARENDRA SINGH 
BISHT: Will the Minister of WORKS 
AND HOUSING be pieaied to state :

(a) when was the quinquennial revi-
sion of rent for Government residences last 
made;

(b) whether the revision was made 
one year earlier and recoveries started firom 
the occupants on the basis of the revised 
rates of rents;

(c) if so, when was the mistake 
detected; and

(d) whether the irregular recoveries 
have been refunded to all concerned and if 
not, the number of cases in which refunds 
are yet to be made and the reasons for such 
delay along with the expected time by 
which all such refunds arc likely to be 
completed ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) : (a) The last 
quinquennial revision of licence fees for 
Government residences in Types 11 to VIII 
in Delhi was made in March, 1970 and 
made effective from the 1st April, 1970.

(b) and (c). The question of quin- 
quennial revision of licence fees for resi-
dences in Types II to IV as well as resi-
dences in Types V to VIII was taken up 
towards the end of 1968. Whereas the case 
regarding Types II to IV residences was 
finalised and the revised rates were made 
effective from the 1st March, 1969, the case 
regarding revision of rates for Types V to 
Vill residences could be finalised only in 
February, 1970 and the rates were made 
effective from the 1st April, 1970. On re-
consideration It was decided that in respect 
of Types II to IV residences also, the rates 
should be given effect to from the 1st April,
1970 and the earlier orders were accordingly

made with the approval of the Government 
of India, to whom quarterly management 
mports are also to be submitted by the

modified.

<d) The excess recoveries in the case 
of Types U to IV residences based on the 
earlier orders have been refunded in cases 
where requests for the saroo wefe reeeived,



However, as many thousands rent cards had White Gar Injurious to Health
to bo reviewed, tbo work regarding refunds/
adjustments, where necessary, in the re- 2001, SHRI B.K. DASCHOWDHURY : 
maining cases is in hind and is expected SHRI J.B. PATNAlK :
to be completed in the next few months.

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

Scheme for Elimburtion of foter-medfiiries
in Food Procurement {a) whether white gur is poisonous and

injurious to health as expressed by a sugar-
1999. SHRI BHOGENDRA JHA : cane specialist in the news item, appearing

Will the Minister of AGRICULTURE be in Hindustan Times of 1st November, 1971; 
pleased to state :
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(a) whether there is any scheme before 
Government to eliminate tbe intermediaries 
in food procurement; and

/
(b) if so, the main features thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ( SHRI 
ANNASAHEB P. SH1NDE) : (a) and (b) : 
It is the policy of tbe Government to elimi-
nate intermediaries in the food procurement 
operations. The Food Corporation of India 
and the state procuring agencies have been 
advised ro utilize the services of cooperatives 
to the maximum possible extent. The opera-
tion are being suitably strengthened for this 
purpose. The procuring agcncies are also 
opening direct purchase centres where grain 
is purchased directly from cultivators.

Steps to check Exploitation by Private 
Money Lenders

2000. SHRI BHOGENDRA JHA : 
Will the Minister of AGRICULTURE be 
pleased to state that penal measures being 
taken against private money lenders who 
charge rate of interest, much more than the 
legally permissible maximum 7

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ( SHRI 
ANNASAHEB P. SHINDE) ; The penal 
provisions are embodied in the legislation 
regulating Money-lending enacted by States 
and vary from State to State. Denial to 
the creditor of the legal machinery to sue 
the debtor and fine or imprisonment of both 
are the usual penal provisions under these 
Acta. The State Governments ate expected 
to enforce these provisions.

(b) whether any experiment has been 
carried out in this respect; and

(c) if so, the result thereof and the 
steps taken by Government in this regard 7

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D.P. CHATTOPADH- 
YAYA) : (a) Gur containing sulphur di-
oxide, which is used as a bleaching agent, 
above the limit prescribed under the Preven-
tion of Food Adulteration Rules can be in-
jurious to health.

(b) Yes.

(c) Tbe maximum daily acceptable in-
take of sulphur dioxide for man without 
causing any injury has been estimated at
0 35 mgm. Kg. body weight by the World 
Health Organisation. The State Health 
authorities have been addressed in the 
matter.

Popularisation of Sunflower Cultivation

2002, SHRI NIHAR LASKAR : Will 
the Minister of AGRICULTURE be pleased 
to state ;

(a) the steps being taken to popularise 
the cultivation of sunflower on scientific 
lines :

(b) whether any demonstrations of sun-
flower cultivation are beini organised in 
different States; and

(c) if so, the main features thereof t
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THE MINISTER OP STATE IN THE 
MIMSTRY OF AQRICDLTURE ( SHRI 

■ ANNASAHEB p. SHWBB): (*) 10 (c). In 
order to popularise the cultivation of sun- 
flower on scientific lines, the Government of 
India have, sanctioned a Centrally sponsor-
ed scheme for theSunflower Demonstrations 
for implementation over an area of 900 
hectares in the following 12 States during 
1971-72

1. Andhra Pradesh
2. Gujarat
3. Haryana
4. Jammu and Kashmir
5. Madhya Pradesh
6. Maharashtra
7. Mysore
S. Orissa
9. Punjab

10. Rajasthan
11. Tamil Nadu
12. Uttar Pradesh

A subsidy of Rs. 300/- per hectare on 
account of the cost of inputs has been made 
available by the Central Government under 
this scheme. Thus the scheme is estimated 
to cost Rs 2.70,000/. during 1971-72.

The object of the scheme is to lay out 
composite demonstrations with exotic, short 
duration and high yielding varieties of sun-
flower adopting alt the package of practices 
to popularise their cultivation on scientific 
lines in suitable cropping patterns so as to 
build up the technical competence of the 
farmers for launching a crash programme 
for the development of sunflower crop lead- 
ing to a rapid increase in its production.

Storage Capacity With Centra! Ware-
housing Corporation and Demand 

for Its Increase

200). SHRI NIHAR LASKAR : Will 
the Minister of AGRICULTURE be pleased

■ to state'-.: ..■■■■ ' 1

(a) what was the storage capacity with 
the Central Warehousing Corporation on 

■' the. lttNovembcr, fjffl ■; ■■ v.

(h) what ■ wlil be the storage capacity

(c> whether the demand for increase 
in storage capacity will be met at the end 
of currant year ; and

(d) if not, the reasons thereof 7

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEfl P. SHtNDE): (a). The 
Central Warehousing Corporation had a 
storage capacity of 139 million tonnes as 
on 1.11.1971.

<b) The storage capacity with the 
Central Warehousing Corporation, as at the 
end of 1971, is likely to be 1.4 million 
tonnes,

(c) and (d). At the end of the year 
there may be some shortfall in storage 
capacity and actual requirement. The 
demand for storage capacity is on the in-
crease and efforts are being made to meet 
the dsmand. Besides Central Warehousing 
Corporation, State Warehousing Corpora-
tion, Food Corporation of India, State 
Governments and Cooperatives are making 
efforts to arrange additional storage facili-
ties so that at the end of the current year, 
the demand for storage is substantially met.

District Magistrate for Family Planning 
Training

2004. SHRI HARI SINGH: Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether his Ministry has selected 
some District Magistrates for the family 
planning training in United States of 
America; and

(b) if so, their names, educational 
qualifications and family planning experi-
ence ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING P ,\CHAT1XVr.

Magistrate was infected for participation**



Shri S. Krishna Kumar, Collector Erna- 
kulam-member of the Indian Administrative 
Service.

Qualification*: B. Sc. Engineer
(Hoo’rs).

Experience : As sub-Col lect or and 
later District Collector, Shri Krishna Kumar 
has had experience of dealing with all deve-
lopment schemes within the districts includ-
ing the family planning programme. Fur-
ther, during the course of his service as 
Collector Ernakulam, Shri Krishna Kumar 
also organised two massive family planning 
camps at Ernakulam which resulted in a 
total of about 80,000 sterilisations.

Panchayat Samiti cess for Epidemic 
Control Service and Regulation of 

Agricultural and Fiscal Admi-
nistration

2005. SHRI P. VENKATASUBBA1AH : 
Will (he Minister of AGRICULTURE be 
pleased to state ;

(a) whether the new agriculture and 
the commercialisation o f animal Husbandry 
would throw great burden on the State and 
the local authority to handle epidemics 
which requite community expenditure and 
action ;

(b) whether a suggestion has been 
made at the seminar on “Agriculture in 
India's Future” held in New- Delhi in 
September> 1971 for suitable adjustment of 
the panchayat samiti cess that may provide 
for epidemic control service and regulation 
of agricultural and fiscal administration; and

(C) if so, the reaction of the Govern* 
meat thereto 1

suggestion.

(c) Does not arise.

Use of Pesticides to Avoid Hazards to 
Humanbeings and Wildlife

2006. SHRI P. VENKATASUBBA1 AH: 
SHRI BIRENDER SINGH RAO:

Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether the need for increasing the 
use of pesticides in the country and regula-
ting the same to minimise the hazards to 
humanbeings, foodcrops and wild life has 
been realised ;

(b) if so, the steps being taken in thi* 
direction ; and

(c) the results achieved so far ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes Sir.

(b) and (c). Comprehensive legislation 
has been undertaken and the Insecticidcs 
Act was passed in 1968. Detailed Rules 
have also been drawn up under this Act and 
the Act together with Rules has been brought 
into force from the 1st of August, 1971. 
The Act provides for compulsory registration 
of chemicals to be used as insecticides, 
pesticides, etc. and a Registration Committee 
has been set up to thoroughly scrutinise the 
claims regarding effieasy and safety in use 
of the chemicals before permitting registrar 
tion. The Act and the Rules also provide

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PR!0F.
SHER SINGH): (a), The intensification 
of Animal Husbandry activities in tho pre- 
lent contwt momtmtw  payment of fleeter

for regulation of manufacture, transport, 
storage* sale labelling, packaging and use 
to minittliie hazardsto animal antj. humati 
life. Should a registered pesticide be found 
to be unsafe, there i s a  provision in the 
Acti for cancellation : i}--An

; ■ Written Answer* ■ aGRAHAYaNA K  iSaka) Written AniwefS ■.. t l f

a Seminar' Workshop in Planning and 
Management of Population/Family Planning 
Programme arranged by the Governmental 
Affairs Institute, Washington.

attention to measures taken to protect the 
hedlth of /'livestock* such measu res include 
action taken to present outbreak of epidemics 
and theirgcontroi to case they occur. The 
State bears the cost of providing veterinary 
services for control of epidemics.

(b) We are not aware of any such
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of He»Uh Service. «t th» Chairman tau been 
set up to advise Government in ait matters 
relating to the implementation of the Act. 
The provisions of the Act and the Rules 
have only recently been brought into force 
and it is hoped that the comprehensive pro-
visions in these will provide adequate 
safeguards against tbe hazards to animal and 
human ttfe from the use of pesticides.

wsm f w  flw m
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Uft'LicMtaed Cycle Rikshaws plying in 
Trans-Yamuna Area in Delhi

2001. SHRI H.KX, BHAGAT : Will 
the Mioister of HEALTH AND FAMILY 
PLANNiG be pleased to state :

(a) whether more then 2000 cycle rik-
shaw s were plying in trans-yamuna areas in 
Deftii, without licence ;

(b) whether Government have any ad- 
equateand immediatepjans for afttmatt 

employment of the Rikshaw-pulier* ; tad

(c) if not, tbe reason why these Riksh- 
aws are not being licensed ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNIG (SHRt A.K. KfSfCU): (•) Pre-
sent number of unlicensed rickshaws plying 
in trans-yamuna area in Delhi is not known. 
According to tbe census carried out by 
Municipal Corpoation of Delhi in 1967. 
the number of such cycle rickshaws was 
928.

(b) No.

(c) The matter regarding the grant of 
licenses for piying of those Cycle Rikshaws 
which were found on the road at the time 
of census taken by the Municipal Corpora-
tion of Delhi in 1971, is under considera-
tion.

Constmctbn of Second Bridge over Ya-
muna in Delhi Due to More Traffic

2009. SHRt H.K.L. BHAGAT : Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state :

(a) whether Government are aware that 
traffic congestion at the Main Yamuna 
Bridge (old) Delhi is tremendous and as a 
result of which great inconvenience is caused 
to the people ; and

(b) whether Governmet are consider-
ing proposals for conduction of another 
bridge over Yamuna, if so, what are the 
proposals and when they are likely to be 
implemented ?

THE MINISTER OF PARLIAMENT- 
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT : (SHRI RAJ BAHADUR):
(a) Yes, Sir.

(b) Yes, Sir, proposals for the construc-
tion of the following bridges across the 
river Yamuna are under the active consi-
deration of Government :

(i) Bridge near Shamivana ; and

(ii) Bridge between the existing rail*
cum*road bridge And Wazirabad bam g* 
bridge,
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Tbe implementation of these proposals 
Is dependent upon (tie outcome of certain 
further studies/investigations which are Mill 
4o be completed. As it is likly to take 
some time, it is not possible at this state to 
Indicate the exact time by when the propo-
sals for these bridges are likely to be imple- 
mentd.

Mutt 1-Storeyed BoHding in the Connaught 
Place Area, New Delhi

2011. SHRI H.K.L. BHAGAT :
SHRI MUHAMMED SHERIFF : 
SHRI NARENDRA SINGH 
BISHT :

Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether construction of multy- 
storeyed buildings in the Connaught Place 
area in New Delhi has been stopped; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I.K. GUJRAL). (a) : Construction 
of such multi-storeyed buildings as have 
already obtained the necessary sanctions has 
not been stopped.

(b) Does not arise.

Implementation of Recommendations of 
AH India Seminar on Applied Nutri-

tion Programme held in New 
Delhi in March 1970

2012. SHRI T.S. LAKSHMANAN: Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether any attempt has been made 
to implement the recommendations of the 
AU India Seminar on Applied Nutrition 
Programme held in New Delhi in March,
1970 ;

(b) if *o, the steps taken to implement 
these recommendations ; and

(c) the benefits that have accrued from 
the implementation of principle recommen-
dations 1 ■’

THB MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH), (a) Yet, Sir.

(b) The recommendations have been 
brought to tbe notice of the State Govern-
ments and Union Territory Administrations 
who primarily implement the Programme, at 
also the UNICEF and other collaborating 
international organisations.

(c) The recommendations have led to 
better implementation of the Applied Nutri-
tion Programme.

Resignation from Membership of Sugar 
Inquiry Commission

2013. SHRI HARI KISHORB SINGH : 
SHRI MUKHTIAR SINGH MALIK: 
SHRI BIRENDER SINGH RAO :

Will the Minister of AGRICULTURB 
be pleased to state :

(a) whether Chairman of the Agricultu-
ral Prices Commission has resigned his 
Membership of the sugar Inquiry Commis-
sion ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THB 
MINIS1RY OF AGRICULTTRE (PROF. 
SHER SINGH), (a ): Yes, Sir, but it hat 
not yet been accepted, pending the selection 
of another member in his place,

(b) His inability to give to the wotk 
of the Commission the time it requires.

Seminar on Problem of Employment of 
Scheduled Cast and Scheduled Tribes

2014. SHRI HARI KISHORB SINGH 3 
SHRI N. SHIVAPPA :

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased to 
state :

(a) whether a Seminar on the problem 
of employment of the Scheduled Castes and



;t* c ^ Iy ,,M y N e w ,v . ‘ ■' ';v<iai> ■' iii«; ;Yo®»iSbfWi^
toad decided to set a bospital in Delhi where . 
chronic diseases would be treated through

(b) if so, names and number of repre- Yogik exercise ; ■ '*
sentatives of Government and private indi-
viduals who participated in the Seminar ; (b) if so, whether the proposed hospi-

tal has already been iee up; and V
(c) natureofdiscussions held in that

setninar ; and (c) whether Government have sanction-
ed any financial assistance for the tame and

(d) Government's reaction thereto ? if so, the quantum and conditions (hereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. S. 
NURUL HASAN) ; (a) Yes, Sir, A seminar- 
cum-Workshop on employment oriented 
schemes of the Pre- Examination Training 
Centres and Coach i ng-cum-G uidancc Cen-
tre* for Scheduled Castes and Scheduled 
Tribes was held at Vigyan Bhavan, New 
Delhi, from 22nd to 24th September, 1971.

(b) A list of participants is laid on the 
Table of the House. [Placed in the Library
See m .  L T - i m a n

(c) and (d). The seminar-cum-Workshop 
reviewed the Working of the schemes of 
Pre-Examination Training Centres and 
Coaching-cura-Guidance Centres. The semi- 
nar-cum-Workshop recommended among 
others that the training techniques must 
acquire a professional touch and aptitude 
tests to determine the potentialities of the 
trainees, etc. A composite training course 
for analogous Centre and State Service exa-
minations, training for examinations con-
ducted by Puclic Sector Undetakings parti-
cularly Life insurance Corporation and 
nationalised banks, has been recommended. 
It was also recommended that more coaching 
oum-guidence centres be set up keeping in 
view the opening of job opportunities in 
various regions. These recommendations 
are being examined.

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND FAMILY 
PLANNING (SHRI UMA SHANKAR 
DiKSHIT) : (a) Yes.

(b) Yes, in February, 1971.

(c) No assistance has been given for
the setting up of a hospital. However, 
the Central Council for Research in Indian 
Medicine and Homoeopathy, an autonomous 
research organisation set up by the Govern-
ment of India has given the following 
financial assistance to the ‘Vishwayatan 
YogashranT, New Delhi, for research in the 
therapeutic aspects of Yoga in selected
chronic diseases:-^

1969-70   Rs. 30,000

1970*71 ..........  Rs. 1,89,875

1971-72 ..........  Rs. 1,10,000

This includes financial assistance of Rs.75,000 
per annum for meeting expenditure on 
25 research beds per annum with effect from 
the 16th January, 1971.

Effctivencss of Pesticide D- D.T*

2016. SHRI JYOTIRMOY BOSU : 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

Setting Up of A Hospital by Vishwayatan 
Yoga»hram in Delhi

$*& SHRI JYOTIRMOY BOSU : 
Minister of ' HEALTH ■ AND 

PLANNING be pleased to state :

(a) whether his attention has been 
drawn to a recent order of the Federal 
Republic of Germany banning the use of the 
Pesticide "D. D. T /’ li> agriculture;

(b) whether according to a report of 
the World Heakh Oxgamsation, an increas-
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log nutnbcr of insects had become immune 
to noraally used insecticides;

CO If so, the main findings ef the said 
report;

(d) whether the Government have 
investigated into the effectiveness of the 
■D. D, T. that it being used in India; and

(e) if to, the findings thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF.D. P. CHATTOPA- 
DHYAYA): (a) Ye*, the Federal Republic 
of Germany has imposed a general ban on 
the use of D. D. T. with exemptions in 
forestry for dip treatment againtt beetles and 
for spraying small buuer-flies till 1974.

(b) Yes.

(c) Whereas in 1962, 81 insects of 
Medical and Veterinary importance were 
reported to be resistant to different insecti-
cides, the number of species resistant 
presently to these compounds has gone up 
to more than 100.

(d) Yes.

(e) In India D. D. T. is primarily used 
in the National Malaria Eradication Prog-
ramme. Out of 100029 unit areas which 
receive insecticidal spray, D. D. T. is still 
effective in 94,379 units. In unit areas where 
it is not effective, alternative insecticides 
are being used.

Demand and Production of Milk and MiUc 
Products Under Fourth Plan

2017. SHRI JYOTIRMOY BOSU : 
WiU the Minister of AGRICULTURE be 
pleased to state ;

(a) the present output of milk and milk
products in the organised sector in each 
$t*tev V; \

(b) the enrxeot demand for milk and

(e) the estimated demand Of miik and 
milk products in each State by the end of 
the Fourth Five Plan; and

(d) how the estimated demand is 
proposed to be met?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : (a) to (4). Information 
is being collected and will be plesod on 
the Table of the Sabha when received.

Strike lo Dttrgapar State Transport

2018. SHRI KRISHNA CHANDRA 
HALDER : Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

t
(a) whether the "helpers” who are 

working in the Garage Department of 
Durgapur State Transport went on a work- 
to-rule strike in September, 1971 in support 
of their grievances;

(b) if so, the reasons thereof;

(e) the main demands of the workers 
thereof; and

(d) the steps taken by Government to 
redress their grievances ?

THE MINISTER OF PARLIMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ 8AHADUR): (a) to (c). 
The ‘helpers* working in the Garage Depart-
ment of Durgapur State Transport went on 
a work-to rule strike in September, 1971. 
Their main damands were as under

(0 Better pay for Garage staff drawing 
basic pay upto Rs. 100/-;

(»*) Housing accommodation for all
■v:-'V^statt; '

Oil) Bonus or ex-gratia payment in lieu 
thereof; and '

' (IV) Medical f tcU W w ,M * h ^ } .lto
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<d) The Government of West Bengal 
havetaken the following steps to meet 
their demands :

(i) The pay scales of the employees of 
the Durgapur State Transport have 
been revised wilh retrospective 
effect from 1st April, 1970 to 
correspond to those applicable to 
the State Government servants;

(ii) Sixty six flats for the staff of (he 
Undertaking are under construction 
and there is a programme for 
building more fiats;

(iii) The question of ex-gratia payment 
In lieu of Bonus is under 
consideration;

(iv) A Government Hospital at Durga-
pur is under construction. At 
present, two beds have been kept 
reserved at Raniganj Marwari 
Relief Society Hospital and arrange* 
ments exist for the treatment of 
six employees at the Bankura 
Government Hospital. The emp* 
loyess of the Durgapur State 
Transport, being Government em-
ployees, are getting medical 
allowance as admissible to other 
State Government employees.

Development of Cropping Pattern by 
Agriculture Scientists to Remove 

Regional Disparitiis

2019. SHRI P. GANGADEB: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether Union Government have 
atked the Agricultural Scientists to develop 
cropping pattern in such a way that the 
regional disparities are removed ;

(b) if so, the suggestions made by the 
Agricultural Scientists; and

(c) bow many suggestions have so far 
been implemented by Government ?

'.'../■'THE' MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI

ANNASAHEB SHINDE) : (a) The
Agricultural Scientists endeavour to develop 
cropping Patterns suitable for diffcroet 
regions which would redies disparities in 
development.

(b) and (c). A statement is laid on the 
Table of the House. [Placed in Library. 
See No. LT-i 161/71]

Census of Landless Labour

2020. SHRI P. GANGADEB : 
SHRI P.M. MEHTA :

Wilt the Minister of AGRICULTURE 
be pleased to state ;

(a) whether the hunger for land among 
the landless in India is growing despite talk 
of land reforms according to provisional 
I97J Census Report ;

(b) if so, whether in States like Andhra 
Pradesh, Bihar, Tamil Nadu, Uttar Pradesh, 
and West Bengal, the number of 
landless labourers continues to be high 
and has grown during the past decade ; 
and

(c) the reasons therefor and steps being 
taken in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Tbe
provisional 1971 Census Report does not 
give the number of landless in India but it 
gives the number of agricultural labourers 
which includes landless as well as those who 
have some land to cultivate as owner or 
tenant but whose main activity is that of 
agricultural labour. However, the Govern-
ment is aware of the problem of landless 
agricultural workers and are keen to alle-
viate their socio-economic conditions.

(b) As stated above, the Census data 
relates to agricultural tabouren and not 
landless labourers as such. The number of 
agricultural labourers given in 1971 Census 
Report are not strictly comparable with 
those of 1961 since, the definitions of worker
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In thi two Censuses

(cV At ha* .been laid dt>#i» in the 
Fourth Five Year Plan, where State Govern* 
ments are in posses*ionof cultivable watte 
land* o r  have cdm<5 in possession of surplus 
lands, efforts are being made for the syste-
matic redistribution and resettlement of lands 
and to extend credit and other facilities to 
allottees including landless agricultural 
workers to improve their lands. Tenancy 
reform measures by facilitating wider adop-
tion of high-yielding varieties, intensive 
cultivation and mniti-cropping measures, 
land 10 increasing employment opportunities 
for agricultural labour. Another indirect 
effect of conferment of security of tenure 
on tenants and share-croppers is a check 
on increase in the number of landless agri-
cultural workers competing for the limited 
opportunities. These measures along with 
specific programmes for rural works and 
for ensuring minimum wages on the One 
hand and general economic development 
creating non-farm employment opportuni-
ties on the other, are expected to improve 
the condition of agricultural workers.

Suggestions made regarding development 
of roads at the Indian Roads Congress 

Seminar held at Srinagar in 
September, 1*71

2021. SHRI P. GANGADEB :
SHRI P.M. MEHTA :

Will the Minister of SHIPPING AND 
TRANSPORT bn pleased to state :

(a) whether the Indian Roads Congress 
Seminar was held at Srinagar in September, 
1071;

(b) if so* what were the suggestions 
made in regard to the development of roads; 
and ■■

(c) how far Government have agmod to 
these suggest ions ?

THE iilHtSTBR OF PARLIAMENT-
A R I A N  SHIPPING AND
t r a n s p o r t  <s h r i  r a j  b a h a d u r ) :(a>
to (c )fm u m a b ly tb e lK )n ^

are having in mind the Seminar oii Streng- 
thening of existing Road Pavements organis-
ed fey the Indian Rbadi Gongfdss at Srinagar 
from the 31st August to 4th ISepteraber 1971; 
It is understood that the recommondations 
of litis Seminar will be examined in the first 
instance by tbe Executive Committee of the 
Indian Roads Congress and thereafter where 
they consider necessary, forward to the 
Government of India for their consideration 
with such other suggestions as the Exceutive 
Committee might like to make in the matter 
No such reference has so far been received 
from the Indian Roads Congress.

. Enforcement of Pharmacy Act

2022. SHRI P GANGADEB : Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether most States have failed so 
far to enforce Pharmacy Act?

(b) if so, what are tbe States where the 
provisions of the Pharmacy Act have been 
enforced;

(c) the States who have not done so far;
and

(d) the action Government propose to 
take to see that those States enforce the Act 
immediately ?

THE DEPUTY MINISTER IN THE 
MINISTRY HEALTH AND FAMILY PLA-
NNING (SHRI AK. KISKU) : (a) to (c) 
The Stae Governments of Assam, Uttar 
Pradesh and Delhi have enforced all the 
provisions of tbe Pharmacy Act, 1948. A 
statement giving the detailed information 
in regard to enforcement of various provision 
of the Act by the State Governments is 
laid on the Table of the House. [Placed in 
Ltbemry See No. LT-H62 171]

(b) It is for the State Governments to 
enforce the provisions of tfce Act. They 
will be requested to do so.

20&t SHRI R % FAtfDEY: Will the 
: Mlnlswr of AGRIC^LTU^ '
■ State : / ..
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(a) i M k  l-million hectares ofland 
in Rajasthan has beenhit by Salioe alkaline 
problem daring the recent past molting in 
heavy toft tothe farmers there;

(b) if so, tbe masons therefor, the stem 
taken by tbe Government to make the land 
cultivable as early as possible; and

(c) whether any special assistance has 
been given by the Centre to the State Gove-
rnment to develop proper conditions of the 
affected land there 7

THE MINISTER OF STATE IN THE 
MINISTRY' OF AGRICULTURE (PROF, 
SHER SINGH) : (a) Yes, Sir.

(b) Reasons for the development of 
saline and alkaline land in Rajasthan are as 
follows :—

(i) Wetcrlagging in the low lying 
areas tends to cause salinity and 
alkalinity of soils thereby 
rendering productive land unfit 
for cultivation.

(ii) Indiscriminate use of irrigation 
water by farmers results in the 
increase of water table; conse-
quently tbe salts arc concentrat-
ed on the surface.

(iii) Use of salty water from wells 
for irrigation.

The Government of Rajasthan are 
conducting the reconnaissance surveys of the 
area to locate the concentration of saline and 
alkaline lands and its intensity in tbe State. 
Various experiments are being conducted to 
find out tuitable amendments and method* 
for the reclamation of such lands.

(c) No specific Central assistance is 
involved at the programme of saline and 
alkaline land reclamation is under the State 
sector.

Compulsory Primary Eduction in Delhi

S H W R i PANDER : Will <hp 
SM siw  Of EBUCATION AND SOCIAL 
WELFARE be pleased to state :

. (a) whether a large percentage of child-
ren of 5*10 age group are not going to 
school though compulsory primary educa-
tion is ia fore? to Delhi for several yeaas;

(b) if so, whether any efforts have been 
made to find out reasons therefor; and

(c) if so, what steps have been taken to 
enforce compulsory primary education in 
Delhi ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN DEPART-
MENT OF CULTURE (PROF. S. NURUL 
HASAN) : (a) to (c) The requisite Informa-
tion is being collected from the Delhi 
Administration and the local authorities and 
will be laid on the table the Sabha as soon 
as possible.

Import of Cargo ships, Tankers, 
Fishing Boats ect. from Sooth Korea

2025. SHRI R S. PANDEY : Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state :

(a) whether negotiations have been held 
with Government of Republic (South) Korea 
recently for import of cargo ships, tan-
kers. fishing boats etc. under a long term 
programme ;

(b) if so, main features thereof; and

(c) whether any agreement has since 
been signed as a result of the negotiations 
held and if so, the broad outline thereof ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING ANt> 
TRANSPORT (SHRIRAI BAHADUR):
(a) No negotiations have been held with 
Government of South Korea recently for 
import of cargo ships, tankers end trawler*.

(b) and (c) . Do not arise.

Ctoeore of Unlve««it<es Doe to Student 
■ v. Tieitble

2026 SHRI C. CHtTTlfcABU : Wffi 
the Minister of EDUCATION AND 
ClAL WET^ARE be j>iea*ed to *tate :
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(a> tbe Uiiiversities which have been 
dosed downdueto atudent trouble ;

(b) whether Government have made 
any study or inquiry into the causes of vio-
lence leading to closing down of the Uni-
versities; and

(c) what steps Government have taken 
or propone to take to keep the Universities 
free of violence and to maintain their aca-
demic discipline and freedom ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (PROF D.P. YA- 
DAVA) : (a) Information is being ^collected 
and will be laid on the Table of tbe House 
in due course.

(b) and (c) . No specific iaquiry in this 
regard has been made by the Central Go-
vernment, However, the causes of student 
unrest, have been examined by a number 
of authorities and Committees from time 
to time, and their recommendations have 
been communicated to the State Govern-
ments and Universities for consideration 
and implementation. The University Grants 
Commission is also making earnest efforts 
to help the Universities to implement these 
recommendations. The report of the Gaje- 
ndragadkar Committee on the Governance 
of Universities has recently been submitted 
on these points. H is under Government's 
consideration.

Evaluation of Green Revolution by United 
Nations Development Programme

2027. SHRI C  CHITTIBABU :
SHRI RAJDEO SINGH :
SHRI NARENDRA SINGH :

Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether « programme of evaluating 
the social and economic implications of the 
Green Revolution has been drawn up by 
the United Nations Development Progra-
mme; and ■, .4

i t  ssk^k= thereof 1

: THE MINISTER OE STATE IN THE 
MINISTRY OF AGRICULTURE (SHIU 
ANNASAHEB P.SH1NDE : (a) Yea, Sir.

<b) The main features are :

(i) Tbe review of the information, 
available in participating, count-
ries, concerning Socio-economic 
changes related to Green Revo-
lution.

(ii) Field Studies of the changes 
associated with the large scale 
introduction of new varieties of 
foodgrains; analysis and synthe-
sis of the field reports and wri-
ting of overall report.

(iii) formulation of recommendations 
for action by national and inter-
national agencies to deal with 
problems identified in tbe first 
2 stages; and

(iv) provision of Advisory Services 
to Governments engaged in speci-
fic problems relating to the pre-
vention of the social problems 
identified by the project.

For the present, however, the project 
has been approved for the first two stages 
for a period of 2 years.

Break oat of Plague in the Country

2028. SHRI C. CHITTIBABU :
SHRI S.A. MURUGANANTHAM 
SHRI SAT PAL KAPUR ;

Wilt the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether plague has recently broken 
out in certain parts o f the country ;

, (b) the areas where it struck ; and

(c) remedial and preventive measures 
taken by Government ?

t u b
MINISTRY OF KBAI^H . A N D ^ I ^ i ^
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(b) and (c). Do not arise, but antici-
patory remedial measures havebeen taken 
in tbs threatened areas.

Oatap^jMft tbe Bib September,197t. There-
after, the cholera tituatlon War speedily 
brought under control.

(b) The following 
control the disease:

steps waretafcea to

trregviarltles in Dfepotal of D.M.C. Fand 
for Development of Harljaa Bastles

2029. SHRI VUAY PAL SINGH : Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) where there have been serious alle-
gations of irregularities in the dispersal of 
of Delhi Municipal Corporation funds far 
the development of Harijan basties ia the 
capital ;

(b) whether any enquiry 
into tbe allegations ;

has been made

(c) if so, the findings thereof; and

(d) the action taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. S. 
NURUL HASAN): (a) No, Sir.

(b) to (d). Do not arise.

Deaths due to Cholera at Maiftafti Refugee 
Camp in fthasl Hills or Meghalaya

2030 SHRI S.A. MURUGANANTHAM j 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to stale :

(a) whether about 1,000 cholera deaths 
bavesofar occurred at the Mai Jam Refugee 
Camp in Khasi Hills of Meghalaya ; and

(b) if so, what steps have been taken to 
control the disease ?

MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D, P. CHATTO* 

j^ A B IIY A Y A ^  ; to
^tole#a%cre rtportedfraaa

(i) A team of one Doctor and two
; technicians from the All India

Institute of Hygiene and PtsbM* 
Health Calcutta was sect t# 
Mailam, with three jet gtta in-
jectors, for training the local 
medical and para-medical per-
sonnel in the use of Jet gun in-
jectors and organising mass 
inoculation ;

(it) Adequate quantities of fluids and 
medicines were supplied ;

(iii) Piped water sunply has been 
arranged in a number or sectors 
in the Mailam refugee camp ; 
and

(iv) State Government have pouted a 
senior Medical Officer at Mailam, 
for coordination of medical 
relief arrangments.

N C.E K.T. Scheme Regarding Impro-
vement ftt Teaching In Primary and 

Secondary Schools

2031. SHRI SA. MURUGANANTHAM: 
Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased to 
state :

(a) whether the National Council of 
Educational Research and Training has 
prepared a scheme to improve teaching in 
Secondary Schools;

(b) if so, ih t main features thereof ;

(c) whether the scheme ha» been expert 
nventcfin any School; and

V (d) tf «Oi th« f^lulu-flMflBglf i:'--"• ..> •

■■ ■ TBE : DEPUTY MINISTERhtt4:;fj«E .: 
MtNIStRY OF EDUCATION AND

■ s o ci
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OEPMlTMiNT OF CU tTU M  (PROF 
D.P. YADAVA}: (a) Yoi 'Sif, NCERT tau 
several on-going schemes to improve teach- 
fafii»S«oiidaryKJhoof«.

(bj The main featwes of the schemes

(^ Extension S trikes;  to provide 
in-service education to Secon-
dary school teachers and head-
masters to improve curricula and 
co-curricular programmes and 
to introduce new ideas, techni-
ques and materials and bring 
about change both in instruction 
and evaluation through a variety 
of innovations*

(ii) Experimental Projects: to help 
the enterprising and resourceful 
teachers to undertake experi-
mental projects for the improve-
ment of teaching methods.

(ii») Seminar Reading: to encourage 
teachers and headmasters to pre-
pare papers on basis of experi-
ments, observation and experi-
ence and to select the best papers 
on the basis of State/National 
Competition. Those papers are 
published and circulated widely 
among tbe secondary school 
teachers under the title “Teacher 
Speaks'*.

(iv) Summer Science Institutes' to 
organise Summer institutes in 
•elected universities and colleges 
for secondary school science 
teachers. Utilise new curricular 
materials developed in other 
countries to upgrade the content 
knowledge *of the teichers of 
science and mathematics.

(v) Model Textbooks; to prepare 
model textbooks for providing 
the basic textual material' for 
various States/Unioa Territories.

.. (o) Some schemes like e j ^ i ^ K a i  '
£<**, nsiofel, texibooty bi^theif very'na^w .̂. 

- have be experimented ’ m ' school and thtf 
f rb e ta g d o o e . Schemes tike extension

fervice^ summerscience Institutes, aeminar 
readings aft for increasing the efficiency of 
the teacher. These are conducted through 
institutions devoted to teacher*education but 
their effect; can x>nly be ascertained m 
schools. This Is being done.

(d) The schemes are continuously 
evaluated trad the results are encouraging.

Sale of Spurious Drugs in Delhi

2032. SHRI SAT PAL KAPUR : Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) the number of shops of Chemists 
raided in Delhi during the last six months;

(b) tbe spurious drugs recovered from 
there ;

(c) the number of person arrested in 
this conncciion and the nature of punish-
ment awarded to them; and

(d) whether it is proposed to conduct 
periodical raids to check the sale of spurious 
drugs which are very injurious to health?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A.K. KISKU) : (a) Ten

(b) Prednisolone tablets and Novaigin 
tablets.

(c) Two persons have been arrested. 
The cases are still being investigated by the 
Felice.

(d) Yes.

Rising Trend hi Price of Sugar

2033. SHRI SAT PAL KAPUR 
SHRI N. K. SANGHI :

Wilt tbe Minister of AGRICULTURE 
be pleased tb state :

(a) the comperaM?e price of sugar ia 
the market—wholesale and retail—as on 
l^th c^ Q b ^ >  i,l?7,Lr,piid-, .ISth .November'
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<b) tbe steps taken by G owm nnt to 
check#** rising trend in the price of

THE MINISTER OF STATE IN TOB 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH): (a) A statement show-
ing the wholesale and retail prices of sugar 
in certain important markets in the country 
as on the 15th October and 15th November,
1971 is attached.

(b) The following measures have been 
taken to arrest undue rise in price of sugar 
fn (£e country ;

1. The period during which sugar 
cane be sold and delivered 
against monthly release orders 
has been reduced from 45 days 
to SO days.

2. Sugar factories have been for-
bidden from refusing to sell 
sugar if unsold quantity of stock 
released for sate is available 
with them.

3. Factories are required to sell in 
each weekly period at least 20 
per cent of the monthly sugar 
quota released to them for sale.

4. Despatch or delivery of sugar 
by factories to individual dealers 
has been restricted to 2,200 
quintals of sugar in each weekly 
period.

5. Restrictions have been impos-
ed on stocks which the licensed 
sugar dealers can hold at any 
one time. The maximum limit 
varies between 7,500 quintals in 
the case of importers of sugar 
in Calcutta and 250 quintals in 
case of licensed sugar dealers in 
towns with a population of less 
than one lakh,

6. Restrictions have been imposed

suspended with cffect from the
tm o & a tw ,  m i ;

1  Tbe Government of Maharashtta 
has arranged with the factories 
in Maharashtra to sa tltf per 
cent of the sugar released at a 
price of Rs. 1.83 to Rs. 1.84 per 
kilogram through fair price 
shops.

Statement
As on 15-10-7! As on 15-11-71 
Whole- Retail Whole- Retail
sale sale

Rs. per. Rs. per Rs. per Rs. per
kg. qtl. Qtl. kg.

1. Delhi 205 2.10 216 2.20

2. Kanpur 189 2.00 198 2.08

3. Calcutta 207 2.10 206 2.10

4. Bombay 192 2.05 212 2.25

5. Madras 179 1.85 198 2.05

Payment of Sugarcane Price by Sugar Mills 
to Growers in Time

2034. SHRI SAT PAL K\PUR :
SHRI N.K. SANGHi :

Will the Minister of AGRICULTURE 
be pleased to state the steps taken to ensure 
that sugar Mills pay the price of sugarcane 
to the growers in time so that they may be 
encouraged to produce more sugarcane ?

THE MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH): th e  State Governments 
have been asked from time to time to 
arrange for payment of cane price dues by 
factories expeditiously add to take stringent 
measures against the defaulting factories, in-
cluding their prosecution, to enforce prompt 
payment of sugarcane price by them. Such 
of the States as have no provision in their

on bank advances to sugar trade 
agaitot sugar slocks.

7, Futuitt Trading in Gurbas been

enactment for recovering arrears of sugar-
cane price as arrears of land revenue, have 
been asked to cO&sider tttgeiitty 
provisions.
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fa Uta^ Pr*4e#h, wtera the arrears of 

cane price am ttie1arf0tt» the State Govern-
ment have taken the following stem to llq- 
uidate the arrears:-—

(i) Issued recovery certificates against 
48 mills in respect of tbe outstand-
ing amount of cane price;

(ii) appointed or continued receivers in
19 factories during 1970-71 season. 
Out of these, 3 factories are now 
under the control of the U.P. State 
Sugar Corporation and receivers are 
functioning in five fac ories;

(iii) put six mills on auction, but pro-
ceedings were stayed under Court 
orders;

(iv) put the owner of one sugar mill 
under revenue lock up;

(v) have asked 13 mills to submit irre-
vocable letters of credit for the 
season 1971-72.

The Bihar Government have taken legal 
steps viz. criminal and certificate proceed-
ings, against the defaulting milts. The 
Governments of Punjab and Haryana have 
reported that cane price dues are outstand-
ing due to reluctance on the part of growers 
to collect the same.

A statement giving state wise the arrears 
of cane dues as on the 15th March, 1971, 
and as on 31st October, 1971 is attached, 
which will show the considerable extent to 
which the arrears have been brought down.

Statement

(Ra in Lakh)

State Arrears outstanding as on
15th Match, 31st October

1971 1971
1 . ■ 2 , 3

Uttar Pradesh 1753 05 595.80
Bihar 698.59 91.55
West Bengal 20.65 0.30

.. Assam. '9.85 170
tW&b 59.68 0.44

I 2 I
Haryana 97.11 0.90
Rajasthan 52*56 l.*9
Madhya Pradesh 144.01 0.50
Orrisa 26.39 0.6$
Andhra Pradoth 686.03 26.50
Gujarat 81.04 9.19
Maharashtra 1348,35 353.78
Mysore 279.92 44.75
Kerala 1.01 0.60
Tamil Nadu 562.04 150.44
Pondicherry 64.61 3.32

TOTAL ALL 5884.89 1282.31
INDIA

Adverse Effect of Land Reforms on 
Coffee Plantation

2035. SHRI MUKHTIAR SINOH 
MALIK : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether land form measures in 
various States are affecting coffee plantations 
adversely ; and

(b) if so, the steps taken to remedy 
the situation ?

THE MINISTER OF STATB IN THB 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SH1NDE) : (a) and (b). 
No Sir. According to existing ceiling la#s 
of various States, plantation crops including 
coffee enjoy exemption. There is, therefore, 
no question of reform measures affecting 
them adversely.

3̂- 1 .....  "I. ...fn tW  IfW W T w i n STTO
2036. no wfrrrcnnst : m

fawt wnw ft
W$T t v  :

&£tv wvmtwr
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fsrq f f t n r  *  <m f t m  «rtfir» fr t « r e ^

*iwtT w  w t o  * r t f f f r  i^wi #!*f̂ Tivw p « r $ m ‘% i ' :

; ; ;P W ,fff  P H  W W  I K
i l i f f i i t f i p r a S t w f f t  (st«t^h# 

% * « fw t) :  { * )  *ftr ( * ) .  %nfor f rw -  

fcofcv w p w  t o m  |?w r 3*wr *wtcr 
%*Ktir w<*tx i r o  sfijf fp ir arrefr $ t 
fkvK’r *ntr <tsw <rt t a t  writ ^ fsrerir 

V ^ t a p r f W t , ,«ft w*m »rf |  
forefEr wr=ft ■rgg % fa f to  m sgm ? *r 
tiftrsrt fa*rr «r aw  f«rerrf»n̂ f *
f W  m  WHT Wt ^T*wT TOTT $R  $

w »  p i  <ns»rawlt ^  «nfersn srff ?r s%
% I [ M n  Sf T*l «WT I *ftl* «WT
L T — 1163/71]

S  3i%rf if <n^w>ff t  ?rftmr 
f&sft faw P w im  srtr w w f ^
«*IT V* SJTH *f ^PFT fa^T ^Tim fc I
f tw P w ra u  tc», «ft> <$r» Ht«, * »  

<fro *r ' r i t i t  m s jm f  it gPrw ft 
spnm  5ft <rnrr |  a*n 3 " iln R f  % 

*»n t^  srr^ft ^ $ 4 t w t % v r t  

?prc ,4r icrSt* *rffaT fttstT <rf??rr 
a w fa iirf qst <rdwr *f #5% n ^ f a  
^ ? n |»

fi(wfirew>f % v ^ s v c  ftpr jftnr 

£fS(inf«mf %' *r. n.-l’f i .  <&. # .  v q  * .  
t  sfor <?m 'sntjr, 

^rrsrtftor v x  f?nrt »wt «rr i

f t n u * *  **f f tw ft % * h tff  i  f l i r t  
«f> « tt * (pm r

2037. «ft |W* * * r  « ^ m r : w r

$  f a  f ts #  #  *r»i* 3 ^% f*nfc <mro 

t ;

(m )  w r  flw rif <pt w f t  *fanr m .  
% # ff f^ r  lr ;sftfT *nn % Pf St’Tr’ff % 
?nn Mtorar Prwr f t  w  | ;

(n )  w r  w w rc % W N w f % w  
«raxf *n% aftr nsj^ft % ^  lr
v r a n f t ;> f r c

(tr) «rf? ?t, tf* w  ^  «t- 
TTT f r o  <R5T̂  v w f  TT « f tn

<pn |  ?

Prof»j %ftr « m m  vrn tm  #  r m  
(«fl *trj» %» 3«irm ) : ( t )  ^ft,

*10 i

(iar) aft, srfh

(»r) »wn r t  w  5?r Iwt-tw 60 
11 apfff>(r 51 ?JTK# 1924 if faftra ^  
n4 «ff, aw. wfj xnft 10 lr 15 
? w l w |  I

(^•) s w  siff aaren i

f tw f t w w  w g ir ’i  w f t n  s t t t  ftnw  
f tw f iw in  w t  r i w i l i l i  

h n h n iK  lit w^n*r
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ftw rfw rerv  # g « w  w fW  s r o  firtflw



ftnm i f t t  WWW w w w  4 « iw i »frt 
M htfim  f lw w i t  f r t *  («ft * •  «fto
nw ) : 1968-69 (I*r 1969-70 Wifi' <jr 
WCW WWWtWW ®ww *^T
f r w  f t # n i m ,  ?«hT  w  fcraRft 

w  fwfinmnr «rtf*r<rt vt Ppsrfsrfa-er 
*T3*Fr f«r*r «r* *r:—

1968-69 1969-70
mmmm*mm*Jmmrnm ' mmmmmmmmmmm*

T&o ^o

f m S l H -  5, 10,863 7, 53,411
fa v r m  3 » fo  

ftnrnff ttw  

fawf*rora«r
HflfiTJIT 5, 33,231 8,98,251

jH i^ r  $ h \  jm i m  M w m

2039, r
fw «w r $** ^  % 3wns?r *fk nrrara % 
w t  *r 24 aflr,. I97i  % w r f ^ r  a w  
# w t 3031 % smr'fc « « t »*  W if? wtfr 
^  frqT :

( v )  w t  «re«r% * t  (m  j  %(H (n )  
% «Mt*H if 1RT ^
n t |  ; afk 

{«■) # t  f t , ?rt 
sf*TT f  ? 

vftr w n w  Sf tw h *fcft {sit* 
8rt fir?) : (* )  a(k (w) . 4ft f t  i »ra: 

«rff ^  *wf«r if arr»nrf?rar j«r ^  
^  f *  ?wi f« r  \ $ )  % 

*rwrw* *f sftfsra srprvrft t o t  11  

5% “ w f r  ^ feq fefg  «ms sfn̂ T f'^arrB 
?finrr-«rrw5 II gm W ’ t  ftnrr 
m  1 1

w ftr

w & zi

wm cr^firrwr 
^  (fa&frwsT)

tmrt irror (^fard 
eaft ir)

wmw sfNrr ■«nfT 
>jr t  (fa^sft’jr r )

(^r$T srrcrf $ ) .■far* wrcrf if) r

1968-69 45,417.66 1,220.33 2585.07 106.43

1969-70 27,375.16 582.61 3446.17 149*14 v -^

1970-71 30,143,46 682.45 455.28

»pf I97l-t 2 «ftwftrS 12v d? wr % 5 f t « r r , | . i r o r
40,000 iftjrft w  wflasr 5** ip t  ( ^ t f r r  ?wt ■mftyfw* *p6s )  w

« p jm ^ 4 t  w# l 9 7 i - 7 2 ^  w f i r  S f f f *  T *  w  W  ** IS>7° -? J *  . * & }
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*** stw W ircft tffc t W rtr <5[ftf . 
■■■■■: v p w B w  T lfW  ■'

2040. # p n w  W
,*fyr *t&t sf&t m' mm w*r &wc 

Tjftt aftt ^9%  afspifif? TH R *  %  * rt» f  

8 9[5nf, 1971 % SRTKifW srw *PRT 
4265 % TWt % trwtr if #  p n

w m r * :

( v )  w r  srtftrar arpnrrtt v r  
#  «i< 4 ; «ftr

(<s) «rf? f t ,  ?r> sps^f sn i w r

V
* fc  *mraJr *f Trwr inft ( if t. # t  

f t lf )  : (w ) aft f f  l

{ « )  j w Ft  nftf W fcra < n fm  * f i  
fv*n *m  4, rW fir >ts>t jt^st Jr srtar*  
srreft ^ fir  % *Rnf?r 243 fjrrc  |> k t

^f»r « f*  i f t  * r w ^ h  sprrer 4  1 *ff
*ft HJiIW h t w  «wr 4 f*  W <t+f 
tf -m *  * r #  ^f«r w  tjsp-fwjrf w *  # r  

$  i f w f a  fc fatr g t f w  4  
"rare 1 3*% «fk fir«rrc v t  % fsn* 

sft-«re t t #  »jf«r % f w f tr rw  xn>rf % 
3TCRT, T O I J  fjRTO *ftr zprfhm % 
ftr«c inr v r  fa m  wi t o o t  
4  i »nar jfo r w tv tt  % *rt-wv «n% 
« N f  $  im td y  ?rcrft, nfe, <nff

«nfa v r  3 f r o  w?i% #  firw ijfir i n m  
«ffoprr #  aranfar 6,334 4 ^  *r

«rPwssf^ t  s p rd w  *pt  ftmr 4 1

PercmUge of Trltal Stadcoti iaScboob 
in Malda Dtetrict, West Bengal

iw i* SHRI L>1NESH JOARDER : 
WIH tbe Minister of EDUCATION AND 
SOCIAL WELFARE be p M  to state;

(a) the total number ofprimary '**#' 
high school! to m m  District (West W W ®  
«nd tbe percentage of the tribal stuM ts 
reading in those schools ; and

(b) thesteps Governtneatar* going $» 
take to improve the position ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SO- 
CIAL WELFARE (PROF. D.P. YADAVA):
(a) Tbe Government of West Bengal have 
reported at follows :—

(i) No. of Primary School* 1185

(ii) No. of High Schools (in-
cluding Junior High 
Schools) 16$

Percentage oT tribal students 
including scheduled castes 
and other backward commu-
nities in Primary Schools 9.8

Percentage of tribal students 
in Secondary Schools 2.0

(b) The following steps are being taken 
to improve the position :—

(i) Education for tribal students 
upto the secondary stage is 
free ;

(ii) Tribal students reading in 
schools are awarded stipends for 
purchasing books ;

(iii) A good number of hostel buil- 
dings for tbe tribal students have 
been constructed at Government 
cost ;

(iv) Students residing in hostels are 
given boarding chartes *

(v) Appointments are being given 
to tribal teacher* and women 
teachers ;

(vi) New school* in backward aitas 
inhabited mostly by scheduled 
tribes and - scheduled castes ' a re '
tytUa n«yiiw> *
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(vU) Grants are paid for construction 
of school houses aad purchase 
of equipment in backward areas; 
aad

(viii) Supervisory staff for schools has
tfeett strengthened.

PerCMtafe of Literacy aimag scheduled
castes aad SdtcduM Tribes In Malda 

District, West Bengal

2042. SHRt D1NESH JOARDER : 
Will the Mmister of EDUCATION AND 
SOCIAL WELFARB be pleased to state :

(a) the total percentage of literacy
among the Scheduled Caste and Scheduled 
Tribe people of Malda District, West 
Bengal ;

(b) whether it is below the standard
of tbe All-India level ; aad

(c) if so, the steps Government are
going to take to improve the position ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART- 
MENT OF CULTURE (PROF, S. NURUL 
HASAN) : (a) and (b). As per 1961 Cen-
sus, 10.51 percent of Scheduled Caste and
4,19 percent of Scheduled Tribe people of 
Malda District are litoraies against an All- 
India level of 10.27 percent for Schedule 
Castes and 8.54 percent for Scheduled 
Tribe*.

(c) To improve literacy amongst the 
Scheduled Castes and Scheduled Tribes, 
classes are conducted through the Social 
Welfare Centres apart from regular primary 
schools. Stipends, free books and hostels 
charges are given m the pre-secondary 
courses of studies to the Scheduled Tribes 
aad Scheduled Castes Students.

Cooperative forms with ownership of 
land ia the State

2043. SHRI BANAMALf PATNATK : 
Will the Minister of AGRICULTURE be

(a) whether tbe desirability of bufiding
Cooperative farms with ownership of la id  
vested in the State has been tottsidterbd;

(b) whether tbe desirability of having
such colonies with community facilities has 
been considered; and

(c) if so, the decisions : taken ia the
mat ter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA) : (a) Yes, Sir. 
As on the 30th June, 1969, there were 2866 
collective farming societies organised mainly 
on Government lands, with a command area 
of approximately 1.64 lakh hectares. In 
order to encourage the programme, tbe 
Central Government advised the State 
Governments to allot large blocks of Gover-
nment land and also lands rendered surplus 
consequent on the implementation of land 
reform m*asur©», to . collective farming 
societies.

(b) and (c). In a collective farming
society, farming operations are to be under-
taken by the members Jointly. For this 
purpose, tbe programme envisages provision 
of common facilities for various agricultural 
operations and also for processing and 
marketing of agricultural produce. Govern-
ment assistance has been given to collective 
farming societies for construction Of godowq 
cum-cattle sheds also.

Setting up a Milk Dairy in Mysore 
during 1971-72

2044. SHRI N. SH1VAPPA : Will tbe 
Minister of AGRICULTURE be pleased to 
state :

(a) whether Government have any
proposal under consideration tb set up Milk 
Dairy in the State of Mysore during the 
year 197142;

<b) if so, the main features of tbe pro-„ 
posai; aad .

<c) the fundi allocated forth© purpose T

THE MINISTER GF STATE lft THB 
KUNtSTRY

■ SHER SINGH) s.-: ..v / - ̂  ft ■ ■:



:. .v .̂ ,S!liMyi9MQr- Bslgaum,
: fifoadravaii and Mangalore have boeaoita*
: blishod in Mysoro State durmg 1971-72. One 

more dairy scheme at Mysore it under 
implementation.

i$y The maii) objective of the schemes 
it  to supply pasteurised and wholesome milk 
to the consuming public at these places and 
to provide remunerative market to the pro-
ducers of milk.

fc) During the year 1971-72. a sum of 
Ri. 700 lakhs lias been allocated for the
purpose. ;

Air Pollution is the capital

2045. SHRIMUHAMMED SHERIFF : 
SHRI BISHWANATH 

JHUNJUWALA :
SHRI B R. SHUKLA :

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether Government have consider-
ed any step to check air pollution in the 
capital; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A K. K1SKU) : (a) 
Yes.

(b) The Ministry of Health aod Family
Planning has constituted an ‘ informal
Committee of Experts to study the problem 
of Air Pollution in Delhi and to suggest 
control measures. To start with, the Commi-
ttee r has taken up the problems of smoke 
emission by the buses of Delhi Transport 
Corporation and the emission of sulphur 
dioxide and soot by the Thermal Power 
Station of Delhi Electric Supply Undertaking, 
The Committee set up two sub-committees 
for studying each of these problems. A 
■ample study of the smoking buses wan made
by the sub-committee and in the light of its

-ben '■.decidktf,‘-to- take the
fofiowing s*«i»1br controlling the emissionof

I. Jwmedfat&tomawes:#'- ̂

^ ( i ) piver&ion of heavily smoking .. 
buses from thickly populated 
areas to relatively opert areas,

■*'1 (ii) Mechanical measures like rectify*
ing faulty fuel injectors, pumps, 
etc., to reduce smoke emission of 
buses.

II. Intermediary measures:

Posting of suitably trained smoke
control teams at the Central Work*
shop and other depots of the Delhi
Transport Corporation,

III. Long-term m easures :

These are designed to rectify 
buses which have major defects 
and require overhauling of engines 
or maintenance improvement. 
This would entail changes in tbe 
Set up in the Central Workshop, 
additional buses and adoption of 
suitable methods of smoke 
measurement in the workshop.

The Sub-Committee on the 
Delhi Electric Supply Undertak-
ing is expected to submit its 
recommendations shortly about 
the measures to control air pollu-
tion caused by emiision from the 
Thermal Power Station of Delhi 
Electric Supply Undertaking.

Development of Fisheries and World 
Bank Loan Therefor

2046. SHRI D* B. CHANDRA GOWDA 
Will the Minister of AGRICULTURE :be 
pleased to state :

(a) whether any progress has been mide
in regard to the development of Fisheries 
in the country,

(b) if so, whether any loan from the
World Bank has been received for this pur-
pose; ■■ 7-! - -

<c)the. jMHEBif. .ftf - ^ ;:■•/ ni'

■■THfi M I N I O T R O P r t X M lN T a i
MINISTRY OF AQKlCULtURE (ffiUu



AN*iASAH8»
Under theFourth Five Year Plea, « provi- 
sion of Its, 83i» croreshas been made 
forfisheries development, and several sdw* 
me* are being implemented by the j$en*t*l 
andState Governments. '

The Central schemes relate to the pro-
vision of harbours, exploratory surveys of 
fish resources, support to the indigenous 
industry for construction of deep sea steel 
fishing vessels, education; training and re-
search. Fishing Harbours of varying sizes 
for mechanised boats as well as for deep sea 
fishing vessel are being constructed. . Seven 
large fishing harbours capable of handling 
deep sea fishing vessels have been sanctioned 
at Madras, Tuticorin Vizhinjom. Cochin, 
Roychowk, Bombay and Port Blair. Smal-
ler harbours and improvements to landing 
and berthing facilities for fishing vessesl in 
the form of jettes and deepening of channels 
and basins have been sanctioned at 71 sites. 
Investigations have been conducted by the 
Visakhapamam and Paradeep Port Trusts 
for dawing up project projects for deep sea 
fishing harbours A 0  N.D P. assisted Pro-
ject has also been conducting surveys in 
several States and is drawing up project 
reports including engineering plans for fish-
ing harbours at several additional sites. The 
requirements of vessels for deep sea fishing 
are being met by a suitable balancing of 
imports against indegenous counstruction. 
While import of a limited number of 
Vessels by the industry has been permitted 
the indigenous ship building industry has 
been encouraged to develop expertise in con-
struction of large steel fishing vessels. A 
scheme of subsidy for indigenously constru-
cted steel fishing vessels has been introduced. 
Orders for 40 deep sea fiishing vessels were 
placed by the Central and State Govern-
ments on the indigenous ship building yards 
in 1968*69. Twenty of these vessels have 
since been delivered. Out of 40 vessels,
20 are being added to the fleet of the Cent-
ral deep Sea Fshing Organisation which 
conducts, exploratory surveys, eight new 
bases for exploratory surveys are being esta-
blished. A U.N.D.P. Project for survey of 
pelagic fish resources on the West coast has 

operation thii year. The train- 
^injj facilities far operatives of 4eep; «na 
Ashing vessels have been expanded, and re-

nf inland and
has aiso been intensified.

Under the state schemes, the programe 
of introduction of mechanised boats for 
coastal fishing is being continued. The 

fourth Plan of the States envisages introduct-
ion of 5,500 mechanised boats in addition 
to about &vQO0 mechanised boats introduced 
in the previous plan periods/ The level of 
production (marine and inland) prior to the 
Fourth Plan period was 15.26 lakh tonnes. 
The targetted increase in annual level of 
production in the marine sector at the end 
of the Fourth Plan is 4.41 lakh tonnes and 
in the inland sector 1.75 lakh tonnes. The 
total production reached in 1970 was 17.46 
lakh tonnes. The actual value of exports 
of marine products which was Rs. 7.06 
crores in 1965-66 rose to Rs, 35.07 crores 
in 1970-71. The target of annual export of 
marine products at the end of the Fourth 
Plan is Rs. 61.00 crores.

In the inland sector, emphasis is be$ng 
placed on increase of seed production, ado* 
ption of improved fish farming techniques 
and development of reservoirs and brackish 
water fisheries. The State Governments 
are implementing several schemes with these 
objectives in view.

(b) No, Sir.

(c) Does not arise.

Introduction of Diploma Course in
Agriculture in Viswa Bharati Birbbum

2047. SttRf GADADHAR SAHA : WiU 
the Mintter of BDUCATfON AND SOCIAL 
WELFARE be pleased to state;

(a) whethere Diploma Course in Agri- 
culture has been introduced in Viswa Bhara* 
ti, West Bengal; and

(b) if so, the year in which it has been
introduced and theamount of grants gi ven 
to the Univwsity for Agricultural Education 
by Ccntral Govcrnment?

THE MJ&BTBR OP W kttl U^THE 
MINISTRY OF EDUCATION AND 
SOCIAL ■ WELFARE AND IN tjRB 
DEPARTMENT OF CULTURE (MlOP 
S. NURUL HASAN) : m
Bharati b«s not ialrMuced a Dipkmw 
Court. ib Agriculittro. A grant of *j( 2 M
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lakhehas boen given by the Indian Council 
of Agricultural Research to thepalli sikjha 
Sedan during 1971 *72 for Laboratory 
Buildings, Equipment, Baoks, StaffQuarters 
and Development of Farm. The recurring 
expenditure on the Palli Siksha Saian is met 
out of the maintenance grant given by the 
University Grants Commission to the 
University.

Demand of all Bengal Teacher*’ Association, 
Darjeeling Branch

204$. SHRI GADADHAR SAHA :
SHRI R, P. DAS :

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased to 
state:

(a) whether the All Bengal Teachers* 
Association Darjeeling Branch has submit* 
ted a si*-point charter of demands to the 
District Inspector of Schools recently ;

(b) the main demands of the teachers ;
and

(c) the steps taken by Government to 
meet their demands ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. D P. 
YADAVA): (*) to (c). The information is 
being collected from the State Government 
and will be placed on the Table of the 
Sabha as soon as received.

Seminar on Present Processing of Planning 
for Cooperative Development held in 

Poona on October* >971

2049, SHRI P. M. MEHTA ; Will the 
Minister of AGRICULTURE be pleased to 
state :

(a) whether a,three-day Seminar on the 
pfWent processing of Planning for Coopera-
tive defveJopment at different levels* and by 
Afferent agencies was held in Poona on

lf so» lhe subject discussed ; and:' :

(c) the action taken thereon ?

THB MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) A Semi-
nar of "Planning for Cooperative Develop-
ment” was held by the Vaikunth Lai Mehta 
National Institute of Cooperative Training 
at Poona from 24th October, 1971 to 26th 
October, 1971.

(b) The following subjects were dis-
cussed :

(1) Present process of Planning for 
Cooperative development at differ-
ent levels.

(2) Need for Cooperatives Plan for 
their own development.

(3) Levels ia the Cooperative struc-
ture at which planning could be 
undertaken.

(4) Prerequisites for effective planning 
by Cooperative organisations.

(5) Integration of Plans for Coopera-
tive development with Plans of 
General Economic Development.

(c) Brief report of the proceedings of the 
Seminar has been circulated. Puller report 
is under preparation. Vaikunth Lai Mehta 
National Institution of Cooperative Training 
at Poona is requesting National Cooperative 
Federation* to consider appropriate action in 
the light of the conclusion? of the seminar.

Shortfall in Kharlf Production and Baffler 
Stock to hold Price Line

2050. SHRI J.B, PATNAIK •
SHRI BISHWANATH 

JHUNJHUNWALA :

Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether any assessment has been
made of the likely shortfall in the JCharif 
production ; . ■ ;;

(b) whether the buffer stocks |>a 
sufficient Id hold the price tint ; and



ANNASAHEB P. SH1N0E) : (a) It it too 
early to make a realistic assessment of the 
likely shortfall in tbe kbarif production during 
1971-72.

(b) Yea, Sir.

(c) Does not arise.

Statutory Provisions for Common cadres 
in Co-operetiVe luHttttion

2051, SHRI V. MAY A VAN : Will the 
Minister of AGRICULTURE be pleased to 
state :

(a) whether any of the State Govern-
ments have made statutory provision for the 
constitution of common cadres at various 
level* and for the different daises of co-
operative institutions ; and

(b) if so, the main features of such a
statutory provision made by any one of the 
State Governments 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA): (a) Yes, the 
State Govts, of Andhra Pradesh, Madbya 
Pradesh, Maharashtra, Punjab and Orissa, 
have made such statutory provision in their 
Cooperative Acts.

(b) A copy of the relevant provisions 
made in the State Cooperative Societies Acts 
of Andhra Pradesh, Madhya Pradesh and 
Maharashtra, is placed on the Table of the 
House. [Placed in Library. See No. 
LT~ IM /7J )

Manufacture of Cheap High Protein Food 
Flour from O^oiled Rice

cess; and

(c) if so, what encouragement has been
given by the Government to this farmer 7

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ( SHRI 
ANNASAHEB P. SHINDE) : (a) to (c). The 
information is being collected and will be 
laid on the Table of the House.

All India Conference of Municipal 
Corporations

2053. SHRI V. MAYAVAN : Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether Government have accepted
any of the major recommendations made by 
Ail India Conference of Municipal Corpora-
tions; and

(b) if so, what are these 7

THE DEPUTY MINISTOR IN THE MIN-
ISTRY OF HEALTH AND FAMILY PLA-
NNING (SHRI A. K. KISKU): (a) and (b). 
Presumably the reference is to the recom-
mendations made by the Eighth Conference 
of Municipal Corporations held at Bombay 
on 30th October* 1971, Major recommends 
tions made by the Conference related to en-
dorsement of the decision taken in the joint 
meeting of the Central Council of L^cai 
Self-Government and All. India Council of 
Mayors in September, 1971 in Delhi for 
setting up Municipal Finance Commission in 
each Staie, suggesting some items to be allo-
cated to local authorities fair raising resour-
ces, steps to be taken for accelerating the 
programmes of sanitation, checking urban 
malaria and promoting family planning, uti*

2052. SHRI V. MAYAVAN : Will
the Minister of AGRICULTURE be pleased 

. to s ta te : '■

(a) ' wMther a new process for the feaou* 
facture of cheap high protern food flpnr from

lisation of training facilities made available 
by the Centres ‘ of gaining and Research in 
Municipal Admmi^mioa etc. On these 
recommendations necessary action is to be 
taken by thc concerned State Governments 
since k>ckl government is a state subject. Thu
■ recommendations ,«f; ihe q©»£*r«jec. are' being

f/A if no*, * whtt.; Mui ihe Oowrnment de-oiled rice bran hu tem  developed by
. -■ f«™ « to Timtt Nadu;

THB MINISTER OF STATE IN THE (b) whether Amerlcn »nd Wett Gertnra
Mll'tMTRY OF AGRICULTURE (SHRI inKittttiOM h«ve eviiwed imerwUn tkii pro-
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circulated to thc Siâ c Goverompm® for hu*

f t m  ....." Lands hi

2054. SHRI V. MAYAVAN : Will tbe 
Minister of WORKS AND HOUSING be 
pleased to state :

(a) whether arrears of Rs. 31.38 lakhs
are yet to be collected at theend of Calendar 
year 1970from lessees of non-rehabilitation 
tends in New Delhi;

(b) the names of Institutions and lessees
from whom these arrears are due; and

(c) the efforts made 
collect the arreas ?

by Government to

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL): (a) Yes, Sir.

(b) and (c).. The number of the de-
faulting institutions and lessees is very large. 
Perhaps, Honourable Member has not asked 
for the whole iist vvbich runs into thousands 
but following steps have been taken to expe-
dite the collection of these arrears :

(i) In cases of properties which are free
from breaches, dcrpand notices are
issued as soon as the ground rent
fall due; if payment ii not made
within a reasonable time, notices
for re-entry are issued.

(ii) Where propertier involve breaches,
steps are taken *6 expedite the rtf
rooval or regularisafion of the brea-
ches so that arrears of ground rent
may be recovered.

(iii) The; method of administration of
leases is often reviewed, to reduce
occasions for breaches which hold
up recovery of dues.

(iv) Lessees are encouraged to settle
their grievances by personal dis-
cussions with officers.

(v) The Heads of defaulting in*i it unions 
Hre personally contacted and advised

■; to clear the arrears.

2055. m m  nV. M A V ^ N  V Wm 
theMinister of WORKS AND HOtfSlftft 
be pleased to state i

(a) whether Government have taken
note of the decisions taken at the recent 
Seminar on Housing convened recently by 
Life Insurance Corporation and National 
Builders Organisation; and

(b) If so, whether Government have
agreed with the principal decision of the 
seminar regarding the necessity for a 
National Policy on public housing in con-
currency with; Life Insurance Corporation, 
separately in respect of urban and rural 
areas ?

THE MINISTER OF STATE IN JHE
m i n i s t r y  o f  Wo r k s  a n d  h o u s in g
(SHkl 1. K. GUJRAL): (a) Yes, Sir.

(b) The recommendations made in the
seminar are being considered by the 
Government.

Seminar on Population

2056. SHRI RAJDEO SINGH : Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state ;

(a) whether on the occasion of Seminar
in Lucknow on population information, the 
uneven results in different parts of the 
country were discussed in the context of 
regional imbalances of tbe economic 
growth;

(b) whether it was admitted that being
a centrally sponsored programme* the im-
plementation is not on the same urge by 
the State Government; and

(c) if so, wfcwiher in view of the poor
performance, Government are considering 
to chalk out afresh a comprehensive pro-
gramme onamorerationatbasis ?

THE DEPUTY MINISTER IN THB 
MINISTRY OF HEALTH AND FAMILY 
PLANNING :: , A. K. * ■■ :.*CJSKUJ : ■'
(a) lu tl?e »cw»inar orga|lsed by thePreas
institute of India at Lucknow from October
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H  to 30* 1971, them w m d o  specific sche-
duled discussion on the topic pf family 
planning in the context of regional im-
balances of economic growth. However, 
mention wai made of the lack of progress qf 
family planning in some States , and the 
coincidence with the slow economic growth 
of these areas was noted in some speeches.

(b) The reasons mentioned at the
seminar were slow development of the in-
frastructure for motivation and family 
planning services in certain States, in effective 
communication, organisational deficiencies, 
and lack of financial involvement of the 
States.

(c) The progress or the Family Plann-
ing Programme is kept constantly under 
review and steps are taken to improve it. 
A statement showing the new steps that have 
been initiated for better results is enclosed.

Statement

The various steps, which have been 
initiated for better results in the Family 
Planning Programme include the following:-

(a) A new motivational strategy has
been evolved which has as its
approach the health of the mother
and welfare of the child and will
be directed more and more to
individuals and specific groups,

(b) Greater stress will be laid on
evolving improved contraceptive
technology including the use of
indigenously evolved methods and
devices.

<c) Special attention will be paid to 
Family Planning work in States 
like Uttar Pradesh, Bihar, Rajas-
than. 1. & K. and Madhya Pradesh 
which have not beep doing well.

(d) There will be better services for
KU,C.p. and Sterilisation includ-
ing better selection, improved
after-care and allaying the public
fops and apprehensions about
these methods.

(e) Intensive approach as inthe£rna- 
kUlam Camps for Vasectomy will
b® tried out in 25 or so largerscale
camps through out the country.

(f) Efforts will for some time be con-
centrated on those couples who
approve of Family Planning
methods but have not yet adopted
them.

(g) The Post Partum Programme and
Intensive Districts Programmes will
be given high priority. The methods
which are showing increasing degree
of acceptance like tubectomy and
Nirodh will be given full support.

<h) Integration of M.C.H., Family
Planning and Health programme 
will be effectuated at all levels.

(i) There will be improved and more
intensive training of tbe various
personnel working in the Family
Planning Programme.

Proposal tot Expansion of Hindustan 
Shipyard

2057. SHRIMATl SAViTRI SHYAM : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) the extent to which the expansion of
Hindustan Shipyard will meet the domestic 
and foreign demands; and

(b) the estimated profit including foreign
exchange to be earned by the Shipyard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) After the completion of the Integrated
Development Programme and the Wet Basin
Project, the Hindustan Shipyard's annual
capacity will increase to 6 ships of about
13,000 D.W.T. each as against 2-3 such ships
at present Since even this targettcd capacity
yn& not be sufficient to - ;p*«et t^e Indian

"present.
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ib) 'iFtti' rtcently, there was no scope for 
profit m shipbuilding because the costs of 
construction were higher than the interna-
tionals cost and the Indian shipowners were 
allowed to order the ships on *his Yard at 
intetnaitiona) price, the difference being met 
by Government in the form of subsidy. 
Recently, however, the pricing and subsidy 
formula has been changed. The Shipowners 
are new required to pay 5% above inter-
national price and the Shipyard is allowed 
subsidy calculated at certain specified percen-
tages of the international price, without 
Unking it at oil to the cost of construction. 
Under this new formula, it is hoped that the 
Shipyard may be able to earn profits by 
keeping its cost of construction at alow 
level. There is no question of earning foreign 
exchange by shipbuilding because there is 
no export of ships. However, with the 
commissioning of the new dry dock, the 
shipyard expects to earn foreign-exchange 
on shiprepairs of foreign flag ships.

Problems being faced by Segar Industry

2058. SHRIMATI SAV1TRI SHY AM : 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) the various problems being faced 
by the sugar industry in the country ; and

(b) the sfeps proposed to be taken to 
solve these problems together with the 
figures of internal needs for sugar in the 
country ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE {PROF. 
SHER SINGH) : (a) The main problems 
faced by the sugar industry in the country 
are as under

(i) Fluctuations in the levels of 
sugarcane and sugar production 
from year to year;

(it) High cost of sugar manufacture * 
and

(ili) Need for rehabilitation and 
modernisation of some of the
very old unitis set tip io the early
thirties.

(b) The details of the problems and 
the causes thereof factory-wise are not avai-
lable. For this purpose, the Government 
of India have set up a Sugar Industry En-
quiry Commission to undertake a detailed 
and comprehensive study of the working of 
the sugar industry, particularly in the contex 
of the demand for its nationalisation and 
make its recommendations on the different 
problems.

The annual internal needs for sugar in 
the country are at present around 40 lakh 
tonnes.

Nationalisation of Medical Profession in 
the Cosntry

2059. SHRIMATI SAVITRI SHY AM : 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether there is any proposal under 
the consideration of Government for nationa~ 
Using the madicat profession in the country ;

(b) if so, the main features thereof;
and

(c) the extent to which the nationalisa-
tion of the profession will improve in the 
present medical services in the country ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTO- 
PADHYAYA) ; (a) No.

(b) and (c). Do not arise.

Central Forms Stores hi Calcutta

2060. SHRI DiNEN BHATTACHARYYAi 
SHRI M. it. KR1SHNAN ;

Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether Centml Government are 
going to wind up the Central Forms Stores 
in Calcutta;

(b) if so, the reasons for the winding 
up  of the a to m ; Aad '■
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(c) the number of workers and emplo-
yee* who will be affected because of this ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI J. K. GUJRAL) ; (a) No.

(b) and (c). Do not arise.

Ill Treatment of Patient* In Calcutta 
Corporation's Board

2061. SHRI DINEN BHATTACHARYYA 
Will the Minister of HEALTH AND 
FAMILY PIANNING be pleased to state :

(a) whether tho attention of Govern-
ment has been drawn to the untold miseries 
the patients of Calcutta Corporation’s Board 
T. B. Hospital are facing due to ill treatment 
meted out to them by the Hospital authori-
ties ;

(b) if so, whether Government have 
taken any steps to redress the grievances of 
the patients of this Hospital ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING ’(PROF. D. P. CHATTOPA- 
DHYAYA: (a) No. There is no such 
report and the patients are treated as best 
as poss:bie within the scope and means of 
♦he Hospital authorities.

(b) and (c). Do not arise.

Payment of Rent on Accouat of Hiring 
Godowm by F.CI. Assam

2062. SHRI ROBIN KAKOTI : Will the 
Minister of AGRICULTURE be pleased to 
state ;

(a) whether the paying of the godown 
rents to private parties in Assam have been 
delayed causing great inconvenience to tho 
godown'owners ; and

(b) whether Government are making
my arrangement to construct its own god- 
<>wm ? ■■■

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHIVDE): (a) There are 
no complaint* of delay in payments of 
godown rent to private parties in Assam 
against the Food Corporation of India, Some 
cases are pending with the State Government 
due to non-fixation, of rent by the Public 
Works Department. The State Government 
is taking steps to settle tbe cases early.

(b) State Government has no plant for 
construction of godown of tbeir own in 
Assam but the Food Corporation of India 
and the State Warehousing Corporation 
have plans to construct codowns of the capa* 
city of about 50,000 tonnes and 28,500 
tonnes respectively at different places in 
Assam.

Arrest of Students from U.P., Bihar and 
other States in New Delhi

2063. SHRI BIRENDER SINGH 
RAO ; Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased to 
siate :

(a) whether some students belonging to 
U.P., Bihar and other States have been 
arrested in Delhi on the 3rd November, 1971 
while waiting on the President to submit a 
Memorandum of their grievances ;

(b) if so, the reasons for their arrest ;
and

(c) whether Government are aware of 
the demands and grievances of these students 
and if so, action being taken to redress their 
grievances ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (PROF* S. NURUL 
HASAN) : (a) and (b). On 3. ML. 7i at
2.20 P.M. about 76 persons came in a pro* 

cession to the Rashtrapati Bhavan. They tried 
to foree their entry into the Rashrtapati 
Bhavan. When they were stopped near the 
Enquiry Office, they Squatted outside that 
office and started shouting slogans, Efforts 
to pacify them and persuade them to meet 
a Senior Officer of Hie President’s Secretariat 

proved unsuccessful. They were also told that
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about 10 to 12 of them would bo permit-
ted to meet tbe President at 5.10 p'm. but 
even this suggestion was turned down by 
the demostrators. Eventually as they tried 
to force their entry into the Rashtrapati 
Bhavan, they were rounded up by the Police 
and a case under Sections 147, 448 and 451
I.P.C. was registered against them. They 
Were produced on 6.11.71 before the Judi-
cial Magistrate of Delhi who ordered their 
detention till the rising of the Court.

Among the 76 persons arrested, 65 be-
longed to U P , 10 to Delhi and 1 to Bihar. 
It is not known whether all the persons 
from U.P. were students.

(c) Yes, Sir. The demands of the students 
broadly arc of two categories ; the first 
relating to the internal administration of the 
Banaras Hindu University and the second 
to early introduction of legislation regarding 
the University. Except for the legislative 
proposal, the demands fall within the
jurisdiction of the University authorities, 
who are seized of the problem The question 
of introducing long-term legislation in the 
light of the recommendations of
the Gajendragadkar Committee on
Governance of Universities and Colleges is 
under consideration of the Government.

Assistance to Kerala for Construction 
of Hotels for Hiirijans, S-C. and 

S.T. Students

2064, SHRI M.K. KRISHNAN : Will 
the Minister of EDUCATION AND SO- 
ClA^ WELFARE be pleased to state :

(a) the financial assistance given to 
Kera\a for the construction of hostels for 
HarVjans, Scheduled Caste and Scheduled 
Tr be students during the year 1969-70,
1970-71 ;

(b) whether the qiantum of financial 
assistance for the same is inadequate ; and

<c) if fo, whether Government propose 
to increase the present quantum of financial 
assistance for this purpose ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (PROF. S. NURUL

HASAN) : (a) to (c). Under tbe Cent- 
trally Sponsored Programme for Backward 
Classes, the amounts of Rs. 0.80 !akhs and 
Rs. 2*50 lakhs were given to the Government 
of Kerala during 1969-70 and 1970-71 res-
pectively for the construction of hostel* for 
S:heduled Ciste and Scheduled Tribe 
students. The S'ate Government could 
utilize only Rs. 0.47 lakhs and Rs. 0.37 lakhs 
during 1969-70 and 1970-71 respectively. 
The Fourth Plan outlay for this scheme has 
been fixed taking into consideration the needs 
of the State. The question of increasing the 
quantum of assistance, therefore, does not 
arise.

Supply of Rotten Rice to Kerala

2065. SHRI M.K, KRISHNAN ; Witt 
the Minister of AGRICULTURE be pleated 
to state :

fa) whether Government have received 
any parcels from Cochin Ration Retailers 
Association (Kerala) containing rotten rice 
which had been allotted to Kerala by the 
Food Corporation of India to be distributed 
in the Fair Price shops in the State ;

(b) if so, the rea<*>n for allotting rotten 
rice to Kerala ; and

(c) what steps have been taken by 
Government to allot better quality of rice to 
Kerala and remedy the situation ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE); (a) to (c), 
A parcel containing samples of two varieties 
of rice reported to have been issued from 
the Food Corporation of India godowns in 
Cochin to the fair price shops in the area 
at two different rates have been received. 
A report has been called for from Food 
Corporation of India and requisite informa-
tion will be furnished on receipt of the 
report.

Craoplain! against the Deffectbe 
Construction of KotaveMB. larger 
siced Cooperative Credit Society 

Limited

2966. SHRI K. SURYANARAYANA : 
Will the Minister of AGRICULTURE be
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pWMfl to k t t t  to rtw reply given to part (c) 
of Starred Question No. 1737 dated the 12th 
Atfgost, 197! regarding the complaint against 
the defective construction of the Kolavennu 
Larger Sized Caopsrative Credit Society 
Limited Rice Mill and state the action taken 
ia the matter so far 7

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE (SHRI 
JAG AN NATH PAH ADI A) : Pina) reply
from the State Authorities, who have taken 
up the matter with the Andhra Pradesh 
State Cooperative Marketing Federation, is 
still awaited. The matter is being pursued 
with tbe State authorities.

Plots carved out by Gujranwala Co-
operative House Building Society,

Delhi

2067. SHRI K. SURYANARAYANA : 
SHRI TRID1B CHAUDHURl :

Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) the total number of plots carved
out by the Gujranwala Cooperative House 
Building Society Ltd., Delhi and so far allot-
ted to the members ;

(b) tbe t Jtal number of plots on which
construction has been started/completed ;

(c) whether any time-l.mit has been
laid down for the completion of tbe cons-
truction by a member on the plot allotted 
to him ; if so, what ; and

(d) the action being taken against the
Members who have not so far constructed/ 
started construction on the plots after the 
expiry of the deadline so laid down ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I.K. GUJRAL) :

Plots carved out

598

(b) The Society has reported that the 
W f l a t o b w o f j ^  ewwhieb construction

W

Allotted

587

hag been completed, is 15, and construction 
is in progress on 45 plots.

(e) Accordiog to the terms and con* 
ditions of the lease, the allottee is required 
to complete the construction of a house on 
tbe plot allotted to him within two years 
from the date of the lease.

(d) Does not arise as the period stipu-
lated in the lease-dced has not expired.

Provision of Water and Electricity in 
Gujranwala Housing Co-Operative 

Society, Delhi Colony

2068. SHRI K. SURYANARAYANA t 
Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether no arrangements have as
yet been made to provide electricity for 
street lighting and for domestic consumption 
in the Gujranwala Housing Co-operative 
Society, Ltd., Delhi Colony;

(b) whether no sewers and water mains
have also been laid down so far for supply 
of drinking and other water; and

(c) if so, the action Government
propose to take in the matter for early 
provision of water and electricity to the 
residents of the colony ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) : (a) The Delhi 
Electric Supply undertaking have already 
fixed up street light poles in the Society's 
colony, and cables are being laid in Part I 
of the colony.

(b) and (c) . No, Sir. Delhi Munici-
pal Corporation has already provided main 
sewer lines in the Society's colony towards 
G.T. Road, it has however, to be connected 
with the sewer lines in the land towrds 
Mall Road. They have also provided water 
supply in Part 1 of the colony.

Assistance to Educational Institutions
and Hostels ram by Shri Chfotatapatl 

Bapirajh Dhanaasamstha A. P.

2069. SHRI K. SURYANARAYANA: 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state |
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(a) the educational institutions and 
hostels (bat arcbeing run toy ‘Shri Chintal- 
pati Bapirajh Dharmasamstba* of Chinanan- 
drafcolanu, West Godavari District (Andhra

(b) the teaching grants and other 
financial assistance gives to the said institu-
tion by tbe Central Government if any, 
during the last three year*; and

(c) tbe assets and liabilities of the said 
institutions ?

THE MINISTER OF STATE IN THB 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. S. 
NURUL HASAN): (a) and (c). As Education 
is a State subject, Government of India 
have no information about the educational 
institutions and hostels run by Shri Chintal- 
pati Bapirajh Dharmasamstha of 
Chinanandrakoianu, West Oodavari Dist. 
(Andhra Pradesh).

(b) No assistance was given by the 
Centrai Government during tbe last three 
years.
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Appointment of Committee on 
Population

2071. SHRI K. LAKKAPPA t Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether there is any proposal under 
consideration of Government to appoint a 
Committee to study growth of popula'ion;

(b) if so, the terms of reference of the 
Committee;

(c) the names and number of Mem-
bers of the Committee; and

(d) the time by which the Committee 
will submit its report to Government ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTO- 
PADHYAYA) : (a) to (d). There is no 
proposal under consideration of the Govern* 
ment to appoint a Committee to study 
growth of population. However, Govern-
ment have constituted a Commiace to exa-
mine the reasons for the disparity between 
the population estimates made by the 
Expert Group appointed by the Planning 
Commission initially in 1958 and the pro-
visional figures revealed by Census 1971.

Tbe Members of the Committee ate
Drs. N. T. Mathew, S. N. Agarwala and 
ft. C. Seal.

The Committee has been asked to give 
its report by 31st March, 1972.

Inquiry Into Defective Tractors from
C. D. R.

2072. SHRI K. LAKKAPPA : Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether inquiry into tbe complaint 
regarding the defective tractor*



frooi German Democratic Republic has 
': since been completed; ' 

0 )  If to, the findings o f the inquiry; 
and

(c) Governments* reaction thereto ?

THE MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The 
Report of the Committee of Technical Ex-
perts on RS-09 tractors was laid down on 
the table of the Houso, Further investiga-
tion ia the matter it being made.

(b) and (c), Da sot arise.

Symposium in Delhi on Road Acc idents

2073. SHRI K.K. LAKKAPPA : WUi 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether a symposium on road acci-
dents was organised in New Delhi in Ihe 
first week of October, 1971 :

(b) if so, the names and number of per-
sons who participated in the symposium; 
and

(c) the conclusions arrived at 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TRANSPORT 
(SHRI RAJ BAHADUR) : (a) Yes. The
Fourth All India Road Safety Conghsss, spon-
sored by the Federation of Indian Aulomo* 
bile Associations, was organised by the Auto-
mobile Association of Upper India in New 
Delhi from the 1st to 3rd October, 1971;

(b) 64 delegates, drawn from all over
India and representing Police (Traffic) Ad-
ministration, Research Bodies like ihe Cen-
tral Road institute, Indian Standards Institu-
tion etc. and Automobile Associations in the 
country took pan in the Congress. It was 
inaugurated by the Union Minister of Parlia-
mentary Affairs and Shipping and Tiansport 
«nd was also attended by the Lt, Governor 
and Chief Executive Councillor of Delhi, and 
Shri Tulsidas Jadhav, Chairman of the Study 
Groop ott Road Safety, appointed by the 
Q vn, r t U m .. Tha namesof tho delegate#

are given in the Hst laid on the Table of the 
Houle. [Placed InLibrary. See No* L T - - 
1165/71]

(c) The main recommendations made by
the Congress are as under

(1) Existing Driving Training Schools
should be manned by expert
teachers and be governed by pres-
cribed quality standards. The
State Governments and Union
Administrations should also set
up their own Driving Training
Schools, The tests, both theore-
tical aad practical, for granting
driving licences should be made
more comprehensive and pur-
poseful; a minimum standard of
educition should be insisted up-
on and a certificate of required
physical fitness should be made
a pre-requisite.

(2) Government should set the stan-
dards for motor vehicles and in-
sist on the manufacturers con-
forming to them. Fitness and
roadworthiness, not only of
commercial vehicles but also of
private vehicles, should be assur-
ed by periodical spot inspection.

(3) For motor cycle/scooter riders,
and the pillion riders, wearing of
safety helmets should be made
compulsory. Manufacturers may
be urged to supply two safety
beils as original accessory of the
vehicle.

(4) Insurance companies may be re-
quested to evolve a scheme of
concession in the rates of pre-
mium for those who habitually
use safety devices.

(5) A system of classification of
roads should be introduced in
the cities and traffic regulation
and control measures should
accordingly be worked out to en-
sure safe aad efficient flow of
traffic.

(6) Provision should be made for
Mpftvatft cyclc track*, wideoing
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ilf M  in * comprehensive 
nianner, proper planning ofroad 
intersections and pedestrian and 
parking facilities.

(!) Road-rall grade crossings are 
great bottlenecks to traffic and 
consequently *ecident prone 
spots, It should be obligatory 
do tbe part of the railway autho-
rities to provide grade separa-
tion* at all the important cross-
ings oft national highways and 
city roads. The railway and 
mad authorities should find the 
resources to implement *hose 
schemes so as to save the huge 
economic loss to the country due 
to delay at such crossings.

(t) Road lighting should be improv-
ed and display of advertisements 
controlled; study on accident 
prone spots in all cities and 
national highways should be 
carried out and remedial meas-
ures taken; the system of road 
signs, based purely on colour and 
design, developed by the Indian 
Roads Congress, should be in-
corporated in tbe Motor Vehicles 
Act With a view to have unifor-
mity in signals aod road signs 
and markings throughout the 
country. A comprehensive All 
India Highway Code should be 
prepared by tbe Central Govern-
ment.

(9) To lessen the burden of work on 
tbe courts and also to accelerate 
the pace of justice, offences un-
der the motor vehicles law should 
be classified into two categories 
viz. those ef criminal nature, 
such as rash and negligent driv-
ing and driving under tbe in-
fluence of drinks add drugs, 
which should be tried by court; 
and mierb breach of regulations 
such as parking offences etc. for 
Which the ticketing system (i.e. 
the option to deposit the amount 
in a Post Office by a stipulated 
date or face prosecution before a 
court) should be introduced.

(10) Legi«latio* empowering the es* 
forcemeat authorities to compel 
any person suspected of having 
partaken of alchol while driving 
to appear for a medtaU test 
should be introduced.

(U) Educative programmes should be 
extensively undertaken to initiate 
the public in tbe gravity and 
enormity of tbe problem as also 
to equip them mentally to meet 
the challenge.

(12) Traffic cells should be attached 
to State Public Works Deptt., 
traffic Police Departments and in 
all the Metropolitan Cities to in-
vestigate into various traffic pro-
blems and suggest suitable re-
medical measures. A Traffic 
Research Supervisory Committee 
consisting of the representatives 
of Automobile Associations, Tra-
ffic Police, Municipal Corpora-
tion, Transport Department, and 
the other concerned authorities 
should be set up under the 
Chairmanship of Secretary of 
Transport Deptt. to supervise 
these cells.

Scheme for pipe Water in Gathbifa town

2074. SHRI JAGAD15H BHATTA- 
CHARYYA : Will the Minister of
HEALTH AND FAMILY PLANNING be 
pleased to state:

(a) whether Garhbita town in Midnapur 
is going to have supply of drinking water 
through water works;

(b) whether a scheme for supplying pipe 
water in that town has been lying with the 
Health Directorate of West Bengal for a long 
time; and

(c) when it will be implemented 1

THte DEPUTY MINISTER IN THE 
MINlStRY OF HEALTH A*ID FAMILY 
PLANNING (SHRI A.K. KISK.U) : (a) to
(c). Information U bein* collected from the 
State Government and will be laidon tha 
Table of tht Safeba.
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Faactfoatof CoM Sttfages totaled ia discontinue the Schema with effect from the
District Midnapore beginning of the Fourth Five Year Plan. It

is a State Plus Scheme. The Stale Govern *
„ 2075. $HRI JAGADISH BHATTA- monts are free to allocate fund* under the

CHARVYA : Will ihe Minister of AGRI* Scheme according to priorities and require-
CULTURE be pleated to state : ments determined by them. The need for giv-

ing adequate priority to the Scheme is being
(a) whether Government have any idea impressed upon the State Governments from

when the Cold Storage situated at Amulgarh time to time. According to the reports so far
in the District Mtdn'ipore will start function- received, only 68 housesites have been provi-
iag; ded at a coat of Rs. 0.36 lakhs under the

Scheme to landless agricultural workers during
(b) the manner in which the Government 

would like to run this cold storage; and

(d) whether pressure from any source is 
being entered on the State Government 
officials not to start this cold storage ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) to (c). 
Information is being collected from the 
Government of West Bengal and will be 
placed oa the Table of the Sabha.

House for landless labourers in West 
Bengal

2076. SHRI JAGADISH BHATTA- 
CHARYYA : Will the Minister of WORKS 
AND HOUSING be pleased to state :

(a) what steps Government have taken 
during last three years for building houses 
for landless daily labourers in West Bengal;

(b) how much money has been spent in 
West Bengal for the above purpose as loans 
and grants during this period; and

(tt) the areas in different districts in 
West Bengal so far benefited by this 
scheme 7

THB MINISTER OF STATE IN THB 
MINISTRY OF WORKS AND HOUSING 
(SHRI Lit. GUJRAL) : (a) to (c). The
Village Housing Projects Scheme introduced 
by this Ministry in 1957. inter alia, provides 
for grant of loans for construction and repairs 
of houses and also for grant of free house- 
sit& to ItodleSs agricultural workers. The 

was in operation in the State of West 
I W t i ,  but the T ate Government decided to

the last three years-1968-71. The persons 
who now house-sites are eligiable for loan for 
construction of houses under the above 
mentioned Scheme. Upto March, 1969, 
the State Government have disbursed Rs. 
17.27 lakh of loans to the beneficiaries.

The persons who have been given house-
sites under this Scheme are also eligible for 
loans for construction of their houses.

The names of the districts ia which house 
sites have been allotted are not available.

Tbe progress of provisions of house-sites 
under the above Scheme has been rather 
tardy not only in West Bengal but also in 
other States. As such, the Ministry of Works 
and Housing have recently introduced a new 
Central Scheme for grant of 100% subsidy 
to the States for provision of fnee hou*c-site* 
to landless workers of the rural area.

Problem of Admission in Delhi University

2077. SHRI D.K. PANDA :
SHRI AMARNATH CHAWLA :

Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether there is an acute Problem 
of admission in Delhi University ; and

(b) whether Government propose to have 
tome long term plan to solve this problem ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 

WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. S.

w  X*.
waw t«t*sa to admission to certain courses.



admission to a regular college.

Indebtedness of the Oeftl Transport Corpo- 
ratio* and steps for its EfTlcleat Service

2078. SHRI BlSHWXNATH JHUN- 
JHUNWa LA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to 
state :

(a) whether the Delhi Transport Cor-
poration has drawn up any programme for 
relieving the indebtedness of the undertaking 
and to improve the operational efficiency of 
the transport system ;

(b) whether the Corporation is consider-
ing to raise the bus fares ; and

(c) if so, whether any decision has been 
taken in this regard and the additional 
facilities that are proposed to the passengers 
in lieu thereof ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR):
(a) Due to recurring operational losses, the 
liabilities of the erstwhile Delhi Transport 
Undertaking were accumulating year after 
year. A number of steps have since been 
taken'by the Delhi Transport Corporation to 
improve its operational efficiency. These 
have already started yielding results and the 
operational deficit has decreased.

(b) There is no proposal at present to 
revise the existing fare structure.

(c) Does not arise.

Construction of Houses In Greater Kaiiash 
Part 11, New Delhi

time limit ;

(b) whether a fresh agresmec*! hat been 
reached between the Company and the 
Governmental authorities in this regard;

(c) if so, the main features thereof;
and

(d) whether the agreement envisage 
giving future extension of time to the com-
pany and if so, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I K. GUJRAL): (a) No time schedule 
as such was laid down about the progress 
of work for completing the services in the 
colony. As per conditions of the approval 
of the layout plan, the colonisers are requir-
ed to complete all the services by December, 
1971.

(b) No, Sir.

(c) and (d). Do not arise,

Non-Payment of D.A. to Staff of 
Schools la West Bengal

2081. SHRI R. P. DAS ; Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to staie ;

(a) whether Dearness Allowance at the 
rate of Rs. 17.50. Rt 10 00 and Rs. 5.00 
respectively to Secondary School Teachers, 
contingency staff, and Cuss IV employees 
of tbe unaided and lump-aided Secondary 
Schools in West Bengal is due to them as 
additional D. A. since 1968;

(b) the reasons for hot paying the 
arrears of Dearness Allowance;

(b) The University has already started Finance Co., for effecting and improving
providing correspondence courses and regie* service facilities lit Greaier Kaiiash Part U
tratkm of students as asternal candidates for (excepting in & Block) within December,
such of the students who are not able to get 1971 is progressing according to schedule

and the work will be cotfcipleted within the
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2079. SHRI BISHWANATH JHUN- (c ) whether Government have received
JHUNWALA : Will the Minister of WORKS any ^presentation from the AH Bengal
AND HOUSING be pleased to state : Teachers* As*ociationregardingthis;aod

(a) Whether Government have ensured (d) if to, the action taken by Govera-
tbaf the time given to the Delhi Land and ment to psy the D. A. due* t



THE DfiTOTY MINISTER !N THB (b) Demin* were made by some
MINISTRY OF EDUCATION AND political parties far an iaquiry into tbe
SOCIAL WELFARE (PROF. D. P. alleged djterioratij.i in tha food stocks,
YADAVA) : (a) to (b). Tbe DA that mainly of wheat, stored with the State
used to be paid to Secondary Schools Trading Department.
Teachers, contingency staff and Class IV
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employees of the unaided and lump-aided 
Secondary Schools in West Bengal at the 
net of Rs. 17.50, Rs. 10 and Rs. 5 p. m. 
respectively has b&n discontinued for non-
availability of resources. At present, these 
teachers get a consolidated total D A. of 
Rs, 90 p.m. and the non-teaching staff gets 
Rs. 67.50 p.m.

Representations have been received 
from the All Bengal Teachers Association 
and others to tbe effect that the payment of 
this D. A. should be resumed. The entire 
question of grant-in-aid to tbe unaided and 
lump-aided schools in West Bengal is at 
present under consideration.

Judicial Enquiry into Food Scandal in 
Manipur

2082. SHRI DASARATHA DEB : 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether Government propose to
institute a judicial enquiry into the food 
scandal in Manipur on account of which 
there was a student agitation;

(b) if so. whether tbe Government
have received any representation or memo-
randum with regard to this demand from
C.P.I. (M) and other political parties of
Manipur;

(c) whether the Government have
taken any action on the representation; and

(a) if not, the reason thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) No, 
Sir. In Manipur them was student 
demonstration in tbe month of Sepetmber

(c) An enquiry is being conducted by
tbe Chief Secretary of the State.

(d) Does not arise.

Alleged Building in College and University 
Fnods in Delhi

2083. SHRI AMAR NATH CHAWLA : 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be please to state:

(a) whether the attention of Govern-
ment has been drawn to a news item 
appearing in the Hindustan Times dated 
the !7tb August, 1971 under the heading 
‘Building in College and Varsity funds*;

(b) if so, the reaction of Government
thereto; and

(c) whether all such cases have been
handed over to the C.B.I.; if so, the find-
ings of the C.B.l. and if not, the reasons 
therefor ?

THE MINISTER OF STATE IN THE 
MINISTERY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. 
S. NURUL HASAN) : (a) Yes, Sir.

(b) and (c). The alleged irregularities
mentioned in the news item relate to inter-
nal administration of the University. The 
authorities of the University are already 
seized of the matter and have taken such 
action as was considered appropriate by 
them. The case relating to the irregularities 
noticed in the functioning of tbe University 
Press was reported by D^lhi University to 
tbe C.B.l. but tbe C.BJ. sent back the case
with the suggestion that the case be referred 
to the Inspector General of Police, Delhi, 

tost. There was lie food scandal nod the Toe University has accordingly referred the
question of instituting a judicial enquiry casetothc Inspector General of Police for
docs not arise, : action.



Delhi University Press Scandal

toU. SrtRl AMAR NATH CHAWLA : 
Witt the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state 
whether Government have received the 
report from the C.B.L regarding tbe Delhi 
University Press Scandal which involved 
Rs. 3,50,000; if so, the action taken against 
the persons held responsible ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. 
S. NURUL HASAN) : No reference was 
made to the Central Bureau of Investigation 
by the Government regarding irregularities 
in the Delhi University Press. The Univer-
sity, however, referred the matter to Central 
Bureau of Investigation, who advised to 
m ite a formal complaint to the Superinten-
dent of Police (Crime) Delhi. The Uni-
versity is taking action accordingly.

Problem of Drug Addiction among 
Students

2085. SHRI AMAR NATH CHAWLA : 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state:

(a) whether his Ministry had arranged 
a meeting to discuss the problem or drug 
addiction in August ;

(b) the persons who attended the meet-
ing and their main recommendations;

(c) whether the representative of Delhi 
University in the meeting told that about
10,000 students of tbe University take 
dn*gs;

(d) whether his Ministry has issued 
any pamphlet educating students on the 
effects of alcohol, cigarettes and ‘hard' and 
‘soft’ drugs; if so, whether a copy of the 
pamphlet will be laid on the Table of the 
House ; and

(e) the other measures Government 
adopted Or propose to adopt In this regard?

THE DEPUTY MINISTER IN THB 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A.K. KISKU) : (a) 
Ye*.

(b) A statement it laid on the Table of 
the House. [Placed in Library. See No. 
£r-U66/7l]

(c) The representative of University of 
Delhi told the meeting that there were 
about 100 to 200 hard core drug addicts and 
about 5,000 students take drugs occasion-
ally.

(d) Thi Central Health Education 
Bureau has brought out the following 
publications on the evil effects of smoking:

1. Smoking and Cancer.

2. I wish 1 had not started smoking.

3. Cancer.

4. Articles on hazards of smoking 
appeared in Swasth Hind of 
January 1964, July 1966, May 1967 
and November 1971.

5. Article on ‘Drugs and Youth* 
appeared in tbe Smsth Hind of 
November, 1971.

Copies of the above pamphlets have 
been supplied to tho Parliament Library.

(e) The import, manufacture, distribu-
tion and sate of drugs ate regulated by the 
Drugs and Cosmetic Act 1940, The Narco-
tic drugs are coot roiled und-r the Dangerous 
Drugs Act 1930. The oiher measures to 
implement the recommendations of the 
meeting are under consideration of the 
Government of India.

Registration for Allotment of Fiats to 
Delhi by 0.O.A.

2086. SHRI AMAR NATH CHAWLA : 
SHRI VARKSY GEORGE :

Will the Minister of WORKS AND 
HOUSING bo pleased to 4t«te :
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(a) the total number of persona who 
got their names registered in the first round 
of registration of names for allotment of 
bailwip fiats in Delhi by X>elhi Develop- 
ment Authority ;

(b) how many of these registered per-
son! have so far been given built-up flats 
and the time by which the remaining persons 
are likely to be given such fiats;

(c) whether the Delhi Development 
Authority has started second round of 
registering names of persons for allotment 
of built-up flats in Delhi; and

(d) whether these new registered 
persons are entitled to apply for built-up 
flats right from the date of their getting 
names registered; if not, the specific reasons 
therefor and the probable date from which 
they will be allowed to apply for such flats?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I.K. GUJRAL): (a) 10812.

(b) 4842.

(c) Yes, Sir.

(d) The newly registered persons will 
be permitted to apply for allotment of flats 
which would be advertised after the close 
of the second registration scheme. But they 
will be considered for allotment only after 
the demand of the earlier registered persons 
has been met.

Equ(-Distribution of Supervisory Staff in 
NFC Directorate and Ministry of 

Education

2087. SHRI S. M. BANERJEE : Will 
tbe Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether the AH India National 
Fitness Corps Employees Association had 
requested the National Fitness Corps Dire-
ctorate and the Ministry of Education for 
equi-distribution of Supervisory Staff and 
tightening tip of the Supervisory machinery 
in view of the need for effective implementa-
tion of National Fitness Corps Programme; 
and.

(b) if so, what action has been taken by 
the National Fitness Corps Directorate and 
the Ministry of Education?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K. S. RAMA- 
SWAMY): (a) Yes. Tbe National Fitness 
Corps Directorate had received a request in 
the regard.

(b) Unlike tbe National Discipline 
Scheme which was a wholly Centrally 
managed programme, the National Fitness 
Corps programme ha* been accepted by 
State Governments as part of their school 
activities. The Physical Education Instru-
ctors in the schools as will as the NDS 
Instructors had been given necessary orienta-
tion training in the revised National Fitness 
Corps programme. Thereafter the responsi-
bility for supervising the Work of the 
instructors imparting the NFC programme 
and for implementing tbjs programme in tbe 
schools vests in the State Governments. A 
rassessment of the supervisory requirements 
for the NFC programme in each State may 
be done by the State Government after they 
have formally taken over the NFC staff from 
the Central Government.

Financial aid for Slum Clearance In 
Kanpur

2088. SHRI S. M. BANERJEE : Will 
the Minister of WORKS AND HOUSING 
be pleased to stale :

(a) whether the Kanpur Corporation 
had requested for a financial aid of Rs. SO 
crores from the Central Government for 
slum clearance; and

(b) if so, the reaction of Govern-
ment ?

THE MINISTER OF STATE IN TOE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1. K. GUJRAL) : (a) Yes* Sir. A 
request for the allotment of Re. 50 crores 
for tlurn clearance and house-construction 
was received in August, 1970, from the 
Mayor of Kanpur Municipal Corporation.



1«7 m u m  JM ter* W W H * m **** W ritten Answers IIS

(b) Centra! assignee for Ml State 
vector programme* (including Housing and 
Siam Clearance) is given to St Ate Govern-
ments in the shape of Block Loans and 
Itfpck Grants, without its being tied to any 
specific scheme or head of development. 
The State Govenuneots have complete free-
dom to determine the allocations for various 
State sector programmes (as also the areas/ 
cities of tbe State where they should be 
utilised) in the light of their own rquire- 
ments and priorities. The Corporation was 
accordingly advised to approach the Govern-
ment of the Uttar Pradesh in the matter.

It was also suggested to the Corporation 
that they could formulate specific projects 
(of a viable character) for Housing and 
slum Clearance; and approach the Housing 
and Urban Development Corporation 
through the State Government for loan 
assistance for the execution of the projects. 
The U. P. Government has also been asked 
to forward slum improvement schemes for 
Kanpur for which separate allocation will 
be made.

Admission In Colleges and Universities 
in West Bengal

“089. SHRI SAMAR GUHA : Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state :

(a) whether admission of students in 
West Bengal Colleges and Universi ies has 
become very difficult for want of adequate 
seats; and

(b) if so, the steps taken by Government
to mett the requests of the students for 
admission 7

THE DEPUTY MINISTER 1N 
THE MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF.
D.P. YADAVA) : (a) According to the West 
Bengal Government, considering the total 
intake capacity of different colleges in the 
State, there should not normally be any 
problem for admission to colleges provided 
die admission is uniformilly spread over and 
dte ribttted. However, difficulties arise every 
year because of the tendency on the part Of 
a large number of students to see admission

to particular institutions or courses of their 
choice. The State Government is not aware 
of the great difficulties faced by the students 
in the matter of admission to the Univer-
sities.

(b) The State Government is aerized of
the problem aod has, in consideration of the 
local demands, agreed to the establishment 
of private degree colleges and opening of 
additional shifts in Government and Govern-
ment sponsored colleges, where necessary, 
The Government has also extended within 
the available funds, financial assistance to the 
Universities to increase the intake capacity in 
different courses and to creation of additional 
teaching posts.

Procurement of foodgrains

2090. SHRI K. BALATHANDAYU- 
THAM: Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the problem of foodgrains
procurement by the States has been reviewed 
recently in Delhi in a Conference of the Food 
Ministers from States; and

(b) if so, the decisions taken at the
Conference ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SH1NDE) : (a) Yes.
Sir.

(b) A statement is attached.

Statement

A summary of the decisions taken in the 
Conference of Food Ministers of State held 
on 19.8.1971 is as under

1. It was agreed that the steps
taken so far in regard to pro-
curement of foodgrains will not
only have to be maintained
but also strengthened in future
to aehive tbe twin objective! of
payment of a remunerative price
to tbe cultivator and to maintain
supplies of foodgrains through
public distribution system.
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2. I t  « m  agreed that the iaterme* 
diaries should be eliminated to 
the extent possible and food- 

, grains should be purchased direct 
from the cultivators to ensure 
payment of proper price to the 
cultivator.

3. In order to eliminate interme-
diaries, the marketing systems 
in the States needed to be 
improved and the system of 
regulated markets introduced to 
have direct dealings with the 
cultivators.

4. The co-operative* should also be 
involved in a more effective way 
in the procurement of foodgrains. 
The cooperatives should be re-
energised for this purpose.

5. The storage facility being inade-
quate efforts should be made to 
improve the storage capacity 
throughout the country. Efforts 
should also be made to see that 
storage capacity of the cultivator 
is also improved so that they 
are in a position to bold the 
foodgrains for some time.

6. Government is already seized of 
the problem of movement of 
foodgrains and efforts will be 
continued to improve the move-
ment position.

7. The State Governments should 
adopt measures for strengthening 
the public distribution system to 
protect the consumers, especially 
those belonging to weaker sec-
tions of the society, from undue 
rise in prices during the lean 
season.

Payment of full Procurement price 
to Producers and Procurement 

through Cooperatives

2®1. SHRI R. BALATHANDAYU- 
THAM: Wiil the Miniusr of AGRICUL-
TURE t» pleued to Mate :

(a) whether there is any scheme before 
Government to ensure payment of full pro* 
curement price to the producers and to 
make co operatives the effective agencies 
for procurement ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THB 
MINISTRY OP AGRICULTURE (SHRI 
ANANASAHEB P. SHINDE): (a) and (b). 
The Food Corporation of India and the 
State procuring agencies have been advised 
to ensure that full benefit of procurement 
price reaches the farmer. To attain this 
objective. Government is following a policy 
of elimination of intermediaries in food 
procurement operations. The Food Corpo-
ration of India and the State procuring 
agencies have been advised to utilise the 
services of cooperatives are being suitably 
strengthened for this purpose. The procur-
ing agencies are also opening direct purchase 
centres for purchasing grain directly from 
the cultivators

Tribal Development Projects for 
Andbra Pradesh, Orissa, Madhya 

Pradesh and Bihar

2092. SHRI Y. ESWARA REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether Government have decided 
to set up special Tribal development Projects 
for Andhra Pradesh, Orissa, Madhya Pradesh 
and Bihar;

(b) if so, the salient features thereof;
and

(c) tbe estimated cost of each project 7

THE MINISTER OF STATE IN TUB 
MINISTRY OF AGRICULTURE <SHRI 
ANNASAHEB P. SHINDE) : (a) Yes. Six 
Pilot Tribal Developmet Projects are pro-
posed to be launched in the following five 
districts,
Name of district No. o f pro*

{State) jects
1. Srikakuiara (Andhra Pradrsh) 1
2. Singhbbum (Bihar) 1
3. Bastar (Madhya Pradesh) 2
4. Ganjum (Orissa) 1
5. Koraput (Orissa) I
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(b) Itw salient features of these projects Allocation for Pilot 
for Rural Areas

Projects 
Fourth Ptaa

(1) While all aspects of tribal life 
will receive attention the major 
thrust would be in the field of 
economic development;

(2) The approach to the economic 
problems of the tribats would 
as far as possible be compre-
hensive and integrated;

2094. SHRI Y. ESWARA REEDY: 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) the total allocation made for pilot 
research projects for rural areas in tbe 
Fourth Plan ;

on
(b) the total amount spent so far there-

(3) Multiplicity of agencies approa-
ching the tribals for variuos fa-
cets of their economic life would 
be avoided;

(4) The Programme would be imple-
mented through a society regi-
stered under the Societies 
Registration Act, 1860 called the 
tribal development Agency, in 
each case. The Collector of the 
district would be its chairman, 
and it would have a whole time 
Pmj'ct Officer of the rank of 
A.D.M. to ensure coordinated 
and effective implementation of 
the various aspects of the Progra-
mme.

(3) The Programme in each Project 
would be related to its specific 
needs; uniformity in programmes 
different areas in not being in-
sisted upon in view of the diver-
se secio-economic and physico- 
geographic conditions.

(c) An outlay of Rs.1.50 crores for 
the Core economic development programme 
it proposed for each project, for the 
remaining paried of the 4th Five Year Plan, 
to be met entirely by the Government of 
India. This cutlay would supplement the 
normal allotments by the State Governments 
to these areas. Strengthening of the social

(c) how many projects have been set 
up so far ; and

(d) the experience gained from these 
projects ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF 
SHER SINGH): (a) Rs. 145 lakhs.

(b) Rs. 7.02 lakhs upto March, 1971. 
The current year's allocation is Rs. 19.76 
lakhs.

(O 20

(d) This is a Research-cum-Action 
programme and the field surveys have been 
undertaken in the base areas,

Wetem Zone Permit Scheme regarding 
Easy Flow of Goods fey Road

2095. SHRI N .E .H O R O : Will the 
Minister of SHIPPING AND TRANSPORT 
be please to state :

(a) whether tbe Western Zone Permit 
Schem . which will facilitate easy flow of 
goods movement by road in aeven States and 
Union Territory of Delhi is expected to be 
brought into effect from January, 1973 ; and

(b) if so, tbe main features thereof T

services aud Communications infrastructure THE MINISTER OF PARLIAMEN- 
isalso receiving attention of the Planning TARY AFFAIRS AND SHIPPING AND 
Commission wpaniely. TRANSPORT (SHRI RA1 MHADVW •



(a) The Interstate Transport Commi-
ssion is making all efforts to finalise the 
Western Zone Scheme comprising the eight 
States/Union Territory of Maharashtra, 
Gujarat, Madhya Pradesh, Rajasthan, Har-
yana, Punjab, Uttar Pradesh and Delhi and 
it is expected that the Scheme will be 
brought into effect early in 1972.

(b) The salient features of the Western 
Zone Scheme are as set out below

(i) Goods vehicles plying under this 
scheme can operate over the 
National and State Highways in 
the participating States/Union 
Territory chosen for operation 
without obtaining counter signa-
tures and will operate on a single 
point taxation basis.

(ii) The validity of the Scheme will 
be initially for a period of two 
years.

(iii) The number of composite permits 
to be issued by each signatory 
State will be limited to 200.

(iv) An operator would be allowed to 
chose a minimum of three State 
for operation, besides bis Home 
State.

(v) An operator will pay the usual 
taxes to the Home State (viz : 
Motor Vehicles Tax and Goods 
Tax) and, in addition, pay a 
composite tax of Rs. TOO/- per 
annum to each of the other 
signatory state chosen for opera* 
tion. Alt thr taxes will be collec-
ted by the Home State initially 
on behalf of the other States.

Research on Drugs by Central Council 
for Research in Indian Medicine

2097. SHRI BAJA KULK.ARN1 : Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state ;

(a) whether the Central Council for 
Research in Indian Medicine ba» Rs. 
6,7 lakh* on drug se a rc h  ;

(b) if so, the aims and objects of this 
Institution ;

(c) Aether drug research ts already 
being done by l.C.M.R. and other bodjtes ; 
and

(d) if so, the reasons for duplication 
efforts and expenses 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU): (a) The 
Central Council for Research in Indian 
Medicine and Homoeopathy has spent Rs. 
21.16 lakhs on drug research during 1970-71.

(b) The aims and objects of this Coun-
cil are to initiate, guide, develop and coordi-
nate scientific research in the different 
aspects, fundamental and applied of Ayur-
veda, Siddha, Unani and Homoeopathy 
Systems of Medicine and Yoga Therapy.

(c) The Council of Scintific and Indus-
trial Research, Indian Council of Medical 
Research and Indian Council of Agricultural 
Research also conduct research in drugs.

(d) The research on drugs conducted 
by the Central Council for Research in Indian 
Medicine and Homoeopathy is largely confi-
ned to indigenous drugs having a prlma 
fa c it  attrbute in the Ayurveda, Siddha, 
Unani and Homoeopathy Systems of Medi-
cine, with a view to developing these systems 
which is not the case with the research on 
drugs conducted by the other Research orga-
nisations. A Standing Committee on Drug 
Research, on which are represented all the 
ooneemed Research organisations, has been 
constituted by the Council of Scientific and 
Industrial Research to coordinate work on 
medicinal and auromatic plants to avoid 
overlapping. A certain amount of duplica-
tion is. however, not only inevitable but 
also desirable having regard to the variable 
factors like source, season of collection, 
storage and yield of active chemical constitu-
ents etc. of the drugs.

De*Recegnition of Ayurvedic Medicine 
Examination

2098. SHRI VIKRAM MAHAJAN : 
Will the Minister of HEALTH AND 
FAMILY PLAMNlNG be pleased ;to, state ;
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(«) whether the Central Government 
had,de-recognised the examination of Ayur-
vedic Medicines conducted by the Hindi 
Sahitya Samraelan, Prayag (Allahabad) after 
1967 ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A.K. KISKU) : fa) 
and (b). Tbe schedule of Indian Medicine 
Central Council Act, 1970 includes ail exis-
ting medical qualifications in Indian Medicine 
recognised by ihe State Governments award-
ed by Universities, Boards or Institutions in 
India. The Government of Uttar Pradesh 
has given recognition to the medical qualifi-
cations awarded by the Hindi Sabitya 
Sammelan, Prayag only upto the 9th Septem* 
ber, 1967. The medical qualifications 
awarded by the Summetan upto the 
29th September, 1967, could alone, there-
fore, be included in the schedule of the 
Indian Medicine Council Act, 1970.
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Formation of a Corporation for Welfare 
of Scheduled Castes and Scheduled 

Tribes in Kerala

2101. SHRI AtC GOPALAN: WiU 
the Minister off EDUCATION AND SO-
CIAL WELFARE be pleased to state;
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(a) whether Kerala Government has 
•cat a comprehensive plan to the
Central Government for forming a Corpora- 
tioo for the welfare of Scheduled Castes
and Scheduled Tribes in Kerala for
approval;

(b) if so, the broad outlines thereof ;
and

(c) whether the plan has boon appro-
ved ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND SO- 
ClAL WELFARE AND IN THE DEPART- 
MENT OF CULTURE (PROF. S. NURUL 
HASAN) : (a) Yes, Sir.

(b) The activities of the Proposed Cor-
poration will cover the following aspects :—

1. Assignment of surplus land
among deserving families

2. Provision of housing facilities to
the families.

3. The economic uplift of the
Harijans.

(c) The proposal of ihe State Govern-
ment was considered in the Planning Com-
mission. It was felt that the proposed 
scheme would require considerable prepa-
ratory work and scrutiny. The Planning 
Commission, therefore, suggested that this 
proposal may be treated as a project that 
could really get under way in the Fifth Plan 
Period. The State Government was advi-
sed to undertake necessary studies and pre-
pare a project report and include a token 
provision for this purpose in their Annual 
Plan for 1972-73.

Amount allotted for Cochin Shipyard 
during Poorth Plan Period

2102. SHRI A. K. GOPALAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state the total aomunt 
allotted for the construction work of Cochin 
Shipyard (Kerala) during the Fourth Five 
Year Plan period ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND

TRANSPORT (SHRI RA/ BAHADUR): 
An amount of Rs. 22crores has been pro-
vided in the Fourth Five Year Plan for the 
Cochin Shipyard.

Request from Kerala Government to 
open Office of Freight Investigation 
Bureau at Cochin for Accelerating 

Exports

2103. SHRI A.K. GOPALAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Government of Kerala
had requested the Government of India for 
opening an office of Freight Investigation 
Bureau at Cochin for accelerating the ex-
port at Cochin Port; and

(b) if so, the reaction of Government
and the action taken by the Government on 
the request ?

THE MINISTER OP PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) Yes, Sir.

(b) The matter is under consideration
of the Government.

Health Visitors and Publicity to check 
Venereal Diseases

2104. SHRI N. K, SANGHI : Will
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether the incidence of venereal
diseases is increasing in Delhi and other 
cities in the country ;

(b) whether one of the contributing
factors is lack of qualified Health Visitors 
and publicity to bring home the deadlines 
of these diseases ;

(c) whether follow up action in many
cases is not taken ; and

(d) whether Government contemplate
to increase the number of Health Visitors 
and to afford greater facilities in Govern-
ment Hospitals for treatment of these 
.diseases ?
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THE MINISTER OF STATE IN THE 
MIW S m Y  OF HEALTH AND FAMILY 
PLANNING (PROF* D. P. CHATTO- 
PADHYAYA): (a) No specific survey has 
been undertaken to assess the incidence of 
venereal diseases in the country. Since 
these diseases are not notifiable, the exact 
information in terms of actual incidence is 
not available.

(b) to (d). -No complaint regarding lack 
of gained Health Visitors required to be 
appointed in the V.D. Clinics or for want 
of publicity material, has so far been 
received from tbe Staie/Uoion Territory 
Governments. Aa such there is no reason 
to believe that the lack of qualified Health 
Visitors can be the cause of any set back 
in the follow up action in controlling of the 
Venereal diseases.

During tbe Fourth Five Year Plan, 
V.D. Control Programme has been catego-
rised as a Centrally Sponsored Scheme whh 
100% Central assistance to the State/Union 
Territory Governments for the establishment 
of V. D. Clinics.

For the purpose of educating the masses 
in respect of veneral diseases, a 16 mm 
film entitled ‘Vicious Enemy' has been pro-
duced and supplied to the different States. 
Folders on Syphilis, Gonorrhoea and 
Chancroid have also been brought out 
through the Central Health Education 
Bureau, in addition to popular articles on 
V.D. published from time to time in the 
journal or this Ministry ‘Swa'th Hind*.

U.S. Expertb Workurg in Agriculture 
Ministry

2105. SHRI SHASHI BHUSHAN : 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) the number, names and other parti-
culars of American advisers/experts still 
working in his Ministry and since when they 
are working there;

(b) tbe exact nature of work being done 
by them ;

(c) the amount of P.L. 480 funds con-
sumed by them ; and

(d) whether it is proposed to replace 
them by Indians if so,when ?

THB MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) and (b>. A 
Statement is laid on the Table of the House 
[Placed in Library. See No. LT-116/71]

(c) Payment to the US Experts Js not 
made by the Department of Agriculture. 
They are paid for from Trust Fund amdinis- 
tered by USAID and approximate expendi-
ture in respect of these experts is 
Rs. 8,40,000,/- till November, 1971,

(d) These experts are in addition to 
regularly appointed Indian staff and officers. 
They do not replace any Indian staff. Each 
foreign expert has one or more counter-
parts who are expected to absorb new 
technology by virtue of working with the 
concerned foreign experts. This ensures 
that when the foreign experts have left the 
country after his assignment, the Indian 
counterparts who functioned with them 
would lock after the job on their own.

Appointment of Commission on Syllabus,
Text Books adopted by Government aided
schools and colleges in Union Territories

2106. SHRI SHASHI BHUSHAN : 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to stale :

(a) whether Government exercise any 
check on the syllabus and text-book* adopt-
ed by the Schools and Colleges in the Union 
Territories which receive grants from 
Government to the extent of 95 per cent;

(b) if not, whether Government propose 
to appoint a Commission to go into the 
syllabus and text books adopted by these 
Schools tod Colleges; and

(c) the time by which the Commission is 
likely to be appointed 7

THE MINISTER OF STATE IN THE 
MINITSRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE {PROF. S. NURUL 
HASAN), (a). No, Sir. The syllabus and tex-
tbooks adopted by the schools in the Union 
Tertitftrfef pnwfcibcd%  ‘tfc* concerned
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Board* of Secondary Education to whidh the 
school* ia the respective Union Territories 
are affiliated. In case of the colleges, sylla-
bus fend textbooks are prescribed by the uni-
versities to which the colleges are affiliated.

(b) and (c). There is no proposal of 
the Oovt. to set up a Commission to go in-
to this matter. However, Government have 
launched a crash programme for review of 
textbooks from the point of view of nation-
al integration and the programme is to im-
plemented by State Govern meats/Union Terri-
tories with the assistance of the National 
Council of Educational Research and 
Training.

Loss of Crops doe to Droughts In India

2107 SHRI SHASHI BHUSHAN; Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) the extent of damage to crop this
year due to droughts in the country and 
their break-up State-wise;

(b) the extent to which the Govern-
ment has helped the farmers for the los* 
sustained by them due to draughts; and

(c) whether Government have formulat-
ed of contemplate to formulate some parti-
cular scheme in this regard so that crops 
worth hundred) of crores of rupees could 
be saved from being damaged ?

' eluding evolution of drought re-
sistance Varieties.

(iv) Soil and water management
studies.

Construction of second bridge in Jamnagar

2108. SHRI D P. JADEJA : Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state :

(a) whether there is any proposal to
construct another bridge in Jamnagar; and

(b) if tbe answer to part (a) afoovef be
in affirmative, when the work will start and 
how much time it will take to complete the 
work ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT ( SHRI RAJ BAHADUR ) ;
(a) As already stated in the reply given to
Unstarred Question No. 3769 on the 2nd
July, 1971 in the Lok Sabha the proposed
second bridge at Jamnagar, when construct-
ed, would fall on a Scate road. The Govern-
ment of Gujarat, who are primarily concern*
ed with the said bridge, have indicated that
they have a proposal to construct the bridge
in question.

(b) The required information is being
collected and will be laid on the Table of 
Sabha in due course.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) and (b). 
Two statements (Anncxure I & II respect-
ively) are laid on the Table of the Houi9C. 
IP faced in librnry See. No. LT-1I63/7I]

(c) Several schemes are already being
implemented to save the crops from being 
lost by drought. These are

(i) Major, medium and minor irri-
gation works.

Agricultural Products Being Exported to 
Other Countries

2109. SHRI D. P. JADEJA : Will the 
Minister of AGRICULTURE be pleased to 
state ;

(a) the name of agricultural products
which are being exported to other countries; 
and

(b> the names of the countries ?

(ii> Rural Works Programme. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI 

(iff) Introduction of new technology ANNASAHEB P. SHINDE): (a) and (b) . 
for trots under dry faroiiikg, in- The requisite inforaiation is being coUe^ed.
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Dredgers in Gnjamtaad Bed] Port*

2110. SHRI 0 . P. MDBJA : Will tho 
Minister of SHIPPING AND TRANSPORT 
he plowed to state :

(a) how many dredgers are in Gujarat
port*;

(b) how many are in working
condition;

(c) how many are in Bedi Port; and

(d) whether they are not sufficient for
this port and if so, additional dredgers 
proposed to be given?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAJ BAHA-
DUR) : (a) Nine Dredgrs.

(b) Eight.

(c) One Suction Dredger for attending
to capital Dredging and one Pontoon Single 
Grab Crane dredging unit for maintenance 
dredging in dock basin and surrounding 
areas.

(d) The Government of Gujarat have
reported that the dredgers employed at Bedi 
port are adequate.

“ssta f *n» ^ u t"  arf*ram w  a rw m  
fv&jf f t j r r a  n n  i

2111. «ft A * *?' :

*hft >15 *81% ift  ffJT ^  f a  :

(* ) 1968, 1969 1970 *f

“ whnj ibh t  f wf>wi*T % *r t * t  
w W  qft'WWf %■ Pwrft treft •ft 
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(»r) n w « tf ' w i  ? 

wfir if t w («ft . m m -
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Ttftr (^o sro f t )
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Travancore Houses New Delhi

^  2113. SHRI VAYALAR RAVI: Witt
*f5ft fM h an n # , f«r?W the Minister of WORKS a n d  h o u s in g

M l WrUten A iaw tn  AGRAHAYANA8,I»3 iSAKA) W ritten Am vers 76«

t f n f  qfoftaRf qtn f t w r sfaftpff *ir 
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be pleased to state :

(a) whether the spacious compound of 
Travancore House, New Delhi is occupied 
by Delhi Administration despite the repeated 
request of Kerala Government to vacate the 
premises ;

(b) the rent being paid by Delhi 
Administration to the Government of 
Kerala; and

(c) when will the premises be handed 
over to the Kerala Government?

THE MINISTER OF STATE IN THE 
M1MISTRY OF WORKS AND HOUSING 
(SHRI LK. GUJRAL): (a) to (c). A por-
tion of the land has already been handed 
over to the Kerala Education Society, as 
desired by the Government of Kerala. 

The remaining portion is occupied by the 
Security Police of the Delhi Administration 
and will be handed over to the State 
Government as soon as it is vacated by the 
Administration. No rent is being paid by 
the Delhi Administration for the hutments 
occupied by them which were built by the 
Central Government.

CG-N.S, Facilities for the Employees 
of Delhi Administration

2114. SHRI G.Y. KRISHNAN: will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether C.G H.S. of the Central 
Government is not applicable to the emp* 
loyecs of the Delhi Administration ; and

(b) f so, the reasons therefbir ?

THE DEPUTY MINISTER IN TUB 
MINISTRY OF HEALTH A W fiaW w r
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PLANNING (SHRl A.Ki K1SRU) «(%) u #  
<b). Police person! of the Delhi Adminis- 
ration have been covered by the C.G.H.S. 
witfe effect frtto the 1st April, 1971.

It is not possible to extend the Scheme 
to other employees of the Delhi Adminis-
tration for the present due to paucity of 
funds.

Increase la Centra! Uuirersitie* Hostel 
Charges

2H1 SHRf B.R: SHUKLA: Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE b* pleased to state :

(a) whether there has been cohtinuous
increase in the Hostel charges of various 
Central Universities including those in Uttar 
Pradesh and the students of average means 
find it difficult to receive education ; and

(b) if so, what effective steps are being
taken to reduce the hostel charges ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. S. 
NURUL HASAN) : (a) and (b). There 
has been no increase in the room rent and 
other hostel charges. So far as messing 
expenses are concerncd, there is some in-
crease in some cases on account of the 
general increase ia prices.

Research in Reduction In yield of Wheat 
doe to delay In its Sowing

2116. SHRI NARENDRA SINGH : 
Will the Minister of AGR1CULTURB be 
pleased to state :

(a) whether Agro-Scientists have observ-
ed that any delay, beyond the normal date In 
sowing wheat, reduces tbe yield and aft in-
crease of seed-rate by 25 per cent is essential 
of offset the disadvantage of late sowing to a 
considerable extent;

(b) if so, the findings of the reach, if
any ;

0  wtftifer it tpptfertd ait tws p»t< of
the eountry ?

THE MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : <a) Yet. 
There is a fall in yield with delayed sowing 
which can be made up to a large extent by 
increasing seed rate by 10 to 25 per cent 
or reducing the space between rows, ex-
cept when sowings are abnormally delayed;

(b) Information, on effect on yields
from delayed sowing is given In the state-
ment laid on the Table of the House [Placed 
in Library See . No. LT-1170/71]. Thefall in 
yield is considerable when the crop is sown 
after the end of November.

(c) On the basis of a large number of
experiments conducted with dwarf wheats 
in different agroclimatic regions of the 
country, the date of sowing for different 
high yielding wheat varieties is as follows :

1. For long duration varic*
ties like Kalyan Sona and First forth*
Chhoti Lerma— night of

November.

2. For short duration Second
varieties like Sonalike forthnight
and Sharbati Sanora— of

Novem ber.

(d) Yes, except the hilly regions of
North India.

Time and quality of Application of Nitrogen 
to Wheat Crop

2117. SHRI NARENDRA SINGH : 
Will be Minister of AGRICULTURE be 
pleased to  state:

(a) whether the application of nitrogen
to wheat crop at higher doses is to be made 
in two splits xiz half at sowing and the 
rest at first irrigation ;

(b> if so, the quantity of nitrogen to be 
applied per hectare ; and

<t) the normal date of sowing wheat; (c) whether it ii applicftbk td all kind!
■** 0f Mil 1
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'lU tf MlMSffER OF STXtfc IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDB) : (a* Yes, 
Sit;

(tt) 100 to 120 kf. of Nitrogen per 
hectare dftpendksg on tbe nature of the pre- 
vidu# crop;

(d) Generally, yes.

Calcutta Milk Supply Scheme in Crisis 
doe to the Noh-Functionhig of 

Refrlgertion System

2118. SHRI AJlT KUMAR SAHA : 
Will the Minister of AGR1CULTUE be 
pleased to state:

(a) whether the Calcutta Milk Supply 
Scheme is facing a serious crisis due to the 
non-functioning of Refrigeration System of 
the Haringhata Dairy and bottling Plant at 
Belghachia ;

(b) if so, the reason therefor ; and

(c) the steps taken by the Government 
to restore functioning of these plants and 
improve the milk supply in Calcutta ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : (a) The Calcutta Milk 
Scheme is facing intermittent difficulty due 
to trouble with the Refrcgeration Plant at 
Haringhatra Dairy. One bottling plant at 
this Beigachia dairy is also not functioning 
properly.

(b) The old Refrcgeration Plant at the 
Haringhat Dairy is not able to bear the pre* 
sent full load as this has been functioning 
for a long time. As regards the boUling 
Plant at (ho Bclgachia Dairy, since this was 
imported equipment availability of spares 
has created problem.

(c) The Work to renovate the refrige-
ration System has already started and is 
expected to be completed in 3 months 
time. Some spares which have been ordered 
have reached Calcutta Port for bringing the 
Bottling Plant info full functioning. This 
work hat been alio been taken up on prio-
rity basis to improve the milk supply in 
Oifciittt,

Reorientation o f Eduta; hm

2H9> SHfrl VEKARIA : Will the 
Miitisttrr of EDUCATION AND SOCIAL 
WELFARE be pleased to state :

(a) whether be pleaded for re-win- 
tion of Educa ion system on scientific and 
technical lines at meeting of Education 
Officers at Bhubaneshwar on the 29th 
October, 1971 ;

(b) if so, tbe main features of tbe 
system ; and

(c) how he proposed to bring this 
system into action ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN DEPART-

MENT OF CULTURE (PROF. D P. YADAV):
(a) to (c). Orientation conference of 
District Education Officers/Inspectors/Schools 
and Directors of State Institutes of Educa* 
tion of Easier j  Region was convened at the 
Regional College of Education, Bhubaneshwar 
from 29th October to 1st November, 1971 
for exchanging of ideas and experiences in 
the field of educa*ional development, innova-
tion and technology.

2. Some of the salient points made in 
the Presidential address of the Deputy 
Minister are as under: —

(i) There should be periodic 
conferences, training programmes, 
seminars, exchange of informa-
tion between District Education 
Officers and the various Central 
and State organisations dealing 
wtth research* training and 
extension activities in education. 
This would enable the Ministry 
of Education and Social Welfare, 
its various technical wings like 
the National Council of Educa-
tional Research and Training, 
Asian Institute of Educational 
Planning and Administration, 
Regional Colleges of Education 
to understand and appreciate 
the difficulties faced by District 
Education Officers in carrying 
out their normal functions and in 
dftvtioifoig actf programme*.
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(a) I* p  neccssarythat preparation 
of educational plans should be 
done at the district level and all 
institutional heads have to be 
effectively involved in the prepara-
tion of these plans.

(iii) It will be essential for District 
Education Officer to develop 
strong linkages between his 
department and other depart-
ments, working for the develop-
ment of the districts.

(»v) Pilot Projects have been initiated 
in one district in each State to 
evolve alternative strategics for 
solving given educational problems 
and to conduct experiments 
within the existence of physical 
and manpower facilities in the 
selected districts. The main em-
phasis will be on non-monetrary 
inputs. On the successful com-
pletion of these Pilot Projects, 
similar programmes can be taken 
up in other districts.

(v) There sho .Id be sufficient 
exchange of exderiences, gained by 
different States, in evolving new 
methods, materials and 
technologies.

(vi) The whole anministrative set up 
has to be development oriented 
and present procedures, based on 
principles of maintenace admi-
nistration, are to be replaced by 
unorthodox and unconvential 
produceres which can give 
enough scope for initiatiative and 
involvement of teachers, institu-
tional beads and public in 
general. In short, whole admi-
nistrative apparatus has to be 
highly elastic and dynamic.

(vii) In view *of the rapid develop-
ment in science and technology 
educational industry cannot be 
run on tbe lines of cottage 
Industry and has to be moder-
nised by introducing new 
methods and technologies for 
improving teaching-learning sit-
uation in tbe class room. This 
is. necessary not only for moder-
nising education but also to make 
education available to a larger

number of people without 
increasing costs.

(vii) The National Council of Educa-
tional Research and Training have 
taken a number important steps 
to modernise science education 
at the school staage through a 
variety of programmes and it is 
hoped that the officers incbargo 
of education at the district level 
would increasingly get themselves 
intersted in these innovaiicc 
practices and what is more im-
portant, involve the National 
Council of Educational Research 
and Training and its Regional 
Colleges in more effective manner 
in developing them in their 
districts.

(ix) District Education Officers should 
establish close links wilh Nation-
al Council of Educational 
Research and Training, Asian 
lnstitue of Education and Plann-
ing and Administration and 
Regional Colleges of Education.

(3) Experts on different fieldis of 
education spoke to the District Education 
Officers who were exposed to new ideas 
and latest educational techniques, lt is 
hoped that they would take neceseary steps 
to implament these in their districts.

Fuads for Improving Irrigation Facilities 
in Drought Affected Areas

2120. SHRI VEKARIA : Will the 
Minister of AGRICULTURE be pleased to 
state :

(a) whether Union Government have set 
up any fnnd for improving irrigation facilities 
the drought-affected areas in the country ; 
and

(b) if so, the share sanctioned for the 
Gujarat State ?

THE MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : (a) No, Sir. However, 
a centra) sector scheme for taking up rural 
Works Programme in selected chronically 
drought-affected areas of the country was 
started last year. Under this Programme, 
a high priority has been accorded to the 
development of minor irrigation facilities la 
the selected areas.
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(b) la Gujarat State, 7 districts have 
been telexed for coverage under the pro-
gramme. For each selected districts an 
outlay of [Rs. 2 erors would be available 
during the Fourth Plan period to take up 
various works in sectors tike minor irriga-
tion soil conservation afforestation and roads, 
etc. Whereas the ultimated provisioo that 
would be sanctioned for minor irrigation 
schemes from the available total outlay of 
Rs. 14 crores has not yet been determined, 
in th current year an outlay of Rs. 84.13 
lakhs has so far been approved for irrigation 
schemes in selected districts of Gujarat 
Stale.

Demand for Establishment of MithUa 
University at Darbhaaga-Bihar

2121. SHRI JAGANNATH MISHRA 
SHRI BHOGENDRA JHA :

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased to 
state :

(a) whether there is a demand for the
establishment of Mithila University at 
Darbhanga in Bihar ;

(b) whether the Foreign Trade Minister
led a delegation and apprised him of the 
desirability of Miihila Univerisity being 
established at the earliest ; aLd

(c) if so, the result thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SNC1AL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF.
D.P. YADAVA): (a) Yes, Sir.

(b) Yes, Sir.

(c) The proposal of the Bihar Govern-
ment for establishment of New ‘Miihila’ 
University is under consideration of the 
University Grants Commission.

C eiling of 10 to 18 Acres of Land Per 
Family

be pleased to refer to the reply given to 
Starred Question No, 14 on the 15th 
November, 1971 regarding Report of the 
Central Land Reforms Committee and 
and state :

(a) tbe date on which the Central
Government advised the State Governments 
to give effect to the ceiling for a family of 
five members to be fixed within the range 
of 10 to 18 acres, of perennially irrigated 
land or land with assured irrigation from 
Government surce for growing two crops ;

(b) the reactions of the State Govern*
ments ;and

(c) number of States who have sent
replies so far in this regard ?

THE'MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) to (c). 
The Minister of Agriculture had advised the 
State Governments in his letter dated 
18.9.1971 to give effect to the recommenda-
tions of the Cenral Land Reforms 
Committee on land ceilings. In Kerala, 
Tamil Nadu and West Bengal the ceiling 
provisions with regard to level of ceiliMg, 
unit of ceiling etc. are in conformity with 
the recommendations of the Central Lind 
Reforms Committee. The matter is under 
the consideration of the otehr State Govern-
ments.

Development of Minor Ports in Kerala

2123. C. K. CHANDRAPPAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Kerala Government have
submitted a scheme to the Centre to develop 
the minor ports in Kerala ;

(b) if so, the main features' thereof;
and

(d) the decision taken thereon ?

2122. SHRI C K. CHANDRAPPAN ; THE MINISTER OF PARLIAMENT- 
Wtti the Ministerof AGRICULTURE ARY AFFAIRS AND SHIPPING AND
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TRANSPORT (SHRt RAJ BAHADUR) :
(a) to (c).| The scheme propossd by the 
Government of Kemla for the development 
of Bsypore port under Centrally Sponsored 
Schemas envisaged construction of break-
waters (450 metres long); dredging of 
approach channel and baiin, reclamation 
bund, procurement of harbour tag, moor* 
ins boat, pilot launch, navigaional aids 
etc ; at an estimated cost of Rs. 197.75 
lakhs. The proposals were examined by 
this Ministry and some clarifications were 
asked for from the State Government whose 
reply is awaited.

Success of Family Planning Camps At 
Cochin (Kerala)

2124. SHRI O.K. CHANDRAPPAN : 
Witt the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether a successful family planning 
canlp was conducted in Kerala recently at 
Coehm ;

(b) if so, the main features thereof ;
and

(c) whether Government intend to orga-
nise similar camps in other States also ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTOPA- 
DHYAYA) : (a) Yes.

(b) A Statement is enclosed.

(c) A number of such camps are being 
organised, as an experimental measure, in 
different States.

Statement
The main features of the camp were as 

follows :—

(a) Total involvement of local leader* 
ship both in urban and rural areas including 
Panchayats, Municipalities and Corporations. 
The promotional work was carried out by 
50! population committees at district, 
community development block aad pan* 

levels.

(by Integrated effort by the different 
Government Departments and noa-Govern* 
mental and voluntary agencies.

(c) A massive publicity and educational 
campaigns, both preceding and daring the 
camp.

(d) Judicious timtag of the camp when
people were available for intensive media
exposure, motivation a bd services.

(e) Detailed planning and organisation.

(f) Provision of adeq utc, efficient and 
prompt services for selection of cases, sur-
gery, aftcr-care and follow-up.

(g) A higher levjl of incentives, both
cash and kind, for the acceptors and also 
for the promotors.

Financing of Cottagi and Smxll Scale
Indastries through Cooperative Banks

2125. SHRt E R. KRISHMAN : Will 
the Minister of AGRICULTURE b$ pleased 
to state :

(a) the findings of the Standing Com*
mittee II of the Agricultural Credit fijurd
set up by the Reserve Bank of India in re-
gard to long term credit, areas of retarded 
growth as well as short and medium term 
credit; and

(b) whether Standing Committee I has 
reviewed the financing of Coitago and Small 
Scale Industries through Cooperative Banks 
and if so, their findings ?

THB DEPUTY MINI3TER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAttADIA) : (a) Standing
Committee II of the Agricultural Credit 
Board has so far held only one meeting. 
The main decision/conclusions of that meet* 
ing are given below :—

(i) Short term Credit: The Com-
mittee reviewed the progress in 
the utilisation of credit limits 
sanctioned by the Reserve Bank 
of India for seaonal agricultural 
operations and marketing of crops 
and ptuchaao and distribution of 
chemical fertilizers. It wasde* 
cidod Out the problem delayed
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receipt of credit limit applica-
tions and consequent delay in 
sanction of credit limit* may be 
further examined by the Agricul-
tural Credit Department of the 
Reserve Bank of India in con* 
SuUation with a few State Co-
operative Banks.

(ii) Medium term credit : The
Committee reviewed the progress 
of cooperative medium term 
credit and considered measures 
for improving the utilisation of 
medium term credit limits from 
the Reserve Bank of India by 
Central Cooperative Banks.

(iii) Long term credit : The pro-
gress of the debenture floatation 
programme of the Land Develop-
ment Banks was reviewed and it 
was decided to recommend that 
(he Land Development Banks 
should regulate (he support to 
the primary banks and branches 
with reference to the position 
of overdues at their level.

It was also agreed that not 
more than 60% of' the sinking 
funds of the banks might be in-
vested in (he debentures of Land 
Development Banks, 20% in Go- 
vemnent and other trustee securi* 
ties and not more than 20% in 
fixed deposits of State Coopera-
tive Bunks and/or commercial 
banks. It was also agreed that 
the Question o f permitting invest-
ment of more than 10% in 
trustee securities other than Govt, 
securities might be considered at 
a later date if the above relaxa-
tion was found inadequate.

(iv) It was agreed that the primary 
land development banks might 
collect share capital at 2 or 2\ 
per cent of the loans instead of at 
5% from the Jift irrigation socie-
ties in Tamil Nadu. This would 
obviate the need for any finan-
cial assistance for the cultivator 
members to purchase shares in 
lift iM atiaa societies. As for

ftreoethening the share capital of 
primary land development banks 
consequent to the above relaxa-
tion, the Reserve Bank might 
be approached for, sanction of 
loans from the L.T.O. Fund to 
the Si ate Government for contri-
bution to the share capital of 
primary land mortgage banks.

The Committee did not discuss problems 
relating to areas of retarded growth.

(b) Yes. The Committee noted with 
regret the inadequacy of the action taken by 
the Directors of industries of the States for 
implementing the recommendations of the 
Reserve Bank’s Working Group on industrial 
financing through cooperative banks. The 
Committee desired the Union Ministry of 
Industrial Development to persuade the State 
Directorates of Industries to implement 
specific points of action in regard to relevant 
recommendations of (he Working Group on 
Industrial Financing through Cooperative 
Banks that might be referred to them by the 
Reserve Bank.

Demand for increase in storage capacity 
for food grains

2126. SHRI PILOO MODY : Will the 
Miniter of AGRICULTURE be pleased to 
state :

(a) whether suggestions have been made 
for SO per cent iacrease ia the storage capa-
city for foodg rains; and

(b) what is the storage capacity in the 
country for foodgrains as to date ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The Ex-
pert Committee on S.orage set up by the 
Planning Commission, in its report submitt-
ed in September this year, has assessed that 
the total requirements of storage for pro-
curement and public distribution of food- 
grains including buffer stock would be of 
the order of 9.9 miitiqn tonnes at the.end of 
the Fourth Plan ?s against 8,25 million 
tonnes estimated earlier.
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(b) The storage capacity available with
various public agencies io the country for 
foodgt iios is as below :

(capacity in 
million tonnes)

<1) Food Corporation of
India .............. 7.16*

(2) Central warehousing
Corporation 139**

(9) State Warehousing
Corporation t.91**

(4) State Government 3.13

(5) Co-operatives 3.36®

♦This includes capacity hired from Cen-
tral Warehousing Corporation, S. W. Cs. and 
the State Governments.

♦♦Only part of the capacity is used for
foodgrains.

@25% of the capacity is used for food 
grains.

Burning of Milk van of OUutta Milk- 
Supply Scheme at Howrah

2128. SHRI SAMAR MUKHERJEE : 
Wilt the Minister of AGRICULTURE be 
pleased to state :

(a) whether some rowdy persons set
ab)*ze one milk van on 31st July, 1971 at 
Howrah on account of which milk could not 
be supplied under the Greater Calcutta 
Milk Supply Scheme in two depots in 
Howrah on that day (West Bengal);

(b) if so, whether the Government
have taken any firm measures to apprehend 
the culprits : who are responsible for this; 
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHBRS1NGH) : (a) Yes Sir

(b) Action was taken through police
to p.event recurrence of such incidents and 
the situation hat been brought under 
control and normal supply has bee restored. 
Further details are being ascertained from 
the West Bengal Government and will be 
placed on the table of the Sobha.

(c) Does not arise.

w jrra  #  wwrrr m
m  four m m

2129. 59^  t to : wm
*rsft ^  3RFT% Ht FTr f% :

( * ) f e r  a rm r  t k

7 37 srfa fw ^ r  far*rr w
t

(*r) fnr *nr 5 ? , t o t  aftr

% f*rq w &pvk  w  z ft^ rr |  ?

frf«r *nrm*r rm *iwft (rito
: (m) fTT«PR %2p5T f^f?T

qrn* (%**£* to) srncr faqnr
__ v _____ __-v _ _  ______ - r>. rr  . .*t r  t o t fsretrar

1 1 *r*?r5r *r fo n  ^  arrsrr i p r  
*r*facr *r«rr srh: v r w %
* affa ?PTf>err$l 1971-72 ifonr $

*r2r ^  #  f m % f̂ rarfcr <m (%*&
t o )  w m r i i  5Ttr t o f?*r

fe r  fsfr«rr m x  $ :  —

( 1 ) t o r t  ;

(2 ) t a f r n r  TOWf % 

srro sfh: fffa-sr** %

(3) ^mtfarr f?*r <rr
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(4 )  TOWWff 5 K t % \JWT-
fW  ’'to ft f&rcr *n; W *

|  ; i f t r

( 5 ) ^  1

(W) T O R  % ^  ^  ’friPTT n f t
w m t 1 1 ^  v r ^  5? , *ar*?rrCt t f k  
*foft % *rt*r
m m **  fa*nr ^  m fm  11
12.02 hrs.

*

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPOR-

TANCE
REPORTED KILLING OP SANTHALS

b y  l a n d  O w n e r s  i n  p u r n b a

DISTRICT OP BIHAR

***** fasftr 5T*tf ( ^ m )  : sr e w  
f  fro rf^rfer 

? r^ r  % faw*r ?Ft «frr & m
fe rra r |  sftr OTfor ^ r r  g far 

w %  BJTC rr^ <m*qr f  :

“ % K  ^  ^TUT f r̂^r $r 22 *&r*z, 
1971 *?t 14

36?T«rrsr * r m  W r anft %

o ttw h : 1”

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA1RS (SHRI 
KiC. PANT) : On the 22nd November 
ghastly and tragic Incident occured in village 
Rupaspur, Police Station Dhamdaba, 
District Purnea in Bihar. In Formation so 
far available with the State Government 
indcates that a plot land had been cultivat-
ed by one Kan dan Murnu of Santhal Tola. 
At about 3*50 p.m. on 22nd Nevember, a 
mob of about 150 armed «ith bows, arrows 
bftalas, garam etc. Came to the plot and 
began cutting ripe paddy. Some of them 
were keeping guard* When a few Santhais 
who lived close by opproached the plot in 
dispute, they were chased away by the mob. 
The mob than came over to the Santhal

Total and was joined by another mob armed 
with guns and accompained by tractors, 
trailers and station Wagon. The two moos 
surrounded the Santhal Tola, locked the 
houses from outside and set fire to them. In 
all 45 houses were burnt. Those who tried 
to escape were shot at. Injuries were also 
inflicted by garasas and other weapons. Some 
of the dead bodies of those who were killed 
were whisked away in tractors. So far 
four bodies have been recovered from houses 
and 10 from the Kosi river bed. Report 
have so far been received about injuries to 33 
who are stated to be receiving medical 
treat m nt. Criminal case has been registered 
and 10 persons have so far been arrested. 
Warrants and processes under Criminal 
Procedure Code have been taken out against 
the absconding accused and investigations 
are in progress. The C.M., Bihar visited the 
village on receipt of information regarding 
these incidents. Senior Polic officers are 
camping in the area and necessary measures 
have been taken to maintain 
peace and prevent any recrude 
cence of trouble. The Deputy Supdt. of 
Pol.ce and the Block Development Officer
concerned have been suspeoded for negli-
gence. A sum of Rs. 3000/* has been dis-
tributed as immediate relief to the affected 
villagers. The Government of India are 
keeping in close touch with the State 
Government and will provide whatever 
assistance may be required by the 
Government of Bihar in taking action 
according to law against the persons respon-
sible for the commission of these heinous 
offences.

: aft fqw T ' f c m  «rr
f a  sprf^nr s rfsR  $  %?r*r TOFtff &
s m  tfT t f t e r r f * T r * r $

$  ?tpt w rtx$j % sprffc g ft 

f a ro r  t o  «tt ft? srs**

fy  gft

fipns 3ftK VRifmx

1 m x  w  i n  vn t $*Tt eft tfta 

eft eft igr $
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arwtft i fft *r£ta fwmT m x  *rr 
<nc w m  farcrr s n w  » wfwt? *r*ft

*ft t o  faw tr *m ?: sparer 
22

f f  |  *s Orf̂ RT afa tc  
"Ssr if 5ft f̂tfa x g t |  srk ^ r

tftosft^ rr srRrter ?rorRf 
ffrrr ?rcsfV *rf |  *rf^n  ̂11 *r£ 
S*r #  srrtr ^ r r  <Tf?rr |  f% ?̂r it 
fro?ft f̂cT-̂ ft sfrprraf #  *rr?, m h n t f t
%  *rmr?Fff $  ?ft srrefta
r^FRf % f̂*r *% mx v  ht»t% $ ^
f w  i ftr^rr w  *mr% $  srfa: srRff Sr 
^tttt trofr fm  11 ?rift ft*rfcT if

^ r  ir 3ft f®  ^ R T  if f$7 rtaft ST7-
*rrar f^TT if srt 5=nff ^ «r%̂ ?n*ff if 
| f  |  arte ?>ft Tft |  o t * %
*N ftr t o p t t  ark s s r rw f r  w  s ra  

f  f e  Tjftr gsrn: ?*3ft % ?ft, 
£ $r ttstt TOTRf if #5  frr ifc£?r 
m  w  r̂rar «rt t&s t  f a
**r arcf v  spm snrtft srr̂ rc * <r̂ rnrr 
'Srnr i ft f**rf?T wnr fTO ^r ferr r̂nrr 
f̂ RTT̂T I  < 5«TR Vt SHT-
^RTT W  3TrT % fo ?  fftrft |  f% tfsRfjft
ijftr m  ^  tfifsm w> sifvz  *r sft n f  |  

^  20 wra trw 13ft % wrft 
■ W '^ft«r’jP r % am r <rcsfr% «ftrr ifV 
srf«pp 11 ssr fcsrfer «nc *tc*k vt ©to 
r̂r r̂r%»r t srrfrft̂  *rwRf #  *nr *tt 

■ s ^ .- i i f w n :  isfsr v  im r <rc i«r 
vt srsrr ^arrTOerr r̂ror

$  m m r *fh ^ -d ff sft ^
^  #  5t pt  ^fWt % #3ff«r?r $  i w
fnrrw ^ if f̂t ^ n r $?rr t̂?n 

^  IT^^t aPT PfFT an f̂̂ T

^  f  %  m  w  &r
^  arftsm r ^f*r f e r  f m f  if trft $ f  (
^ETVt ^  fecr ĵfff <FPJ7f af?n% ^

^ ^  f̂ ^TR ap^t ?

f  ^ r  ^@rt ^ r r  j  ftr w  ipj 
wsft w  TOr^t *nft̂ TT % wHft % ^  
f̂t ^ tr ^t ^ ffr  |  ^  if

% fe r f r r o r  ^ r ? r  ^ r  t o - t̂ % %
f^rtr r̂fqrqrnr *r ^r^ft^r r̂  «tVt  m ^ iw r 

^  ftr f^rr% ^ftm % t w  ^f*r q f t f f  |  

WP?rf t̂'ETT ^fq-, OT *Pt 3*t% ^

1%f̂ r?r ?r^r if *Tffr ?frt¥ i %
r̂î TT f  5ft <srq% tt̂ t if fsn rf ^  wrwt 

^ftr Tnmff % qrw «rft f f |  3(1t 
^  % frsiRf *TTto r=fRr ’ttst f ^ f t  if
zftx fe? ft % t r t  % af ̂ r ^  %
smmr n  ^  % farr 3n% 11 ^*r 
*r*nF*rr t̂rtw  fat* #f^n?r if 

^5ft^r tott i ?r> t  r̂nr r ^ r

i  ^  *Ht f% t o  «Tq ^ r i  s n ^ m  
*̂t  i

fp rn  5r^r ^  ^  ^ ^fir 5«nr % 
*rnfl% if 3r̂ t tT?p ?rk i< tm  | {  |  r̂t 

TOTTft ^  srf th t ^rm f 
% 3fa; a r f a r f w f T ^ r  % f f tw  
if #  11  f  ^ r r  ?rfr ^ r  ^  

Hmf % s m  n t̂aff ^srnn
m  f^rtr v tt  ^  t o  irr w m  
^  w  ®PT ^ft^T  f? T ^  «ft

^rt ^ m r  <r(t«r1f *fft fer?n% %

VT̂ WT̂ t ^ITT I

eft?Rt frrar— wrr ?fte fsn r w rr  

^ pertt % ¥*r if v t 1% ^

WW ^ift ^  I 14 arwtft W&-lfat-r~*69t.
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9 n m » r tr ,fv wfap««tt**RRTT
aw  »rif, w  # T «<+!< ^ *f SW  $

P v t k  ¥RT *Tr$rat wfaF *ff
^p^rr ftr <r  %r3ror-
«nc $ 1 ftr  W r  S t tp t  t o t t  j f c
*fcff ftR fr t r fw c  % *rta *rrt: %
3T faFPffT 5*P«r?T ^RT *PT*§t cTTSR
% wff^F if *r*r ^ T tsr  *fh
T m f  |t r  afrit 11 ^ r t  ^t?rt «nc « rt 
wrr w  s t^ t— ^  ?ft?am amwww
m̂ cTT g I

5  sft % tft *rrpT far
SW  357 t w  I m^FT ’SPRT
f r f t f  a r^nxf t  srr | ,  ^rrf^r 

^TT t  fe  TTITJftfcnP «TTf^t ^ff 2PT 
*THT ^5RT ^ f t  t  s f a  9TPT *T5T 3R $ 8  

t$fr srfaff «*>> aft *r fcrf^T  srrfasr ^  
t ,  t o  ^  % ^r T^t ?M w  % q $  
Trrn t o t t  g f% t o  am  ^# 5  far fasfa 

3*rfa?r $?m srrfasr ?r iff, *rfaR ^ -jfr 

sfrtfr w  *r *f%?r ?r ?ft
TO srrr sztvftt 1

*ft f ^ r  *?* <fer :—-ijfar gern: % 
j p s r t  *r % t  *t o t t  % *§
«P5 *T*r?nr % facre <ft 5T$f|, %f%̂ r 
%f?aw # w n c  a r ^ r  to t? *  $f ^  
fw ? fh r  I ,  sfara ^  «ftr irRifhT to p t  
% * p  |  f a  srernr *rft % <rtc <n: 
*ft w  *n*F*r ^  ttsfit *rt qr̂ r f?r% 
n% 11 ^ r  fm fa fa  % it fw ft ^ t
t f̂? *ft I^T T  TO arh: TOT

?m rT
fsrn : snft %*r *r ores % m s  f t  i 

?ffwfir ^ fr  snrtr f i r o to r  
^  1 1 tf<r f t q ?np t o t r

■ to*  m v & % \

€ f t  %strx w r r  ^
m  t o  | , r m  m m
^fcTT ?FT*TT ft*TT .?^T ^KV

^  I* ^  ^  ^ T  |
f^r^srm |  f̂ F ^ sft ftqftr

sw#*t m t * iw m  $% 1

f ^ r  3ftx  ^  wrPRpff % ***** *  
T O  3T3TOT ITrWTTOTT ^T 

«FT | Wfk ’T W

r̂ ^ T  I  ftfT gft JV  ^rqcTT ^  ^fjr *  
»TFfn, 5̂T T̂, far ?ft^ «TfaRT«ff ^
«RTfT 3TPT «fVt *̂T tTT spfr 3TR,

f t .  xn i. *%rmt *T$*rfr?n$
^ m j t 1 % ipt ̂ r %  ftrq #?tr § i 

*ft w r  f r o k  m f : «tkto iTft-
^t, ^  t o  ̂ rr tot ?rff «tt«tt i *ftr fro 

^3T «IT f% SRTT frfamrr Wt^5T 5f̂ '̂ ...

MR. SPEAKER : He says, Government 
is aware of it. How can he announced it.

«ft >WW fiswfc im f : U% 5ft
f% »H=W^ ssr <R fiP?R 1

«ft T w w n r  n tn f t  <jzm : ^  w
T O W  *t 5TO |  f a  f%5RT -WT̂ t BRJTPfrt 
OTisr f¥wnff % f»Pir »rin aftr ^
i |5 rr  *rg¥ | ,  fro% i r ^ f f
*T 5TO| «r#ff¥ tJCTT? ^ | ,  3T?T
anfrtTTf % ynrf % fV̂ rr*ff >Pt sftr *Rtf- 
?rt)f apt spfrff % s f^ s r  { « rt I ,  

v t  1 1 x$  SffiR »i? 
f ^ t f ^ r  p t r t  fffr fsrar »mi | ,  f% w r
ftsr .wWf % vrrr i jj? ^  wx
ftwr w r  t  f t  j®  f̂t»r ww ^ra% irSrr 

wa i r ^  t ,  ̂  5 «  *w«f £  i m r  I ,  * |  % ^  w>»r «r; $  w * re r  arm rw iferr
f%?tr m  t p | ' i  m  ̂ r *ftt *rfa>P w l w , t t f i w n f r
#  « w  w m r  w it  a t  f f a  # ^ r i f  <#k w tr wi^mpft a rfw rn  | ,  t n% %.



(*ft T im iw it w psft] ■■
*t t  3Pfteir% wt*r %, v n u p j  t ot  ift

% v H  P c t ^  IS ■? *rpnft w «t
fvapflW R % tffrt WFT <ne% 

»tSr if : i w  *ra fe>n% vtfarcr
^  < e^  |  ? >j? «tewr ?rr<> 2 2 « w w r

% » ar^t :a«% *rr 10 f i e r ^  
«rm % *j?tr« art® »(Vc qoOowto 
«rr sst sfcfif <mf if ffjnd^rr q^rr a t#  Si-
f t  fara *Wf % apffcr t  w d < tT  | ,  *rt*ft 
*Niw ftwpff %, ^  w »> ,
*r»*r w fr t c  *r$r i Ter% tp r s p  ^
*tfainsTf art**ro f*Ri w i f a w t f o
q*r« «f*•«* a n ^  ftrtnr|, ^
«rften5f *  w t o h  %• w«rl*i<r 11
% % *rr*r x* *fWr % < rw *  it
* 5  wrft « fpN t^  ^  n f  i *t f a  fa*
q^lr *ipft ?tt# 19 «st st^t jf iro  Stsff >rt
m  w  * <n t^t tr§̂ r $ m j r  wk

f r o  t o  \ w  ^ r  ^ r ?  |  fo  s?r
«pt $sr s t o t  ^ r w r f t  v t4 v t^

fimwr ^  n f  v% t o  *ft 
^ 5 ^ % * r r « r ^ T $ T g f % * * r * f a r * F t  

«r fro *  m m
% arfr sr?% *fi irg^fir^ ^

■Srrorr t  f r o  t o  «rr. sft. m r . <ft. 3t.
302*tfk 307 if I *rf^T armr* 

arrestf $tonr ftr a r r #  sftorT%
3F§ %*T * I TO 302 afar 307if ? fm
qrT #?r ^ r  ^ r  a r f ^ n :  |  ? %f%* OT«pt 
%w i f*8% *n| ^ero |  fa? w  srcs? v r
sft HTftgrenffi t o w  fasrRlr % o t

pnr, ^n* qr$r«r$% |3 t t  if ,
W R T ^R ^r *n8w f^TFff%  s w f a r o
w  s p ik  ^  arftpprc «rr i *r$ o t  ^ r
gpwr % 5Nr $  f w r  t o  i f t^ r r  $f w
?ht5 #  w n #  tm r tftx  % Tt^r 

..'ii \'«PHc'; «ris*rt ■%' 3rfa*r& artfhnnif #
f  l ^ T  ^TWR spf 

ntn VX' ■ ^  ^  ̂  ftw r#  ^  ■ '.

t o  t ,  ^
If^T n 1*T V tTO*f n  vTt <*nW aV 

5ffr KJEfT |  I 3PTC ^FFT t T O  |  m  ^ T O -  

? ^ f ¥ W  vlTJrr w  «p̂ R%*tr»T j j
x Ff^ ^t!Rrr W t  f̂ JTT I  I % «j3t 

irfiR  ^2% aftt ipiwr 
^m f % ^ rv t ?t«ft t ,  | , 5 ^ g

aftr «Wf T t bst «tT ? r o  1 1  
am rcf ^ t w r r  vtfr $ q w (
3 r h  arer f w  |  ftt «» i ajfirfsim 
^ m i ^ O  w fe ra T  m ff (R T R  5f 
ftnnr ^  i

w f sn*r Ir w*¥f«w |  sftr

fiffR Ctf2 UTO 71 ^  
snftft srfcpf m  o t  i t  3rki% <pt aiftr- 
» t t  T O f m  | ,  gmterc «rt ^  t 1 
%ftsr anfkiT w% arm ft^rr m *r??T, 
^ r |  t(f>nn fsrwr ?t, ^ t, ^ t o t -
yc ?r, SRsr <iH5n ?t, znrm  ft, n* 
am? w  3T| spr ^?rf wx 11 ^

*re^T »r^f | ,  Jft <ro T^hft g j p  f  i 
t o  n ft^ r g?r% ^  *ifr r f t  | ,  
W W t  ^  ^  SIT I ,  'TTttf

^ift^ t% f t  TRt * $  3jt t , 

f f ? ?  xyv <riw»w^?r t ? t  |  'sftr ?rr- 
¥ ir  mt yft sftfir ? ro  fin; m i*  l ? t  • 
at* z*  f*rfR w tttt ¥> sft-dvsmi *ftfo 
m ft  s»ff srnnft, v* « t t k  ^  w nr >nt 

t n ^ i r  ^  ^ n f  antnff, w  a v  
PRmff »S 5^t xm  <*& %«ft t sw. 
ar<m  a n n f  t  w  w t^rc  
<%z (5pnr auSr i w w  inft «ft »rlwi <>w- 
arF T ^vnr ^%nr i . . . ( « m w ) . . .

f  «n??tT ^  ait ^  «t*P^ 
inra*i 7i t t  nrftvrtf ^  w r v f

f im m x  ii»ff ?n^ f w r  »wt ? ww % 
^  f% # f«r m  8tn*nit *> m ^ i m t  

|  <n: iT p p  ^ ^ « n r  f  *rr »rwr» ?fr 
t r f  ^ 5  *ft swrwir <tmf #  :ftWr«;?'



'r '-atm  * ta i f t> E i* rT £  v r  f i r m  .-

t* jrC  |  w ff*  t o
■; ftorn t>  ' . '

. / ' f r t —^ w -« ^ « rR r 'w t(P F :f t w * .  
H*. <ft. $m rax f w r  «nn |

<t$ir '& ('$  s t j t ^ r r  *r ftnir
tprr nr, 3 v t  ?ftreT #  ot fir* ^  
*nr #  w  ffW R
it JT: JSPTF ftpfl ? ’ffif ^T R T $ <#t

tw w rft ? ra rw t fqrr «<*R. 
*WV *»»ff v  f«rear «Fnf«n$ ^  ^  fwj
#«ITX t  I

— arM  ’p s r^ s r  * *1$
vpf<n# ftr% rra
ipt mx & «rf, sfrrf % «rwr wnrr 
%fipr fir*r 3TRTT |  ?rt w i  am

v  fa*rrc> fn’fa r#  ?

sfttf— <iii 302 sfh: 307 $  Jnrfnr 

<w«' *r*r %ft>n 3Fwt fo^r t t  finn w  
aprfSp «n% w  t*?sn ’FT*? a tf tm r  %
»rft nr i fft 'row w  aftf̂ rw |  ? w
trcf t arwrf $ firw art am* if |  ?

* *!*»T# ww * f n |  ?

<rtwt— w M fa  ftrfrr w n r
t n  <mra *raf srbr >gt Tft $ i liftw  
fitfR ?rwnc jfr-̂ Rni wh frt?rcr- 
srft *rrf%rfftar fcrfr f<* ^ «rr
ftrw m  *nff | l w  ftnj <nn «m  <n3*hr 
i  *t*ccf # vr* sfcrfa fafw »̂r 
aifr fflmrt*
*it w tot *pt, fifnt ft armar ark 
i t  *<r ft  *nj*r £  w* ?*|f <rc ftasrwf
# 45 wr arant n«i |, m vk 
j n f t . i f T t  i . r t t  T r* r« w  ^ «tir 

% * it &*i m  w r o  | f p
*rt ftjwpff ^  SPT 'f l^  H $  $ t 

Wt W»n%» faf ffpr fflTr wjf % WT 
fhrr ? <TT<ft 45 # tc i  •'
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ftp? M *  w p * m  Wr #  fw sc iw t 
f s r s n p r  /

w if tr f t* w  »r? |  %  « f tw n r  «#lw 
^ u r r  aftr *rw?Tfrr w r o w  »t |  o t S  

qpP#T«IW *T ^  |
t o s r n i t f  f v  amwRff #

?jit m  ftt w r  srarar t̂enr t i j #

h  ? tfu  ®pt t w  T^rtTOrr 
srt ^ft3R v  f?r^ «Rr 3ri*r«r9nr % &mvm  

? t o  %*in
a m  aftr arftr^r Tiftr ^  ^ f  ?

afk  ^ t o , t o t  f a  ^
% tft «rrr ^fkTTf ^  fw m ?

ZW yjfa  f^FR #  f ^  3^1 3&T& I
?TP 3IH ^  ^  ^ ^  f®

^ T O T ^ t i ^ r f ^ T O a r N ^ t
^  ^f*r f ?  sr^t (^f'» #Rw r) ^ r
^raffTO ?r^T ^  for ^  ?

ffETJT V I  «W : 3T«H5f 3 m  
cftr «R ^  5HR TTSqr T O R  VT |  Vfffa 
1T5 srvr 5TT ^  ¥ i n i r  W 11 SSTgcT ^  5 ^  

art t o TO^ftir 
m m i x $  W L  *  I  * *n*r 
g*h: « r  ^ ^rsrfa xvm

t ,  «rfT « r  ^ f t t 'S  ^  ^ r  | ,  x m
t o r  ^ t  ^ i f t t

** t  sr^r M -  3ir

?T3f% t  i m ***** *ft ™  fsrepft
^ ? r r  «ft ar  ̂ ^rrft ^
^  $ I ** * t  ^ T T l ^ ^ T  f t
f^fr^qr |  « fk  ^  v f r  §?esft *ftr
5 I ^ r^ f t  ^ pt t  ^  ^

m r m  $  l  i

iTFFfhr vr^vr^t ^ ^ t

t o  '5rfhc ^t. W * ^  $&*<
^ t  TO V^t tft t^To 'ft® «PT JFTOT

|«TT I  I ..,-

( « n f T O )  •.. % i  m  «ft I  *$*■■
« r p K  ^  p r i  1 1  ■} ;
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•ft t W M 1? wrwft t ali 5 tp ft 
wnr «fr t . . . ( « m R ) . . .

MR. SPEAKER : He is not in a posi- 
lion to say. These matters relate to the 
State Government. He has said so.

«& f«cy W  *TO :

g f  \ *r1 ^ r t t  srt t o
Srfosr srt ^ r t  t o  | ^

Î PTO *fto % t o  r.m w t ^ r r r  
«rif «fk%  sfr* $\o  art*
*r$3f flnTCn?* if TO* TRT % 12
<Tf% *fac f<RT ^ m r  t o * 3

TIHWIK STTPft : ^

W t '

«ft wnr <m . s fg ^ in  ^  g w
i f t  <tro %nt |  i

SHRI HARIK1SHORE SINGH (Pupri) : 
Sir, a big tragedy has taken place in the 
District of Purnea. While I share the 
sentiments and support the demand of 
Shri Ramavatar Shastri for sending a Parlia-
mentary Committee from here. 1 very 
strongly deplore his mentioning the name of 
Dr. L. N. Suddansu who or whose family 
has nothing to do with this land dispute.

*ft tWWWTC BTC** : 3*%
f*P*rr 1 1  wi’T *'<pmrd eft 

*r*rr£ *TTHTI f f  ssrppfr I

SHRI HARI KISHORE SINGH : Tha
two are separate.

SHRI RAMAVATAR SHASTRI : It 
wilt be proved. His son was arrested.

SHRI HARI KISHORE SINGH : Those 
two are separate. If his family is partitioned 
and somebody is living separately, how can 
w* Involve him 7 He is great man and his 
name isgreat. But because you can make 
some political capital out of it, therefore 
you h$ve mentioned his name.
^'5jpeW RAMAVATAR SHASTRI : He 

vm  in the village also. In hi? pr^> 
«**»it happened.

SHRI HARI KISHORE SINGH : W« 
know that he was in the village but we 
know of his health also. Please do not 
mention his name. You are not going to 
make any political capital out of it; it is 
the Socialist Party which is doing it and 
getting it.

It is not only in Purnea District but 
throughout the whole northern belt of Bihar 
that this agrarian problem has been very 
much aggravated and the Bihar Government 
is not able to cope up with the situation. 
Not only in Purnea but in my own area 
also some landholders** 1 do not call them 
zamindars--were shot dead by some people 
against whom the police is proceeding. 
Three >oung brothers were shot dead; their 
poor mother and father were wounded and 
they are lying in the hospital in Sitamarhi 
in Muzaffarpur District. In Darbhanga the 
same things are taking place. So, I would 
request the Minister to take note of this 
that throughout the northern belt of Bihar 
law and order is deteriorating and unsocial 
elements are trying to exploit the situation.

This situation has been created specially 
since 1967 when the perty to which Shastriji 
belongs came to power and failed to fulfil 
the promises which they had made to the 
people during elections. This tragedy has 
arisen out of the fact that the promises made 
by the political parties have not been ful-
filled.

Now I would like to know from the 
hon. Minister whether he is aware of the 
fact that every year in the last few years 
during the harvesting season occurrences of 
this kind take place specially in Purnea, 
Darbhanga and MuzafTarpur Districts, and 
what preventive measures the Government 
took in this area.

I would also like to know whether it 
is a fact that Shri Ram Adhar Singh on 
whose land this ugly incident took place 
informed the police earlier about the in-
tending trouble and, if so, what measures 
the police took to prevent the incident. 
Further. I want to know whether this 
land was not a deputed land, that it wss 
previously an aerodrome which was later on 
taken into cultivation by landlords. I 
should also like to know whether this ugly 
incident took place at the instigation of the 
Socialist party workers, specially, the local 
M.L.A. of Socialist p*rty» Shri Kallka
$ingh.
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I want to know whether the local 

police in order to oover its incompetence iff 
trying to implicate others who were not 
involved in the dispute and who were far 
away from the sceno of occurrence in Patna 
and other places. I know the names and 
if the hon, Minister would like to know 
I would give him the names.

These are a few questions I had to 
put to the hon. Minister. Lastly and most 
humbly, I would like to submit to the 
hon. Minister that this kind of agitation 
is taking place throughout Bihar and in 
other parts of the country also. May 1 know 
whether the Central Govcrmncnf-l do not 
know whether he is in a position to answer 
this question or not** would take immediate 
steps to formulate a uniform land policy 
and implement it quickly so that these 
kind of incidents do not take place and the 
House is not faced with this situation and 
the face of the country is noi tarnished by 
the occurrencc of such tragic incidents.

SHRIK C. PANT: I agree with my 
hon, friend and it has been said earlier 
by Shri Sharma and others also that we 
should not lose this opportunity of relating 
this incident to the root cause which is 
insufficient implementation of land reforms 
measures in Bihar. If this incident, how-
ever tragic, however painful, underlines 
the need to implement these measures 
quickly and steps are taken to see that on 
the ground land reforms measures are 
implemented along the lines suggested by 
the Central Committee or at least what is 
already the law of Bihar is implemented 
on the ground-even that witt help to relieve 
matters-thcn, I think, some good will come 
out of this discussion.

I share the feelings of those hon. 
members who have underlined this point 
and I do hope that the Bihar Government 
will take necessary steps. I do not entirely 
agree with Shri Shastri for his assessment 
of the Chief Minister of Bihar. My under* 
standing of the Chief Minister, to far as I 
have been able to meet him and know him, 
is that he is an honest man who certainly 
wants to take these steps and who is 
trying to do his best. This is not a party 
matter. Almost all parties have had their 
turn in the Government in Bihar. If today 
these things still stare us in the face, I do 
hot think we should transfer the back from 
one to another.

As to whether prior information was 
given to the police or not; 1 have no 
information. Whether it was a disputed 
land or sot, the information is that it 
was a disputed land. I do not think, 
whether the land was disputed or not, has 
anything to do with what happened later 
on. Nothing can be justified about what 
happened later on. I think, we should treat 
it separately from the original dispute, 
if any.

Then, my hon. friend said that there are 
certain people who were not present and 
who are being implicated, may 1 request 
him to pass this information to the Bihar 
Government so that they can tukc it into 
account while conducting their investigations,

MR. SPEAKER: May I remind the hon. 
Members that they should straightway ask 
questions. There should not be long 'Speeches 
and introductory remarks along with 
questions because that takes a long time.
I am sure, Mr. Daschowdhury will agree 
with me and put his question straightway.

SHRI B. K. DASCHOWDHURY 
( Cooch-Bshar ) ; The hon. Minister has 
stated that the entire incident relates to the 
State Government because of the law and 
order problem and also the hon. Minister 
has said that this matter relating to land dis-
putes is within the jurisdiction of tho State 
Government. But I would only ask and like 
to know from the hon. Minister whether in 
the Constitution there are certain provisions 
to safeguard the interests of the weaker sec-
tions of the people. I may mention one of 
such provisions, Art. 46 which says that there 
shall be no form of exploitation or 
social injustice done to weaker sections of 
the people anJ, in particular, to the Schedu-
led Castes and Scheduled Tribes.

Coming to the point, if that be so, what 
action has so far been taken by the Central 
Government to see that these provisions en-
shrined in the Directive Principles of State 
Policy in our Constitution are strictly imple-
mented by the States ? Looking to the con-
dition of the Scheduled Tribes, here is a cast 
where a few hundreds of poor Scheduled 
Tribes people, the Santhals who were ex-
ploited for ages and ages. My bon. friend|> 
stated that the present incident is not alone- 
but there have been a large number of inci* ' 
dents in the course of the last fifteen daya./ 
beginning with Rupaspur id Pumea district.;;
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1 do not want to go into the details. Sir, it 
is: well-known that land reform in our coun-
try has been quite haphazard and halting

.■ and is  teaUy st agnating very much for some 
time, at ‘ least, for few years now. Even 
knowing fail-well, what steps the Govern* 
ment have so far taken to avoid such inci-
dents so that there may not be any clashes. 
If you take the full details and the full 
account, in the last two or three years, the 
poorer sections cf the community have been 
subjected to these clashes with, large numbers 
of deaths over disputes either over land 
tenure or land system or land piicy or in 
regard to share-croppers by the Bataidars in 
Bihar and the Jotdars and its number stands 
around 500. Five hundred people or so 
have been murdered and killed by these 
monied men, big Jotdars and landlords. 
What steps have been taken by the Govern-
ment ? Only t h e r e  are some criminal cases, 
tome judicial review here and there and 
nothing more than that.

I would also like to know from the 
bon. Minister whether he also agrees that 
unless these killings and murders, stabbing 
at the back, gun shot at the back and firing 
on or locking them inside the house, are 
totally stopped and these could be stopped 
only, when the Centre gets the power to 
legislate ai$ and give proper direction to the 
iState Governments that there should be a 
uniform land legislation policy throughout 
the country —► the country as a whole will 
have no escape from revolution led by the 
so-called Harijans.

Secondly, whatever we have come to 
know from the press reports, this incident 
teems to be much more larger and much 
mom ghastly than as described by the hon. 
Minister, Some one stated that sixteen 

died. Some put the number of deaths 
at 20. Some other hon. Member said that 
It i# 35. But we find from the hon. Ministers 
statement that the deaths are only four or 
thit at feast four dead bodies were recovered 
f i^ »  the KosK So, them seems to he a 
large divergence of opinion between what 
isexpressed in the Press and the Govern- 
m»nt aiatement. I would request the hon 
Minister to consider the point and let there 
b e *  Parliamentary Committee to go into the 
tfctall and report to this Parliament within 

days from now whether, it is like

■ ’' SHR1 K. C.v PAHT 1% hon, frien4
has himself pointed out that in the Consti-
tution as it is at present, land is a State
subject. Therefore, he says the Constituiion
should be amended in order to apply a uni-
form land legislation policy and this sugges-
tion was made by Mr. Sbarma also wfcfta 
he put the question.

As te what the Centre has done, we 
have been promoting land reforms with 
vigour and with sincerity and apart from 
that, we have been taking so many measures 
which the House knows and in which there 
is no disagreement in the House on the pro-
motion of the welfare of the Scheduled 
Castes and the Scheduled Tribes and in 
protecting their lights.

In this matter sometimes instances like 
these remind us that in spite of all that we 
have done, lot more remains to be donie 
and certain people, at the least instigation, 
revert to the law of the jungle and take law 
hnto their own hands and perpetrate such 
oeinous crimes. There can be condemnation 
tf such crimes etc. but that only underlines 
ihe need to keep up pressure so that such 
ncidents do not take placea nd 1 may say, 
I entirely share the indignation of the hon, 
Member,

So far as the dead arc concerned,he said 
4 bodies were found in the river. Four were 
dead in the river bed as reported to us. 
Four were recovered from the Houses, mak-
ing a total of 12. This is the report of the 
State Government. 1 can give the authori-
tative information given to me by the Bihar 
Government. I have given all the facts. I 
do not know what more a Parliamentary 
Committee could find out there. In any 
case, the State Government has been looking 
into the whole matter and taking necessary 
steps as symbolised by the Chief Minister’s 
personal visit to the spot and I don’t think 
Parliamentary Committee is necessary.

MR. SPEAKER : Shri Jyotirmoy Bow— 
absent.

^  awn* fwjppft (« n fw < )  : 
•nfetstii#  i& H  S rw t m  w Ssarar
% srfafTT arrar % snflf i

:? y ;
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«fT f W  V i m ; H I  *J$ ST 
W  %  W ftR  *t % WPft Kflt St I

«ft i f  (T O N , : «J? Tf*?-
<rf«r a m m ^  t  i

12.41 bra.

PAPERS LAID ON THE TABLE
(ANNUAL REPORT OF A I-I* M S.)

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D.P. CHATTOPADH- 
AYAYA : On behalf of Shri Uma Shankar 
Dikshit—I beg to Jay on tho tabic a copy of 
the Annual Report of the AH India Institute 
of Medical Sciences, New Delhi, for the 
year 1970-71, under section 19 of the All 
India, Institute of Medical Sciences Act, 
1956. [Plabed in Library See. No• LT~ 
1141171}

REPORT OF LAW COMMISSION

THE MINISTER OF LAW AND JUS-
TICE (SHRT H R. GOKHALE) : I beg to 
lay on the Table a copy of the Forty-sixth 
Report of the Law Commission on the 
Constitution (Twenty-fifth Amendment) Bill, 
1971. [Placed in library. See No. LT* 
1148/71]

REVIEW AMD ANNUAL REPORT OF 
CENTRAL ROAD TRANSPORTS CORPORATION 

LTD CALCUTTA BTC*

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : I 
beg to lay on the Table—

(I) (i) A copy each of the following
papers (Hindi and Engligh versions
umder sub-section (I) of section
619A of the Companies Act,
1 9 5 6 ■
(a) Review by the Government on

the working of the Central • 
Road Transport Corporation
Limited, Calcutta, for the year
1969-70.

<b) Annual Report of the Central 
Road Transport Corporation 
Limited, Calleutta, for the year 
1969-70 along with the Audited 

'4m» comments of .

the Comptroller and Auditor 
General thereon*

[Placed in library. See No, LT-~ 
1149/71.] -

(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the above papers

[Placed in Library. See, No. LT~. 
1150/71],

(2) A copy of the Annual Accounts of
the Bombay Port Trust for the year
1969-70 (Hindi & English versions)
and the Audit Report thereon.

[Placed in library. See No, LT* 
1151/71],

(3) A copy of the Calcutta Tramways
Company (Taking over of Manage-
ment) Amendment Act, 1971 (Hindi
and English versions) (President's
Act No. 6 of 1971) published in
Gazette of India dated the 2$ilt
August, 1971, under sub-section
(3) of section 3 of the West Bengal
State Legislature (Delegation of
Powers) Act, 1971. [Placed in libr-
ary. See No. LT—1152/71]

(4) (i) A copy of the Punjab Tourist
vehicles (Chandigarh First 
Amendment) Rules, 1970 
(Hindi and English versions) 
published in Notification No. 
12438-HU (4) 70/29748 in 
Chandigarh Administration 
Gazette dated the 9th Decem* 
ber, 1970, under sub section 
(3) of section 133 of the
Motor Vehicles Act. 1939.

(ii) A statement (Hindi and Eng* 
lish versions) showing reasons
for delay in laying the above
Notification.

[Placed in Library. See No. LT* 
1153/71}

ACCOTNTS OF D.D A,

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1. K. GUJRAL : I beg to lay on the 
Table a copy of the Certified Accounts of 
the Delhi Development Authority for th* 
year 1968*69 (Hindi and English version* 
together with the Audit Report thett&M,



m

[Shri I. K. Gujral]

under sub-section (4) of section 25 of the 
Delhi Development Act, 1957.

[Placed in Library. , See No. LT- 
1155/713

ANNUAL REPORT OF NATIONAL BOOK 
TRUST

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. D.P. 
YADAVA) :1 beg to lay on the Table a copy 
of the Annual Report (Hindi and English 
versions) of the National Book Trust» India, 
for the year 1970*71. [Placed in Library. 
See No. Z T -n 35/71]

N d y p iB E R  1971 Steel Melting Shop at m
Rourkela {St.)

PREVENTION OF INSULTS TO 
NATIONAL. HONOUR BILL

AS AMENDED BY RAJYA SAJBHA

SECRETARY : Sir, I alio lay on the 
Table of the House the Prevention of Insults 
to National Honour Bill, 1971 which hat 
been returned by Rajya Sabha with an 
amendment.

12.43 hrs.

MESSAGE FROM RAJA SABHA

SECRETARY : Sir, I have to report the 
following message received from the Secretary 
of Rajya Sabha :—

I am directed to inform the Lok Sabha 
that the Prevention of Insults to National 
Honour Bill, 1971, which was passed by the 
Lok Sabha at its sitting held on the 12th 
August, 1971, has been passed by the Rajya 
$abha at its sitting held on the 24th Novem. 
ber, 1971, with the following amendment:—

Clause 2

That at page 2, lines 5-6, the words
* W ithout exciting or attempting to excite
hatred* contempt or disaffection towards the
Government" be deleted.

1 am, therefore, to return herewith the 
said Biil in accordance with the previsions 
of rule 128 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha with 
the request that the concurrence of the Lok 

to the said amendment be communi- 
^ t id  to tbis House. '

12.44 hrs.

STATEMENT RE. COMPLETION OF 
REPORTS TO THE ROOF OF STEEL

MELTING SHOP OF ROURKELA 
STEEL PLANT

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARAMA- 
NGALAM) ; Sir, Hon. Members will recall 
the statement made by me in the House on...

SHRI INDRAJ1T GUPTA (Alipore) r It 
should be laid on the Table of the House 
and circulated to members,

SHRI S. MOHAN KUMARAMANGA- 
LAM : 1 have no objection.

MR. SPEAKER : You may lay on it the 
Table.

SHRI S. MOHAN KUMARAMANGA- 
LAM : Sir, I beg to lay the statement on 
the Table of the House.

STATEMENT

Sir, hon. Members will recall the State-
ment made by me in the House on 19th 
July 1971 regarding the collapse of a portion 
of the roof of the Steel Melting Shop of the 
Rourkela Steel Plant on the night of the 
ll-!2th July 1971. During discussions In the 

, House on this subject, Han. Members had 
expressed their concern about the effect of 
this accident on steel production.

The roof collapse had brought steel 
production at the Plant to a standstill. A 
mishap unparalleled in the history of steel 
industry had occurred the extent of 
damage was considerable. About 10,000 sq. 
meter* of the roof area had come down
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damaging several cranes and other vital 
equipment. Technical Experts who visited 
the scene of accident immediately after* 
wards were very septical about the comple-
tion of the reconstruction of the roof at a 
height of over 40-50 meters, even within 
a span of one year.

The (ask was formidable considering the 
large tonnage of collapsed steel structures 
which was hanging loosely Sc had to be clea-
red speedily, but with care to prevent fur-
ther damage. More than 3000 tonnes of steel 
sections had t& be procured, brought to 
Calcutta for fabrication and then transpor* 
ted to the site for erection

The debris was cleared in record time. 
Production from the Open Heart Furnaces 
restrated within a week of the accident. 
Partial production from the L. D. Conver-
ters which were the worst effected starred 
within seven weeks and the production was 
gradually stopped up. achieving more than 
50 percent of the normal rate of production 
by the beginning of this month.

Hon. Members would be glad to know 
that the reconstruction of the roof of the 
Steel Melting Shop will be completed today. 
Some small items of work in the line con-
veyer bay remain and these will be finished 
in 2 or 3 days. This, however, is not a 
constraint on production. Work relating to 
strengthening of the columns which has also 
been taken up will however be a constraint 
on full production to a small extent for 
some time. The rate of production is being 
stadiiy stepped up, A rate of production 
of about 2.500 tonnes per day is expected to 
be reached within a few days and an increa-
sed rate of 3,000 tonnes will be reached after 
a few weeks.

A difficult job has been done in m 
commendable manner. Alt planning and 
execution was on 'war footing’. There was 
complete unity of purpose between the 
Plant authorities, the Contractors ( M/s. 
Jessops Limited and their Associates M/s. 
BBJ ), the Iron and Steel Controller’s 
Organisation, the Railways, and the CEDE. 
With round the clock work, original estima* 
tes indicated the middle of January 1972 
for the completion of this task. We were 
hoping to bring this forward to the middle

of December 1971. This work will now be 
completed today.

I bopt the Hon. Members will join me 
in placing on record our appreciation of the 
work done by all those responsible for 
completion of this difficult task in such a 
short time, and specialy the Officers and 
Workers in the Rourkela Stcet Plant, Jesso-
ps and BBJ. '

SHRI SURENDRA MOHANTY (Ken- 
drapara) : Sir, 1 wish to make a submission 
on this item, It would be recalled that 
the hon. Minister made a statement earlier 
on J9th July, 1971. The statement ought 
to have been circulated to the Members of 
the House along with the Loomba Commi-
ttee report. (Interruptions)

MR. SPEAKER : You can’t just 
comment on that. You can bring it up at 
some other time.

SHRI SURENDRA MOHANTY : I am 
not taking the time of the House.

MR. SPEAKER : You are taking the 
time of the House in spite of the clear 
procedure about it.

SHRI H. N. MUKERJEE (Calcutta- 
North-East) : it is quite in order for any 
hon. Member to demand that there ought to 
be a discussion in the House.

MR. SPEAKER : He can give a formal 
notice. Not here.

SHRI H. N. MUKERJEE : He is re-
ferring to certain other documents which 
ought to be circulated —I don't know what 
they are—but every Member has a right to 
demand such things.

MR. SPEAKER : Just now the Minister 
has laid this statement on the Table of the 
House. He can write to the Speaker. It 
can be followed up and there are various 
procedures. But not like this.

SHRI INDRA11T GUPTA : This
Loomba Committee report has to be made 
available as the report of any other Inquiry 
Committee is made available.



Government, Ordinarily the reports of 
Departmental Committees are not placed on 
the Table of the House.

SHRIINDRAJIT GUPTA J Ordinarily 
the roof doef not fall down.

SHRI 8. MOHAN KUMARAMAN- 
OALAM : But, in view of the fact that 
tbit incident is an important event and 
because the persons constituting the Corarai- 
ttee ere not connected with the Department 
at afjl and are all outsiders, if hon Members 
want, I have no objection to lay it on the 
Table of the House. I did not .want to do 
it because 1 was not sure whether every-
body was anxious to have it. Ordinarily, 
as the House knows, we do not place on 
the Table of the House, the reports of such 
departmental committees.

If hon. Members want that I should 
place the report on the Table of the 
House, I have no objection to doing so.

SHRI SURENDRA MOHANTY rose—

MR. SPEAKER : This notice has 
<?ame to me just now. He should have 
tent it to me earlier. Jf it had been 
lent to me earlier, 1 could have thought 
about it. He should not suddenly get up 
in this manner and then take the time of 
the House.

Now, the hon. Minister had agreed to 
place the report on the Table of the 
H&nie*

SHRI PILOO MODY (Oodhra) : It has 
been decided that he will place it on the 
Tabk of the House.

s u b m is s io n  o f
REPORTS BY NATIONAL 

^ ;\7&>MMTSSK>N ON 
AGRICULTURE

of three interim reports by the National 
Commission on Agricutrum.,

STATEMENT

Hon’ble Members might recall that when 
the National Commission on Agriculture 
was set up in August, 1970, the resolution 
included a direction to make its interim 
recommendations on some urgent issues of 
agricultural policy and programmes. The 
National Commission has, as a first steps 
submitted three Interim Reports today 
dealing with (i) Multiplication and distri-
bution of Quality Seed pertaining to High 
yielding Varieties and Hybrids of Cereals, 
(ii) Fertiliser Distribution, and (iii) Some
aspects of Agricultural Research, Exten-
sion and Training.

in its Report on seeds of high yielding 
varieties and hybrids of cereals, the Commi-
ssion has dealth with certain aspects relatig 
to multiplication and distribution of quality 
seeds of cereals with a view to ensuring 
regular supply of quality seed in adequate 
quantities. The Commission has spelt out 
the responsibilities, of various agencies in 
multiplication and distribution in different 
stages—breeder’s, foundation and certified 
seed with regard to breeder's seed, if has 
laid down that resposibility should be on 
the research institution and the Indian 
Council of Agricultural Research. For 
foundation seed, it has advocated that the 
National Seeds Corporation should be 
responsible for varieties of All-India impo-
rtance. and State Governments should desi-
gnate agency or agencies with regard to 
varieties of State importance. With, regard 
to certified seed, the Commission has advo-
cated a multiplicity of agencies both for 
production as welt as for marketing and 
has suggested their development by provi-
ding necessary incentives and facilitiesv 
The responsibility for assessment of the 
requirements of seed at various stages has 
been assigned to the production and mar-
keting agencies subject to supervision, 
guidance and coordination by the State and

OF STATE IN THE 
AGRICULTURE (PROF. 

SINGH). : On behalf of

Central Governments; The Commission 
has recommended that close watch should 
be kept on the performance of high yield-
ing varieties in the field by the extension

SHRI S. MOHAN KUMARAMANGA- F. A. Ahmed, I beg to lay on the Table
LAM i The Loomba Committee is a depart* a sfataement regarding the submission
mental Committee appointed by the



The Interim Report onFertiliser Distir- 
button dealt witjtj several aspect* of ferti-
liser promotion and distribution in the 
context of shortfalls in consumption during 
the last two or three years. The Commission 
has recommended various measures for 
accelerating consumption of fertilisers 
which is an essential input in scientific 
agriculture.

The Commission has suggested setting 
up a special team for making a realistic 
estimate of the requirements of fertilisers for 
achieving the agricultural production targets 
set under the Fourth Plan. Such astess- 
ment should form (he basis for organising 
Production; imports and distribution of ferti-
lisers. It has recommended gearing up of 
internal production not only for meeting the 
increased requirements but also for achieving 
balanced application of nutrients.

To ensure timely, supply, recommend* 
ations have been made for streamlining 
distribution arrangements which include 
maintenance of intermediate storages near 
consumption centres by the Central Pool 
State Governments and fertiliser producers; 
easier movement by rail; construction of 
special road-head stroragcs in areas not 
connected by rail; and supply to the interior 
and backward area* as well as difficult 
hill areas. A much larger promotional 
effort and soil analysis programme by the 
Government and fertiliser producers have 
been recommended for popularising fertili-
ser use. Revised distribution margins have 
been suggested to promote sales while 
special measures are proposed by way of 
incentives to the cooperative sector to play 
its assigned role in the distribution system. 
In recommending the revised margins the 
Commission has taken care to ensure that 
the overall fertiliser price is not increased. 
It has also suggested measures for ensuring 
easier and timely flow of credit, particularly 
to small and marginal farmers as well as 
retailers. Measures for ensuring quality of 
fertilisers have also been emphasised.

In its Interim Report on sOme aspects 
of Agricultural Research Extension and 
Training, the Commission has delineated 
the role of agricultural universities and 
State Departments in regard to research 
extension and training. It has recommended 
strengthen# of fundamental and applied

m  National Commission *46
<m Agriculiurc

research and has made suggestions for 
funding of such research. It has also 
suggested the creation of SO Professorial 
Chairs for fundamental ratearch tn agricul-
tural and sciences basic to agriculture. 
Some of these will be Chairs of Excellence 
to attract outstanding scientists.

In the Commission's view the agricultu-
ral university should be responsible for 
fundamental and applied research while 
the responsibility for adaptive research 
should be that of the State Governments. 
Similarly, responsibility for extension should 
be with the State Government while the 
University’s role should be limited to 
extension education. The reorganisation of 
the universities by forming divisions having 
teaching, research and extension components 
in each one of them has also been recomm-
ended. The Commission has also recom-
mended streamlining and stfcngthening of 
the departments by providings specialists at 
district and tehsil levels.

In the sphere of training of formers 
as well as senior and junior staff mem-
bers of the departments, the respective 
roles of State departments and agricultu-
ral universities have also been specified. 
Setting up of training centres at the rate 
of one in each district to provide long  ̂
and short duration training facilities in 
various subjects to farmers and their sons 
has also been recommended.

Finally, the Commission has suggested 
constitution of an Apex Body in each : 
State under the chairmanship of Minister 
for Agriculture with the Vice Chancellor 
of the University, the heads of concerned 
Departments and Agricultural Production 
Commissioner as members to exorsise 
overall supervision and to ensures harm* 
onious working of the Universities and 
Departments.

Copies of the reports have been placed 
in the Library of the House. The reports j 
having been received only today, I  havf „.i; 
directed that they be examined quickly 
before Government takes farther action in

■ die matter,



M m r l b f a

MANIPUR (HILL AREAS) DISTRICT 
COUNCILS BILL*

THE MINISTR OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) ; I beg to move for leave to
introduce a Bill to provide for the establi-
shment Of District Councils in the Hill
Areas in the Union territory of Manipur.

MR. SPEAKER : The question is :

«*That leave be granted to introduce 
a Bill to provide for the establishment of 
District Councils in the Hill Areas in 
the Union territory of Manipur.

The motion was adopted

SHRI K. C. PANT : I introduce! the Bill. 
12.47 hrs. «

1X46 hrs.

MATTER UNDER RULE 377

REPORTED STATEMENT BY INDIAN 
HIGH COMMISSIONER IN ISLAMABAD

SHRI INDRAJ IT GUPTA ( Alipore ) 
I have sought youT kind permission under 
rule 377 to raise this very grave matter 
which has been agitating the minds of many 
hon. Members since they had the news 
in yesterday’s paper. At the first oppor-
tunity, we are seeking to get the clarification 
from Government.

I am referring to the news report which 
bat appeared in all the papers yesterday to 
(he effect that the Indian High Commissioner 
in Islamabad, Shri J. K. Atal has made 
a public a t at men t there saying “that the 
quick formation of a civilian regime in 
Pakistan could cut the chances of war by 
half,**

If I may just quote a futher paragraph 
frott Ifeit report. It says :

“ In connection with India’s demands 
that Bast Bengal refugess return home, 
the High Commissioner said '*1 am sure

my Prime Minister would have more 
patience to wait longer because the 
formation of a national government soon 
would be a sign that something was 
happening in the right direction”.

I do not know whether this has been 
rightly reported or not. But if it is a correct 
report, then it was an extremely extraodinary 
statemant for a representative of this country 
to make abroad. Everybody knows, and you 
know, Sir, that an attempt is being made by 
people in Pakistan including to Mr. Bhutto 
to try and bluff people that they ar* going 
to bringin a civilian government by som-j sort 
of sham elections 1 think the Prime Minister 
and other authorised spokesmen of the 
Government in this country have made it 
quite clear that this will make no difference 
to the situation because it is a sham thing, 
unt*l Sheikh Mujibur Rehman is released and 
the elected representative, that is, those who 
were elected before March 25, are allowed to 
decide what form of government they want, 
there could be no question of a political 
settlement.

I would like to know from the hon. 
Minister firstly whether this statement 
attributed to Mr. Atal is correct or 
not and whether he has been correctly 
reported or not. If not, why have Govern-
ment not bothered to contradict it ?

It is a very serious matter which 1 think 
would be the best weapon at the moment 
that could be given to Yahya Khan in his 
hands.

If this is what he is reported to have 
said, then 1 would like to know what busi-
ness the High Commissioner has to go about 
making public statetment which are in direct 
variance with the public statements made 
here by Government and the clear line that 
Government have taken on this mattsr. Or, 
are we to take it, because he had 
brought Id greetings from Yahya Khan to 
our PrimeMinister and he is reported to have 
carried back some message from here to 
Yahya Khan, that this is the actual confl- 
dentral view of the Government* which I 
would not like to believe, which is not 
b e i n g  reveled to the country.

♦Published in Gazette of India Extraordinary. Part U, section 2# dated 29-11-71 
[with the recommendation of the President.
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It cannot be to, I don’t believe it. there 
fore, I would like to know what basil Shri 
Atal has to make statements 
of this type highly irresponsible, 
highly dangerous to the national 
interests of this country at this crtitical 
juncture. I would like the hon. Minister 
to clarify the whole position again. I want 
to know whether they will recall this gentle-
man who is certainly not fit at this criciral 
moment to be our High Commissioner at 
Islamabad.

sft v m  ftnjrft :
i f  ^  *r  g  

f a  « f t  ararsr $  v r r a $ t|

f  rn mTcf ^ % far*rt
q fcpft ?pt  sfaftrfa?* §
sffa ^ a r  f e r r  t |  f1

% srfkfafa |  stfofr 
^  ^  w ra r  Tf |  sfr >?Rcr ^
frqfer art fsnrrfSr ?rr% f  aft $Tfwn
i ^  srr% I  art
*Ft *t o  t t^ o qrt if
Sr sir sffa *rnxr qrc #
fcr*r TT?̂ rr
^ffWTC |  3TK sp^t |  fa  if *fr fa^TT
5T^ ^  T$T f  % TOT^r I  I TOT-
JPT fa^nr w  ^  |  ? fqr ? m  f^ f t  
f « m f  * t  S  srer*

|  a f f a i r  faqr | ^
^ r r f t  sr«rr?T *?*t ^ t |  |  f a
sr*rrc «rf̂ r sreftaar v farr 
for*: |t  r̂tr'Tfr af*n: < î nsr#*te:
*rr »T2TT i amr gr«ri spfasr
T O % ^ 3 T  f r o ^ f a q r  eft
SRptf m r ? r  f W W t  f s R T T f  *  «?rtf « r p T T f ^ r  

3 f k  p n r  f a ^ T  * n f t  ?ft
* t  W t 5rr?r^ 11  ^  srrcr

^ w t  o t 't t

^t«trrftTti

ft ¥ i* r  ^ t t  f  ft? ^  $*r ?ft«r

i w t  i w

Hswr «rr «ft to pt  ^  v rf  sntr ? ^
aftT ^ 3 ^  am T < rfw F m fe * rr»

^ ^ f m m  i w  ^ i

^ m  ? r ^ r  a w *  «t  ^ « i ^ r

*rf*Rr % ^  f  ?

“ Mr. Atal said a message he carried 
from Mrs. Gandhi urged Pakistan to 
create conditions for the return of nearly
10 million refugees who fled into India 
following the army crackdown in Match 
on the Awami League.*'

"He said Mrs. Gandhi repeated her desife 
that the Pakistan Government seek a 

political solution to the East Bengal crisis 
by negotiating with the recently elected 
representatives of the pepole there**.

“ f W S f t  5T * T M  5

1 1  M e s f t  s w f a r s  eft %  f  3ft M>g y r # t  

y  'TP ?  #  q T f t f ^ r H  %
y f t v R F f t

3R ^ f r r  3TT T̂ T I Jf gft 
sftcT 3TT ^  ^  f tto f lr  I  1

F̂??T ^TTTT ^?rt I  ? 3PTT 5T$r 
| *r 3ft ^ f T T  !£n?cTT $ f5F ^rff 5T52ft

^ft 5T t̂ sricrr 1 1  «ft ^  ^

w  v t  j w f t n  1 1
aTfaTTtftJT eff *  if TTTTcT ^ t  ?Pt
fsTH TfT I  sfhc f5RT ’T T  w s p t  f ^ r a r o  

fasrc w m  ar|5T^f
|  I 5T5̂ f »FT SFW  ^ 1r ancTT

1 1  a m  ^ r r  ^

i f  ^ T T ^ l W  ^  T | n T  eft ^ y fS J T T ^ q t

*r ‘T O r r  wm  1 1 1  *rr%m %
TOT® !T ^ t  q r * t * f O T ,  m
t « n f w  ffTT f*m  t o t

a f t r  w  a r t f  ^  ^ n r t  ^rt
f ? r ^ f f  | e r w ft |  ?ft ^ r p ft ^ 5^  

■ftt ^  ifap<E ^  smrar^r % $f f # F
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■■: < f r ^  %ftrcf «tT»ff a f |* : M r  # f f '
-'. •'■..•**>.■ati“ ■ ' ■I....':::c  —.» ■ ,„- ,, jyI fJTTt $1* W flHT t f W  n$? 
* s f r ,* i iw re  *mr 1 1  *  «n*?rr i  ft?

f t  t  w f t  «nw
#  «rtr *nw rra*r?ftr 

9Mtr<«St ^ iftiw w  % v t f  wfiNhi
m  1RT I S ’S^RTrtf

o t t  frfipft 
■ 4  M  % IT5PTT fffPT

* ^ rr  ^ rk  *r st*tm #  w ^ r t t  $

PROF. S. L. SAKSENA Itose—
MR. SPEAKER : No.
PROF. S. L. SAKSENA ( Maharajganj*

I have seat in * call attention notice 
on this.

MR. SPEAKER : I am sorry.

THE MINISTER OF EXTERNAL 
AFFAIRS ( SHRI SWARN SINGH) : 
Sir, a» this is a vital matter in which there
can be some confusion in the minds of the
people here or abroad, and misunderstanding 
also, I would like first of all take to oppor-
tunity of clarifying our stand in unmistakable 
temrs.

First of all, I would like to say that we 
i n  totally opposed to the establishment of 
gay puppet regime or any regime with 
breakaway groups or any regime as a result 
of (he recent rigged and sham elections 
that are being conducted in East Bengal. 
Our position has consistently been that it is 
those elected representatives who were elecred 
s i  a result of the December, 1970 elected ele- 
ctiooswhoreprescnt the people. There was 
OH justification for declaring those elected or 
some of those elected representatives as 
heving lost their membership. Therefore, all 
tbisproeesf ot fresh elections is something 
Which t» totally unacceptable, and we do not 

all. * *  have always said very 
the political settlement has to 

be sich which is accaptable to those alrea- 
d^efceted. T h is ; expression, ■ ’‘recently :ete-. 
c ^ M «ancattwe misunderstanding, Therefore,

I want tosay qute ciearly that the per* 
sons elected in December, 1970 aie the people 
who represent really the people of Bengal 
Desh and itis they atone who can negotiate a 
settlement or arrive at a settlement, and it 
they who can deliver the goods.

Mr. Vajpayee has asked about any 
message having been brought or not. On 
this also 1 want to clarify. It is a fact that 
we did ask our High Commissioner to come* 
to India because we had briefed him about 
the various aspects. We also wanted him 
to have such contacts as he may have at the 
high level in Pakistan and then we sent for 
him for futher consulattion. It is quite comaw 
on. It is not a message as such, or any letter 
or any such thing to be conveyed to us. 
But the result of his contacts with the high- 
ups there will be a matter of concern and 
interest to us. Therefore, it is quite 
common for the High Commissioner to be 
sent for, so that we may be able to see as 
to what is his information, his thinking, and 
what is it that the Pakistani leaders mentio-
ned to him. As a result of his presence 
here and as a result of futher consultation, 
he has gone dack, and on the basis of those 
consultation and instructions given to him, 
be will explain, if an opporiu..iiy arises, our 
viewppint on the important issues.
(Interruptions) This is clearly our 
position.

Then, about the statement. 1 would 
like to say that this statement has come 
through AP - Assionciated Press of America. 
It is not uncommon that statements which 
are made in Pakistan are distorted in tran-
smission. Our own means of communication 
with Pakistan today are very extremely 
limited. You may be aware that they have 
stopped the sending of telegrams from 
Pakistan to India. But they have also said 
that it does not apply tq official tityegrams. 
So. some official telegrems are being excha* 
nged. But even these are delayed by two or 
three days.

I would also like to say futher that in 
order ta judge exactly what he said, I would 
like first to have our own High commissio-
ner's version. Our foreign office has already 
sent him a telegram yesterday, as soon at 
this information was available, and I would 
appeal to tbe House that we sbould wait uj
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know what exactly bis version is. It is not MR. SPEAKER: Wo adjourn now for
uncommon that anything said in Pakistan Lunch to reassemble at 2’clock when we
can he distorted and presented to us, but, shall takeup the ciause-by-dause consider*
at. the same time, without waiuing for his ation of the Bill to amend the Commissions
version, I have clarified the Government’s of Inquiry Act, 1952.
position so that nobody should be In any 
doubt. 13.05 hrs.

13.0® hrs.

SHRI H. N. MUKERJEE (Calcutta- 
North* East) : There is one important aspect 
of the matter. On account of his very close 
association with the Prime Minister's family 
he went as High Commissioner, as Prime 
Minister’s representative..(Interruptions) The 
Prime Minister is not present in the House. 
The hon. Minister says: 1 shall get inform-
ation. Why has be not got in touch already 
and got an answer ? Are our diplomatic 
channels not functioning at the present 
moment ?.-.(Interruptions)

SHRI INDRAJ1T GUPTA : If the
Statement as reported is substantially 
correct, will the Government take a serious 
view of it or not? Such a High Commissioner 
should be withdrawn, in that case...

SHRI SWARAN SINGH : 1 think 1 
have left no doubt by clearly stating the 
Government’s position on the substantive 
questions that were mentioned; 1 have already 
staled that. If it is established that he has 
said anything contrary to our policy, we 
shall take proper action. 1 cannot say any-
thing more unless 1 know the High Com* 
misstoner’s version of the statement.

«R vraraiu : a iw r  *t$t-
OT, 9 W  $  nSf f  I «RT

w f w x  % N N N  i t  
ftnrr acr 1 1  m  s re  f?t2r 
«i% |  ? w r  i if a w H  apj% <pfa- 
w c t r  irar jfcrr ? n? * r t

TO cfR I  ?

SHRI SWARAN SINGH ; There are 
great difficulties to establishing contact on 
telephone ; we should be realistic. This 
ccrold ba the arst thfng that wouid occur to 
us also; wc had tried but we could not fat

The Lok Sabha Adjourned fo r  lm c h  
till Fourteen o f the Clock

The Lok Sabha Re-assembled after 
Lunch at six minutes past Fourteen o f the 
Clock.

[M r  d e p u t y  -s p e a k e r  m the Chair3

COMMISSIONS OF INQUIRY 
(AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER: We will 
now take up clause-by-clause consideration 
of the Commissions of Inquiry (Amendment) 
Bill. There are 15 operative clauses and 
there am no amendments. I shall put them 
together.

The question is ;

“That clauses 2 to 15 stand part of the
Bill.*’ ,

The motion was adopted. 

Clauses 2 to 15 were added to the 
Bill. 

Clause 1, the Enacting Formulaand 
the Title were added to the Bill.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : I beg to 
move. :

“That the Bill be passed.**

MR DEPUTY-SPEAKER : Motion
moved :

"That
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*w r (<m ft) : o ttw jw  
§*f *Tfsr

m  f t i  it*  w4Vm «r$f jjterr 11 m ftrc  
W W (t V»ffefPr % VHJT <?? t? t «rt
s t  ^  *rwnr ? ^ t  $  fa  an m  *«ft
<t«r snre v r tf t  |  >n fc nr * t f

-h o t  apraT *r i s  arnft |  <jt 
f t  wt% « k  *ra% ?W vtfim * fcfaq
IW W te qviraFTPTKf *ift*H f*5T fcff $ I 
«f*fO T »I?FS 5f % VX VOCTX
m  «Wf vt ferr% % faq tp* tpwptff 
$*ff»M f m  feff $ i w  sw rt $  vr^ji 
R T f l w ^ T f ^ w ^ w r f i ^ '  i «tt T<fUn f t  
ftreifw #  *et wrf $ 11 armr ^tt^t 
|  W **rc % vfj-t %?fr*r wr gtsr t  ? 

* *  srnr ?terr 1 1 af|i g w rrar w p  

|  s*r % spw *  irFarr-

S f t "Pften fas t fanT wra wh: ^  »ft 

%»rw ftrw ffsi ^nwrc $, if iff vt$
are^f »T5t f a  3rrr 3<r % 3?t t  *ro*r
5ft t  srnr =wt |  ? -*fr awrt nff 
.fjkorr fa  am ^  qf«ro * t  i am ^r| <ft 
53% f tm  f  1 fer%  | t  irffaf m  * m  
f m  *t «m  atr t%  t?  ^  | 1 
sm  * tf ?nft 3*r % awr ^TO5r i t  s*rerr 
1 1 ?fwr Ifw i «snt frcrr t ,  *rfr *pp* t  

n f fw r i t

1952 % ?TS mfhmr f t  f w t j  aft 

*rrf I ,  ^  f t  %8 1 ’P k - ^ r  If ^iirer 

jjw% ?ra <rr fatr ? <wr sw % *t$ srm 
gsrr i< f t  *f$ s r t  fsm ir f  *rff tfSf 1
aftr ^St z& t f t  w  v»ffcPT % ^5  <f?t 
$ f a w  swrc % *«[ aft c*wprt**tftsj*r 

:% :$#;■f  m  % v t t  «rra i :

v la  the absence of specific clear-cut provi- 
li<̂ ks for the purpose, there it a danger 
of iuquiries being instituted in relation 
to matten io whic^ n m tfk*  available

ander the ordinary raw are adequate and 
effective,

$ t wft 3Rft?pr f t -
w r  qwRTR^ ^  % s r m
I'T’TT fttr ■Sf^' |  ? «nff ^  WRt 
t  «»('%ii f  wnr >RiTr w jpt 1 1 

^  w  if tt*E ^ w rjrr 't  v w t e  #sr 1 
«ft?' fipr jw ft  tn if  w  Ttwr v m  

11  sm% <arar u i f f w  v t  f r r  t t  f a r t  1 
^  fw r f% ^rftnr wnr 1 1 

?ff Pet f(% craprprff w h s p r^ f  

w r t ? ^ T O a f K  i f t |f< p  anr**ft 
^ r a r  if *pff ^ n r  arrar |  fft srtii 
*>T% % firi; i^WRTf ipjffrpr fTO% v t 
w«r fpur 5n?rr |  prftrq <p?r |  
I f  ’FWHTTt fTjfhpT 5TT»r st^¥
%err 1

“The powers usuaally coftferred on commi* 
ssions are felt to be rather draconian in 
practice. When the Waters case was de-
bated upon in the House of Lords, some 
of the Members went to the extent nf 
likening Tribunals under the Bnglish Act 
to the court of star chrmber. Similarly 
in the course of the debates on our own 
commissions of Inquiry Bill in Parliame-
nt, the provisions as to requisition and 
search of premises were characterised 
by some members as drastic/*

t  w  w  v f sr$r wror fa  w r  % 
< p tw {f qtiffsnr ^ w r a m i  |  i 
1952 % ^fr W w  % *rs w tt if p r  
«n%wrJfsa,« fait 1 Ttiw f t  aft
i m  % m ft 'Tt*$ wra % t’ffisrmff 

*pt % «rrcr ^ ? r  >m#
^  3TTT 1 1 a m  f  f a
i f t w  f f f t i n  % vizk  <rr «?fwt*r€t fhflr 
afft t  |  fa  <rfs** ^rraw m ff 
1 1 >nft«m ^  sft ipw nrff 

«rw r \  1 t «  «w tr 1 1 ^
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HT Arthur v r  o t t h

tft, n?t *rw

<rfa?pp *rrf tft <£?rre ^rrf ^  t^srre 

v ? , *rr| m  %  qrarc % m *  ? i v s  
% srsrrarr f r ^ r f t ^ T ^  ¥ t srrr

v f r - v ^ t  *tp j; ^  |  ^  *nc

t ^ r r z r d  ^^rrcft |  t f k  ^rarnrc  

qra v $  T̂cft 11 ark *nfSfar % *8** 

Jf sfoft |  *pt *Fr* 3r ^r ?i% f ,  arro  

tw  11

grqmsw q^tarc, *rrr f«T%^r far 

i*r afhc % sptf $ $-
*rar *rft f f  i #  &  ^rr^rr jf far 

3fTt< ^TT ^rnjpr s m r  srrf^r, farsr 

% *rr* s p w  %*?r a n r-^ iT
% farcr ^  rpfgrr^Rt w t o  *5T fk% 

3ri% f  i ^  j  far q x w

?r$f |  ark m  f s  arf^T v s  % srfaar r̂n: 

farqr *pn | , tst *f «rrr % ^Tcff if

w ri g«rrc far*n 11 m  ^  *m
vt fw^rfw ^  «ff, *rfanr g«rrc
^ f f  |3TT % ^ T  *T$ |3TT fa? a m r

^ f t? R  if <frr ^  ta*r ff, a m  ^ f  

s> *t tft $f, eft tft ^  Sfair P̂t ^nf- 
*T$ ^  ^T fTpWPC x \  i «r*rr

6 % wre ?ft *5 amnrr, A  tft

a rm r sfarfa ^ t i  *f ^  1 1
f P T T ^ t f  •T3TT 3T3T STRTr |  ^ft ^  ffTTt fa *  

M t*  Vt # •  *Tte f̂PC STOTT |  I

MR. DEPUTY-SPEAKBR l So, you 
want to oppose the Bill ?

SHR1 M. C. DAGA i It should be 
dropped.

»j5 tfstrcm s fk  w f»w  
t t w  « M  (-sftm r P w m  ftw f): W T O  

HH^'T W??1T % v f  ^  TO T |f
f ^ n r 5 } » K ^  w # n ^ f | f a r r w  ^

t*rr ^  ftnlr w w pnr f t  i *rnpfHi «r^nr 
5 * m w r o r i  ?r«+>i w a k i vrit f  

arni4(ir<w ift% f, ffiprai^if ^ *jt 
*npf, **■ sr̂ f ^5 sfcwr i jw  i^ r  
f ^ r f e v  irrf^fe'Var wnfhH<t W ti 
f t^ R r  $  t ^ t  «ft, w  ?r<i> It 
^’Ewwnrrftr snihHvr t o t t  va 
wk fo ir  ^nr, %f%®r r̂er ^nr*r 
«Ptf flRf JT§f f?JTT I OT ff»UT vft 
5TPTC ^  5* lf TW T ft «ft, %f*5T

?r 3̂  ^  ^  If
W5*rfir s r s  ^  i w r  tft

5 ® srvrc >ift ^  1
SrR> ^ r %  ? t ?  t ?  f  fV
P rt  ^  qh r f c u  srr'r, ^ rr  firnr arnr,
Tjft5nr3rre §t»r^r ^ i *rmsfar
* & t *r&  * 9  m t T n m n t  f ^ t r p r ^ w  

*rc?<r t |  *f qfrtw  «r*tw f, 
w w rP n t *TT*r?ff ^  <p> <mfar srpr
I, f'ST f̂y ^  ^ft t o  t |  |...

«ft tfWf* r»n : st pt  ?rr % wr* Jf 

*ftTTO P w m  f i w t : ft
ft WRT «PT T§Tf I *f WW % *pW*f *  
4i«m f̂fT^j r «t f  a  f ir^ 'ir  * r r | i  g i 
wnr % art gura f??t | ,  % f ^  »ra?r f, 
? f ^ T i r  £, 3*r <ft Tfrvrqi w r^w *

I ........

«ft HUT 5?r ( * » n f ) : <pri> <n€f 
»ftfsr»r it «̂rt «*gr

m i if I

m » Pw ra f i r r f : ?> n^  <nif 
fe^r v k  tiar : r |f  * v it ,  ^  ^ f t  w r  
*frr?fr 1 1

*[H#r W5W % «5t ftf *5Hi *K*ftinT
i f f f t x  wnm |  % Pft w  f tra rfW
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[*ft t r  f̂ nsrf]

^  $t?ft i s?r *r*ft«r?r W t o

% STTT W  % SrmiJT $ t T^T I  f r  6
% srerc trn rT O riT  *rc % ^*r *rr- 

VTT 3ft lift OTtfPT ir^ fT t  I ,

ftrrr ft» ^  f w t i  ^

*rc*r % *nrar t*# s ik  ^ r  <rc w t  w t q - 

Wlft ^  *T? I ,  wX tft TO 1 ? m  
*n*T*fte f r ? ^ r  ssr fa w  ^  eft
q*rr w *t  ^rrcrr ?r ^  f^rar % s m  
v t  p T  % ^ptfTO 3?r |  * f k  
^TT% ^  jr fW  rft tt^t f a r ^ T  grfâ TT |
^ f t  % sm rrc  q r  $*r % ^ n r  ^ t - 

v«far?T % q m  St st t  *t t , ^ 1 %  ^  

fâ T, fsR ^  fa?TT 1 w
vw raT  ?*r fa s r V&X ? rfrrfa  * r t Sfrrr 

*tot, ^  ^  % 5 ^  ^ r  %
* f k  s r f* r^  $r arfapf: s r t  t t

5* ^  f a w *  ?rs* #  ?msr rer<T 1 1 

W  W t ,  *rft?TC, ^
% ^  m  %  ^  ^pr
<rrfr?r * t  ?t t %  ^  f ^ m * ;  s f t r  ^ t r t  t t t - 

*TC 3TC ff#T, 3ft r r ^ c T T ^  W15TC TO fTT 
$ t* t |  % 5cfh: 3 m ? r ap im T  a ft?  
a f t i  I r  «pt*t * *  t o  stVt aft vfr 

*Pt t f fa r  srre  ^  sm r $ * r  a r k  s r a -  
s ‘*r &  f t  "Fr«r 1

•ft *pra?5 ¥Tm : *Tt ^  ^  ^T f̂t 
1

MR. DEPUTY-SPEAKER : Order,
order. The question is :

"That the Bill be passed/*

The motion was adopted.

14.16 hrs.

VISVA-BHARATI (AMENDMENT) BILL

THE MINISTER OF STATE IN THE 
JtfiNISTRY OF EDUCATION AND

SOCIAL WELFARE AND IN  THE 
DEPARTMENT OF CULTURE (PROF. 
S. NURUL HASAN) : Mr. Deputy-Spe&ker 
I beg to move :

“That the Bill further to amend 
the Visva-Bharati Act, 1951 be 
taken into consideration/'

Sir, 1 am moving this Bill before this 
honourable House with a very heavy heart. 
I feel very strongly myself and I am sure 
that the House shares this feeling that the 
Government should not interfere with the 
fuctiening of our universities as far as possi* 
ble. Unfortunately, a situation, a situation 
has developed in Visva-Bharati when in the 
interest of the smooth functioning of the 
University itelf and in the interest of its 
autonmy, it has been necessary for the Go-
vernment to being forwad this amending leg 
isaltion

The House will recall that various in-
cidents of violence and intimidation have 
taken place in the University since Novem-
ber, 1970. It has also been reported that 
a small section within (he University has 
been adopting a negative attitude which has 
made it very difficult for many of the tea-
chers and the students to cariy on their 
normal academic work.

While it is important that the Govern-
ment should not pressurize any university 
in so far as the academic pursuit is concer-
ned, it is also imroriant that no section 
within a university itself should be permi-
tted to pressurize others from carrying on 
their normal p.nd legitimate academic func-
tioning.This Bill has been brought before the 
House partly to save the authorities of the 
University from various types of in-
ternal pressures and pulls and partly also to 
smooihen the transition to a new structure 
which is visualised for Visva-Bharati as for 
the other Central universities in implement- 
tion of the report of the Committee on the 
Governance of Universities appointed by 
the UGCt commonly called the Gajendragad 
kar Committee.

The Gajendragadkar Committee Report 
has been placed on the Table of the House 
by me during this session and I  hope some 
pf the hon, Members at least have had
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the occasion to glance through it. At they 
will realise, it would involve a considerable 
restructuring of tbe adminstration of the 
University.

Therefore, the Government felt that if 
talcing both these factors into account we 
could-restructure and have a temporary, a 
traditionary, organisation in the University, 
it would help to protect the academic func* 
tioning and intellectual atmosphere of Visva- 
Bhartj University.

It mainly deals with the establishment 
of a smaller Court; an Academic Council 
which is composed predominantly of tea-
chers of the University, more or less, on the 
lines of the Acadmic Council in so far as 
broad principles of many other Universities 
are concerned; a small Executive Council on 
the lines that the House had approved for 
the B.H U, and a Standing Finance Commi- 
ttee. The Board of Studies has also to be 
modified. The reason for changing the 
constitution of the Board of Studies was 
that because of historical reasons, it so 
happened that in the Board of Studies, there 
are many persons who were teaching in 
school classes and the House, I am sure 
would agree with me that those who are 
engaged in teaching in school classes are not 
always the most competent people to serve 
on the Board of Studies for post-gradute 
or research studies. Therefore, we have 
decided to modify the constitution of the 
Board of Studies.

If there are any points that are raised 
by the hon. Members* I shall seek your 
indulgence, Sir, to reply to them at the end 
of this reading of the Bill. I would only 
conclude by saying that 1 am hoping that 
this measue will be a transitionary measure 
and that very soon it will be possible for 
tbe Govenment to come before this House 
again with a new Bill to bring the consti-
tution of Visva-Bharati University in line 
with the recommendations of the Gajendra- 
gadkar Committee Report.

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill further to amend 
the Visva-Bharati Act, 1951, be 
taken into consideration.**

♦DR. SARADISH ROY (Bolpur) : The 
House it discussing the Visva Bharati Bill. 
This Bill was introduced through an Ordi-
nance on 3rd November, 1971. A press note 
was issued in this connection which stated 
“ It was necessary to bring about an imme-
diate change in the administrative bodyof 
the University and that it was necessary to 
provide for nominated University bodies in 
place of the elected ones."

The Executive Council that was there 
earlier was not and elected body. Out of 
the 15 members, only 2 were elected and 
these elected members represented not the 
teachers but the ex-students of the university 
Therefore, the Board or the Executive 
Council comprised of nominated members 
or ex-officiao members. Therefore the 
present Bill does not seek to replace the 
elected members by the nominated mem-
bers. Moreover, the objec* ive of the Bill 
is not to affect any improvement in the 
system of education but it is only a poli-
tical move. Had it not been so, the nomi-
nated bodies should not have been there. 
The former nominated bodies 
comprised of nominated members 
belonging to the ruling party. The two 
elected representatives that were there, did 
not have any link with extremist party 
rather they were associated with the Ananda 
Bazar Patrika Group. Therefore, the plea 
that the Government have taken that they 
are seeking to replace an elected body by a 
nominated body is not tenable.

In 1969, an eminent Gandhite, who 
was also a member of tbe University 
Council and the University Court had 
written a letter to the visitor of the Uni-
versity. At that time the Vice Chancellor 
of the University had resigned and there 
was some agitation on this account. Re-
ferring to the incident, he h&d written 
•'my humble suggestion is that you may be 
pleased immediately to order an impartial 
unbiased and broadminded inquiry into all 
aspects of the working of Visva Bharati.** 
He further added ‘'for many years sow 
the country has had bitter experience of 
trouble at numerous educational institution* 
Usually enquiries are ordered after thingt 
have gone too far so that little good results 
from them, whereas an inquary if instituted 
at the first sign of trouble could possibly

•The origin! ip«ech w u deliver*! to Bengali.
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avert the rot”. This letter was written on 
the 23rd of July, 1969. Then, after one 
year on the 1st June 1970, he again wrote 
to the Chancellor about the impending 
cloture of the University and he stressed 
that the Council—“the supreme governing 
body of the university”—'Should institute a 
thorough inquiry into the working of the 
University to find out and remove the 
various shortcomings that were there. But 
despite these warnings, neither the Council 
nor the Central Government institute any 
inquiry into the matter.

Today the Bill has been introduced in 
this House to set aside the erstwhile univer-
sity bodies. I would therefore like to 
know, whether keeping in view the incidents 
that have taken place during the last few 
months, the Government had consulted the 
Executive Council of the University before 
Introducing this Bill in this House or not. 
As far as I know they have not consulted 
the Executive Council. Therefore, it is 
very clear that the main objective of the 
Ordinance was not to bring about any im-
provement in the sphere of education. 
The University is suffering from many ills 
for a long time and unless we are able to 
diagnose the disease correctly we would not 
be able to cure it no matter how many or-
dinances we may issue and how many 
nominated bodies we iray appoint.

From the school to post-graduate 
classes there are 2000 students and the 
number of administrative staff for these 
students is between 1300 to 1400 while the 
number of teachers/professors varies bet-
ween 3 to 4 hundred. Now let us see how 
the administration is being run there. The 
Registrar bad resigned but instead of accep-
ting his resignation he was asked to pro-
ceed on leave this is being extended 
repeatedly. The post of the Controller of Exa-
mination is lying vacant since the dare of 
its creation. Shantiniketan is a part of the 
University but there is no Principal for the 
last four years. There is a post of an inter-
nal auditor but is lying vacant and similar 
is the case with the post of a Finance 
Ofticdr. There are 34 Office Superintendents 
over the administrative staff. What is the 
reason for this ? Several Office Superin-
tendents posts have been created to pecify 
groupinterests. A person who has failed in 
Jgnglish has been appointed as the Editor
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of V im  Bharati News Bulletin. The 
gentleman who used to carry files of Shri 
Rathin Babu has been appointed as the head 
of the “granthan Bibhag** and like this 
corruption is rampant in every sphere of the 
University activity and because of this we 
have come down to this present position. 
Now let us see how is the teaching being 
conducted in the oniversity. the qualifica-
tions of the reader of the Philosophy 
depertment are such that they have become 
a big joke for all. The Department of Ma-
thematics Is without a professor for last 4
years. The Head of the Department of 
History has intimate connections with the 
C. I. A. I do not know whether you are 
aware of it or not but it is a fact 
and this very gentleman cannot 
stay in Shantiniketan for more then 
three days and he has to rush to Calcutta 
often. The Heads of the Departments of 
English and Ecnomics have resigned out of 
disgust. A person has been made the head 
of the department of Geology whose only 
qualification is that he enjoys the favour of 
an influential member of Ashramic Sangha 
and that is his only qualification. People 
express grave doubts the experience of the 
professor of Ravindra Bhavan. In the 
Hindi Department, there are more than one 
teacher but no sutdentt and the teachers 
are just idling. How are the
teachers being appointed ? The 
appointments are not made on the basis 
of the qualifications of the teachers but on 
the basis of the influence they have on the 
Universty and as a result of the many good 
professers have lift the University. This 
very thing is happening in the abminist- 
rative matters also. The University has
Class IH staff called the senior Assistants 
and class IV staff called junior Assistants. 
A non-Matriculate has been appointed 
a senior assistant because he 
enjoys the favour of some influ-
ential person but a Matriculate has been 
appointed as a junior Assistant ( Class IV ) 
because he has no influence to weild in his 
own favour, Not only this, promotions 
are given where they are not needed and the 
just claims of the qualified teachers are 
ignored. Naturally these things give
rise to discontentment and when the teachers 
want to ventilate their grievances they are 
branded as agitators or extremists.

Tho bon. Minister has just now referred 
|o the itudtnts agitation. I may tell him

{Arndts will 264NOVEMBER 29; 1971
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that when all the universities of West Bengal 
had to be closed down due to students trou-
ble it was only in Visva Bharti that classes 
were held regularly as per routine and not 
even one class was suspended. This is not 
my personal claim but a report to this 
effect has already appeared in many news-
papers of West Bengal.

The University apart from getting an 
annual central grant of Rs. 70 to 80 lakhs 
has its own source of income also, But they 
do not give auy account of this income to 
the Central Govt. It is learnt that interest 
on a deposit of Rs. 20 lakhs is lying unacc-
ounted for and the University authorities 
are not willing to part with information 
about this to anyone. As a result of all 
these corruption has become rampant in the 
University and whenever the teachers try to 
put forward their legitimate claim they are 
not heard and as I have already stated that 
despite repeated requests bein? made, the 
Central Government did not institute any 
inquiry into the working of the University. 
Therefore, I feel that through the Ordinance 
or through this present Bill wc will not be 
able to solve the problem of the University,

During the last 20 years the University 
could not frame any service rules for the 
staff and whenever the teachers asked for 
these service rules for recruitment and 
promotion their demands are fell on deaf 
ears.

Shantiniketan was once under the Mini-
stry of agriculture but now it has come under 
the control of the University and Education 
Department. This organisation is intended 
for conducting research but out of the total 
staff employed in this organisation only 5% 
devote themselves to reserch work and the 
rest 95% of them keep themselves busy with 
administrative work only. Students who pass 
out from this organisation cannot get any 
job. An inquiry was instituted into the 
matter but the report of the inquiry commi-
ttee is yet to see the light of the day. Shanti-
niketan once had a very good influence 
on the rural people and economy of the 
region but it has lest all its influence now 
and people also have lost confidence in this 
organisation. I feel Sir, that the Central 
Government is responsible for this because 
they have failed to take remedial measures

in time to improve the working of this orga-
nisation as also of the University and they 
have not ensured employment to these Boys 
who pass out of this organisation.

During the last fow years nearly 30 in-
cidents have taken place in the University. 
In one case an office superintendent ww 
also killed. Even though the incidents were 
taking place over a period of many months, 
the Central Government did not take any 
remedial measures despite requests being 
made repeatedly by members of the Execu-
tive Council who were non-Marxists and 
Gandhites.

A few days ago, in the city of Bolpur a 
leader of a particular political party in a 
meeting urged upon the students of Visva 
Bharati to form students organisations for 
that political party namely, the ruling party. 
The University had a rule that a student 
failing thrice was not allowed to continue 
his studies in the Univerity. This rule has 
since been suspended and three students who 
have failed more than three times have been 
allowed to remain in the University because 
they have been entrusted with the job of 
forming students union for the ruling party. 
In these circumstances 1 do not know how 
the hon. Minister feels that he would be 
able to bring about an improvement in the 
situation of the University. I feel that the 
ruling party is only trying to utilise the situ-
ation in their own interest.

I therefore feel that by merely issuing 
Ordinances we would not be able improve 
the matter. If we want to bring about any 
improvement then we have to put an end to 
corruption connected with promotions and, 
appointments, meet the legitimate demands 
of the teachers and the students, formulate 
service rules for recruitment and promotion 
and have to create a healthy atmosphere of 
harmony as otherwise we would never be 
able to achieve the objective. With these 
words I conclude my speech.

SHRI H. N. MUKERJEE (Calcutta 
North-East) : Mr. Deputy-Speaker,
Sir, it would have boen a pleasure for 
me. purely personally speaking, if I could 
welcome the first legislative sponsorship In 
this House by my hon. friend the Minister 
of State, but I am afraid I cannot compli-
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[Shri A. N. Mukerjee]
meat him because this ordinance and 
the Bill to follow is a peculiar
present to Visvabharati on the eve of the 
celebration of its golden jubilee.

It smacks of a spirit of authori-
tarianism in the Government of the day of 
which I thoroughly disapprove, and perhaps 
it is as an expression of that element of 
authoritarianism that 1 find not only that the 
Prime Minister, the Chancellor of Visva- 
Bharati is absent—she could conceivably have 
so many other engagments; 1 do not mind— 
but the Mininister of Education, Shri Sidd- 
hartha Shankar Ray, who was supposed to 
have conduc ed a personal investigation in 
the affairs of Visvabharati, which alleged 
investigation has led to the production of 
this proposition, is not here. He was here 
during the morning, but he is not here to 
answer anything that House in its wisdom 
might bring up. But I do not think be 
even supposdly lifted a little finger in regard 
to a serious investigation of Visvabhurati 
affairs. But be is not here even to answer 
anything that might come up.

1 say also that this is a peculiar present 
to Visva-Bharati because this goes right 
against the entire spirit of the institution 
One might ask, 'Who cares for the spirit 
Visva-Bharati 7 We havo a hell of a job to 
do. Visva-Bharati is a headache and, there-
fore, wc have done this'.

I am reminded of the last speech which 
Jawaharlal Nehru had made to the i nmates 
of Visva-bharati-and Shri Nurul Hasan can 
discover a tape-recording of it in Shantinike- 
tao—where be had referred to Visvabharati’s 
special mission. He had pointed to the tall 
buildings and growing affluence of the insti- 
tioo as something about which one should 
beware, and had added—I am quoting the 
exact words he spoke in Hindi.

Irftsr s m
wif^q; i

Jawaharlal Nehru in his last speech to 
the inmates of Visva-Bharati had said that 
It was necessary that Visva-Bharati should 
remain somewhat aloof from the cruel touch 
of the administration of this Government.

You will forgive me if I think of the 
days 1q  wich Visva-Bharati had been set up 
with certain ideals which Govenmet may 
not care for but the coutry, will, if properly 
apprised of certainly cate for:

That was the Vedie slogan with which 
Brajendranath Sea) and Rabindranath Tagore 
took part in the foundation-stone ceremony 
of Visva-Bharati in December 1921, and as 
a result of that ideal of inviting the entire 
universe to the nest, so to speak, the cultu-
ral nest of Shantiniketan, we find people 
like Syivain in Levi, Winternitz, Stenkonow 
coming and sitting down with scholars like 
Vidusekhar Shastri and conducting their 
work.

That was why men like William Pearson 
and Elmhirst got enthused and by the idea 
of Srinikeian. it was the embodiment of 
the contact of a university with agricultural 
life, agriculture being the oldest form of 
human culture, & Tagore had envisaged that 
the University at Shantiniketan would be 
organically linked to this University, whose 
ideals would be in conformity with the fu-
ndamental tenet of an orginic sense of life 
in ail its manifestations. But all that has 
gone overboard. Nothing of that is in the 
contemplation of these ladies and gentlemen 
who comprise autority in this country.

That is why it is not suddenly that Vis-
va-Bharati; on account of what they say, 
violence and destuictive activities, has come 
down. As was just pointed out, if you take 
the toll of violence and destructive activi-
ties, so meny other universities could show 
a record by which the record of Visva-Bha-
rati would pale away. It is not that at all. 
For year now, Visva-Bharati is going down 
the drain and nothing is being done by the 
Govenment of the day in spite of Shrimati 
Indra Gandhi being for the last five years 
or so Chancellor of the University, in spite 
of her going ceremonially onevery Christmas 
Day and addressing a meeting in the Syivain 
surroundings of that place. Nothing is be-
ing done. That is why our grouse is that 
during thh last few years, repeatedly, de-
mand has been put forward that there shou-
ld be a real, genuine prope into the affairs 
ef Visva-Bharti. It never took place. This 
demand was mad* because the characteristic
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institutions of Vis va-Bha rati have been de-
teriorating. The ChinjBhavan, which in 
the day* of Tan Yen-shun, a friend of Mao, 
Tse-tung himself, was a stupendous institu-
tion, an institution with potentialities which 
were incalculable. The Chin-Bhavan is now 
in a derelict condition. Even the Hindi 
Bhavan, in spite of the enthusiasm for 
Hindi on the part of some members of the 
Cabinet, is in shambles. The Shilpa 
Bhavan, the museum, and all that are in 
absolute doldrum. What is supposed to be 
an advance csntre of philosophy is comple-
tely defunct, and Sriniketan, about which 
1 would say a few words a little later, has 
been going downhill all the time. The 
Vidya Bhavan has been without an 
Adyaksha since Dr. Rudra's resignation. 
For several academic departments, the 
corresponding nerds of the Boards of stu-
dies are just not there for a considerable 
length of time. Almost all the institutions 
at Sriniketan are without a permanent head. 
The Bengali D;partm;nt of Rabindra 
Sadan has not even a nominal head for 
quite sometime. There is a statutory office 
of Proctor unfilled since the last incum-
bent resigned. The Controller of Exami-
nations fell ill mid took leave, the acting 
incumbcnt is reported to have resigned and 
perhaps there is no bsdy to mind the baby 
for months. The position of the Registrar 
was uncertain, whether he w:»s going to stay 
or to leive, no body knew about it. There 
is no internal audit officcr They have got a 
finance officer, an honorific, ornamental 
designation for a good friend of mine who 
is a working judge of the Calcutta High 
Court. Is it a joke—th-i idea of looking 
after the accounts of the university ? There 
is no internal audit officer. And the finance 
officer is a person who is a working Judge 
of the Calcutta High C:>urt. who can come 
for an occasional jaunt to Bslepur. But he 
cannot do anything more than that.

This ordinance and the Bill which has 
followed, if they were bona fide measures, 
I could welcome them. If they are bona 
fide measures for a genuine amelioration of 
the disease which has been afflicting Visva- 
B ha rati for 90 long, I could have welcomed 
it, but it is not there at all.

I say this because the Prime Minister, as 
Chancellor, and the President, as the 
Visitor of the university, have nominated

three members to the executive council in 
addition to other persons and other 
sources of influence over the university. 
What has happened in the meantime ? Why 
has not anything been done in the 
meantime ? Section 10 (2) of the Act 
empowers the Visitor, that is, the President 
of India, that is to say, “ the President, 
acting on the advice of the Ministry of 
Education.'* The President of India has 
the power to cause an enquiry or inspection. 
This sub-section was never invoked up o 
now. Parliament, when they passed t*e 
original Act for Visva-Bharati investhd 
the President, that is to say, the Ministey 
of Education, with the duty, the responri- 
lity, of having an investigation when sit 
was called for. That duty is not discharge d; 
that responsibility is shirked. And then, 
you say, I want complete autocratic power 
for myself. I want a truncated body, a 
very small number of people entirely at my 
beck and call to command everything in 
Shantinikelan. Parliament authorised the 
Ministry of Education, because the President 
is just there more or less as an orna-
mental personality. Parliament wants, 
and puts in a section of the Act that 
“you investigate the matter and take steps.** 
They do not investigate; they do not take 
steps. Though all kinds of grievances and 
abuses have accumulated over the years, they 
do not take even one single step, even throu-
gh Prime Minister was approached umpteen 
times, and often several discussions take 
place in this House as well as in the 
other House on the entire situation, and 
they come at the !ast moment and say, 
“We take it over.”

How do we take it over ? We read in 
the papers I do not know what happens 
behind the scene—that the Minister of 
Education attends a meeting of the Cabinet 
and the Minister of Education is given 
the job of making a personal investigation. 
That is not the kind of investgation envi-
saged by Parliament seriously in the Act. 
The Minister is asked according to the 
Press reports, by the Cabinet to make a 
personal investigation and report. What 
was the investigation that the Minister did? 
How? We never know. He never want 
to Shantiniketan after he was asked by the 
Cobinet to have an investigation. As far 
as we know, people in Shantiniketan tell 
us that they were never asked any questions
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in regard to the so-called investigation to be 
conducted by Shri Siddhartha Shanker Ray. 
Nothing happened. They come and 
tell us:

“We have (his very small body as envi-
saged in clause 3 of the amanding Bill. They 
are pushing out of the picture all the 
Adhyakshas Professor* and heads of depart- 
ments, the Adhyakshas of the bhawans, 
heads and Principls of the institutions 
who were according to the original Act 
members of the Samsad, the court of the 
University. They want a small body; they 
want some people entirely at their back and 
call to go and reorganise the Shantinike-
tan.’*

If I knew that they had geniunely 
proceeded in regard to reforming the abuses, 
removing the abuses at Shantiniketan and 
told us that on the basis of this investiga-
tion wo had appointed a small committee 
which is necessarily small because they have 
to act very rapidly, I could have tried to 
understand that proposition. But they 
never tell us anything. What is the inves-
tigation that they have made?

Parliament has over and over again 
asked for an investigation into the affairs 
of Viswabharati, 1969 and 1970 were the 
years of turmoil in Viswabharati. A pro-
fessor of philosophy who was the Vice 
Chancellor of the University was compelled 
to resign and we know for a fact that the 
so called representatives of ex-students of 
Shantiniketan who control the entire appar-
atus, morally speaking, blackmail the 
vice-Chancellors of the University, like Dr. 
Kalidas Bhattacharyya who was compelled 
to resign and they have their association 
with a grisly group of people who run 
the Ananda Bazar Patrika and certain 
other vested interests in west Bangal. The 
sooner we get rid of that kind of excresc-
ence from our country, the better for
everybody. Those are the people who are 
dominating over Viswabharati; these are
the people who are making the whole thing 
a sham and a shame-for this country and 
that is why we have to come to this 
pause.

What the Government has in mind, we 
do not know. That is why I say that I 
want * definite answer in regard to the

Education Minister's alleged investigation 
without which they could not have proceeded 
to the issuing of the Ordinance and the 
legislation that followed. What did he do? 
Did he visit Shantiniketan ? Did he findont 
things after he was asked to investigate 
and that sort of thing.

This is not 'operation rescue* for 
Visvabharati; it is 'operation capture* for 
Visvabharati. Why should the Government 
of the day be interested in capturing an 
institution like this ? I do not know. Is it 
because Viswabharati being situated in a 
part of West Bengal where a certain brand 
of extremist political agitation has been ram-
pant for some time much to be disconcerted 
bewilderment of many of us, is it because of 
that they want to get hold of the University 
lock, stock and barrel and control it in a 
completely autocratic fashion which goes 
right against the grain of any kind of 
university autonomy principle ? Why 
should we think of that in that way ?

After all Visvabharati is not insulated from 
the rest of the community. In the district 
of Birbhum if there is some agitation, 
some repurcussion of it is bound to enter 
into the minds of the young people who 
inhabit them. Even so in Viswabharati 
itself such instances were few and far between. 
You can never say that Visvabharati 
students have behaved very badly or that 
the Viswabharati university teachers were 
very politically minded. Not in the least. 
Nowhere in this country is perhaps a 
community of teachers who are so basically 
non-political as in Viswabharati. Nowhere, 
not in Calcutta or Jadavpur or Burdwan; 
ferget West Bengal universities, not even 
in Delhi. The Delhi University teachers 
are a greant deal more politically oriented 
than the teachers of Visva Bharati. Then 
why do you do this ? Only because you 
went to assert your influence directly.

The Vice-ChonceUor—I knew him 
personally, 1 have known him for 40 years 
now nearly—is expected to be more 
effective by becoming subordinate admini-
strator, dancing near the doorsteps of 
Nurul Husan and Siddhartha Shankar 
Ray. Is he going to be a better adminis-
trator if he is to make his curtsies to the 
officers of the Government of India ?

He was chosen by the Karma Samiti and 
the Samsad. Both are dissolved, and be
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it made a subordinate official. I do not 
understand wbat hat happcnd to the academic 
community of thit country, if I or any 
of us were in the position of tbe Vice- 
Chancellor, and having been nominee 
of the Karma Samiti and the Samsad, if 
the Karma Samiti and the Samtad are push-
ed out, I would never have agreed to 
continue under the turveillance of the 
Minitter of State or his milliont in the 
Education Ministry. 1 would never have 
done it Educational outonomy and academic 
freedom are things which we should trea- 

tnre, but this Government goes on behaving 
tuch in a way that the mind of the academic 
community is tainted and distarted and 
they begin to worship power, and they come 
to the shrines of power which are supposed 
to be situated in Delhi. That is exactly 
what is happening. And apart from that 
so many other things are done.

I want Government to tell us something 
more about it. Why have not Government 
looked after Sri Niketan? What has happen-
ed ? So many of the Government people 
tell us that they are interested in the revival 
of the village industries, the talent creative 
activity of our people as for as the village 
folk are concerned, Tagore started this 
institution. I find the Agricultural Univer-
sity—University, I think, it is called—work-
ing fairly satisfactorily in the very inhabited 
conditions of our country. Why should not 
Sri Niketan be made the nucleus of some-
thing like an Agricultural University when 
it it functioning properly? Sri Niketan pro- 
duett have a wonderful market, internal 
market at well as foreign market. But why 
is it that Sri Niketan does not flourish ? 
Why is it that no attempt is made, as Tagore 
wanted, towards an organic link up between 
the economic life of the people and their 
creative activity, their production of econo-
mic goods and the academic, cultural 
atmosphere of the country ? Why is it that 
here we find that artitant who are at good 
at artittes are not realty encouraged? If 
the idea is that Rabindranath Tagore lived a 
long time ago. that he had some antiquated 
notians in regard to education, that in tbe 
modernittic mind of my friend the Minister 
of State these nations are no longer valid, I 
would like an investigation. I do not say that 
we thould stick to Tagore’s ideas and all that 
art of thing. If they are outmoded, at they 
might vary well be, if Shanti Niketan thould

no longer carry on in tbe old fashion, if 
Jawaharlal Nehru’s idea towards Shanti 
Niketan ought to be repudiated, no longer 
passes muster let ut find out, let us have a 
civilised intellectual discourse in regard to 
that metter. Let there be an investigation 
made by competent people. Let Tagore's 
idealt be thrown over board if they are no 
longer in conformity with the requirement! 
of today. But hove we made that invetti- 
gation.

What are we doing ? Setting up a few 
buildings, putting in a lot of money; and 
then having a complete picture of demorali-
sation, degradation and inefficiency. Is this 
the way in which we should conduct our 
affairs ? That is why I say this is an example 
of the authoritarian mentality which peratet 
in tbe Government of the day, which extendt 
to the tphere of the academies, which utilises, 
exploits the idea of political disturbances in 
educational institutions even to the extent 
of repudiating all the academic ideals of a 
man like Rabindranath Tagore, and that is 
why the Act is being changed, and in the 
name of having a comprehensive legislation 
at tome future date they are having thit 
patsed.

I have been in this House for 20 years, 
and I am fed up with the idea of Govern-
ment coming up and saying that they
will bring a comprehensive piece of legisla-
tion later on. It never comes. By the 
time it comes, so much water has gone 
down the Jumna that your comprehensive 
legislation is no longer adequate to the 
scene. That is why we have to be very
careful.

15.00 hrs.

I do not want to take more time, but I 
feel that all the Central Universities are 
ttinking today Banarat, Aligarh, Delhi 
and Visva Bharati—every one of them is 
ttinking more or lest. Sometimes the 
ttench goes upto tbe high heavens. Some-
times it does not go so high up. Anyhow
that it how it is. Even right under the
note of the ministry, Jawaharlal Nehru 
University is developing a sort of isolated 
academicism, which is as remote atone 
can imagine from the ideals of Jawaharlal 
Nehru. This it on account of the Govern-
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mcnt’s p redilections for authoritarian 
methods of work. ! change this Govern-
ment that in regard to Visva Bharati, 
which is the Prime Minister's particular 
pigeon, she has no business to be Chan- 
cellor merely because she was at one time 
a student of Shanti Niketan. I charge the 
Government that Visva Bharati, which 
was very specially required to bo nursed 
by some of the leading figures of Govern* 
ment—thit was th? idea of Jawatnrlai 
Nehru—has been deliber tely allowed to 
rot and sfink. For the last two to three 
years, Government has been entirely 
negligent in regard to every demand that 
has come from the public as well as from 
the atudents and teachers of Visva Bharati 
for a genuine probe into its affairs. Govern-
ment has acted only in order to support 
the idea of that clique which, in the name 
of representing the ex-students of Shanti, 
Niketan, want to control that institution.

Now Government have come forward 
with an authoritarian piece of legislation. 
If Government expect that they 
would be able to nominate independent- 
minded academicians to get into t he picture 
under the terms of this Act, I say, Govern-
ment is barking up the wrong tree. They 
will never get men worthwhile who will 
work under the terms of this ordinance and 
thit Bill. They will never get any kind of 
genuine, civilised administration of an 
honest academic institution if they want to 
stick to the provisions of this ordinance 
and this Bill. Therefore, I rapeat the 
disgust I feel at the way in which 
Government has proceeded in regard to 
Shanti Niketan and Visva Bharti. I repeat 
that this is a cruel and most pervert present 
to be made to Shanti Niketan on thejeve of 
the celebrations of the Golden Jubilee of 
Visva-Bharti.

CT*rf ( * rn )  : W STO
fas*  *n*r *n?r $

Ttfte 5Ti*r ^  wrar 1 1
STFt ffcsftff #  a rp s r  UTOT 

tr f  if tr$  fsRsr *n=*tT ftrsTT ^
fin* v n f  i s r f t  #  srp rm T  % f x

f$rm s f*  arcrar «rr t c

ft; fa *  w  fc  ^  sjtPrt srr«PT fsrwr >rr 
i fttwr »r?r T i m f e  ssr

t o  5ft aftr arnr ift 11

vfnrer 3ri$ srft *r t ,

atrrsr ^  srwsr | -i  w r

&  $ tit
^  f  :

“Government should not inter-
fere with the educational institutions. **

W  ^ r r  m m  |  *  £  fa  trff
*'{*1 T* 3rerer ^ jr r  3fT Ti| f  I

crn? ^  ^  f  f a  farsrr m r n ft  t k

trarrsrftpfnr 37 ^

£>rr f a  fsrcr w  ^
a m t mfcrm sfk s m  fasr^rr ^
sffSTiiTT ffPTTOT sttt  ^rrfr ^

K'ETCt ^FT <3rf3n?̂ T5T*T T̂f̂ TT

srrerr cfr *r iftr *fitf nix  
v z  sri^ w j  <tt sr?*m ^  ^  n
s r m  3tt % i

*rsr ft T̂TcT «r r̂ q r  v s  s$r-
v sht m v t  *rt |  ^  srs |  fa aft

jrr^rr ^  1951 m
*r m ?  srt t t r f  1 1

^  j t t t  f ^ r  '3=nTrft m s  
^rsft^^crr f^ T  |
m  % w s t  wt ̂  %  wTtfnfw

m ^ v r’ ^rsr^f^r t o t  f ^ f r r ^ T

Trc^rfcT €  tanr

m  |  \ t r t t  fa
tT% O T  5TRH m  9T'*T t ,  w  
3f$T*ifc ^  9TR WZXTX 3Ft f T  «IT̂ r 'TT

O Tft ^nTprt vnttft cfr t o f r  %

r̂fcT sf 3r«ft?r ^

3?rc sr : forqrT |

fsRTapt fsp vft T O T  3f^RT JT^f

r̂r r̂r ^  ^  s*r ?n$

^  ^  srnq- f^r«rr sn r it ?r^f
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*rrf^; i m z  q$% t o ! 3̂  «ft 

?rrefr faq: %farqr $
srre grrot qr qwtf<ypft

w n f w m m r  % \ x n  v w  t o * #

^  qrprtf |  *it ?r$f *n%

*1% f , st p̂t  to t  11 ■srar fa*?r-
f ^ R T O  ^T sft ^  3T?PT «TT TTSpftfa

*r sftr ^r?r cfh: *r t t t ^ t  i  ^  w

qrrnTT I %$t TOR %r t o o t  22 
if ^  5R-fTrf̂ r 3?T q fT^TO  #  3T̂ fT?T 3R 

ftnrr *tct 11 «pt <^t irt 1951 *r 
frrc  ?t t  fsr^rf?r «rc*r mr s r i r

#  jr r r  sttto  #  *r  f^rr
5TTTT I  I 5H?FT f a f f  T O R  W * T T  T O  
T O R  %  f ^ f a r u t  T ^ T T  fiR T  T O R %
r̂k/TT w r  ^ t t t  aftr ferfsrerrerzr 

m  *r*tt i

snft w w x  *t w r pnr
r ^  ^ JT sffe fT O  fa w  S|?t STTcT 3 7T-3 TR

*rf f r  ^faarfSar^ta ^  ^  fcanr
% fir^ H  *rr*n ^rr^FTT aft f% *pj farem  

|  %  5Tnre ?rft i ^ t t ^ r  w
cR§ *frf-*ft? 5PT^ W -
a m  faflrfwrsrtfr “Ft ? m  i*

TO- qpt 5Ttf?<T5T apr ? $ “ I  I SRTOT

fsmfasmrc ^ r q '  ^  *?t ^t 
§ i ¥ t  ^ r  *rVr *nff 1 1 ^  farsr- 
fasrrsre *r srcr̂ rr ?rt t̂t«t=tt ^

17 fasnfazfr ST eft *Rfc*TT

t o  |  m  t o w  t m  wm % i 
$  s r* p r  #  ^ > r  fa  fartft %
fassr ^r^rr ?nr t o  ^  ^  *i 
f o n  w n  i ^fr w t  v t 'rW ^far 
|  frrtfiT ^ftf ^  f  T & *  ^RaFR WfT 
m  m  %̂ rr ^ r r f^  i ^  ^  p r  

?arfer t o t  tftx % farm fl t o s
#  r̂ m  t o i t  ap r ^ fr n  r̂ g rm r 
irf|t3[ grrfif? «r? ^

^T?# $r 3p?̂ T fTTmsFT TT^2T irapcTT 
W T  r̂ 3f>T f̂trT ^  «rk 5̂T ^T
5ffT«r i f%^r ^ft ^  T rrtf in r ^  

v t  % ?r^f ’̂ rf^r
ft: ^T ^ ^ t ^ T ^ ^ T T O R 'T ^ I  TOT- 
v*\ ^  spf T r^ fT O  ^  f^  
fn?FTT ^T arRTfT^r ?ff e f r ^ t  t  ^TT 
«T? I ^TTt rR ^  t  ? m  f^OT«ff ^ 3 f f  % 
Vt W>pU f^  3RT 5fFJ^ qfTff«^nff
¥ t  ftr ^  ^nrzr ^  ^ t |  m  *r 
3R feT  r̂ ^  srt w «t t  f ^ r f
s rk  ? r ^ r  ^rr^rfTV qfTfprTcnTf wl 
^ t t  T f  i 3T^t frrer *rt 3r 
«ftr % f^8rfaraT5nr wr

erf 11 % w  « r  f̂V ^ t t
f^  spTinT 5T7TFIT aptf T̂TOTT ^T 
?Tfff |  I

^  ^  $  TO§- |  «fk
% S it  ^  ?TT^R ^T VRnff «̂ T 

3 fs#  cR^ ^  ^ r  afRjft ^rfe^-, srtw 
^Rjft %ftx $  w t s ^ft v q m ft 
ff, ?rsrr ŝ nrf^ i % fer ttst- 
?ftfTO ^R^ff % f r tf t  % «Pt ^
TOTR F̂T artf gr5RT !® rr^
sfk  rmi ^rrf s p r  ?r^  wR?n 
% f̂ F ^= rv r q^nOT^rf r̂ q f - w k  
*pt f ^ - ^ r  ^ p t  fi?% i ^ f r  qfrf^T- 
fer f̂r r̂ ^ r  f ^  t t ^  ^rt q f tf a yf triff 
r̂ 'f? ^  | , ^  3TTJtrf^ <ftm-

ftrzff r̂ s r pt t  ^ n r i

$ W ft  3r^Ct€TV¥% ff?
*r§ w  f ^ r  v t  w f * % f ^  ^rq^RT
^  ^ r  *nrzr ^  v t  f iw ft «i r  ^f ? fk  

®p s t k  fqrc sptf «FTTsft|f7TO 
f ^ r  st t %' 5ft ^ r  ^  ^pflr 
q^ t o r  ^ r  % ^  t o  i

SHRI PRIYA RANJAN DAS MUNSHI 
(Calcutta-South) : Mr. Deputy-Speaker, 
Sir, I support the Bill.
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[Sb i Priya Ranjan Dai Munshi]
In connection with with the academic 

affairs of Visva-Bharati many things have 
bee projected by professor Hiren Mukerjee 
anj Dr. Saradish Roy from the opposite 
Benches. I partly agree with their view in 
regard to the functioning of Visva-Bharati 
and the professors and students but about 
the reasons for the very reecnt affair. I quite 
agree with what has been said in the Bill in 
detail.

Visva-Bharti it not hanging in the sky. 
It is in the Birbhum District of West Bengal, 
Rabindranath Tagore spent many of his 
good years there, composed poems and 
wrote books. Tbe rivers and some places 
of Birbhum District are recorded in the 
lines of Tagore's poetry, songs and literature.

The idea of Shanti Niketan, if I am not 
wrong, was basically to conduct the acade-
mic life in an atmosphere of peace according 
to the historical and traditional life of India 
and to make some universal appeal to all 
stndent communities of tbe world for the 
basic teaching of Tagore in relation to hum-
anity and relation.

For a very few years I was associated 
with Visva-Bharati in my student days. I 
know that most of the intellectuals of our 
country, the professors, the readers, the 
doctors and those who are acquainted with 
Visva Bharati affairs, would say that it is the 
only university not only in India but in Asia 
which was undisturbed in its academic 
affairs, in tbe regular functioning of the 
students, since its beginning. But with the 
ncent political activities of Bengal Visva- 
Bbarati was also affected to a large extent.

Before I go to the Bill I woud like to 
consider tbe reasons for the BUI. The 
reasons are very categorical. They are— 
destruction of property, tremendous vio- 
Ifpt* etc. Professor Mukerjee said in his 
good speech and pointed remarks that the 
Visva-Bharati University and staff were not 
political, that they were not any more poli-
tical than other universities of this country 
gad  that they were quite souod and good 

to tackle the university administra-
tion, I do not agree for two reasons, I 
suppose, the very recent actual murder toll 
In tbe Birbhum District was more than 98 
tiff which 56 were students of the district. 
I  should’nt lay students belonging to my

patty or that party. I should simply say 
that the young people in Birbhum district 
were brutally killed by some conspiracy 
hatched by Naxalites or the so-called . extre-
mists. That plan happened in college hostels 
and, more or less, it was in the Visva- 
Bharati Hostel.

The day when three of the students 
were killed, I was in Bolepore. I talked 
with the students of the Visva-Bharati. They 
were quite afraid to give the history of the 
incidents because they told me that if they 
give any information, they would be killed 
inside the visva-Bharati Hostel. Immedia-
tely, 1 informed the Government and the 
local administration about the matter and 
the> told me that they would take care of it. 
Aftei these things the office Superinten-
dents were ki lied.

Let the teachers of the Visva-Bharati be 
political persons because, today, in our 
country, when wa believe in democracy,
1 should not say that the intellectuals are 
free from politics. Bu( the academic institu-
tions should not be the ground of politics. 
Let them be political persons, in that respect, 
I consider most of the teachers of the Visva- 
Bharati are political persons. It is not their 
fault.

So far as the general aspect is concerned, 
it is true that the classes were not closed 
like Jadhavpur University or Burdwan or 
Calcutta University. But the actual impact 
of Tagor which Tagore expected from the 
educational system of the Visva-Bharati was 
greatly hampered. What Tagore expected 
was free discussions of all intellectuals; what 
Tagore expected was free conversations of 
great talents of the world; what Tagore 
expected was imparting of teachings of great 
heroes. The atmosp here was such in the 
Visva-Bharati campus that even the name 
of Tagore was taken by the students with 
great care. Unless they had security, they 
would not do.

In tbe last convocation I was there aod 
I saw that most of the students of the Visva- 
Bharati are quite line. They love the Visva- 
Bharati; they love the institution; they love 
Tagore and they believe in the teachings of 
Tagore which are preached to many of our 
young student! of the country. But the 
administration, by their own manipulation.
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'took advantage of tbe law and order situ-
ation and tried to provoke certain sections 
of tbe students belonging to the extremist 
community to have their own political pur- 
poses in the Academic Council or in the 
Sansad ane make confrontation with the 
Vice-chancellor and other staff.

In that respect, if the image of Tagore, 
the image of Indian education is to be pro-
tected, I believe, that the Ordinance which 
was promulgated and the Bill which is today 
before the House is not only essential but 
it is an attempt in the right direction to 
protect this great institution in the right 
shape.

I quite agree with the Opposition Mem-
bers that the attitude to control these things 
cannot be taken by way of passing Bills 
only. The attitude should always be taken 
with a comprehensive outlook.

In the Gajendragadkar Commission's 
Report, there are certain recommendations 
wilh regard to the Centrally sponsored 
universities which still are not being follo-
wed. 1 do not know the reasons for that. 
The hon. Minister should reply to that 
categorically.

I quite agree with the point raised by 
my hon, friend, Shri Mukerjee, as to why 
the Visva-Bharati is touched by the quill- 
hand of the local administration. Today, 
in the morning, one of the Members of the 
Communist Party was quite serious about 
the R. S. S. activities in Ajmer and in the 
Banaras Hindu University. 1 quite agree 
with him. I do not understand one thing. 
If the activities of the R. S. S. or the so- 
called such other forces are really against 
the academic interests of some academic 
institutions or universities, on the same 
lines, if the activities of certain extremists 
in any political party, might be mine also, 
go against the interests of the academic 
institutions or universities, or the so-called 
image of great intellectuals of our country 
or the national leaders of our country, the 
Government should do something positive 
which might be ruthless in the eyes of the 
people for some time. But that is necessary 
and, I am sure, the Ministry of Education 
is thinking on the issue in this light only.

X would like to submit humbly that the

Visva- harati problem cannot be tackled b 
simply issuing an ordinance or passing 
Bill or to change certain administration. ! 
should be tackled with the basic needs 
of the students there. I understand, the 
students who pass from the Visva-Bharati 
University are highly being harassed in the 
country. 1 can give you the figures. Those 
who pass from the Visva-Bharati University 
are simply appreciated in the marriage- 
ceremony pan dais; they are simply appre-
ciated in the Tagore Birthday celebrations. 
And tbey are simply appreciated in some 
ceremonial purposes only and not for the 
actual purpose for which they took the admis-
sion there. Unless we go through the actual 
problem of the students of the Visva Bharati, 
these troubles are bound to persist. May be 
this problem can be controlled by the present 
Bill. But there are other problems which 
will come up very soon and tbe Government 
shall have to face other things also. So, I 
think not only for the Visva Bharati Univer-
sity but for all centrally-sponsored and 
managed universities like Banaras, Delhi and 
Aligarh one uniform pattern and code of 
conduct or Bill should be brought forward 
by the Government of India so that we can 
think that the policy of the Government and 
the outlook of the Education Ministry of 
the Government of India basically is impar-
tial and is basically for the progress and is 
basically for the general growth of the acade-
mic institutions.

Lastly. I conclude that. Tagore was not 
accepted by the Communists as a poet of 
humanity. Ten years ago he was called by 
them as a poet of the Bourgeois. Nowadays,
1 understand that the Communists have 
become a little indulgent and they have 
started considering him as a poet of the 
people. Anyway, Tagore's idea is the basic 
thing of the Viswa Bharati. Jawaharlalji. as 
Mr Mukerjee quoted, wanted that it should 
not be another Government Department, 
but there should be certain autonomy, if 
Tagore's ideas are to be propagated by the 
Visva Bharati and by every university or tbe 
student camps, 1 think not only changing 
the administration will do but the principales 
of Tagore tor peace, love and humanity 
should be given in a method of training to 
the teachers appointed in the Visva Bharati.

Now, I agree with. Mr. Mukerjee that 
the Ananda Bazar Patrika people are taking
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a lot of intrest in the affairs of the Visva* 
Bharati, The Visva Bharati has become the 
affairs of the Ananda Bazar Patrika. What 
it says, the Visva Bharati does. Sometimes. 
I feel and wonder whether the Ananda 
Bazar people are on the Managing Commi-
ttee of the Visva Bharati. i feel that unless 
the University and the entire admtaistration 
are given complete scope to work in tune with 
the ideas of Tagore and to instil them among 
the students, simply the problem cannot 
be solved by this Bill only.

SHRI Y. S. MAHAJAN ( Buldana ) : 
I rise to support the Bill brought forward 
by the hon M intsrer for Education.

1 do not agree with prof Mukerjee. I 
believe the Bill is a rescue operation and is 
of a temporary character pending legislation 
on permanent lines. This step was necessary. 
The ordimnce and foltowing it, this piece 
of legislation were necessary because the 
affairs of the University were very badly 
managed. The students found that the
standards had gone down. Teachers did not 
attend to their work properly. Though there 
is a good ratio between the teachers and
students, that ratio does not reflect itself in 
the quality of.education and then there was
no peace in the campus. Id fact, there was
vandalism, arson and looting with the result 
that the university Grants Commisson had 
to give a special grant to protect the property 
of the University. Because things came to 
such a pitch that the Government had to 
intervene and bring this piece of legislation.

This ameding Bill is to be welcomed 
because it streamlines the administration 
It makes the bodies smaller and businesslike 
and though the members of the bodies are 
nominated, we should understand that this is 
only a temporary measure. When the perma-
nent measure comes, I am sure their mem-
bers will be elected from the different cate-
gories of people in the University.

Now the Government has been blamed 
for this state of affairs. I believe Prof. 
Mukerjee was barking up the wrong tree. 
As a teacher he should have known that 
Universities are supposed to enjoy autonomy. 
That is, they frame their own syllabi, they 
arrange their own examinations and they 
appoint their own teachers without inter-
ference from the Government. If things

get had, the Minister has no say in the 
matter unless somebody complains to the 
Chancellor or the Governor and the Governor 
makes a probe or appoints an enquiry 
committee and on the strength of the recom-
mendation of the enquiry committee only 
he can take action.

We have to find some via media in this 
country between the autonomy of the univer-
sities and Government supervision of the 
universities. In universities at the moment 
we find that things go from bad to worse. 
There are complaints. The Minister feels 
awkward about interference. He does not 
interfere with the result that things go from 
bad to worse.

The Bill is to bo welcomed because in 
the case of the court the number is reduced 
from 60 to 30; in the case of the Academic 
Council this number is reduced from 47 to 
21. In the case of the Executive Council 
this number is reduced from 15 to 9.

In addition, this Bill makes provision 
for some statutes because natutes cannot be 
passed now as bodies of universities are not 
functioning. I think that simply by passing 
of this Bill-I am sure this will be passed-the 
trouble will not disappear, unless we take 
immediate measrures for improvement. For 
example, the standards in the universities 
must be raised. From the reports I finds 
that the graduates of tbe university cannot 
get jobs.

Secondly, I wish to point out that the 
University must be protected from extre-
mist political elements. Some of the hon. 
Members have spoken about this. Bribhum 
is the seat of Nsxalite activities and the 
contagion has spread to the University— 
particularly among students and teachers, 
with the result that they did not cooperate 
with the authorities and hence things went 
from bad to wrose. This is the situation.

Various departments were started for 
which there was no demand. Pandit Nehru 
tried to enquire whether the starting of 
ordinary Science courses was in the spirit 
in which the university was started by 
Tagore. I think this Act was passed in 1951 
or 1952. And even now after 10 years it
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is surprising to find that there are no rules 
regarding the qualifications of the teachers, 
their promotion and confirmation etc. 1 
would like to ask as to how the Govern-
ment can be held responsible for this 
Responsibility falls on those in the mana-
gement of the university who are in the 
executive council, etc. They are responsi-
ble for this, These are the three things 
which have to be corrected or attended to.

1 hope the Government will pay atten-
tion to these important matters so that 
things improve till it brings forwards per-
manent measure based on the recommenda-
tions of the Gajendragadkar Committee.

PROF. S. NURUL HASAN : I am
extremely grateful to the Hon. Members 
for the support that they have given, I find 
the hon. Member smiling. I used the ward 
‘s pport* deliberately for the support that 
they have been good enough to give to me 
something was wrong with Visva Bharati 
and something had to be done. Naturally 
there is difference of opinion regarding the 
steps and the measures that are being 
adopted.

Sir, 1 must confess my weakness. From 
my boyhood 1 have admired Prof. Mukerjee 
And, I find it a pleasure to listen to him, 
even when he is angry with me-and the 
angrier he is, the more brilliant are his 
words.

He brings to the House and to the 
academic community the voicc of concsiencc 
—reminding us of our basic academic goals 
and aims. Therefore, even if I am unable 
to accept any specific measure that he may 
recommend 1 accept the value of the 
fundamental argument that he has advan-
ced.

Visva Bharati must be helped to live up 
to the ideals for which Tagore established 
it and for which this country-after attain-
ing independence-pledged itself to build 
it up. Unfortunately, under what was the 
normal Act, the Visva-Bharati was unable 
to deal with the situation.

Hon. Members have referred to the 
comand for inquiry. I admit that under 
certain circumstances, an inquiry is neces - 
sary, but an inquiry whenever held is

held by persons appointed by the Visitor 
and is therefore held by a nominated body 
usually from outside the university, which 
then makes recommendations to the Visitor, 
and the university so to speak is in the 
dock answering charges. As 1 have stated 
just now under certain circumstances, this 
form of an inquiry is necessary. But then 
it is also possible to deal with the situation 
in another way, that is to say, by nomi-
nating, a number of distinguished academi-
cians and public men and from outside the 
university as well as from inside the univer-
sity and especially senior Professors and 
asking them to correct where there have 
been mistakes, and to run the university 
from inside so that some of the difficulties 
which have been so ably pointed out dis-
appear.

I would iike to make it absolutely clear 
that Government have no intention of 
exerting any type of political pressure 
whatsoever. In fact, the Government were 
anxious to associate with the executive 
council some distinguished intellectuals who 
have been sharply critical of Government. 
It was not that the Government wanted to 
put persons belonging to its own political 
party into positions of authority in the 
university. This is no time for me to read 
out the list of members of the executive 
council who have been nominated by the 
Visitor. But when hon. Members have a 
look at that list—I hope it will be publi-
shed soon-I am sure they will be able to 
see that these are persons of academic 
standing or stature in public life and there 
is no question of their being pressurised by 
Government, nor does Government want 
to pressurise them.

DR. RANEN SEN (Barasat) : Could he 
read out some of the names of the nomi-
nees ?

PROF S. NURUL HASAN : I shall 
do so in a little while.

A point has been made by my hon. 
friend Dr Saradish Roy about service rules. 
Regarding the service rules of the non- 
•teaching employees, the UGC has sent to 
all Central universities a set of model 
rules and requested them to frame their 
own service rules more or less in accord-
ance with the recommendations of the
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UGC, So far as the terms and conditions 
of service of teachers are concerned, this 
matter is before the Gajendragadkar Commit* 
tee and in the second part of their report 
we hope that there would be definite recom-
mendations on this account.

There is one point of small fact 
which 1 would like to point out. Shri H. 
N. Mukerjee has referred to the Cabinet 
having asked my senior colleague to con-
duct personal investigations. At least so 
far as I am aware, the Education Minister 
was not asked to conduct any personal 
investigations. As far as I am aware, no 
personal investigations were conducted. The 
Ministry received a detailed report from the 
vice-chancellor, and it was on the basis of 
this and the previous reports which the 
Ministry bad received that tbe particular 
action which is now before the House was 
taken.

I have got here the list of tbe members 
of tbe Executive Council who will now be 
administering the University in administra-
tive matters. In so far as academic 
matters are concorned, it is the Academic 
Council which will exercise authority and 
the members of the Academic Council are 
all except two senior professors of the 
University itself. The names of are ; Prof. 
A. K. Dey, Professor of Chemistry, 
Visva-Bharati, Prof. R. S, Tomar. Profes-
sor of Hindi, Visva-Bharati, Prof. Dinkar 
R. Kaushik, Professor of Painting, Visva- 
Bharati, Prof. Biswanath Banerjee, Professor 
of Sanskrit, Pali and Pfakir, Visva-Bharati, 
Dr. S, Gopal, Professor of History. 
Jawaharlal Nehru University, Mr. Jus tic 
S. A. Masud, Judge of the Calcutta High 
Court, and Dr. Biren Dey, Professor, 
Indian Institute of Management. Calcutta.. 
One person will be nominated by the Rector 
namely, tbe Governor of West Bengal. In 
addition to this, the Vice-Chancellor is 
member ox-officio.

As regards the point that the Court 
will be the supreme Governing Body, I 
would venture to point to the Report of the 
Gajendragadkar Committee which has said 
that in a University it is not desirable to 
have a hierarchy or bodies, different bodies 
performing different types of functions.

Therefore, to say that a particular body 
will be the supreme Governing body is 
perhaps not in the very best interest of 
these bodies. Moreover, in the ease of 
Banaras Hindu University, this House Is 
already agreed that the Court shall be an 
advisory body.

I hope that even though the Executive 
Council and the Academic Council are no-
minated bodies, even though they have been 
constituted only for a short time, pending 
the constitution of fuller bodies in accord-
ance with the Gajendragadkar Committee's 
report, theso bodies will, never the less, 
apply their mind to the solution of the 
problems which have been mentioned by hon. 
members, in many cases with a great deal 
of justification.

I move.

MR. DEPUTY-SPEAKER : The qnes- 
tion is :

"That the Bid further to amend the 
Visva-Bharati Act, 1951, be taken into 
consideration."

The motion was adopted.

MR. DEPUTY-SPEAKER ; We shall 
now take up clause by clause considera-
tion. There are no amendments to 
clauses 2-13. The question is :

“That clauses 2 to 13 stand part of the 
Bill."

The motion was adopted. 

Clauses 2 to 13 were added to the 
B ill 

Clause U—(Repeal and savings)

MR. DEPUTY-SPEAKER: At 2.15 P.M.
I got notice of an amendment from the 
Minister. I would like to know whether 
there are special reasons for this late notice.

PROF. S. NURUL HASAN: This Is 
really due to my fault. I must aecept 
responsibility for it.
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There was a technical confusion noticed 
in the ordinance ; certain changes had al-
ready taken place in the Bill. When this 
prcsetnt Bill was drafted, that factor was not 
fully taken into account, and there would 
have been, therefore, soma confusion in the 
application of this Bill aad in the actions 
that had been taken by the relevant authori-
ties previously. Therefore, this is a purely 
technical, legal amendment, and I crave the 
indulgence of this House and of yourself to 
move this amendment. (Interruptionv)

SHRI R.V. BAOfi (Khargone) : 
What was the action taken ? Yon said
some action wss taken, and also you hive 
not taken notice of it.

PROF. S. NURUL HASAN : This is
the amendment, i beg to move t

Page 8 ,for line 4% and 49 substitute

“under the principal Act, as
amended by the Ordinance so
repeated, shall be deemed to
have been done or taken under 
the corresponding provisions of 
the principal Act as amended 
by this Act.’* (t)

This is purely a technical and legal 
amendment.

MR. DEPUTY-SPFAKFR : In view of 
the special reasons, I admit this amendment. 
The question is :

Page 8, for lines 48 and 49, substitute

“ under the principal Act, as 
amended by the Ordinance so 
repealed, shall be deemed to 
have been done or taken under 
the corresponding provisions of 
the principal Act as amended by 
this Act." (1)

The motion was adopted.

MR. DEPUTY-SPBAKER : The ques-
tion is :

“That clause 14, as amended, 
stand part of the Bill.**

The motion was adopted. 

Clause 14, as amended, was added to 
the Bill 

Clause I, the Enacting Formula and 
the Title were added to the Bill

PROF. S. NURUL HASAN : I beg to 
move :

“That the Bill, as amended, be 
passed/'

MR. DEPUTY-SPEAKER : The ques-
tion is :

"That the Bill, as amended, be 
passed.*'

The motion was adopted.

15.44 hrs.

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R.K KHADIL- 
KAR) t Sir, 1 beg to move :*

“That the Bill further to amend 
the Industrial Disputes Act, 
1947, as passed by Rajya Sabha 
be taken into consideration”

At the outset, 1 submit that the provi-
sions contained in this Bill are the same as 
those contained in the two Bills which had 
been passed by the Rajya Sabha on the 30th 
November, 1967 and the 26th November, 
1968 and pending consideration of the 
Fourth Lok Sabha. With its dissolution, the 
Bills stood lapsed. The two Bills have now 
been consolidated into one to avoid piece-
meal legislations and for the sake of con-
venience and is for consideration of the 
House.

The important clauses in the Bill are 
clauses 3 and 4. Clause 3 seeks to add a 
new Section, namely. Section HA in the 
Industrial Disputes Act. As the House 
knows, the law relating to the Tribunals

♦Moved with the recommendation of the Preiident,
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‘power to interfere with the managements* 
decisions to dismiss, discharge or terminate 
the services of workmen in adjudication 
proceeding under Section 10 of the Indus-
trial Disputes Act, 1947 has been explained 
by the Supreme Court as follows :—

“ In cases of dismissal or misconduct, 
the Tribunal does not act a as Court 
of appeal and substitute its own 
judgment for that of the management. 
It will interfere :

(i) when there is a want of 
good faith ;

(ii) when there is victimisation 
or unfair labour practice ;

(iii) when the management has 
been guilty of a basic error 
or violation of principle of 
natural justice ; and

(iv) when on the materials, the 
finding is completely baseless 
or perverse/’

The organised labour has been demand-
ing that it should be clarified that the Tri-
bunals can consider the question of dismis- 
sal on marits and that their powers should 
not be limited to the circumstances men-
tioned by the Supreme Court. The matter 
was discussed at the tripartite forum. The 
International Labour Organisation, in its 
Recommendation No. 119 concerning “Ter-
mination of employment at the initiative of 
the employer** adopted in June, 1963 
recommended that a worker aggrieved by 
the termination of his employment should 
be entitled to appeal against the termina-
tion to a neutral body such as an arbitrator,
• court, an arbitration committee or a 
similar body. It also provided that the 
neutral body should be empowered to exa-
mine the reasons given for the termination 
of employment and other circumstances 
relating to the case and to render a decision 
on the justification of the termination. The 
provisions of clause 3 of the Bill give effect 
to this Recommendation of the IL  O. The 
National Commission on Labour had also 
occasion to consider thi« Bid in its report. 
It recommended that the Bill should ^  
enacted without delay.

The power of the management tr  deal 
with the worker it not dented. But it must 
inspire confidence in the workers. If he ii 
punished, the worker must feel that the 
punishment has been given on the merits 
of (he case. At present, the workers do 
not have confidence in the demestic enquiry 
held by the management. There are com-
plaints that the workers are dismissed for 
certain activities or there was no substance 
in the enquiry or that it was not based on 
the principle of natural justice and so on. 
With the amendment now proposed, the 
workers will have the feeling that he has 
been given justice. There would be an 
impartial body, a Lobour Court, a Tribunal 
or the National Tribunal, which would be in 
a position to go into the merits of the 
case.

Clause 4 of the Bill seeks to amend 
Section 25FFF of the Industrial Disputes 
Act, 1947 so as to provide full compensation 
to tbe workmen because of closuie of an 
undertaking on account of exhaustion of 
reserves. The existing provision for pay-
ment of compensation to workmen in the 
case of closing down of an undertaking is 
calculatcd at the rate of fifteen days' 
average p;/y for every completed year of 
continuous service or any part thereof in 
excess of six months. But, in the case of 
closure on account of unavoidable circums-
tances beyond the control of the employer, 
the cciling limit of compensation is the 
average pay for three months.

It can be argued that the closure of the 
mining undertaking due to exhaustion of its 
reserves is one beyond the control of the 
employer. In that event, the retrenchment 
compensation admissible to the workmen 
is limited to the ceiling of three months* 
average pay. A central workers* organisa-
tion suggested an amendment of section 
25FFF of the Act to remove the ceiling 
limit of compensation. The matter was 
considered at the meetings of the Industrial 
Committee on Coal Mining as well as the 
Industrial Committee on Mines other than 
Coat and the proposal was agreed to. 
Accordingly section 25FFF is being amen-
ded through clause 4 of the Bill.

By clause 1 of the Bill, it is proposed 
to make tbe Central Government as the
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appropriate Government in relation to the 
industrial disputes concerning the Industrial 
Finance Corporation and the Life Insurance 
Corporation of India. The Central Govern-
ment is already dealing with disputes con-
cerning the Life Insurance Corporation. 
Doubts were expressed in this matter and 
hence the need for this amendment. The 
other amendments in the Bid are minor and 
I need not go into the details.

I hope the proposals contained in the 
Bill would be welcomed by all. With 
these remarks, Sir, I commend the Bill for 
the consideration of the house.

MR. DEPUTY SPEAKER : Motion 
moved !

"That the Bill further to amend 
the Industrial Disputes Act, 
1947, as passed by Rajya Sabha, 
be taken into consideration.**

SPRI M.C. DAGA (Pali) : I beg to
move :

“Thar the Bill further to amend 
the Industrial Disputes Act, 
1947, as passed by Rajya Sabha, 
be refierred to a Select Com-
mittee consisting of 9 members, 
nanely : Shri Bashweshwar
Nath Bhargava, Shri Hiralal 
Doda, Shri Bishwanath Jhun- 
jhunwala, Shri R.K. Khadilkar, 
Shri Shrikrishan Modi, Shri 
N.K. Sanghi, Shri Naval Kishore 
Sharrna, Shri S.N. Singh, and 
Shri R.P. Yadav, with instruc-
tions to report by the first day 
of the next session.’* (1)

SHRI M. KALYANASUDARAM 
( Tiruchirapaili ) This Bill no
doubt seeks to confer small mercies on the 
workers against arbitrary dicharge or dismi-
ssal by the employers. The Labour 
Ministry is very slow, is known for its 
snatt*s pace not only in discharging its day- 
to-day functions but even in the matter of 
legislation. They have taken more than 
seven years to rectify some restrictions that 
were placed by the Supereme Court and to 
confer some benefits Which were rccoqameqded

by the ILO.That the how Labour Ministry It 
functioning. That it one of the reasont 
why oganised Labour, especially the Central 
Organisations, have held the view that the 
Industrial Disputes Act, instead of being 
helpful to the workers, has been helpful to 
the employers because of protracted and 
vaxatious litigation. There are cases which 
are pending before the Supreme Court for 
over four or five years. There is a case 
known to me. The bonus dispute of 1953 
was disposed of only in 1969. The worker* 
are being ruined by this type of litigation 
and there is no protection for them against 
litigation. Government wants to have 
proper industrial relations, but the Industrial 
Disputes Act as framed in 1947 has failed to 
ensure proper industrial relations or confer 
real benefits on the worker!*. So, it has to 
be reviewed very seriously as was demanded 
by some of the Central Organisations 
especially the AITUC to whieh I have the 
the honour to belong.

Even within the limited scope of this 
Bill, Government does not want to go far 
enough. They are stingy and miserly. 
Look at this proviso :

Provided that in any proceeding under 
this sections the Labour Court, Tribunal 
or National Tribunal, as the case may be, 
shalrely onlv on the materials on record 
and shall not take any fresh evidence in 
relation to the matter/*

Can they not afford to be a little more 
liberal in this ? In the so-called domestic 
enquiry, the worker has no right to be 
defended by any other person. There are 
managements which issue charge-sheets in 
English and the workers do not know even 
the language. Charge sheets are issued in 
a language which is alien to the worker and 
he is asked to reply and the enquiry is 
conducted by the so-called personnel officer 
or Welfare Officer whoever it is and the 
enquiry is closed. In the public sector 
undertakings there is provision for a worker 
to be defended by a friend, but even that is 
denied in the domestic enquiry conducted 
by the management.

If the tribunal could call for fresh 
evidence, it will at least be a deterrent 
Otherwise, I do not think this will act a< a 
deterrent against victimisation or any other
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action by the mangcment. Even now the 
mangement is free to frame their charges 
bringing, in the name of misconduct any-
thing under the sun and the employee can 
be removed from service, and it will be 
very difficult for any impartial tribunal to 
undo the mischief done at the domestic 
enquiry and set aside the the discharge of 
dismissal. In most cases, this provision 
is going to remain on paper the benefit given 
is very illusory, unless there is provision for 
the tribunal to call for fresh evidence. Ac 
best, they can only go by the records that 
are already there created by the mangement. 
Therefore, in spite of so-called liberal 
provision, it is one-sided, weighted in favour 
of the management. 1 would request the 
Government to raconsider this. Late the 
proviso be deleted. Let the tribunal call 
for fresh evidenec, if it feels it necessary. 
If the workerfeel* that some fresh evidence 
should be let in, he should have the liberty 
to do so. The proviso will undo what is 
given in the main clause.

Labour Court, Tribunal and National 
Tribunal are given these powers. There may 
be cases which are referred to arbitration 
by mutual consent. Does it mean that 
arbitrators are precluded from the purview 
of this Bill ? If they are also included, it 
will enhance the prestige of arbitration. So, 
1 suggest that arbitrators also may be inclu-
ded in this.

By the last clause, port and dock workers 
are brought in and permanently made public 
utility services. Already the powers are 
there and from time to time, the Govern-
ment can declare them as public utility 
services for a limited period in any area. 
How under this Bill, they are perma
nently made as public utility services.

AN HON. MEMBER : It is because 
they are essential services.

SHRI M. KALYANASUNDARAM : 
Hospital also is an essential service. Why 
dcm*t they give the benefit to hospital
workers also ?

Ate not hospital workers and canteen 
Workers essential workers ? But they are 
denied the protection of the ordinary law.

Where is the protection for teachers ? Are 
they not dismissed oa the ground that they 
did not bring patients for family planning 
operations ? Teachers, University staff, 
hospital and canteen workers do not get 
any protection. I do not know how long 
the government will take to bring a compre-
hensive legislation to give substantial 
benefits to the workers so that they could 
regulate industrial relations.

16.00 hrs.

Of course, industrial relations could not 
be regulated or maintained when the cost 
of living is going up and unemployment is 
mounting up. In such a situation it would 
be a dream to think or speak of industrial 
peace. That is why the man days lost in 
1967 was more than in the earlier year*. 
In 1970 it would be mnre than that «f 1969. 
Perhaps it would be much more in 1971. 
The reason for this growing industrial uncrst 
is economic. So, you cannot regulate 
industrial relations and ensure industrial 
peace by legislation. That experience 
should convince at least the Labour Minister, 
if not the Finance Minister.

Finally, I want to know when he is 
going to bring forward a simple Bill which 
will ensure protection of workers against 
victimisation like dismissal or discharge and 
not a Bill which will result in endless 
litigation by the workers.

16.01 hrs.

[Dr. SARADISH ROY in the Chair]

♦ SHRI CHJTTLBABU (Chingleput) : 
Mr. Chairman, Sir, I would like to say a 
few words on the Industrial Disputes 
( Amendment ) Bill.

The International Labour Organisation 
in its Recommendation No. 119 concerning 
‘'Termination of employment at the initia-
tive of the employer’* adopted in june, 1963 
recommended that a worker aggrieved by 
the termination of his employment should be 
entitled to appeal against the termination to 
a neutral body such as an arbitrator, a 
court, aoarbitration Committee ora similar 
body I am happy that at least after 8years the

1 ...............' .......................................................P.. ...........................................— ...............................................

* The Original speech was delivered in Tamil.
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Central Government decided to bring for-
ward this Bill incorporating this recommen-
dation. I should refer to the fact tbat in the 
year 1967 and 1968 two Billt in this connect-
ion were introduced in the Rajya Sabha by 
the Government and they were also passed. 
But on account of the mid-term parliamen-
tary elections, these Bills lapsed as the Lok 
Sabha was dissolved, it should also be 
understood that if the Ministry had been 
alert these Bills eould have been passed 
before the dissolution of Lok sabha, but the 
lack of determination on the part of the 
Ministry contributed to this delay. 1 am 
Sure that the hon. Minister of Labour 
will not refute ray point that this Bill has 
come up belatedly before this House.

While speaking in the Rajya Sabha the 
hon. Minister of Labour pointed out that if 
the worker felt aggrieved with the domestic 
enquiry he should have the right to go in an 
appeal to an impartial bndy, a Labour 
Court, a Tribunal or the National Tribunal 
which would be in a position to go into the 
merits of the case. But it is to be accepted 
that the Tribunal can give its decision only 
on the domestic enquiry and it cannot go 
in for fresh evidence. I am sure, Sir, you 
will appreciate that this Bill will be of no 
help to the worker. Secondly, Sir, it has 
been represented to the Government any 
number oi' times that there is no sort of 
assistance provided to the worker in the 
domestic enquiry and a representative of the 
Trade Union must be allowed to plead for 
the worker in the domestic enquiry. You 
know, Sir, that an illiterate worker is not 
in a position to understand all the implica-
tions of the ground on which his service 
have been terminated. The Minister of La-
bour assured in the Rajya Sabha that some 
provision will bo made to give effect to thit 
suggestion by amending the Industrial Empl-
oyees Standing Order. 1 would request the 
Minister to inform the House when this is 
tikely to be done.

At present, the definition of ‘workman’ 
is not comprehensive with the result that 
the hospital workers> the workers in educa-
tional institutions and the medical represen-
tatives do not get any protection. It is nece-
ssary that the scope of the definition of 
‘workman* should be widened so as to inclu-
de all such workers. The Gadgtl Committee 
recommended in the case of oil companies

employees dispute that the limit of 
maximum emoluments as per the definition 
of * workman* should be raised to Rs. 1600. 
This Committee made this recommendation 
many years ago and yet nothing has been 
done by the Government in this direction. 
I would request the hon. Minister to incor-
porate these suggestions in the comprehen-
sive legislation which he has promised to 
bring as early as possible.

After 25 years of independence, after 
two years of National Labour Commission's 
Report, and after receiving a massive man- 
da»e from the common people of the country 
in the recent Parliamentary elections, the 
Minister has started that a comprehensive 
reveiew of the industrial disputes law in 
the country would be undertaken. I begin to 
entertain a doubt whether it will take ano-
ther 25 years to complete this comprehen-
sive review of industrial disputes law and 
to bring forward a comprehensive legilsation 
for tho welfare of the labour. I would urge 
upon the Labour Minister that he should fix 
a time-limit withih whicn this review will 
be completed and the comprehensive bill 
introduced in the Lok Sabha. Whenever our 
hon. President speaks about the labour wel-
fare, he emphasises on the point that so 
far at possible the labour disputes should 
not be taken to a court of law and they 
should be decided by taking recourse to 
collective bargaining and if necessary ulti-
mately by arbitration. In the Supreme Court 
the labour disputes that were taken to the 
Court in 1966 are still pending. I request 
the Labour Minister that he should evolve 
machinery for this purpose forth with so 
that such disputes are not taken to the 
court of law.

At recommended by the Gajendraga- 
dkar Commission, the Central Government 
should make a beginning in the matter of 
setting up works Committee in ail the pub-
lic sector undertakings. It may be that in 
some private sector units such works Com-
mittees might have been set up, but not all 
over the country. But if the Central Govern-
ment gives the lead in this direction, then 
the private sector may emulate the example 
of the Government and the Government 
may also be in a position to insist on tho 
setting up of such works committees in all 
the private sector units throughout the 
country.
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[Shri C. Chittibabu]
It is necessary to define precisely 'un-

fair labour practice’ and to prescribe the 
prohibition of unfair labour practices on all 
India ievel. But now it varies from State to 
State, while from Kanyakumari to Himala-
yas it should be uniform. In Tamil Nadu, 
the managements of becdi industry and 
tanning industry indulge in short payments 
of wages, unwarranted deductions and in 
circumvention of law by distributing mater-
ial to workers and requiring them to return 
finished products. The workers in be*di in-
dustry as also in tanning industry have 
publicly given ventilation to their grievances 
and also they have made several represent-
ations. But the Government have not taken 
any action in the matter of preparing indus-
try wise additional lists of unfair labour 
practices on all-1ndia basis. In maharashtra 
State a Committee was constituted to go into 
this question. They submitted a Report on 
the basis of which an Act has also been 
pasted by the State Government. Instead of 
dealing this issue in a piece-roeal manner 
from State to State, it should be undertaken 
by the Centre on an all-India basis so that 
the workers arc able to get their just deman-
ds met.

Before I conclude, I would refer to the 
fact when a mining industry is closed, the 
workers get only 15 days average wages per 
year of service as compensation. You can 
image the quantum of compensation that a 
worker might get in this manner. 1 would 
appeal that at least one month’s average pay 
per year of service should be given as com-
pensation when a mining industry is closed.

In Tamil Nadu, the D, M. K, Govern-
ment, wedded to the welfare of workers, are 
doing everything in their command to ensu-
re the welfare of workers and they are cons-
tantly endeavouring to maintain industrial 
amity and peace throughout the State. But 
tome Trade Unions, motivated solely by 
politioal consideration*, are exploiting the 
grievances of the workers and they are 
taking them on the path of agitation, striket 
etc., Which affect ultimately production in 
the country. They have no hesitation to 
throw the entire blame on the Government 
and try to hide their own weakness in such 
issues. 1 would finally request the hon. 
Minister of Labour that the Central Govern- 
ment should not delay formulating any 
comprehensive legislative proposal

to far as the welfare of workers is con-
cerned. They should also bring in suitable 
legislation to curb the tendency of agitating 
for untenable demands by the Trade Uni-
ons. I would stress that only when the legi-
timate and just demands of the workers 
are met, the industrial production in the 
country will pick up.

«ft (fa3TTOT*re):
wrqfcf *fr f«r*r w
TOT % *PTT t  3T5S5T fŝ T

^  SPTcrT I  — Mm #

^  % *rr«r ^  i  \ *nrt
^ r r t  tt^t

f% zr^r srrcfr w -m w z km ?  arc

t  ?ft ^ s r n r r T T s p t f
3TTfft % eft «rr*r f,

«rrff^r %
fr  ^  ^  $»

ir w  w :  % ffa -arm
ft" ? i ^  tarra sr ?ft ^•$>

a rfw  w m  grr
|  3T3T <TT 'TT̂ f ^TT
% fvnr. OTTT r f t  $  I (WIWW) m  trap

it ?fr tc I  sRcft f  ?fi * *>ft *srTfcft
|  far —

m z  trap qfjfiR , TTO
qfT̂ f

T[T, 3jfa*FT, spt
fU  qir« T̂ t t|^  I qf*
ST̂ R % eTOTte 3TT? eft $

n̂FTcTT <nc r̂r% 11

*> vm  m  afar* I) *
|  ^ ? r r  ^rr% v  

TTf r̂f r̂a- ^ r r  *ft aM  srnr ir
?n?Tr 11 ^  ^  |
f^?pcrR irpr $**t r  | t  |

«TT€f5r v t  w  ^  t o  |  ?rt 
^  ^ t t  f% ^ rc  ^*rnr-
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m  t o  « r t  ?nf1r $pgt \  *nr to  ff?j-
^TFT *Pt eR«R?t ifr *T̂ f §t |  » *rf<?
* t e  ^ 3 T T O  I  <ft qtf?PT ^  i f
q tf^ra Fr qrjfsr w & tk ^ r t  arqrsft qrfa- 

tftar TOcft 1 1 srk arts *tft 

t  f a  f a f f n f f  3r B r k  ^  *ft » r f  Sr 

wte *mT?r 1 1  %fa* ^ f a  tr^r ^  

* r  T fa r r  i r ? * ? t  ^  |

3 T k  f f p g W R  spt e R ^  sp't 7[>P ^^TcTT |  
f a t r  f a ^ n t f t  q r ^  J T F s r m

q n ^ r  ^rcicft 1 1  $  f a q r c f t  q i f e ^ r  s s tt3 t- 

< r  5‘yf^ara1 rrfrsrrar % afar *pt sn^rt

t  aflr ^ R f f  *r srt qr^^fT^t

sr^f |  i

frm fftjrfar ir *Kt smfaT |  f a  < m  
^ r r  ®p frm <»flT ^  ^5T *p *rrc fatft 

S 5 crff |  eft s ft s r  g q  |
w*% ^ t o t  w w  w  *tWt ^ tt  ^rr%jr

%fa?T W5 W& f  fa  ^  fa^TFR 3Ff*R
*raf ittHV t  • *f W

3T5T ^ r  r̂far i m  |  3tVt ^apt

a*rrer sr 3JTKT farwrrfr *n^f?re:f *p v n x
1 1  (w ww pt) «rf^ tfrq- % *r qsrcsnr

v t h t  | rft $  *nq ^  g a rrf^  ®ps*tt

fa  aft ^TO r srrfatfs qjs |  i jt o t  % gsr- 

^Tfr r̂ 30 *rr?r §  < f  ^rfa* q^% aft

^ r  q € fs r*r # ? $  «rt ^ ra r  srgcr 
^  »rf 1 3Tk ^ T  <tt ^ r ^ t  sft % f  &  
f ^ r^ r  |  ^ ^ t  v w fm  mwx v t  wi 
T^t % [ f̂ r̂ r=FT j t ^ t  ^  t̂gnr |  f a  fc^T- 

*rc q r  a ft q * n  f t r ^ r  t  
frti ^ r a r  sijf 3n?ft |  i ( w m w )

t  ir’sft v p w  % ^pnfv<\ ^ T ^ r  g

fa  sptf ^ f t  S5r?rf«rr ^  grriT fa  ^  
afT srrfat?? qi* fa^r ^rmr | q f -  

farr ^ f q ? w  v t  ^rirft f r f ^  « rk  f e r -  

q t  v  f^ T R  & o t p > q^r

f w  3rr?rr s r r f ^  i ^  ^=ft ^ r  t  
fafr^r ferzn : ^  v  t o  %«n: qnr ^  
v r w  |  i ^ft o t t  ^ t?tt |

^  w r r  i  sftt fa^rnf r̂ ^ r t

t  ^fa?T ^ c f t  % q*tfaf2fa^^ ^

5T5 |  f a  ’apt ^  f*T t  aftr
ff^ft «Pt ^  am T ?9T T^[?t^t ^tfOT

|  i(w nr^R) ^  ^ r t  ^nrd t  ^
jp *TT«T f T  3TT5r?ft spt ^t afk

^ hpt f ir^ rr ?fk ^ft spĉ -

f ^ 5  |  % sfiR ^Rqr #  JTcrrfspp spm ̂  ̂ <n o
^  I  ?ft 3?fat fir^rft ^ r f ^  i

5*r ^  t  f a  aft qfs?r^ s r^ irlfa ’T ^  
^t^T 'TTf^ ' ^*T3Rtar I  arfrtr ^ToR

^ t  3TfcT a ^ ^ t  ^  faiTT afT T ^ T  f  I aft

mx  2p f a q  ^ar ^ T l  5TT2TT «TT ^ T T*  

fasp farcRt qrtanq^fcT  ̂ g q r  ^ f | t^  |  

qsfar fa^r |  ^rfcr aft srrs-
%z ^Nftar |  % ^T?d 5̂  ^ f t  1 1  
sp faxt t  s ^ c t t  g f a  ^ t  <£P

vtt ^r?Ft ar<?r p̂t f^ t - 

a rm  s p w  i ^ t a n q ^ f e ^  ^ R

^ f t a r  v k  ^ f r  ^ f t a r  eft

q ir^  ^ f t  |  f ^  v v & z  w f r a r  

?r^t ^ c f t  I  5 S % r  ^ t  5r r ^ z

^ f t ^ r  «pt ?TTq> s?t r  ^ T f ^

c f r f a ^ a r i t^  a rr^ ^ R q ft w z  i
arft t o  t  O T ^ r r  g, r̂rar ^r=Rt ^  fq  |
%fFT ^T̂ FT TTT^ft^T^ ^  ^  T^r |  I
^  ^ ? T r  ^  f a  ^rrar spr a w  r̂ ^ t r t

^qq>T fa^rr antr <rrfa ^  ^taqKT 
*JRTT fa s r ^5p I

SHRI VIRENDRA AGARWAL (Mora- 
dabad) : 1 would like to congratulate the 
Labour Minister for introducing this Industri-
al Disputes (Amendment) Bill, 1971.

The objectives of the Bill are really lauda-
ble and they deserve our support. But is it
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[Shri Viren dr a Agarwal]
equally true that they do not go for enough 
to tackle the situation.

My Party believes that the first and fore* 
most charge of every industrial unit in this 
country is the security and welfare of tbe 
working class and in this respect, the Gover-
nment during the course of the last 23 years 
has enacted a large number of Acts with the 
object to improve the economic lot of the 
working class. I would like to have some 
criteria to judge whether these series of 
Jaws of Acts which we have passed during 
the last 23 years have really helped us to 
meet the situation.

One of the most important criteria is 
this, namely, whether these acts or laws 
have really improved the economic lot of 
the working class people.

The second criteria is this, namely, 
whether these Acts or laws have reduced 
tbe number of man-days lost in any 
successive year, during the last 23 years.

If you analyse the situation from the 
point of view of both these criteria, the 
answer is ‘No*.

In spite of the various legislations which 
we have passed, we have not attained the 
desired result. Tbe economic situation of is 
the country is not improving. The mandays 
tost in the country goes on increasing. This 
the situation. These laws have failed to 
meet the whole situation. Tbe average 
worker in the counntry feels somewhat 
aggrieved that his grievances are not at all 
ibeing redressed.

A large number of institutions like 
industrial tribunals, industrial courts, labour 
appellate tribunals, etc. have been created, 
all with the object of improving the 
economic lot of the common warking class, 
but unfortunately, all these have remained 
meaningless and somewhat ineffective.

What T would therefore suggest is this. 
We should have a straight and somewhat 
small piece of legislation, a simple legisla-
tion in which the average workers can feet 
assured that their rights are protected. This 
is whai at present tbe Government should 
actively consider.

The motto or object of every law 
relating to labour legislation should be such 
that somehow or other it should help the 
average worker to redress his grievance in 
the shortest possible time, and his security 
and life must be guaranteed.

According to the statistics available to 
us, till 31-3-71, more than 22,400 industrial 
units in the country were closed. It is not 
that all of them were closed because of 
industrial unrest. A large number of them 
were closed for various other reasons as 
well. But industrial unrest has been one 
of the major factors responsible for closing 
down of large number of industries in the 
country. We must accept this fact. We 
have to think afresh as to bow we can 
really deal with this particular situation. I 
would like to present a few points in this 
connection for the consideration of the 
house and for the consideration of the hon. 
Minister.

My first point is tl is. The Government 
should now think seriously in terms of a 
somewhat comprehensive legislation which 
would cover ail employees-wheihcr they 
are of teaching institutions or whether they 
are domestic servants. This comprehensive 
legislation should cover all fields, every 
worker in the entire country should really 
feel assured that this Government stands 
really for social justice.

My second point is this. The Govern-
ment is following the fiscal policy or the 
industrial policy or the labour policy in 
different directions and there is hardly any 
coordination at any level.

We have reached a point where if we 
want to have the desired results on the total 
situation then all these policies, namely 
fiscal, industrial and labour need to be 
coordinated at some level. If we have the 
Ministry of Industrial Development which 
is charged with the responsibility of 
accelerating the industrial growth rate in 
this country, I really do not see any reason 
why that that particular Ministry should not 
be consulted on all matters concerning 
industrial unrest in industrial areas.

The third point which hat been dealt 
with by many hon. Members here is about 
the domestic inquiry procedure. I know
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that the Labour Minister is fully awere of 
it, and it it that a worker should be allowed 
to employ the services of a lawyer or a 
trade union worker at this particular stage 
of inguiry. I think that this has been 
demanded by all political parties, and, 
therefore, I do not see why a worker should 
not be given that opportunity.

SHRI M KALYANASUNDARM : The 
trade union movement is opposed to the 
engagement of lawyers. Only trade union 
workers should be allowed to represent 
them.

SHRI V1RENDRA AGARWAL : I am 
suggesting that a lawyer or a trade union 
worker may represent him. My hon. 
friend may have a different view, but this 
is the view that I am holding. Somehow or 
the other, the workers must have an 
assurance that there is some legal expert 
there to support them or assist them in this 
particular task.

At the stage of tribunal, the working 
class must be granted the &ight to record 
fresh evidence. This point also has been 
talked about a great deal but it has 
remained untouched so far.

1 then came to seasonal industrial 
workers. There are a large number of 
industries in this country such as the sugar 
industry which employ workers on a 
seasonal basis. 1 feel that we have 
reached a point when such industries should 
be asked to pay some retainisig allowances 
during the off season to the workers.

SHRI M. RAM GOPAL REDDY : We 
are paying.

SHRI ViRENDRA AGARWAL : I do 
not think so. But if that be so, then it is 
well and good. But I would urge that 
there should be a uniform law for the 
whole industry which would apply to all 
industries.

Another point which has been made is 
about the docks and ports workers. It has 
been stated that the workers employed in 
essential services like docks and ports will 
not have the right to strike. I do not see

any justification for this, particularly when 
Government are yet to declare a national 
emergency in this country. We as a nation 
are passing through a crisis. When the 
whole country is getting ready for defence 
and there is a great deal of defence 
prtparednees all around, we find that 
industrial production has hardly increased 
by 1*5 per cent during the first six months 
of the current year. I do not think that 
defence preparedness and industrial 
stagnation can go together.

The first and foremost criterion of 
defence preparedness is that industrial 
production should be at its highest point. 
If that be not &o, then it necessarily implies 
that the country is not prepared for defence. 
So, 1 would like to appeal to the Labour 
Minister and through him to all the trade 
unions and the industries that the trade 
unions in this country which are second to 
none so far as national patriotism is 
concerned, and also the employers should 
all be inspired at this particular moment 
for a national cause, for a cause which is 
dear to every man and woman in this 
country because otherwise this moment of 
industrial stagnation and this process of 
industrial stagnation which is there in this 
country will not be forgotten by the future 
generations and they would criticise later 
that their forefathers did not do what they 
were required to do.

Therefore, through the Labour Minister,
I would request the trade unions and the 
employers' associations to have some sort 
of national truce at least for some period 
so that there will be no strike in this 
country and they will consider that there 
is already a national emergency and they 
should all work to their utmost so that 
industrial production reaches the highest, 
at least that target which is mentioned in 
the Fourth Plan. If we could develop this 
atmosphere in this country, and I am sure 
we can certainly do it, if there is a well and 
a determination we can certainly create 
that atmosphere in this country, then
industrial production can be accelerated with 
the utmost cooperation of this trade 
unions.

With these words, I congratulate
the hon. Labour Minister again, and I hope 
he will consider all the suggestions that t 
have made while he replies to the debate.
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ft?rcip5  ^  if ^  g fr^r ifljff f^€r 
|  *ork ?w w  « r i f ^  % s r o t  t f t i  
5fa«rr fw ^t f M t  ?r^t § i gr* ?ft̂ ft « r
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aft tfegrrcrc |  arf ^  ^
^r%  srm %x% ? r ^  sfasnri 

fc I 5TT sftewr nft f*ratft

1 1  *rS *r  ^r%  ?rf* Sr *nrr |
g w  |  i *t *ft»r

f3TRf ^  STCT5 $T *T <Tf £3 |
%f^T ^T% f?Ttr ^TTgrcT^f^ ^  far̂ T 

W  I

W t <TTf? *T 5TTS%£ fT ^ T  t ,
*t$ffa*r o t c t  f  i % srrert ^  errere *t t
f^^cT R  ir I 39*?t ?ft $9 tTcRT *  Bpffi
*&tf 3̂  ?T|t tft *rf 1 1 w'ri arfa-

*ptx  ^ r  f c n  p r  t 1 farc[ T̂t*T
qpr ^ r T‘rf T i^ r  |  i w ter £fftt £

sfttS v i  % fsrrtf crrcrc 
*  *ftir w  |  i s r m  ^ t  fa  'rre  

$r ;nrrer #f i %fa;?r h  ^?tt?t * t w ^ t  

| t  5Tff 11 m & z  vm zx *  aft ^r% *nfa^ 

ft^r f  % ip h  $'tt % ^  f̂t*t 11 
$’*r % ^rfy^t ^R rrft 11 ^n $t ^  fem  

*r*rr % fo % * *  t o t t o  t  *pt
|  fa* ^ t |  *rfa?prc ^  w i  *frt,

*Ftf gfa'«n ?rff ^rt i « m f  ^ t  <rrcrc

$  * h u t  <rf ft* | , ^ F t  sftS^rcH 

* ft fa^rr 11

$  m -m i  g fa  f i ^ * p 5
v$ z wi srs?r ^ x  <mnr srtfff t j  *9% 
< n ^  5t h  ^rRar | » <fhnfhr *r t  *riJT 

& *r*r jt$ t ^ » u  i to s t  r 

^ r r  i far̂ r arn^t wrtt s rrf^  i

*̂>fr ^ r  ^ r  % f j r  ^ n r  «pt% ^  
«ftr sft^sRTir ^  srftw ^ t  n l  | » 

^  ^ r  »r w tz: | ^  

^ t ^ f t  ^  i cnrnT ^tf^rfe^r qrr̂ far 

% v?r | f¥ St i W  ^ t  ^  5T 3rr?
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^  ^ fn p t  t^TT ^ r  % t N t ^ r v t  
5T^f % fv?r «ror art T T ^^n ir^  
g ft ^ n r  ^  «r?r | ,  ^3R% f ^ r t  ^

f^s f ^ t  |  ? s r n  sRrm f«P w*n 
**x  T ^ t 1 1  ^  ^ r  «tt f ^  sn r ^  

sr^ ^ rrq ’^  eft s t .  q o  ^  « ft^ t4 fb r r  
F P fosr a R  ^ t  5TTt»Tft i w  % ^^rrfsR?
^  cgrr?^ srf ^  |  %f«F?r w t  ?r 
<ft. it . Jr srittRt |  ? v t  ^
OTf rr*TT ¥T ^TT s5|7f^ «TT 1 Hfa^T

?^t farzn 11 wtx fa^ft ^  v**w m 3  ^ t  

^ T  I  faf ^^far fer «TT I  eft 5 ^TTT  

*PTT I  ? TO ^TTT f  ? ^ r ¥ t  
fa n t % 5T̂ f far ^  ^ 3 f  v t 
?t qrc i «r^*» ?r ^
ST^farcT i T ^ i m t f t  5T €HT I % ST̂ r aft eTTi| 
#  fa p n ^ ft ? |i t  JRtT
f ^ ^ r ^  ^  r|*7f i «rrqr ar̂ rr 3 r ^  ?
3Tiq eft ff2T55T sr% T f * f  2»^3T VT 

f% ^%^3T ^sft I STMT vim VT 
’FTgTTT 3{tT «F4 5f)|?t fa) Wr?cT 

X%t \ VS % W  SFT̂r TOeTT |  ?
?<rq eft 5TTX. * fK t  ^ a p r  orr^ #  
eft *W1 W  c T ^  % *PW ^ r  I  ?

fa^nr sTTfrr |  far <rtfafe*p?r qrsrbr 
3RT^ ^3^??Teft |  I SFTJPTT W  |  ?
ar? |9 tt  ^eft 1 1  tn f ^ f ^ ? r  q r ^ s r  
ftHTcft I  ? ^rqr w r  ^ ? r  ?, 3nqr ^ r t  

TOte ^  11  s h t  ^p^oir ^rr 
<rreR ifzff ^ ^ t  ^  1 1  q w ^ r rq ^  ^ rt 

|, ift sfzft ^  ^crrinr 

3TT?TT, ^ r ^ T  q m  ^  farzrr STTcTT |  I 
stfT t r ^ m T  1 1  s r f sfcnr 

^Tcft I  I OT5T ^ft ^r%
Jr ^  t o t  |  vft ^ 35^  * $ x  1 1  

% ^  i n  <Tsr$ ^
t  * ^ r %  cT^rnr tt^ jt f?rq 
n ^ |  i 5 T f R % 5 ^ %  i f a *  fa^ft ^ s r ^ t
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[*ft f w r ^ r ]
$ ark  qtfsrfeqrar qrcf TOqft 

«r«RT star to*s v r  to %  *rnr^ ^ncft t  

eft 5ffT 3TRTT |  f% *ftq TO¥T?t |  I OTT 

w  qn$ |  ? a m t  f^rqprr Sr *(%  ^  

fnqqst & tc t * trf^  i fqrtft qrt qrsft Wr 

t  q$%, fqrsft ^  fTT  t o t  ^  $r q$%
srq?r q r  t o t  *rcr %qt ^ r f ^  i q$t 
<nSr<ii^te *r?p£*% sftr 
% 11  v r  ?rff ^ r

TOerr 11  *rrq qro  |  ^rfer
TOqrr qqr T̂cr̂ nr |  f% ^ m h r  % ^  
qf$T ^rrq f a  % s fa  I t t |  *fk srnr

$f * 3f*t, 3ft qnst 5TT T? f , *rdr T f q  ?

^  f t  t o <tt |  i s^mit tTTs=f q?t q*r 

t f a w ^ f  *rrfro t fk  TO ^ rf  % w r?

|  t o  *r t o #  wr ot*t ^cft | ,  *rfrof 
afk qtfrof qq ^mr^rr t 1 t o t  % 

spftf qrt firqfr qrreft 11 to %  q?t 

srt£f£ qReft |  amt 'qt ?^rr qrreft T^ft i 
s m  ^ f  TOqrnr t o  q?t ^ r fo r  

%faq ^ t o t  t o  ^rReft 11 arrr^rr **ft 

srReft |  *rk ^ r  *ft srReft 11 t o t  t o  

STT# I  I «TFT TO^T q?t #TOT qR*l eft

to t % m ro t  w m  q^rnrq ? t o t o t  sr$ 

sft T O #  v t  WZ?ft qR qt ^Tcfr I  eft 

t o o t  srcrc qrqfr t o #  q r qfr q f  qT err 

fa *  q r  q? qr ? # .  <ft. to* q?t *nq *nr- 

qro qrr^T |  i qqr *rcq sre  f  ? t o t  

*tf| |  eft f$*TTTO q r t o  r̂rq* q rq ^r  

%qrc ark w$r 3rr #§ i q$t q q w q  TOraf 

*h?s q ^ r  q ^ r  wf *rk qnx^i% ^ r r  qnc 

?r^t sftro rr q s w  i & & ft  qrc% t o #  q r  

^  m  WfT^fq eft ;3TOt IfTOT W T -

«rsrr « m  3 r f q p f ^ ? ?  w k
fw  km  ftqr eft *nq ^  qtf^r-

f i f w  qr€f w t r *  | , t o t  ar^m r q ^ r

( sf̂ if ^ r q r  i vrq st pt  ^  f a  j f a s  
qt^ft qi[ ?n(f | k r ,  t o o t  $w

^  5*tqt i

«rroqR q f e ^ r  % ^
^  % q^r 11 sft to%  sifr tTTCvrnn: |  
^ r k  q?t, ^ T r k t  w m x , q ^  * * * -

%vx ^ n :  ?p: f w  i snra^
% %&zx eft SETHT efk % ®TTOqT

’SFTeft I  I f ^ s ^ r  qrr rrqrri 

p rr , qT5j5 |^ r  fqr s r^ r  %?rr ^ r r  eft 
few fqr 3 f t  » % fq ^ r t o  q r ^ r n  #  ^  

eft q ^  fsrqT far wt«t ^  ? =q?ft wrm qrd 
^ | t  i m q q r t  Ttr^n r |  ^ q q q  %  mq ^  

i t  3ft % s q q ? r  qrr r r q r i  f ^ T  ^  qrt 

ite  qrrr^r % f?=rrr h k t t  qfr ^  q t 
far fgrq t r ^ v r r ^ t  %  w  i r f t  i ^ r  
qfr ara?ft ?rk ^ r^ rrf^  ^ft
firgy t o t  i ^rf«n: fe r  ?r?%
%  ^  g r o t  q ^ r  h ^ t t  q r r  i ? t o  f w  •>*
^ t  % f?3lefr g i  ? t f T ^ T T  T J  ^ F i T c f r  | f  I 

«rTq q j p f r  f ,  ^ t o t  ^ f t q ^ P T  ?r^f

f r r r  i irtfr t  ^ r r o r  ^ w r f t i r O T T
?T^r fT e n  1 ?  T  q f q q ^ f f  q r r c ^ ^  a p r ^  |  

eft w  q T  f j  ^r t  t  ? f k  f t  t o  3rr% |  

eft eft arrqqrT q ^ rro  acT^rr <t ?t q n r o  I  fqrc% es ■•*
^  qrrf sfttq ro  ^ 1 I ^ t t K
%^T3T, | 3 T R T  rrrirrTqW  q f  1 1

s f m s r q  « n q  |  vsrpt 1 1  

r p r  iT T^ rFq ^ r ^  i ^r^frsrT q*£ tz- 
J R  irq; I  q v T O x f  i f  q ^  q q r w q  % f t  

qr^cpft 1 3 rfr q^ 65 ^  120 t o  stpprpt 

^TefT T f T  I ,  q T T f f t f f q f f ^ t  q r T  w q l  

t o :  ^t 11 t o  t o t o  r O  ^  q r^ q  
q ^ t  f f e r t  %  q q r  q T O ^  q R %  ? m r  $ r q r  

* r $ R k  w z  q t ^ ^ H  qfr fe ir r  « f k  

^nr qr t o  t o w  t t  qfrfVq^ q^t 
q q  ^r?q q n : f ^ ? T  i t o  q f r  s t  q ^ t %  ^r t t  

^ e r k q w  q ^ t  1 1  t o t  ^  I ,  q ^  t
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fa  «rrr % srpsft, ^  i

t  ft? ^  i
sftTSRHT feiTT I ^PT feitt* *VX T |
f f V  3ft sftTOH %

frmcft *ft 50 q r ^ r  *t ?fr 4 3 ftro r 
t f m t  t TftT SPTRT

3TO*t re tfo T v r  fa?RTT I ,  fa*TT I ,

tr* *<w ^  1 ^ f t ^ r
^ r p -  % tf t  ̂ r ,  f a f r o : ^  spt t f t

f e ^ t  f W t, 5 ^  ?f$f TTrTT |  I
f rk  * r ^ in  w r e  <n^R ^ t  § f a  j^ r t l r

«f*TT W nr ? fRT ^*T  I STT'T
|  fa; srrsTOT sr?r?*t i wk

m v *  a ik  si*tp? «TT̂ R «Pt $
^rfVnr ct?t an^Ft s f t^ r  sm n %grr 11 
ar^ft ’TT^rf -jfr 3% te r r s t  f e r  *p t  f r  |  i

750 sn?*ft i^pnc ?ft% f  i ^  Ĵ ran-
^ r  %  fcrrr s r T ^ ^  % ferfa-% n  i

^rrfrr sp f a ^ r f a ^  h  ^  £  f a  Trsr^rt 

^ t  srfar ^ r f f ^  i arc f e r  % tnr^rr- 

®tt sr*rn?r it wm irar ^  i 140 
w r  ?r ? sp ? t ^  ^  ^ r  *t i grc v'v *r 

% 3p th  ^ n f  sr % *r*TH a*? fa? ?fr

^  ^ r t  f e n  i 1967 % srre ^
^  Wit fa  tffrT TTTTFf *T ?T$f faR?PTT 
stRT ^  i t t T  W f fft, ?fft <f$ VT>

*&$ 1 ^ )  3 ? fa t  ^TT<T ^T rft «rsY, ZK fcf?T 

%*c> *>r*r x m  crar «rre 30 

^ # s r  | ^ t  ark 3r?ft tp^TT^n: ’r r  195 

w t t  f^rOr^R ^  % f ^ r  t  sft 140 

^  2r i t  ^  t̂ r f ^ T
T C t  'STT ^ x  W J T f  ^ft ^Frrcft 1 1  ^  
^TW HT I  ? ^  5T0K t a  I  190

w ft  «ftr ctt^i 3 w m  9TKf*nff

«pt f*FT5fT «TT 140 I W  ^  * rf  
%% % f^rtr eft ^  ^  q^r?^T5T TT^f 

TO S n ^  $ 1 *T$ TO*r cTCtsFT I  I ^  
%m % iH hr %  *rrr «fn? % ^

S*T «TTcff f̂fenTT | ^H%ir ^

sft |  w
«ft t  ?TJT̂ r ^  3R3T ?fk ft^ti- to tt  
g *nft ^ z r  r̂ ft? *PT*sfttfaR fiwr % lr 
«mr‘ i f  z  f t ^ a  *rr
3T W T O  i ftx  ^  ^ ttt t ' f% 
f%?nfr aFT  ̂ ? ?rs^f % m  f
«nnft dto «rraf srrr % ftcrr g i

«ft ^rer?? wnn ( ^ )  : snsrrafir k
^ r « r ,  ^  ^ ^  ^  ^ft«Fr far*rr 1 1 ^
?ITTW ft 1947 $  5*3ft£iP5r f¥TO^r tnRT 
3FTT | 1947 ^r^T^STR 22 TOT ?W 
3ft ®rrr <nrr |  ^  r̂m% f  i >
3n«r ir 3pn5t crr̂ R ^ ft ^

?rr^ i m % x  5Pt# f̂ > ffr  
srtlf T m  SPTTT T̂̂ TT I  I fjggjgKTR ^  r̂pCt 
’TST̂ T ^r^mir" fjRFft I  f  3T q f l W  fo p ft

^
W3T r̂ ^TT, % irrc WT5T

^  rnp 5rfT Trf%gprrft aFgw o t t  I 
r̂fcr iV t i Jf w s *  w  v s m  

f̂ F ^  3%?T ^ f m  TOR
q^rrtrct | ,  v m  eft ^ ^
farr ^ T T  ^r^TT i  ft? 3TM TO 

3fK5T f̂ T̂ WT ftr TT5f|T fsf^t 5THCTT
?>, TO3t ^ttot ft ?ft ^r vr wTf?w ^r 

ar'tf̂ ft ir ^ r |  ?rk ^  % t o  
wz%x ^ r l ^ R f ^ T m o r ^ r  ^ r% v R ^ n r  
r̂ ?ft ^ t ’R̂ sft rr^jqf) ^ r  w m  mf̂ F- 

|tcTT t  ^  %3R 3nfTOT I>TT I  3Tk 
^  ^ n  |  ft-sr Trrf̂ T p̂ft i fq=nc

% OT«r r̂ ^tf 5r%f?rf̂  srff «rr 
^ r r  i s ’farer r̂ ^rrMs sr̂ ft | ,  ^ ttst 

% f^rtr ^  ^rrfNr r̂rdY 11 ^  
3TRTT |  npr, r̂m arftf 
fr̂ t 3rr tott, ^tf m rf«r  ?r§f srr tott 

^ffriTfr m  ^  ^rr to? tt
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[« ft s f t t ]

arte |  f*m ^rrfOT ?n^fj
% ft? «nrf anr^ aft ^ r r d  tfwrq;’ 
|  *rar^ q*T f t f t ^ f f ,
anR q*? qrcf *?r irsr^T f^r^R sprerr |  
*rt *tr£? % wror f e r r o  »RT$t

*  ftrq #*rrc ft?% 3f(% 11 ^  w f  ?
IOTT appTir ifi? |  ft? 5TTT fST SRTR % 

VRfT I  1 3TTT *T»R a n f a f  5T?T *$°PTT
?pt 3  ft? ^  m *  f*m*n  t o t ,

**?¥ faRT TOT eft OT HTO 3TTi%f *PT *T 
t o t  ^ r r ,  fin? *rtf a rr f tf  spt &  
j*?t£ <re*«f *W ^t eft *rsrsT ^  ^rrf 
^sflr srr *r**ft 11  smr fj^wnrft 
t o  t |  |  ft?*r ?t ? *ft£ in r$ r v t  
wrftre? % *rc it 1 1  ftrc *rnr% t o  

s rm r  t  rft ft? ^
ap>f t f i  trftrtff i «rrer
4>WTgftg?ft ^S qJTTT f̂%TT irftf^T I 
*nir #• 41 ^r 27 % sr^r *pft?r *r ft? 
^  *n^rc |  ft? *rftre£ s  *tt faftsr
iPT f t  %&X*z g w  g% area ftr

^ n r 3T*ft I  art th« case cao be re- 
tganded and new witnesses can be called if 
he want* jftX ^  ^  ftr *fT snr%-
?f'm atrr *rrq 11 *?t^t s m
s tp tt % ^^frft? s n f o r  «TTfeu%  w * f t  ^  
*ft STT r̂ eft ?rnT ^t I irftrrr 3p̂ T
spi^fr 3TTT ^  t ,  3TTT ^  I  :

'«Provided that in any proceeding under 
Ibis section the Lobour court Tribunal or 
National Tribunal, as the case may be, 
shall reply only on the materials oa 
record and shall not take any fresh 
evidence in relation to the matter/*

3RT «TTT W  * rM  ^T# TO f^Mlf, 
OTFt ^ j t h :  ?t<rt ft^rr, grf ^rtt1̂ ' 
ftr ^ r  t o t  3ri<rm*r n  ^  ^rf^pfgr
$ m  ?rt 5ft 1947 % w r  

iftffoff % w ti  nTftnS wt

to*  ^ f r  aptf to* 5ft j f  «np 
1 1 w n/fkm x  wrrpt %
%ft??T sfcrer % ^  ^
f  ̂  *[$ |3TT— ^^rt  3Tr<T

|  ft? srnt ?pt ^ n rm r  ^rr m x  ^  
»rrfir^f vx  *m  |  n  ? $ r

f f e  m  *rf 3F?r
t o  $, ?rftR ^ift t o t  ^  |  sr̂ lf 1

^ t  ?rfftrr, ^ r v t  ^ftft ^ r  t  aftT 

«rnr ^t wt ^wrr̂ Tft |  ^  r̂?r fefr | f  
I, m i  frofR r̂̂ ft sr̂lf ft? 

^ t t  ftr?r r̂ ft? tjs
1 <*rrq% ftr

^fcfi^r ? r^  nr^t 1 st^? 1 1 %ft?r ^zrr 

f^?nft ^ t t t |  ? tttt jfftrr^rrg wi «rfr |  

% JTfrrft̂  if vft TO JfTT
f  ? ?̂rft |  ?ft rnp %
iffor ^ i r r f  ^  itttt f^^rrr t ,  
eft ^ r *F3T$T fft 9ft ?rfwrr t  f t  * f. T̂tTt 
^rffrrf >mr srrsr ^ T f ^  ? f m  sfrr^r ft, 

^t? tt |  ?fr stpt ^ ? r  I  ft? 

f t  jtf  | ,  ? ff t t  

<rf ITT 1 w fe ? t  f t r a  w ^ t %
w  anqftrn^ fftr %

ftrtr j*t arrrrr^«r ^ t t  ? ^  ^ f t  ? n r^  

if JT̂ V 3TT3TT I

*  q*? *TcT ap̂ TT !srTpT ^
^  ^  3TTOT |  ? 3ft 

^ft W ^ f t  ?Tcft I ,  % fffftfT FFJT src% «TH 

?p r̂r?r |  *fk hxvr %• f?Tr% |  
s f k  ^ r  ^ ' t |  q ? ^ rm f t  ^W t % € \  ^ ) f  

^ f t» r  % 3Rnr?r 1 1 **r

^ T  m n u  f ftr ^T it Jnr^Tf *f?T

ftvefffT ^r«( ^TT  t  1 3TTT ^?T^ff % IJrTTfjR?

f tw  i$$ i\ v r  « r t^  |  «fhc
^  |  ft? OT S ■**%& rn  ^TT & 
S m M ta  ^  3fr ^ t f t t  ^ ? r r
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f  fa  s ta r  1 1  ^
*T T e ft f , f3RT %  IR Pfa ir 

* T e f t  ^cft f ,  «RT~

^fnr y i n  arnr c r ^ ^ r  f*e r c f« r

* f f  f a w T * r s r  i

ŝrar w r  % f , faf?rer

sffcffaTT ^ !T WJ sfttftaTC
fsr*r %  ar^tpfa % t p w r * r f V  ^ T c fr  |  eft 

t ^ W T t  ^  %  arrc s m  ^

| -

“ Where an industrial relating to the 
discharge or dismissal of a workman has 
been referred to a Labour court, Tribu-
nal or National Tribunal for adjudica-
tion and, in the course of the adjudica-
tion proceedings, the Labour court, Tri-
bunal, or national tribunal as the 
case may be, i* satisficdthat the order of 
discharge or disnmsalwas not justified..."

3TTtr ?TTf spt ST?T ^ T rT f. eft

If *rz;TT w t^ tt i  fa  s*nt
f t  q-zjfcf JT $  |  I sp * ^yef m - 3 H ^  5 f a * £ t

<rc srT^rr f , s  ffV n ff  

Tg*TT ff . srfresr %  a n ? m  q *  
S fffr t  r ^ r #  fT ^ T T  §, eft fa>T 

<rc ?tttY sprt ^ft ^ttjtt
^T^CT STTW 3PFCt |  I f ’PrfeT
*r a r m t  ? Ftf s t r t

ft«TT cTT^F * f  s fo ; »Zr R T  q ^ 7 ? T T t  ^ T

*r%  %ftx ^ ^ r i ^ f t  %  srre 4 * t r ? r

S T ft jH  T T  T p -  ? T W r I  I

$  *T FT *fta  * N t  3ft %  apf?TT *T T f3 T  g 
ircsr i r ^ T f  $ tsrnrfcT t o  f t  *r$ t ,  «rf 

srfaw % far*r T O f *rarr I ,  t o t  ^ t t  |  
s f t r  «TTqr ?ft ^ r ^ t  5*  *rt*r «p>
8 tft $  W T f^ r g  f f ^ c^ 5
» 9 4 7  *?t sft s r m f  f ,  3 R * t  I
*nr 5*r «rr?r v t  |  fa  iraryflr Si-

nger *nFt ^ r r f t  *feft | ,  st jt t  fWV 

* 3 r $ T  t fr  fo m s r r  ^rTcrr I ,  *rp r afrf^ S cft?r
ef«F fTT ^ 3 T >  «ftfT-^TT ' W  

% f ^ T  sr^TT eft^r J?£l% rf^7 ^  ^ T ^ f t  ^ f t  
*T f^ ? r, eT5T W T  f t * T r , cT3T W  f T T O

^Wt ?

^TPT% 3 T T 5 W 5  H f t  f ,  $TfafR tfT  
«TTT J ^ f^ a r T T  fsp 5ft « T T ^  # ^ 5 T

^rt ^ t a  snro f f t ^ t  ^ t
®PT5TT ^ f t  I  eft ^ T %  f ^  JT 'R  ^TT% %cv
f ^  s m n ; 4 1 ,  ^ r  2 7  f > n
w r f f  ̂  i * t£  ^ ^ e f t  |  %  s tfir

^rr% %  5® ^ t  ^ ^ T e T
I ,  eft 3 %  2Tf *JT f«r^ R  f*T^ R T I t
r̂r̂ rerr g: f e  ^rrr ^  fa  ^  ig ftq

^ t  i  3PT ^rsrap 1 1 t  ^ t t t

T̂feTT ifa*< %  W  |  f r  *P^ W|W
? f t  =5ft̂ T I ,  ^ft JT f
q r r fa m ^  |  I |  fa  grjf^

*ft£ ? Ftf grrrf spf eft ?fhrT5TT|t w  «TT 
f t  3 firq R  5TTIT I gsft*T ^ t t  3ReTT %  
^ T * £  ?Tft I ,  *T T f% in % ^  3FRTT %  s p ? ^ i  

t -

« f t  q * o  TT»m > TTH  ^ f t  : 3ReTT

t̂ t  ^  I ,  £rf%rr t n R n n ^  % ^rr%
1 1

«ft m r : s to  | ,  ^  ^Tfsr
«TfeT W&$l ^ T O e r s f T T  T |  ^ T %  ^

sp^^T ^  ft> f% ?ft »T T+ti V t  'a f¥ X  
’T O T  fT O T T ^ ft  2Ft §T

%5tt ’̂ rrff^r 1

?Tf t  f^  TO f  rr spt^ SFPJrT 
3RT̂  «*k gsftxr sp  ̂ ^ r t  ^  hr; ?ft
f ’T ^ T T  ft 5fnr?jfT vfriF 3ft 55ft?r^tfTf 
*r ^  » *rf aft *F>f ^rer 5̂  ^
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«Pt aR^T % m  5T f̂ arRT <T?<TT t ,  fTO>

ar̂ Rrr % t o  r̂r̂ rr q ĉrr 1 1 arrsr are srrqr
spt ^ T T  3TT!^ I  eft

fr%T *rp f t  3t t % ^ rn ^ r * n r ^ c f  %

ffc T 1 t t ^ T  *  f a  *r P £ T  eft 3PT
5 T R , * m $ ri* f r t * r w  ^ t  n  frt i are^t 
?r^f t ,  a m  t o #  ^ t  ^ r %  m
t o  ^ t W ,  ^r%  f^errrf *pt w w r  ¥ t f  
« ^ r  wrnr?r * r r ^ ,  ^  ^ r o t  ^  $ m , 
a r w  ^ r  t o t t  %  <rr% %  *if[
crt anR % f a  TO ^T^TOT flT^T apt
* w r 9  *r errcte a rm t  fa  m  m?

smfeT#*r toft qw  qrem  | ,  %fa* *rr-
3TOT STT*T ?T$f ft»TT I

«ft v t o t ^  swt’t (5 T ^ m )  : *nnqfo 

a i r *  ^  f w  * f * r  I
*fh; % i r ^ r  #  ?TI5TT ^TcfT g fa  

* T R c m  ^ f a f ^ T  *  a f^t ^ t

c T R R  % W S^. ^ R T ? T  f ,  S T O t  f f H R

5 #  §rr 3ft f r e f  ssfrr |  y r: *r?n%
s q ^ « T T  I 3 T R  ^ft 3 J T T W  ŜT*T T ^ t  

I ,  OT*f iT3r|Tf %  ^ p f t  srsrrfoi
<fcft j *  | , s ro t  f r ^ r f  ^  '̂tcfr

JR-^spfc 3PT% SIPTH *£ fell

a frt^ ?  T O  *T T ^ r-W ti CR &

|  I ^  cTTf *  *?r y r o  fa*Tl
WT T f T  |  I

ft ^rrprr g fa  iTRsfto *f?ft aft nr*fr-

Tgn^ro s*rfa*re <nc y r f a w  ^ x  fa
^ cT̂ T %  ^TR?T *TT Sf<FTT
*pfr?T ^ - 5 T T f ^  * t  ^  faeTT T O T  I  I 

*%arcf ^ T f ' R  3TTfrqr-^r 9 T T T ^ f ;  
# t ^ t - ^ t £ t  i r f m f  t ? : s r ^ a r  w x  ^  1 1
a ft s f ’sfta 3 T % ^ '7  s fr fT O #  t ,

fx^r^r #3n: 5fr(wM I ,  % vsrgxf % w

4  «np «rrit f 9 m fe v f  % % f  it ^t aft^t

1 1 #  «riq% m vft w n%xm  x m x  

^rr^rr f — ^ r  <rfer%^r % q^#, f«r«rr̂ ft % 
3T^rT <TT O T^rt % irap ^ t f t  ?ft T̂TT T ^t 
f a  ^TOt fWTT ^Tf|^,
? p p ^  5f «TtTf^5T Jr 5 f a r  *PT 3PT5R 

T ^ T , H fro  mf^fat ^  ^ T O t ^  *TRT 1 
***!$< % #3n: ^O t?hr «tt%,

^ t ^  ^ft ^TTfwf v t  w *rfa  fa^n vftx 
^ f r  fa ??r cn^ ^  eft m rt v tf^ n rf^  % 
^  f a  ^t t o  t

t  iTRifhT If^t aft aFTefr g

f a  * r a r % 5 w ^ t  r̂ ? m  ^ r o t  f ro r-  
W f *̂t ^  3frC ĉTTOt X fffi $ | ^ [ t  qrr 

srt «TTfa^^f t ,

f , % H^t ^ fa e r  ^ft A k zftrz  % WTO- ^9T 

sr^t ^ x  t o ^  1 Jirfrof % sr^rpr-T^T % f?r^ 

mar sfrrf aqqrfqT ^  | 1 ^  ;Err̂ rTT 

f  f a  ^ r  spt f  t: *nnjT 5 ^  ^nfar ^  i

17.00 hrs.

^nrrrfiT *r£tr*r, far r̂r 5Tf^1^ r̂ 
t t 7̂ c t t pt  I  anft qr, fsp rm  # j t r : 

I  ark ott»t *̂t% I  f?r 

5E n^r *r !t t ^ t  y r m  f e n l  

afr fa  ^  «T̂ faeT T̂eT |  1 t  ^
*TFT TOTT i  f a  ^fa^rr $  3ft T^^fr fa^cT 
| t  f  s J T O t  5ft5T % ^ ftW  ^ T .%  ^ t  
s ^ « n  €r ^T^r 1 m i i
it ^ft ar^t ^  f%arf̂ r |  'TT ^eftift

^T a r^  if ^  *rn^ T O T  Vt 3SPT«TT ^ t  

an^f 1

^nTTqf^r *$ (*& , arg^faer

ef«rr af?rarTfeT % m m  500 «rfro t^r f  

fa rro t  5rf?rfor t ^ r  w i  f r ^  <f srr, t ^ r

o t t t  tr^RT ^  *r *  ^ i r  w j f t  ^
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arrcrt 1 1  ssraft ?ft s r a r r c  *?t 5^  
w t  s r r f^ *  1 s t ft  t o t  &  t t w r  
vtSrrt if 3ft *nr$T br^t g
%  W^3TT % T^^TFT 3R ^

% f3r^% z r t w  % inr^Tf it sr?r

w f H  ŝ T̂ cr 1 1 srrcsrsr % ^  ^ T f

^ t  ^ft frqfa |  ^  ar?jrer tftsR te  t  cn?^  
OT^t '55t 3tt^ ^  stt^tt v t f  ^ft ?r|t |  \ 
3 %  ffSFT t  ^3- ^  it  T R ^ T f  ^ t

%  f s m  i t  f a f e r  f e r r  «tt

^rf^T % ?TT«T ^FTT ’TfrTT |  ft?
*tt̂  ̂ ?r if m v^ ii snreiTsff *?t *rt£ tft 

ff^r w r t  ^  ^ 1 *r *rnr gr. fa%- 

^ r  ^ r^ rr  f? f a  ^ft fa *  s*r %

*rnr^ <m t -ĵ t tt snnr <ft. fsprrc 

3rk *nr|fr ip ?rpr srrsft srt srr? f 

**tr$t 33m  i

$  K P F ft^ r  * F * f t  w t ^ r  ^ r  e ^ tft far*T- 
tH t  t > t  ef ̂  Tt sftr Ht fa^RT W 3 7  
i  1 *ret q r 3fr * rf  f  f a -^ r  

j r » t  s r f w  |  q r * j  f s n R t  * ;r  ^
tfcsrrf ^ f r  ^  5TT T^V f, I w j  'TT tfnqRRT.

f a r m  t j  zft^rr f a ^ r 'T to  t  srer: **t t  

f?rt^T |  f a  f ^ F M  ^ t ^ r  s f  ̂  if t fm  
%  j-ftsr fasr^ft qft s w ^ t  ^
fsnT«T5?Tctr ^ t  5FT STJIĉ T fa tfT
^  1

s p rre fa  *Tffte *r, s rrr%  s t t t  *r??ft 

t r ^ r  £r * j #  ^  t f t  f a t c p r  ^ ^ r r  |  f a  

* t S t  & |  i

gft S%^tt t f m i l ^  ^  j?y f??r
v m  ^ p t  3TOt w  I#  f  1 m  aftT ^ft 
r r o x  ^?t s^fFT ^ r r  ^ r f ^  1

’c r t  i t  <**; srre ^ r r ^ r  1 
^firiPT ir^T affaWT

t o t t  tT t^ rw  f̂>Tirw T ^ f t f t r ^  ^ r
sfk  t  ?R^TT % *TRT q̂FT 1TPT ’STT̂TT |  
3fh: #  5ft*T ^fr ?t t ^ t  ^rr«?# f r̂^r
^r 1 *nsr: t  ŝrrĤ rr ^TfcTT g f^  ? t t ^ r  ^  

*rnr *r̂ r % ^  ^itt ^ i^ T ^ t
apt |  ?

SHRI K. NARAYANA RAO (Bobilli) : 
Mr. Chairman, I welcome the Bill though it 
is a bit belated. The objects of the Bill have 
been very succinctly stated by the hon. 
Minister. Therefore, 1 do not think I have 
much to add except for making certain obs-
ervations towards the progressive develop-
ment of this indisturial law.

The hon. Minister has clearly stated 
that he is trying to get over the difficulty 
created by the jugment of the Supreme Court 
which said that when a tribunal or an 
industrial court sat oa a petition by the 
aggrieved labourer, the court could not go 
into the merits of ihe dismissal and ail those 
thiatfs. Now a substantial right is sought 
to be conferred on the worker but, unfor-
tunately, the beneficial attitude that our 
Government has taken in bringing forward 
this Bill is taken away through the backdoor 
by the proviso which reads—My hon. friend, 
Shri Daga, has also pointed that out —

“ Provided that in any proceeding under 
this section the Labour Court, tribunail 
or National Tribunal, as the case may 
be, shall rely on the materials on record 
and shall not take any fresh evidence 
in relation to the m atter/’

If the court or the tribunal is to bo de-
nied this elemntary right to call for fresh 
material, I think, no justice will be done. 
Partrcularly in the context of private labour 
what is going to happen is that normally 
the inquiries will be sham affairs because 
no employee of the management can 
ever have an independent inquiry against 
a person against whom the management 
wants to take vengeful action.

This is not so in the case of Govern-
ment servants. In the case of Government 
servants not always inquiries are conducted
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by the co-employees. Sometimes, tribunals 
conducting disciplinary proceedings are crea-
ted under the statute and these tribunals, 

independent of any Government interference 
or any Government employees which are 
called quasi-judicial tribu its go into it at 
the inquiry stage itsslf and arrive at an ob-
jective conclusion ab»ut the guilt or other-
wise of a particular Gjvornmeat servant. 
This is not the case in regard to the workers 
in the private sector. If we deny the wor-
ker or the lebour court the right to catt for 
fresh evidence, then, I think, what we want 
to give to the worker is taken away by the 
back door. This is a matter on which the 
hoa. Minister should ponder.

Another thing thal I want to bring to 
the notice of the hon. Minister is whether 
it is not possible to bring in quasijudicial 
tribunals even at the stage of investigation 
so that the worker shall have confidence 
that nothing prejudical hai been withheld 
from him. On a national plan also, if 
this is one. much of th labour difficulties in 
the matter of dismissals and all that will be 
to a great extent overcome.

Lastly. I want to make a small submi-
ssion. If a new organisation or a public 
sector undertaking is created by the Centre I 
Government, we try to bring it within the 
purview of the Industrial Disputes Act by a 
distinct amendment of the Act. Take, for 
instance, the Industrial Finance Corporation 
that was created under the statute in 1948. 
Even till today, there was a dispute going on 
whether it was covered by the Industrial 
Disputes Act. For nearly 20 years, this 
Corporation was thought to be outside the 
purview of the Industrial Disputes Act. My 
submission is whether jt is not possible for 
us to lay down objective criteria so that any 
Corporation created by the Government of 
India or for that matter even by a State 
Government can automatically come within 
the purview of the Act provided it satisfies 
those objectives.

With these observations, I welcome the 
Bill.

( ^ 2 )  : * n m fcr

*5* J3TT fc, W r  #  ?ft

w r r  i  f a  ^  ^

S *  p r r . t
I » (  i

*T WTT STs r ; 
f  i srfr rft f a r  t t

sfk  ^  11  srnr ^  ^
®tt z z  |  f a  ^ft it^ rr sprtft-

^  f t  Tift I  I OTfTT
jti i  favTT 11  t o ?  % 

it srnr v rm  n

%arr f t?  «TT̂ ' Sffft % I 

*<f if T O

5’r f f n r  % ^  t  5tft 

<tor *rn?r *t m  |? tt , f a ^ r  f j v f t e r
f t ' ' VFift Zt ^  # T T ?  *Tf ^3f?r f f

*tt fafft sftr ®nrs? *r, w a  tt <??r-
T~r i fcfa*

fâ cTT STO fTT t  TTH'TT f  fa  m t  #  
*r t  ^  sprrf %?ft t sr̂ rr̂  ^  ^ tt 
% cPTR 55T ^  ?T*TTtf 77*37 fe rm r
I  tftT I  f a  r̂ TT ? m
TF% *TT r̂*T% arf^TTT % fa "  I
f  T̂Tf'TT i  ft
^rr^TT g f a  ?fl ff̂ rTT I  f a  JFTFTT 

^  s r r ^ m  ?t f s j  3rrf

%fa?T tsr % faTT TT̂ rTT

f o n m r  % fa  srrpt srfa rn : % faq
5!W  I %CtT. fernr ft WTO-

#?tt i  \

3TTfar f>TT
I  sr? WT fan: fftcTT I  fa  3ft ^3TT W T  
fi #3rT fâ TcTT |  I
fafft *4ft it ?T2l% srf«R>
^T?rr 11  4 fr?5?r s rk  fa?r?fV ^
3*T3PF«rT f̂trfr I  $RTTirt^#«PT^r«lT
m m  I  ^fa*r $ n c rr - f r^  w m
9df f a ^ f i  11 ^  w r c
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t  frar *ror t fk

*?ft fa q  <t t  *rft ’*s*nT ^  t  *

f*rr* q*r

vrr ^  arfeifc |q , #fts*r
* f ^ p s c  ^  PrTHTT% % farq fara 
<rcf m ^for|f% *r ^  ftar «rrff q,

®pt  q r e  f* rtf  u f  t * f t  1 1  farar *re*r 
1947 if q rc  v r r  *rr, f*rr^

if ift F̂crr fr*r?r «ft ? ^

snro sPTfTT fc T O  %mr $r qrr i srrar sfTfsrer 

m *  faaft q& ft ^tttt | aft O -  

sftar ^  ? W m  if stft *m?i s r  ^

# fa *  3Wpt 3T>ft cT^ ?Tft

ffnrr *r*rr |  *m  t o  *fesp>r * f  |  %  

^  *rr*rr 3rr*r?r f  q  ?fr f t  f*r
W  qre «nfT v *  t |  | afa ^  ^ r  

ftr? ^ r TiPRi *£ i  I'sr to^t S i f*rf<?rq 

5  *f*t ire5T?iT % ^T.?rr r̂r^TT fa
^  ?*r sfTTT ^ r v r f a f f a w  f̂ r̂ r r̂r̂ r 
fare #  £?r % *rf*: vftx *tft

#sn: s t o t  ^ rre r  ^ r  t o  i v t 

fjt, 3ft ir^TfrTO m s m  |  s ro t  

if aft *rr?rfr s rt  |*tt |  ^  

q ir^ r  f a ^ r  f t  =*rffq i

PR- f w * *  $ st cfr* ^ ra r  t^r £ 

far?r% <m if t  tf^t *fT?re e*tft 

srfam ^rf*rr i t o w ** art ?ft ^ i^ jt 

sr?r |  *rr ^ t ftr aptfirar t |  

I  3^% $WX 5F> W T  * ffeP7 5£HTT?T 
^OTcTT |  I STcf* if IT| T T R ^
f r w r  ^  «F$r t  aft ^rrar
3 |  ^ i f  ftiTT ^ r  I  fo  :

“Provided that in any proceeding under 
this section the Labour court, Tribunal or 
national tribunal, as the case may be, shall 
rely only on the materials on record and 
shall not take any fresh evidence in relation 
te  the m a tte r/ '

*f W  *TRT *PT *m «fa  S R 3 T g  f a  W  

ar*F» #5R?r ^ r ^ T ? r  m r*t |  ^  «ft 
«nft?r ^ t  ann |  i

^  t o  ?ft ^
T O t  I ,  ^ ? r  aft |  if

f a r J T ^ ^ t  ^ a r ^ T ^  *ran ^t %
R??nr ^  ^ t  ^ f ir -

f ^ t  w f  ^  £f arrxT i vV w l r  
v ^ r r  iR t if ?rr% arr̂ ft t o

5rff 11 faq ^r'^t cfa
% ffTsr^T ^rg«n srrf^nrr 

afo; -aw i fatft % ^ r%  

if amsifz ^  f^^rr «rr n  ftarr ft, *NY 

^r«nt ^  ^  ^  ^ i f ,

^  ap$ a r^m c rr i f  ^ r r  | ,  ^ t t

cr^» i f  ^ft f=P?fY i f  S T IR  s f i r r ^ T  arar

5T€rTr I  f a  a m  ^r*T cfk % ^  ^
t r f ^ ? r  3t t  ^r^cft |  a ft f«F  sfts rc

^  if if5T q-^t |t ^T^t «ft « rk  ^  1T9T-

fam vr f> »r^arr | r̂r ^ r ^ t  xfigt 
f̂ TtT 4̂»d*t ^  eft % ’ ^JTOt farrarcT %

11 ^ r ^ r  % qfaifsr >̂t |t if lw r  

Iterr ?t*k r̂? q>aff ^  ^f, f ^  ^a rfxr %  

m«r ^TOicft * i ?rrar ^  afr 0 T  
| ^  ret f w t  ^  ^ f t  3 f r  ^  5<t en^ 

sft*FT sfrbRH JTft qTqt I ,  eft Wfft 

jrrft fardt |  «fk  q^?rr^ t̂eft 11 m x  
m  $srff qfsrt^r ^ r  ^ t  m v m  
nft  W  |  err %sr; % f e m »  wei 
TOT 1 3 ^  ^  *If>grJT w  t o  % 
3TCTC fsR R  «u? I ^*’ft TTftar ^  |

fa  w  w r  ^ t f r f  stfh: ^sfti? v t f  
^ rq - f — ^rr ft f̂t 11 %f*R 
aPTSTT ^  xrf T O  X® f t  * A  i m * .  

«rrr snfaaFr n vt® eft srarctf̂ n 
t c  ^rTfafa^r <rx fir tx  

TOrr |  fa ?rf fw  srm «pt qfinf̂ r vt 
% tfft fa^r w  ^ t  qfsnf^r .# '.*  %  i
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f o n m  1%̂

f r f a *  % eft «PTT * t

^TCTT f t  a p?  r^lTT I  1 S R T  ^  

t o  ^  tft v t c T |  fa
qfafsr ^  ir^c  w ?
"Tf̂ T arffrre<r %
^  ^  |  i faq  t o

v x  * t  f O T  |

t  q v  TO *PT t f k  T̂TfcTT
g » wnr % m i *  4 if fa ^ r  |  f a  snrc 
*t< TOTifaqr, 3% HTffaTT $ r^ £ fa * r 

| ,  TT ^ T f T ^  tft SR? q- ?TT *TTf-
f a 'r  f a f t a f a  * * t  w  € r  «nr?| #  3 F ?  ?rt 

^ncfr |  ^rcr^t f*r ^ r r ^  ^ r  *t t¥ t  i 

^  I T ^ R  %  f a i P m f f r  f t *  | ,  
w’^ f h r  ft e ft  |  sfr f a t f t  < rfe f? r*; j t ^ t

3 F ¥ T l f w  fftcft I ,  fcpTr7^T ?PT73 %  
w r o  ^r * p f t  | f ,  s m  f i r r o r  f r ^ W x  
f t  cfr ^  % m  s f r ?  apt tt*  ^  #  

5 P T f %  ^TTcfr f  I ^  9ftTff <tt 
<TTf ^T^fr i v ft ^TTf t̂ fa  q f ^
i t  * p t  ^  srr*t ^

%  5 T R  1 “3 ^ %  TST ir  % 5 T '? T  jfp rr
t k  t j z  ^rrfs^r^JTJT f R r

fa  ^ r  srar ^  *tto % srre i 
S I W *  ft^TT ft?TT ^  f a  ?r*TC ^flft tpr 

i m  |  * r k  cpc ^  T; t  # } f e £ >

^  ?fr n $ ,  w  100-200 * f t * r  ^  src 

* t  g *  f a ^  grrarr 1 1 ^ t  a r o #
*^tt ^ t  srr ?nrrfr |  f a  ^ “fa  %src 

V T O  ^  *T?fV ^ T R rfy  ^ r  f^r% O T f» >
^  % n̂rafTr 1 t  ^m crr g fa  
v t  T̂?rr ^  %r \ j

* $  * f t  i t f i  |  5ft fgrf^rrr % 
^  ^  I ,  ftT3Rft% S% % * |  I ^  TR- 
■TO 2Fr srnr ^  wr^rr g 1

frSKTT ^  ^  c p ^ f  1 5 f t  W m

i m  $r& |  * 
t  Spspc ^ t? t t o T  | sfkanr^ «rf«r- 

^rc  mncft |, 5ft ?^ft ^ f ? n r t
*r f ro s t  t  ^ r  ^  K t #  | ?ft ^

fe*rr sttctt |  fa  s^rr ^  nm  1

^ r  v t  srsT ¥ T  f  ̂ fRt 5nr? % srre |  

«rk ^  ^  |  fa  ^ ffa  fm ^ t ^
|  ?*r fa% «Ft »r̂ t i t  >̂̂*TT 

^ r p r  ^  fa  5ft tft c r^  #  v fa z  

5PT? fT 5rrf 5TT?ft I ,  «TT 2^
?>ft :arTf̂ % fa an| w f t  gn?ft %?r?:

«fV trp^rrq- qR^r 1 t t  3r
^ r  ^t fa s f^  ?tt ir^ ft |  *t

^  *rr fa^r crffa % ^P?TT
5tt t  *r^t

»K ^T^?f ^FTT^r 5TRT I

"Ht w  T O  Ĵ t

*rt I , ^  ^T ^  t»
^ f T t  T~1 5fr ^  T f V  ?T^TT

I ,  ^  ?r *r?
3T̂ rr ^ r  faw 5rr?rr t  cfr ^

3̂ T»T?T ^T*t I 7?TT?T ?fk % %

f5r?r srfsnrJT ^  «rnr t  ^fr
»k  ’*ft s?qrR ^ rr ^ r f ^  ?rt^ ^rfr *riffc*T 

^ r r  ^tt%5 fa  ^
^ t <

?«n»rf?n5 ^^(5nnr3n |T ): fnrrqfflr
ift ^cTfft

?T^r?m ?rk %^r ^  ir v $

t » ♦  sf^TPrr ?r^ wTf?rr 1 vm

% V*** f iw  t, ifhc t  ^
s R w r  ^t »rnT g 1 ?rrr v t
^ r  f a  5ft ^  |  arf fa?r 
*W ?r #  f t#  f  1 5TT̂ rftTT % i t f m  
^R^5?T5T 9TRJ ^qriTT % ( q t ^ )

t  ^  ^r x$r $*% 21 ft?r #  *m
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f I ^  |  f«P «ft
qrrfireyr  **t  *rt ssft^r f w r r
$ q v  v ? ^ r5 T  i m
t  i gw qspgf % *t n  % ' r f s ^

*r*n: f w  tfte sr^sr 'Tsrr ^
TOT I t  «TT5r $t 5T̂ t $  STT*TT f I

|  fa  spr^t *rr q w  
tfftrarT faznr srra i q̂ rr ^1f ^  *frt 

*ffrm «tt a r m  $>rr i ^  4 qr#?? 

tft t£t *r*srr |  scfk 8 rn ;#^  tft f t  ?r^?n
| I 3jf«Tr̂f it nr, P̂T^ft it 11 'TCt'S | I 

^  iTWT ^fr^zR- I I 3T̂ r s m  ^T 

c^rre | i ^r fair f§T5*F «r>t fm^r 

*PT r r *  r f 'd ^ T  ^T W T T  |  f«P s f t  SfPT 

vt m  | **t«t't stpt ar̂ r tfr «rrir ^  

S i ^fff eft *tt<t s r r ^  t  f r  ?rs 
rrfTcrr w t t ^  nkfr^T I  i s T r^ m  • • c, 

*rrr*r it ift f?y prr | ^  arrr *r fiJTr 

fUT *r?t | i it fft *Tfft *r3[3TST 5>rr fr 

cttt nra cftr ^ sr^r sfrfsrzr mfc

WJ ?ft iTTit I

£*m ^ifr *jf |  f a  snq- % 5ft snran: 
| sre >fr spt^ | i 5ft *ft Nta

? H t t  T O  *T ^  ^TTrft I  m r

? W * r c  ̂ ?rf «pt^ i *3̂ 1 ftrem 

st f«r «ri» vH t *! o t *t i farcr 

5TT5 *T «ft £ ’f*T$*Tr it % faf'THE
*t*?̂  itanfnT fern  o t T ?TTf #  ^ r  *rr*m
it tfr * v m  f r m  m ?  i f̂t «rrqr

%  t*w3r %  ?rsrc | ^r^mfr

it S*cTSf 7 ^  %  fsrtt 3TH* I I cT̂  

<frr?rr ?̂tt ?

OT ^  W1TOT 5ITKT T O  5T^ I 
wgt «ppT f^ ^Tarpft ^FT%

«rn «rf5?r^ %3r r  q h : ^ -  
% * £ f w r  v n f f ^ r  

% ^=r r̂ w rr i ^

^  s r *t  f r ^ r  ^  ŝnrr ^t t  11
«PTT ^  5Tr?t T̂Tcft ?ft

trap ^T?t Tt̂ T ?FT ^fTRT TfT 11

îrr?r it «rt io  ^  ft̂ r f̂ rwer |
^  far 3 <t3r f*T5T% I  I ^1%
?rft % sr>fr if q^snrpft $3T f>ft 11 
t  s*npTT g f̂ F 5T|t % sfWf t r ^ i r

2t f̂ T̂T 3TTTT cPTt I ?  I  1

STOT ^  =pt V5W ^

f̂ JTT 5ntr»TT r t  ^Ta^ % aFTRi ^RTT
^  I  I

SHRI S. M. BANERJEE (Kanpur) : I 
endorse the views expressed by my hon. 
friends earlier about the danger which may 
creep in due to this proviso. Whatever 
benefit the industrial labour might derive out 
of this amendment with reference to the 
Supreme Court judgment, will also be used 
againest their interests. So, 1 request Mr. 
Khadilkar, whose heart bleeds for the labour, 
who is also very persuasive, to see that this 
proviso is removed.

There is another thing t.hich I would 
like to mention, during the course of the 
general reading of this Bill and it is this. 1 
would like to remind him of the promise, 
that he made that he would bring up a 
comprehensive legislation which among others 
would embody tho employees In the 
hospitals, in the universities, in the colleges, 
and even provident fund employees, not 
covered by this Act.

So, I would like to know from the hon. 
Minister when that comprehensive legislation 
is likely to be brought forward; because the 
Industrial Dispute Act has become antedated. 
With the rapid growth of industries in our 
country and the industrial population in the 
country, and the various types of industrial 
population working in the variousi types of 
factories, the young men and the educated 
men working there should coma under the 
Industrial Disputes Act, and I have ifco doubt 
in my mind that the hon. Minister will try 
to bring forward this comprehensive legisla-
tion at the earliest opportunity.
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At present, what is going on ? Some of 
the sections of the employees cannot take 
advantage of this Act, For instance, I know 
that the hon. Minister had intervened to 
settle a dispute at the ITI which is going on 
in Delhi. Even their teachers are on hunger 
strike. But unfortunltely because they are 
are not coveied by the Industrial Disputes 
Act, they cannot approach the labour court 
or go in for conciliation. I am not in favour 
of conciliation, but in the absence of a mass 
struggle, conciliation is a must. 

Then, we have th! ca1es of the 13 
employees of West Bengal Govcirnment who 
have been arbitrarily sacked. They cannot 
go to the labour court. They can go to the 
High Court under article 226 invoking natural 
justice. But since no reasons have been 
shown for their dismissal, the High Court 
also may or may not take cognizance of 
it. 

Similarly, the workers in the defence 
factories or ordnance factories in West Bengal 
as in other parts of the country are cover�d 
by this Act, but we know the cases of the 32 
employees who have been arbitrarily dismiss
ed from Cossipore, lshapore and Dum Dum. 
Their cases are not covered by it. Under 
rule 5 the temporary employees have been 
sacked while article 310 has been used in the 
case of the permanent employees. 

I would, therefore, request the hon. 
Labour Minister to consider this matter. We 
are prepared to go in for arbitration, because 
we know that dismissals are wrong. They 
have been done with political motivation. I 
am sure a day will come when these emplo
yees will be reinstated. But [ would like to 
know what the remedy is. These employees 
are covered by the Industrial Disputes Act 
and they can invoke the various provisons of 
the industrial Acts, but unfortunately they 
are not allowed to do so becau.e the Chief 
Labour Commissioner or the Regional 
Labour Commissioner will immediately say 
that they belong to the defence industry and 
no reasons have been given for their dismi
�sal, and, therefore, their cases cannot bo 
\ken to a court of law . 

·  - With these words, I would request the  
hon. Minister once again to kindly include the 
all theworkers within the scope of this Act. I 
have mentioned already the provident fund 

workers construction workers; hospital 
workers' and other workers who have been 
deprived of this benefit on the basis of the 
two Supreme Court judgments, one in the 
Madras Gymkh1na case and the othor in the 
Safdarjang Hospital case. 

I hope the hon. Minister will throw 
some light especially on the cases of victi
misation in the defence industry in West 
Bengal, and I hope he would instruct the 
Chief Labour Commissioner to intervence in 
tho matter, so that the Chief Commissioner 
can ask the Regional Labour Commissioner, 
Calcutta to intervene, because otherwise, it 
would mean that any order passed or any 
action taken by the governor or the 
President would go unchallenged and this 
process of victimisation would go on unabat
ed and unchecked. 

With these words, I would support the 
Bill and I would request the hon. Minister 
once again to remove the proviso so that we 
can support the Bill whole heartedly. 

SHRI R.K. KHADCLKAR: I am grateful 
to all the Members who h ,ve participated in 
the debate and �(corned this measure, but 
at the same time, they have all put forward 
the pleas and perhaps rightly that now the 
time has come when we should review the 
entire Industrial Disputes Act in a compre
hensive manner. 

As my hon. friend Shri S. M. Banerjee 
has put it, since 1947 so many amend

ments havo taken place, and industrial rela
tions in this country have naturally become 
complex, more complex because during the 
25 years of freedom we have made consi
derable advanc� in this field. So, no doubt, 
a comprehensive review of this Act is called 
for in order to create a butter and a stable 
industrial relationship in this country. 

Almost all the members who spoke have 
abo made a plea that cover should be exten
ded to workers like hospital workers, work
ers employed in enducational institutions, 
universities .... 

Shri 

SHRI C CHITTIBABU : Mines. 

SHRI R. K. KHADlLKAR 
Shashi Bhushan wanted 

Ye�. 
workers 
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working in gymkhanas and others places to 
be included.

SHRI RAMAVATAR SHASTRI : 
(Patna) Domestic servants also.

SHRI R. K. KHADILKAR : I would 
like to say that we are contemplating in the 
Ministry a wider cover so that these work-
ers get the protection. I hope to bring for-
ward that comprehensive measure as early 
as possible.

The second criticism was directed perhaps 
rightly against the provisions. But they 
should realised that the intention of intro-
ducing the current amendments is just to 
provide the right to workers after domestic 
inquiry of review. I do recognise it does 
nor give fuller protection as is desired at the 
domestic inquiry stage. At least he must be 
provided some assistance either by the union 
functionary or worker. Some such provision 
has got to be made I do recognise the impor-
tance of different inquiries. In that particu-
lar atmosphere where domestic inquiry is 
held, certainly the worker is at a disadvan-
tage and one evidence is recorded, if the 
court is not to go beyond it, then the door 
is dosed for the worker to get justice. At 
least he will have that feeling that he has 
not been fairly dealt with. Therefore, after 
listening to hon. members, I felt at least 
some provision in the Industrial Employees 
(Standing) Order should be made. But I may 
point out to members who put forth the 
point regarding chargesheet, in what langu-
age it is and all that...

SHRI SHIVNATH SINGH: That is 
not so material.

SHRI R. K. KHADILKAR : It is
material in many cases. Therefore I would

* read out what the National Commission on 
Labour has recommended. They said : that 
‘he must be represented by either an 
executive functionary or some worker : then 
the domestic inquiry should be held in a 
language known to the worker*. The third 
is ‘that it should be completed within a 
prescribed period’. These things are 
absolutely necessary.

Even after making these provisions in 
this Act, that provision provided that any

proceedings under this section, the labour 
court etc. whether it should be retained or 
not seeds reconsideration. Many members 
have made a plea in this connection. I 
also felt about it though I cannot make a 
categorical statement about it. This is 
intended not to have some sort of prolonged 
litigation at the stage when the industrial 
tribunal or labour court take cognisance of 
such cases. Still I feel some second thought 
should be given whether this provision 
should be retained while 1 consider the 
entire Industrial Disputes Act for com-
prehensive amendment. I cannot categori-
cally say that I will do this or that. But 
as regards the other point, as I mentioned 
at the stage of domestic inquiry, he should 
be given some protection by providing some 
assistance from a fellow worker or 
functionary.

SHRI S. M. BENERJEE : It should be 
done in the standing instructions, because 
the control and appeal rules in the Govern-
ment provide for it.

SHRI R. K. KHADILKAR : We can
amend the Industrial Employees* Standing 
Orders and provide for it.

Then the other point was made, namely,, 
why not arbitration. There is a provision 
for arbitration. But for arbitration both 
the parties must agree. Without agreement, 
there is no arbitration possible. But I would 
like to remind my hon. friends like Shri 
Banerjee and others who participated in this 
debate that in the present state of affairs in 
the industrial relations of our country as it 
is, there are many things one would like to 
do, but the important obstacle standing in 
the way is the multiplicity of unions. Mr, 
Banerjee would realise it. He pleaded, for 
instance, the cause of the defence employees.
1 fee) that perhaps he was not reinstated 
and therefore he could come to Parliament.

SHRI S. M. BANERJEE : Sir, let the 
record be straight. What I say is that they 
were having a case in the h!gh court, and 
when 1 was dealing with the case in the 
high court, I was elected. My learned 
counsel said, “ My Lord, my client has 
become a Member of Parliament”

SHRI R.K. KHADILKAR : I was only 
just mentioning that sometimes such a case
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gives an opportunity to a worker to enter 
Parliament. Therefore, I just mentioned 
the case. I know his case and what
happened then, and I had something to do 
with it to try to rectify the wrong done. 
(Interruptions)

As I was saying, at the present juncture, 
if we want to improve the industrial 
relations and give some sense of stability ia 
a complex development that is taking place 
because of the industry, I would appeal to 
the trade union leaders in particular that 
they should close their ranks. Unless they 
unite on a common front, forgetting their 
political affiliations and come forward, all 
tbe other measures are held up. As hon. 
Members know, we follow a particular 
pattern of taking decisions. We take 
decisions within the framework of the 
tripartite, and unless the trade union 
leadership is prepared to come forward, 
with a certain support, it becomes very 
difficult.

For instance, it was mentioned on the 
flo o r  of the House that even after protec-
tion. it takes a very long time to get the 
decisions of the industrial machinery, the 
conciliation and adjudication. Unless we 
have some sort of central machinery, as 
suggested by the National Labour Com-
mission, namely, the industrial relations 
commission, where we give a right to the 
worker directly to go to that central body, 
I do not think we would be able to give 
protection to individual employees or some-
times to the unions.

The DMK Member, Shri Chittibabu, 
my hon. friend, made a fervent plea. 1 
would like to point out to him that I 
welcome his wholehearted support to many 
industrial relation measures, but he should 
remember that while dealing with labour 
and labour problems, the DMK Govern-
ment should not look at the label of the 
onion. While dealing with trade union 
matters, if I were to take this aspect into 
consideration, namely, whether the union 
belongs to this function or that faction, no 
justice can be done. Therefore, I would 
appeal to Shri Chittibabu that his party and 
his government should bear in mind that 
the labour problems are something different 
and they should not be disposed of mareiy

taking into consideration the politics or the 
affiliation of the trade union in that State or 
anywhere.

SHRI C. CHITTIBABU : we ere not 
do ing that in our Government.

SHRI R. K. KHAD1LKAR: I am 
not accusing anyone. 1 welcome your 
wholehearted support.

SHRI C  CHITTIBABU : In our State 
Government, we used (o call the owner of 
the factory as well as the trade union peo-
ple, and my hon. friend, Shri N. V. 
Natarajan, th' Labour Minister there, 
will have a discussion with both the parties 
and arrive at a suggestion which is accep-
table to both the parties.

SHRI R. K. KHADILKAR . As you 
have given an assurance, so far as it 
goes, it is quite welcome. It would bo 
far better, not only for the DMK but
for all people at the State level, if they 
say that no politics should be brought in
while disposing of industrial disputes.

SHRI BHOGENDRA JHA (Jainagar) : 
The Congress Party should be made an 
exception.

SHRI R. K. KHADILKAR : No. If he 
were to point out to me any favour shown 
because a particular union was affiliated to 
the INTUC or the AITUC, I am prepared to 
sit with him and go through it. Let him 
point out a single instance...

sft TUilWffR  SWPft : &Z % f t
|  I fasTPC eft ^  *FT 3

|  I <$o *TTfo 2fte %• tft*
#  srm ?r|t tft f a f t r a r  srra

srfc^ 33% 3ft 1

s q tf  v rrft |  I

SHRI R. K. KHADILKAR : So far as 
the central labour machinery is concerned, 
it is absolutly impartial and we will not be 
influenced by the colour Or the ideology of 
the affiliation of any particular trade union 
whatsoever. You can point out any devia- 
tion...(Interruptions) Industrial relations in 
the Railway* are a separate matter and M
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•. the hon, Member knows our writ will not
rUD there always. Even then we use our
,ood offices. The lion. Member mentioned
about one case, the uranium corporation.
If ho were to give the exact background,
I shall be able to take some action. I would
request him to write to us ¥iving all the
details. Certainly, I shall take action.
There are some matter, about wh ieh I
appeal to Mr. Banerjee to use his good
offices in Kanpur. He has not moved in
the matter.

SHRI S. M. BANE RJEE: There are
two rnills-vone mill of Shri Ja ipuri a , a
Member of the Rrjya Sabha and the other
belongs to the J. K. organ isat io n .
(Interruptions)

l
SHRI R. K. KHADILKAR: Mr.

Banerjee must give me an assurance that he
is ready to take courage and say : we accept
the formula as was done in Bombay. I am
prepared to see that the other employers
accept it. Instead of givi ng a threat of
strike, let hi m do th at.

SHRI S. M. BANERJEE
convey it to them.

I shall

SHRI R. K. KHADILKAR: Some
other constructive suggestion I have been
made, I have given an assurance in the
beginning that I intend bringing forward a
comprehensive measure giving protection to
all, if need be the defence workmen a150.
after reconsidering the whole matter in the
light of the changed situation. I shall do
that as early as possible. In the end, before
I conclude I would again appeal to the trade
union leadership. Everyone was concerned
about production, about the present
stagnation,

17.39 hrs.

[MR. DEPUTy-SPEAKER in the Chair]

tAmat.i J:J1Il

have liked. Keeping this in mind they
should also come forward and take responsi-
bility that is theirs; it is not the responsibility
of the employer only; labour should see that
production is not halted and conditions for
strike are not created. Labour should now
consider it a class by itself. They have a
certain privileged position. They must bear
in mind their responsibiliries at this juncture.
In the economic field they are equal sharers;
they are not wage serfs and if they show
some toleration they will get whatever they
deserve.

MR. DEPUTY·SPEAKER : I put Shri
Daga's amendment for reference of the
Bill to a Select Committee to the House.

The Amendment was put and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is :

"That the Bill further to amend the
Industrial Disputes Act, 1947, as passed
by Rajya Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY-SPEAKER: The ques-
tion is:

"That Clauses 2 t07, Clause 1, the Enac-
ting Formula and the Title Stand part
of the Bill."

The motion Has adopted.

Clauses 2 to 7, Clause 1, the Enact-
ing Formula and the Title were added
to the Bill.

SHRI R. K. KHADILKAR: I beg to
move:

"That the Bill be passed."

I feel that the time has come, after 20 MR. DEPUTY· SPEAKER : The ques-
year! of freedom whole this whole matter tion is :
shoul! be reviewed, not because of the
stren~th of workers' organisatiou-r org anised
labour is not so powerful--but because the "That the Bill be passed."
State has a positive policy. Labour has
benefited, but not to the extent one would The motion wnas adopted.
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MR. DEPUTY-SPEAKER : Some hon.Members say that there is likely to be ablackout. 

SHRI S. M. BANERJEE: Not for us,only for the sake of the staff, because theywill have to work till 8 p.m. if we sit till6 p.m. 

MR. DEPUTY-SPEAKER: I thinkthis is a legitimate submission.
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(SHRI RAM NlWAS MIRDHA): The nextBill is a very small one, hardly one line.

MR. DEPUTY-SPEAKER: If we startdiscussing, we wifl have to go up to 6 p. m.The House stands adjourned till 11 A. M.tomorrow. 

17.42 hrs. 

The Lok Sabha then adjouned tillEleven of the Clock on TuesdayNovember 30, 197 J /Agrahayana 9,1893 ,Sake.). 
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